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LOK SABHA DEBATES 

LOK SABRA 

Frid!lll, August 18, 1961/Sravana 27, 
1883 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

.Bank Deposits Insurance Scheme 

+ 
. Shri D. C. Sharma: 

'1 Shri Ram Krishna Gupta: 
Shri Khimji: 

1 Shri P. C. Borooah: 
1 Shri Kodiyan: 
I Shri Ajit Singh Sarhadi: 
. Shri Subbiah Ambalam: i Shri Narayanankulty Menon: 

"6217. Shri Damani: 
Shri Aurbindo Ghosa1: 
Shri M. L. Dwivedi: 

I Dr. Ram Subhag Singh: 
'1 Shri p. G. Deb: 
: Maharajkumar Vljaya 

1 Ananda: 
Shri Hem Barua: 

l Shri Prakash Vir Shastri: 

Will the Minister of FiDallce be 
-pleased to refer to the reply given to 
:Starred Question No. 1320 on the 5th 
April, 1961 and state: 

(a) whether the insurance scheme 
"to protect bank deposits has been ap-
proved by the Central Government; 
and 

(b) if so, the broad features of the 
.llCheme? 

The Depnty Minister of FiDaIlce 
• «8brlmatl Tarkeshwarl Sinba): (a) 

Yes. 
;892(Ai) LSD-I. 
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(b) A Bill to give effect to the 
scheme is expected to be introduced 
in the House in the current session 
and it does not seem to be necessary 
to anticipate the provisions of the Bill 
at this stage. 

Sbri D. C. Sharma: I understand 
that the Bill will be introduced. I do 
not see any harm in telling us what 
are the broad features of this Bill be-
cause the question has been tabled 
and the question has been accepted . 

Tbe Minister of FiDaIlce (Sbri 
Morarji Desai): Because the question 
is accepted. it does not mean that I 
should recant the Bill today. The 
Bill is going to be introduced soon 
and it will 'b~ soon in the hands of 
Members. It will not be possible to 
describe the Bill before it is here. 

Shri Ajit Singb Sarhadi: May I 
know whether the scheme envisages 
the elimination of small banks so that 
the insurance scheme is confined to 
big banks? 

Sbri Morarji Desai: There is no 
question of elimination of small 
banks. That is not the policy of the 
Government. 

Shri Khimji: May I know what is 
going to be the annual estimate of 
expenditure in working this scheme? 

Shri Morarji Desai: The hon. Mem-
ber can have patience tiT! the Bill 
comes here. 

Shri Tangamani: May I know 
whether the Bill will have retrospec-
tive effect? 

Sbri MorarJi Desai: It cannot have 
re~rospective effect. 
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Steel Bolling Mills In Pnnjab 

+ r Sbri D. C. Sharma: 
*628. ~ Sanlar Iqbal Singh: 

L Shri Ram Krisban Gupta: 
Will the Minister of Steel, Mines 

and Fuel be pleased to state: 
la) whether Government have 

sanctloned the setting up of any steel 
rolling mills in Punjab State; and 

(b) if so, the places where these 
wlll be located? 

'l'be Parliamentary Secretary to 
the Minister of steel, Mines and Fuel 
(Sbri Gajendra Prasad Sinha): (a) 
No, Sir. But as the Hon'ble 
Members are aware, there is 
no restriction on the estab-
lishment of small re-rolling mills 
employing less than 50 workers and 
usmg scrap locally available. There 
is no information about such mills 
which may have been put up in the 
Punjab State. 

(b) Does not arise. 

Shri D. C. Sharma: May I know if 
the Punjab Government has asked for 
additional quota of steel in order to 
IIleet the requirements of the st.eel 
rolling mills and other mills in the 
current year? 

Sbri Gajendra Prasad Sinha: As 
far as re-rolling mills are concerned. 
there is no questlon of additional 
quota of steel. It is a question of 
probably additional quota of billets 
Actually, the rated capacity of the 
present re-rolling mills is 2.1 million 
tons on a three shift basis. We are 
supplying On one-shift basis. There 
may be shortage of billets. Therefore, 
actually, we are not in a position to 
have new units of re-rolling mills in 
those States which have already got 
it. 

Sbri Ram Krisban Gupta: May I 
know whether it is a fact that there 
is no such mill in the backward area 
of Punjab and if so, whether any 
such mill will b~ set up in that area? 

Shrl Ga,Jendra Prasad Sinha: It is 
very difficult for me to say which 
area is backward and which area Is 

advanced. Punjab is an advanced 
State itself in comparison to many 
others States. It has ample capacity 
in re-rolling in the State, 

Sbri Ragbunatb Singh: May I 
know whether more than 50 per cent 
of rolling mills are situated in Pun-
jab only and may I know whether 
rolling mills will be situated in 
Saurashtra, Gujarat, U.P! and other 
States also where there are no rolling 
mills? 

Shri GajeDdra Prasad S'mha: I am 
not able to say what percentage of 
the re-rolling mills is situated in 
Punjab. Actually, in Punjab and 
Bengal, we have a greater number of 
re-rolling mills in compariSon witb 
other States, in this country. 

Shri Ajit Singh Sarbadi: May I ask 
is it not a fact that Mohindergarh dis-
ttict has possibility of collection of 
scrap and possibility of ore? Is there" 
a proposal to set up one if an offer 
is made by some industry? 

Sbri Gajendra Prasad Sinba: As far 
as Mohindergarh district is concerned,. 
! have no 'particular information. I 
have already stated that if anyone 
wants to have re-rolling from local 
scrap and employ less than 50 per_ 
there is no restriction to have a re-
rolling mill. 

Khetri Copper Project 

+ r Shrt Ram Krisban Gupta: I Sbri P. G. Deb: 
Sh,ri Cbuni Lal: 

I Sbri T. B. Vittal Rao: 
·829. ~ Sbri S. A. Mebdl: I Maharajkumar Vijaya' 

Ananda: 
I Sbri P. C. Borooab: 
L Sardar Iqbal SiD&'b: 

Will the l!iIinister" of Steel. Mines 
and Fuel be pleased to state: 

(a) whether any agreement haS' 
been signed regarding the Khetri 
Copper Project; and 

(b) if so, the details of the same! 
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The Parua-ntai'y Secretary to the 
Minister of Steel, Mines and Fnel 
(Sbri Gajendra Prasad Sinha): (a) 
Yes, Sir. 

(b) A statement giving the infor-
mation is laid on the Table of the 
House. [See Appendix II, annexure 
No. 59]. 

Shri Ram Krlshan Gupta: In the 
statement I find that ore reserves will 
be assess"d. May I know whether 
any step has been taken in this direc-
tion so far? 

Shri Gajendra Prasad Sinha: A 
prellmmary survey of the ore reserv-
es has already been done and still 
being continued by the Indian Bureau 
of Mines. 

Insurance of Ships qainst War Risk 

+ r Shri Radha Raman: 
'630. ~ Shri Shree Narayan Das: 

L Shri Ram Krishan Gupta: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
Starred Question No. 1585 on the 18th 
April. 1961 and state: 

(a) whether the proposal for the 
in'.urance of ships against war risk 
has been finally considered; and 

(b) if so, the nature of the decision 
taken? 

The Deputy Minister of Finance 
(Sbrimati Tarkeshwari Sinha): (a) 
No, Sir. 

(b) does not aris". 

Shri Radha Raman: May I know 
whether in the near future the Gov.-
ernment proposes to have such in-
surance effected in Indian companies? 

Shrlmati '1'arkes~wari Sinha: The 
whole question is under examination. 

'" ~ AI( : ll'lfi! ;;n;r;rr ;mm 
Wfil;~~)'fiT;;ft~ 

~~CIT~mW~~it 
~ ~ m-mr 'fiT iflIT q~ W ? 

~~.u~:~'fiT 
troW;r CIT ~r itt qrn ~ ~ OR ~ 
~ ~ ifi1I" ~ I "3"« ..". 'l'ilmf itt 'iT!'f 
s~Pflflf ;W,t ~ OR 1{ ~ 'liT ~ ~r I 

~ m'i~~ ~f.fIii it 'fI1f 1tT'lf 
'fiTtrWiTwgm~ I 

1111 ~ AI( : lllf& ;;n;;.rr ~ 
~fiI;~;fi~~&~it~~r.r 
t,o 5Ifuw 'l'iTh=r ~ ~ it 
~.m~wr~ClTW~~'fiT~ 
~ ~1I1 it ~ ~ ? sq 
~ m:if m'l if.r ;;r;:q; ~ <tIlT ~ ll't "l:iIT 
~ ? 
~~~~:~~m 

it 1fTif;ft"!f ~. if,) 1fT"Pf ~ fiI; ~ ~A 
~ l!;if. f.r.r +tr ~ it ~ 'IT ~ 
~ ~ lft iI'f ~ ~ I ~ If&f <f.'I1mr 
~ ~ it fiI; ~ 'fiT ~ ~ Wlif If&i" 
~ «i I ~o m{o mo if.r ~ l!;if. 
il'tit ~ ~ ~ ;;m W iIRf ..". ll1f <f.'I1mr 
~ "¢ { I 

Shri Hem Barua: May I know whe-
ther it is a fact that ships belonging 
to the Eastern and Western Shipping 
Corporation are insured with foreign 
insurers and if so, may I know what 
is the amount of premium that is paid 
by Indian shipping companies to fore-
ign in3urers? 

Shrimati Tarkesbwari Sinha: There 
are two types of insurance. It is true 
that Indian ships are being insured in 
fore'gn countries. In the U.K. two 
Indian ships are insured with the 
Mutuals, that is one of the War Risks 
Clubs, as they are called. The other 
Indian ships are insured in the open 
market. The open market rate is 20 
per cent and the percentage rate at 
which insurance takes place in the War 
Risks Club is .0125 per cent. That is 
exactly the position. 
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Shri Hem Baraa: The question is, I 
am interested in finding the foreign 
exchange that is involved and all 
that. That why I want to know 
what is the amount. of premium that 
the Indian shipping companies which 
insure with British companies and 
foreign companies, pay. 

Shrimati Tarkeshwart Sinha: That is 
exactly what I said. 

Mr. Speaker: He wants to know the 
total amount. 

Shrimati Tarkeshwari Sinha: The 
total amount is not with me. If they 
are 'insured in the open market, they 
are insured at the rate of 20 per cent 
premium. 

Mr. Speaker: She does not have the 
information. 

Taxatioa Advisory Body 

+ 
1 J Shrl Ram Krishan Gupta: 

·63 . L Sardar Iqbal Singh: 

Will the Minister of Finance be' 
pleased to refer to the reply given to 
Starred Question No. 649 on the 7th 
March, 1961 and state the further 
progre~3 since made in setting up of 
a Di:'pct Taxes Central Advi·.ory 
Committee? 

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): By 
their Resolution dated the 1st August, 
1961, the Government have constitu-
ted a Direct Taxes Advisory Com-
mittee at the Centre. A press note 
has been issued on the 5th August, 
1961 announcing the names of the 
non·official members of the first com-
mittee set UP under the Resolution. 
Copies of the Resolution and Press 
Note are placed on the Table of the 
House. [See Appendix II, annexure 
No. 60]. 

Shri Ram Krishan Gapta: From the 
statement I find that the non-official 
r.ominated members will cons'5t of 
four Members of Parliament and six 
r"pre3entatives of commerce and In-
du.try, professions and other interests. 

May I know what are these other in-
terests and whether they will include 
small assessees also? 

Shrimati Tarkeshwari Sinha: Four 
Hembers of Parliament are there, two 
ex-officio members, the President of 
thp Federation of Indiap. Chambers of 
Comm"rce and Industry, the President 
of the Associated Chamber of Com-
merce of India, and six other non-
offic'a! members. The names of th".e 
MEmbers have already been announc-
ed in the pre3S not~. 

Mr. Speaker: He wants to know the 
representatives of the small assessees 

Th~ Minister of Finance (Sl.ri 
MoraI1ii Desai): The Members of 
Parliament are all small assessees- _. 
those who are here. 

Shri Hem Barua: We want th .. 
names: we can find out. 

8hri Morar.ii De~al: Shri 
Pattabhi Raman. Shri Mool 
Jain. S~rimati Mafida Ahmed, 
I. T. Lohani. 

r. R. 
Chand 

Shr: 

Shri Prabbat Kar: Shri Lohani is 
the Nawab of Palanpur. 

Shri Morarjl Desai: He does not 
pay income-tax on his privy purse. 

Shri Ram Krishan Gupta: In the 
Rtatement, it is stated that the nomi-
nated members included other ;0-
tere3ts also. I wanted to know what 
this meant. 

Sbri Morarji Desai: It mean. Budi 
tor., practitioners and peop)" like 
tha~. 

Shri Damani: May I know whether 
any meeting of this adVisory commit-
i .. e h3.S taken place, and if so, th" 
decision taken at that meeting? 

Shrimati TarkeslnVari Sinha: No 
meeting has yet taken place. 

Shri Tancamani: May I know when 
the tenth member is going to be ap-
pointed, and also the period for which 
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this particular committee will func-
tion? Will it be a temporary one or 
a permanent one? 

Shrlmati Tarkeshwari Sinba: The 
tenth member will be nominated in 
due course, and the first meeting 
will be held in the near future, after 
the Chairman, who is the Finance 
Minister, comes back from his foreign 
tour. 

Shri N. R. Monlswamy: May 
know the tenure of office of thi.~ 
cCommittee? Is it two years or jive 
years, or else, what is the tenure? 

Shrimati Tarkeshwari Sinba: This 
committee has been set up as an advi-
sory committee, and the tenure of 
office of the members will be that they 
will continue so long as they are 
members. There will not be any an-
nual change. That is, the members 
will not be changed annually. 

Mr. Speaker: What is the periOd for 
which they will be members? 

Shri Morarjl Desai: The period is 
two years. 

Mr. Speaker: Is it all masculine? 
Shri Morarji Desai: Shrimati Ma-

fida Ahmed is there, and the vice-
chairman is also not a male. 

Shri Braj Raj Singh: May I just 
seek a clar'fication from you? You 
will remember that we have passed 
a law in which it has been stated 
that whenever a Member of this 
House is appointed on any committee 
of the Government, your prior sanc-
tion should be obtained. Now, in 
this committee, certain Members of 
the House have been nominated by 
Government. May I know whether 
your prior sanction was obtained by 
Government when these members 
were nominated as members of that 
committee? . 

Shri Morarji Desai: The Ministry 
of Parliamentary Affairs were con-
sulted in this matter, and these arE' 
names which have been give"! by 
them. 

Mr. Speaker: I do not know. But, 
normally, whenever any committee 
o~ the House is appointed by me, 
consult the various groups. If under 

a statute Members of Parliament have 
. tt' be appointed, by Government, tney 

ask the Ministry of Parl:amentary 
Affairs and also ask the varJou~ 

group leaders. There are cases where 
I am also consulted. But I do not 

. think that in these matters I need be 
consultej at all. As far as possible, 
1 would like to avoid being consulted, 
lest any Member of Parliament should 
think that whatever defects there 
might be in the selection are due to 
me; and th~y attribute all the defects 
to me and they will also attribute 
partiality to me. I would like Gov-
ernment to take the entire respon-
sibility. instead of my getting into 
this trouble Qne wav or the other. 
know the difficulty: Even with res-
pect to parliamenta~:· delegations,_I 
find it very difficult to satisfy all sec-
tions, because there are only a few 
s~ats, and I have to accommodate 
about five hundred Members from 
time to time. Therefore, as far as 
possible, I would like to avoid this 
kind of obligation. I do not th:nk 
that it is a privilege; on the other 
':land, sometimes, it becomes a burden 
tt'me. 

Shri Braj Raj Singh: That is not 
Tlly point. My point is that there is 
a prior decision of the House ....... . 

Mr. Speaker: No. 

Shri Braj Raj Singh: ... that your 
prior sanctio;) may be obtained, when-
ever any Member of Parliament is 
nominated by Government on some 
committee, so that the impartiality of 
the Members may be maintained. 

Mr. Speaker: I do not ;rnow 
whether there is any resolution of 
the House to that effect? 

Shri Morarji Desai: There is no such 
resolution. 

Shri Bem Barna: On a point of 
order. These Members who are all on 
this committee have been appointed 
only from one party. You were plead-
ed to say just now that if you were 
consulte4. a\l evils in selection might 
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be traced back to the original S:lUrce 
or traced back to you. Is it not the 
duty of the Chair to protect thE' dille-· 
rent interests of the different groups 
and parties? In that case, I think the 
Chair comes into the picture. 

Mr. Speaker: Of course, there are 
statutes under which such committees 
are appointed. So far as Parlia-
mentary Committees appointed by the 
House are concerned, the chairman-
ship choice is in my hands. That is 
true of the Select Committees also. 
With respect to some other wmmit-
tees which I appoint, I have the ex-
clusive right; even then, I consult tloe 
Minister of Parliamentary Affair •. 
There are some statutes under which 
representation is given to Members 
of Parliament, in which case, It goes 

·by election, and I have nothing to do 
with it. There are some cases where 
I am consulted. But whenever a nEW 
committee is appointed, I do not think 
that it is necessary for Government 
to consult me. Of course, to :'eo that 
there is a fair distribution, ·hey con-
sult the Ministry of Parliamentary 
Allairs. I would suggest that the 
Minister of Parliamentary Aft'airs 1~ay 
consult the leaders of the groups. 

Shri Braj Raj Singh: Could they ,.,ot 
consult you? 

Mr. Speaker: I find it difficult. In 
everyone of these matters, I ought 
not to impose my choice upon them. 

Anyhow, I would suggest ~hat in all 
committees where Members of Parlia-
ment are taken, as far as possible, 
representation should be given to the 
Opposition. Of course, all groups :;.nd 
all parties may not be satisfied in the 
same committee. By turns, they may 
be appoi!Jted. so that both ·liews may 
be before the committees. 

Shri Morarji Desai: May I say that 
generally this is done? But. some-
times, it is not done in order to see 
that no such hard. and fast rule is 
established. 

Mr. Speaker: In a committee of ten, 
that may be considered. 

Shrj Braj Raj Singh: May I just 
elucidate my pOint? In the Parlia-
ment (Prevention of Disqualification) 
Act, it has been provided ... 

Shri Morarji Desai: Mav ask 
whether the Question Hour can be 
utilised for these things? 

Mr. Speaker: Because the matter of 
nomination of Members has arisen out 
of the main question. The matter ha~ 
arisen here, and hon. Members are 
saying that the Opposition has not 
been represented. It is not irrelevant. 

Let us not decide this issue now. 
I shall consider this matter. When-
ever there is a big committee whose 
membership exceeds five or six, care 
will always be taken to see that the 
Opposition is represented. That is 
my advice. 

Shri Morarji Desai: That is d'lne. 

Shrt D. C. Sharma: Is that Y<'Ul" 
advice or ruling? 

Mr. Speaker: There is r.o ruling at 
all. The ruling is one which is bind-
ing. I do not want to gove a ruling. 
This is only a suggestion. 

Science Museum in Deihl 

+ r Shrl Ram Krishan Gupta: 
I Shri Nek Ram Negi: 

·63:&. ~ Shri Hem Barna: 
I Shri Subodh Hansda: 
L Shri S. C. Samanta: 

Will the Minister of Scientillc Re-
search and. Cultural Affairs be pleasE'd 
to refer to the reply given to Starred 
Question No. 94 on the 17th Febnlary, 
1961 and state: 

(a) the progress made in setting up 
of a science museum in Delhi; 

(b) the details. of the Scheme; and 

(c) the allotment made for tt.e 
purpos~? 

The Minister of Scientillc Research 
and Cultural Affairs (Shrl Humayun 
Ka1th): (a) to (c). As soon as the 
site for the Museum is allotted, it is 
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proposed to constitute a committee to 
wurk out the details. 

Smi Ram KrisbaD Gupta: May 
know the names of the places under 
consideration or for which efforts are 
being made? 

Shri Humayun Kablr: It is a science 
museum in Delhi. 

~o~m:~l~iJiI; 

~«'Q"~ifiT~!,~~-
1i!'Uit~~it'm~~? 'm 
~~iIi~~l1<:;ffiit~? 

~~,m'm~ifiTmlfRW ~
~itorm~? 

~ Pl1t ~ : lIT'1'iTlf «~ ;l 
'tiA~~~ I ~~~~! 
~w~iIi~~~iIi 
·~~~)itm~l~ifiT~~ 
.~ (Deutsches Museum ) 
~~~<: ~!I '\..~~~ 
~~lIW~orm~l~ 
"i:« ~ iii m;r@', ~ u:~ ~ 
m<:~~~~it 
t~~~~it<m1frnifiT 

~!I 

Shri S. C. Samanta: May I know, 
with reference to part (c) of the main 
question, whether any allotment has 
been made in the Third Five Year Plan 
~or this purpose? 

Shri Humayun Kabir: The Plannmg 
Commission has suggested a token allo-
cation of Rs. 1 crore. 

Shrl Radha Raman: The hon. Minis-
ter has said just now that a committee 
will be constituted to thrash out the 
details. May I know whether Gov-
ernment have already Set their mind 
on the place where this museum will 
b, situated? 

Smi Human Kabir: As I said a little 
while ago, it will be in Delhi. The 
plot tF'ntatively suggested is opposite 

<the ""National Musp.ur>'l. 

Shri Tanpmani: May I know whe-
ther it has been decided it the pattern 
of this science museum will be that of 
the South Kensington Museum or it 
will be different? 

Shri HlIIDByun Kabir: Every science 
museum has its own characteristics. 
The Science Museum of South Ken-
sington is very good. The science 
museum at Munich, namely the· Deut-
sches Museum, is also one of the best. 
There are similar museums in the USA 
and other countries. We shall take 
advantage of the existing experience, 
and try to make our mUSeum at least 
as good as, if not better than, others. 

Shri Radha Raman: May I know 
whether as in the case of the National 
Museum, Government intend to take 
the help of some foreigner in OI"der to 
give shape and form to this science 
museum? 

Sbri Humayun Kablr: The question 
will be judged when the occasion 
arises. 

Recommendations of the Kenaka Ray 
Commiftee on the Workinr of the 

Central Social Welfare Board 

+ r Sbrl Chuni Lal: 
.633 J IIbri Ram Krishan Gupta: 

., Shri Pangarkar: 
l Shl'j M. L. Dwivedi: 

Will the Minister of Education be 
pleased to refer to the reply givcn to 
Starred Question No. 477 on the 2nd 
March 1961 and state the progress SO 

far made in implementing the recom-
mendations of the Renuka Ray Com-
mittee on the working of the Central 
Social Welfare Board? 

The Minister of Education (Dr. K. L. 
Sbrimalil: The legal and conslitu· 
tional position has been examined and 
the views of the State Governments 
have nOW been invited. 

Sbri Ram Krisban Gnpta: May I 
know whether any of the State Gov-
ernments has offered its views so far, 
and if so, the names of those State 
Governments? 
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Dr. 1[. L. ShrimaJi: No; we have 
only recently written to the State Gov-
ernments. 

Shrimati Renu Chakravartty: There 
are some States where the work of 
the Project Implementation Commit-
tees of the Social Welfare Board 8.re 
being integrated with the work of the 
panchayats. May I know whether this 
is going to be done in all the other 
States? 

Dr. 1[. L. ShrlmaJi: This question 
does not arise out of the original ques-
tion. I am prepared to answer it, but 
it would' be better if the hon. Member 
tables a separate question. 

Shrimati Renu Chakravartty: The 
Renuka Ray Committee ha3 recom-
mended that the Central Social Wel-
fare Board and the State Social Wel-
fare Boards should be retained. It 
has made certain suggestions in this 
regard. But in many States, specially 
in the rural areas, it is being handed 
over to the panchayats. So I wa~ted 
to know whether this is going to be 
the pattern. 

Dr. 1[. L. Shrimali: In this matter, 
the decision has to be taken by the 
State Governments. In some of the 
States where democratic dece"tralisa-
tion took place. the State Govern-
ments felt that there was no need for 
separate project implementation com-
mittees, and that if any such com-
mittees existed, they should work 
under the panchayats. There was 
some difference of opinion between the 
Central Social Welfare Board and the 
State Governments, and naturally, the 
wishes of the State Governments pre-
vailed. 

Shrl Barish Chandra Mathur: May 
I know whether the Central Govern-
ment themselves haVe given any 
thought to this important matter and 
if so, what is their adv:ce to the State 
Governments? 

Dr. 1[. L. Shrlmali: Is the han. Mem-
ber referring to the project imple-
mentation committees or the general 
recommendations of the Renuka Ray 
Committee? 

8hrl Barish ChaDdra. MatJwr: I am 
referring to this integration of the 
panchayat raj institutions and the 
Social Welfare OJ:ganisatiolls ~nd 
asking whether the Central Govern-
ment haVe given any thought to this 
matter and given their advice to State 
Governments. 

Dr. 1[. L. Shrimall: I am. prepared to 
answer this question. But I would 
again submit that we' are side·track-
ing the main questio:l which is witb 
regard to the recommendations of the 
Renuka Ray Committee in respect of 
which I have said that the constitu-
tional and legal position with regard 
to the Central Social Welfare Board 
has been examined; We have sought 
the advice of State Governments, and 
necessary action wilI be taken as soon-
as we have received' their advice. 

Oil Industry Expansidn in Private 
Sector 

+ r Shri Ram I[risllan Gupta: 
Shrl Apdl: . 

*634 J 8hrl M. Rampure, '1 Shrj Nek Ram Neri: 
Shrl I[odlyan: l Shrt Warior: 

Will the Minister of Steel; MiDes 
aad Fuel be pleased to refer to the 
reply given to Starred Question No_ 
1906 on the 4th May, 1961 and state: 

(a) whether Government have 
considered the question of expansion 
of oil refinery capacity in private 
sector; and 

(b) if so, the decision taken thereon,!, 

. The Parliamentary S"ecretary to tile 
MInister of Steel, MInes and FneI 
(Shri Gajeadra Prasad Sinha): (a~ 

Yes, Sir. 

(b) Expansioli will not be ~nter
tained in terms of the existin.\t Agree-
ments. 

Shrl Ram I[rishan Gupta: May I 
know the names of the companies 
which have applied for expansion, and 
to what extent1 
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The MiDlster of Mines and Oil 
(Shrl K. D. MaJaviya): The expansion 
proposals whieh are being considered 
by Government have come fram the 
Burmah-Shell and the Standard 
Vacuum Oil companies. 

Shri Bam Krishan Gupta: What is 
the existing capacity, and to what 
extent they want to expand it? 

Shri K. D. Malaviya: A; a matter 
of fact, the existing capacity of 
Burmah-Shell is 2·8 million tons, 
that is, it has gone up roughly from 
1·5 million tons to 2·8 million tons. 
As regards the Standard Vacuum, it 
has gone up from 1·2 million tons to 
1·9 million tons. So they are con-
tinuously expanding, and at this limit 
we have put a stop to the expansion 
capacity, because we have taken an 
overall picture of the requirement> of 
the country. As I have said. now 
no furt'her proposal is likely to be 
accepted unless the terms of the 
existing agreements are radically 
changed. 

Shrimati Benu Chakravartty: I 
would like to know whether this 
additional capacity which is beinl;! 
given to the private sector refineries 
is given because we are going to re-
fine our crude oil for some time with 
them or because· they will he import-
ing more erude oil from outside. 

Shri K. D. Malaviya: The additional 
capacity was given to them in the 
past three or four years. Thev have 
expanded their capacity to almost 
double. Now it has come to a stop. 

With regard to the quantity of crude 
oil that they have' agreed to take 
from the Oil and Natural Gas Com-
mission, there is no additional expan-
sion capacity going to be given to 
them. They will be able to do it 
within their present capacity. 

Shri Kodlyan: In reply to the origi-
nal question the ·hon. Minister has 
stated that ~o request for ~xpansioD 
would be entertained under the terms 
of the existing agreements. l'4ay I 
know whether the oil companies that 
have approached Government ;,ave 

expressed their willingness to enter 
into agreements on fresh conditions? 

Shri It. D. l.l .. laviya: We have, 
generally indicated that the prese~.t. 

terms under which they are function-
ing will not be suitable to us. Re-
cently, we have received a proposal. 
from the western countries where 
they have agreed to majority partner-
ship in refining being given to the 
Government of India. I do not know 
what details are in their minds. But-
it these proposals are examined, jjer-
hapS a more liberal approach would 
be taken by the western oil companies 
or the western interests, who would·. 
like to come here and do the !efi'ling 
work. But as I said in an overall way. 
we are net likely to accept the pre-
sent pattern of agreements going on. 
between the Burmah-Shell and the· 
Standard Vacuum and the Govern-
ment of India. 

Shri Damani: May I know what will 
be the total production of refined oil 
from the private sector and the pubiic-
sector by the end of the second year-
of the Third Five Year Plan? 

Shri K. D. Malaviya: By the second 
year of the Third Five Year Plan. the· 
public sector refinery which will go-
on stream at Nunmati will be produc-
ing 0·75 IrJllioll tons; by the end of" 
the second year of the Third Plan 
period, the Barauni refinery will go' 
into production so far as a part of it 
is concerned. The total may be about 
1·75 million tons from the public· 
sector. The production in the privat~ 
sector will be 6 million tons, as is the 
case at present. 

Shri Damani: What will he the per-
centage of our production' to our actuaf 
requirements? 

Shrl K. D. Malaviya: By the end oC 
the second year of the Third Plan, the 
total production will be about 7·75 
million tons-roughly speaking. At 
that time, the total consumption will 
perhaps be about 8 million ~ons or· 
slightly more. 

Shrl Rem Baraa: In view of the fact 
that the additional capacity that has; 



Oral Answers AUGUST 18, 1961 Oral Answers 

been allowed to Burmah-Shell i. pro-
posed to be utilised in refining Ank-
leshwar and Cambay· crude, may I 
know whether this agreement with 
Burmah-Shell is a permanent feature 
-or is only an Interim arrangement? If 
it is only an interim arrangement, f01" 
how long is it operative? 

Shri K. D. Malaviya: The agreement 
. regarding the quantity of crude oil 
that has been accepted bv Burmah-
.Shell or is under negotiation just now 
.at its final stage for processing by 
them, will be a permanent agreement. 
It is not On a temporary basis that we 
.are negotiating with them. 

Shri Hem Barua: May know 
whether on this account, because the 
:refining of the Ankleshwar and Cam-
bay crude is under negotiation with 
them, Burmah-Shell has made a pro-
posal to Government asking for per-
mission to allow them to expand Iheir 
. capacity? 

8hri K. D. Malaviya: Yes, they are 
desirous of having further expansion 
Clf capacity also on account of the 
.additional intake of crude oil from 
Ankleshwar and Cambay. But we 
have not necessarily linked it up the 
two things-namely, allowing lr.em 
-expansion and allowing it on account 
of the oil which we are likely to sup-
-ply-becaUSe they had already accept-
ed in their previous agreement that 
whenever indigenous crude oil was 
'Produced, they would agree to under-
take refining, irrespective of whether 
~xpansion of capacity was allowed to 
them or not. 

Shri Harish Chandra Mathur: In 
view of our revised estimate of re-
quirements from 10 million tons to 13 
million tons in the Third Five Year 
Plan, may I know how Government 
'Propose to meet this requirement as 
regards refined oil? 

Shri K. D. Malaviya: By the end of 
'the Third Plan period, the total refin-
ing capacity in India will be more or 
less the same as our consumption plus 
the little quantity that we are com-
pelled to import due to imbalance in 

the production of the refineries. So 
there is no necessity at present for 
planning expansion of refining capa-
city over and above what We have 
already done till the end of the Third 
Five Year Plan. 

Shri Hem Barna: May I know 
whether the present negotiations with 
Burmah-Shell for refining of crude oil 
from Ankleshwar and Cambay are 
undertaken under the terms of the 
existing agreement or independent of 
them? 

Shri K. D. Malaviya: There is 
nothing from the old agreelTlent which 
is likely to govern be relevan t to the 
new negotiation; the only one condi-
tion in the old agreement is that when 
indigeous crude oil is produced in the 
country, they will have no objection 
to process it in their own refineries 
provided the prices are agreed upon 
and the quality is agreeable to them . 

Shri K. D. Malavlya: All that we are 
doing at present is to negotiate a 
price agreement with them. and to 
satisfy them that the quality is quite 
all right and that they have no need 
of special investment for treating our 
oil. That is all. Propably they ·have 
agreed to all the terms, and it i3 only 
a question of a few days now for them 
to start taking our oil. 

Decentralisation of Power and 
Resources 

-635. Shrl Barish Chandra Mathur: 
Will the Minister of Education be 
pleased to state: 

(a) whether Ministry of Education 
have considered the need for decen-
tralisation in respect of amounts to 
be made available to State Govern-
ments by the Centre; and 

(b) what funds provided for 1961-62 
haVe already been passed on to State 
Governments? 

The MinUter of Education (Dr. 
E. L. ShrImaU): (a) and (bl. The de-
tailed procedure that wou\ti. govern 
Central assistance to the States in the 
Third Five Year Plan period !lnS yet 
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to be finally decided by tne Planning 
Commission. For 1961-62, however, 
three-fourths of the total Ce"tra' assi3-
tance allocated for all the sectors is 
being released to each State Govern-
ment in monthly instalments in the 
form of Ways and Means Advances. 

Shri BarIsh Chandra Mathur: May 
1 know what procedure is being fol-
lowed at present in making the funds 
available to the State Governments, 
and what care the Central Govern-
ment is taking to see that the funds 
do not accumulate in the State ex-
chequers, but trickle down? 

Dr. K. L. Shrimali: The present pro-
cedure for release of Central assis-
tance during the Second Plan was 
devised during 1958-59. The procedure 
is that Central assistance for each year 
is allocated by the Ministry of Finance 
for different development heads. and 
is released in the form of ways and 
means advances in nine equal month-
ly instalments beginning with May . 
. Final payment sanctions are issued 
some time in March on the basis of 
actual figures of expenditure for nint! 
months and the anticipated expendi-
ture for the next three months. This 
is the general procedure which is 
followed with regard to each develop-
ment head. At the end of nine 
months, the State Governments send 
their reports, and then the remaining 
amount is released. This pro~edure 

was devised in 1958-59 in order to 
facilitate the progress of the Plan. 

Shri Shankarafya: May know 
whether the amount sanctioned is 
permitted to be spent by the State 
Government only in a particular way 
on certain schemes, or a cert!lin flC"xi-
bility is allowed to them? 

Dr. K. L. Sl1rimali: They have to 
spend the money on the different heads 
for which the amount -Is allotted. 

Mr. Speaker: Next question. Shri 
Vittal Rao. Shri D. C. Sharma. 

Shri D. C. Sharma: 636. 

Shri Barish Chandra Mathur: I may 
t:e allowed to put one more question. 

Mr. Speaker: I have always got 
some trouble with this han. Member. 
I do not measure the han. Member'S 
capacity by the number of supplemen-
taries he puts. He IS, independently, 
contributing a lot to this llouse. When-
ever a question, according to me, is 
sutficien tly answered, I pass on to the 
next question. I have called another 
quesLon; the hon. Mtmber has got 
up. ~ 

Shri Barish Chandra Mathur: You 
have allowed me only one suppl!!-
mentary. What is the trouble with 
me, I do not know. 

Mr. Speaker: Does not matter. but I 
have called another question. it goes 
on like this. 

Shri Barish Chandra Mathur: It is 
really unfortunate you have said that 
there is trouble between you and me. 
What is the trouble, I do not know. 
Particularly in this question, what is 
the cause for the trouble? 

Mr. Speaker: The trouble is that 
after I call another question, the hon. 
Member gets up, and he is not satis-
fied with the questions that I allow 
him. This is my difficulty. Am I not 
to judge whether I have allowed suffi-
cient number of questions or not? 
Then the hon. Member get. up and 
says I have allowed him only one 
question, as if it depends upon the 
number of the questions and not on 
their content. If another hon. Mem-
ber has asked the same or similar 
question, am I not to proceed to the 
next question? I am right in saying 
that this hon. Member says he is not 
satisfied. I must proceed, I must 
decide, or, I must allow him to decide 
as he likes. 

Shri Barish Chandra Mathar: It is 
really unfair to me. I have never ask-
ed you. 

Mr. Speaker: I haVe no friends and 
no enemies. All han. Members are 
friends of mine. If I feel I have 

:.~~e: ~ny !:idMe~!,::' It:ee~~:~ 
amends. Sometimes an han. Member 
goes on interrupting. I often say I 
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will not call him at all, but aiter going 
to another hon. Member, I come back 
to him, even when some others say 
that I do not stand by what I say. 
Many times I have done so. 

Sbri Harish Chandra Mathur: That 
is the privilege of that side only. This 
is only an arid zone. It is really un-
fortunate. 

Mr. Speaker: It is the privilege of 
this side to rule, it is the privilege of 
that s"-' h object. That is the reason. 
Next q'-1e.tion. 

Shri D. C. Sharma: 636. You are 
often very kind to me, Sir. 

l\liddlings from Washeries 

+ S Shri D. C. Sharma: 
._ Shri T. B. Vlttal Rao: 

'"'L Sardar Iqbal Sineh: 
Shri Hem Barua: 

Will the Minister of Steel, Mines and 
Fuel be pleased to refer to his answer 
to Unstarred Question No. 3724 on the 
21st April, 1961 and state: 

(a) whether Government have 
since concluded their examination of 
the report of the Committee on Utilisa-
tion of Middlings from the washeries; 

(b) if so, what are the main recom-
mendations accepted by Government; 
and 

(c) when action will be initiated on 
those recommendations? 

The MInister of Steel, Mines and 
Fuel (Sardar Swaran Sineh): (a) to 
(c). The report of the Committee on 
utilisation of middlings from the 
washeries is being examined in the 
light of the comments received from 
the various Departments/Ministries 
concerned. The main recommendation 
is that future planning of washeries 
and thermal power stations should, as 
far as possible, be integrated. This 
and the other recommendations are 
under examination. Action on these 
will be initiated when this examina-
tion has been concluded and Govern-
ment has taken a decision on them. 

Shri D. C. Sharma: What are the 
other Ministries and departments 
which are being consulted by this 
Ministry of Steel, Mines and Fuel, 
in ·order to arrive at a decision? 

Shri Gajendra Prasad Sinha: 1 
have said that several departments are 
consulted-·foc instance th", Ministry 
of Irrigation and Power, because they 
are concerned with the utilisation of 
middlings. 

Shri D. C. Sharma: May I know 
whether the delay in the examination 
of the project is not proving harmful 
to our country in the matter of eCO-
nomic coal production? 

Shri Gajendra Prasad Sinha: Thp.re 
is no question of delav in the 00'131-
deration of this report. It has been 
received recently, and is being exa-
mined, and it takes some time because 
other Ministries like Railways and 
Irrigation and Power have to be con-
sulted. Unless there is full consid~ra
tion, it will not be proper for this 
Ministry to take any step. 

Shri Indrajit Gupta: May know 
how it is that before a final decisioll 
has been taken on these recommenda-
tions, the Union Government has 
ordered last month that the transport 
of middlings from washeries to the 
consumers should be restricted to road 
transport only, as a result of which it 
is apprehended that there may be a 
very serious power crisis, because the 
transport of middlings by road is 
twice as expensive as that by rail; and 
whether any representation has been 
received from the Durgapur Industries 
and the thermal power plants ill Dur-
gapur as to the serious repercussions 
that there may be on their produc-
tion? 

The Minister of Steel, Mines and" 
Fuel (Sanlar Swaran Singh): Mid-
dlings move to power stations, end 
restrictions on middlings to power 
stations which had been imposed were 
not removed. And so--it is a fact-
the Durgapur power station and the 
washerics also represented that move-
nlent of middlings to the Durgapur 
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power station should be allowed, and 
that has beel\" allowed. Similarlv 
movement of middlings to the therm~i 
power station at Jamshedpur a);;J has 
been allowed. What has be~n restrict-
ed is the movement of middlings over 
long distances for other purposes, 
namely brick-burning and the like, 
because it was considered that where 
the transport availability was restrict-
ed, movement should of other coal and 
not middlings. 

Shrt Indrajit Gupta: In cases where 
the consumers have already entered 
into contracts with the washeries and 
it is not possible now for the washeries 
to provide them with substitutes for 
middlings, wculd not Government 
consider allowing them to transport it 
by rail, as. of her wise, over long 

. distances the expense would bl' ~Jluch 
mure as compared to transport by 
rail? 

Sardar Swaran SiD&"h: That is a sug-
ge,tion for action. 

Shri Hem Baraa: In view of the 
fact that the Committee has re"Orn-
mended the establishment of thermal 
power plants as also the utilisation of 
middlings from washeries, may I know 
how the Governme~t propose" to inte-
grate all these pIans? The hon. 
Parliamentary Secretary was pleased 
to say that the Government wa, try-
ing to integrate' all the recC'mmenda-
tions of this Committee, but th~ re-
commendations of the Committee are 
very varied, because they have r~c:>m
mended the establishment of thermal 
power plants also. Therefore, I want 
to know how the Government yro-
poses to integrate the recommenda-
tions of the CommIttee. 

Sardar Swaran Singh: I do 110t 
know whether it is a question of 
language or a question of fact. The 
fact of the matter is that they have 
m'd" a general recommendation that 
middlings produced in the wa,h',ries 
should be utilised in therma \ stations, 
and that the thermal stations should 
be sO located that the movement of 
middlings to them is smooth ~nd is 

not over long distances. This recom-
mendation has been accepted. The 
implementation of it is to locate the 
thermal stations in such a manner that 
they are fed by the middlings. 

Works Committees in Steel Plants 

.63'7. Shri Indrajit Gupta: Will the 
Minister of Steel, Mines and Fuel be 
pleased to refer to the reply given to 
Starred Question No. 878 on the 15th 
March, 1961 and state: 

(a) whether registration of the 
Rourkela Steel Plant under the Facto-
ries Act has since been effected; 

(b) if so, whether a work. commit-
tee will now be set up for the !J:ant; 

(cl whether a joint c:>mmittee has 
since been formed at Bhilili Steel 
Plant; 

(d) when a works committee will be 
set up for Durgapur Steel Plant; and 

~l whether the uniform Grieva~ce 
Procedure for all the three Plants has 
now been finalised? 

The Minister of Steel, Mines and 
Fuel <Sardar Swaran Singh): <a) Yeo, 
Sir. 

(b) Steps are being taken to set up 
a Works Committee. 

(cl Not yet, Sir; but action is being 
taken to set up the Joint Committee. 

(d) Preliminary steps are being 
taken to form Works Committee at 
Durgapur Steel Project and it ,hould 
be set up within a month. 

(e) Yes, Sir. 

Shrj Indrajit Gupta: May I know 
whether this uniform griev:.n('e pro-
cedure for all the three plant. will be 
in conformity with the grievance pro-
cedure which has been agreed upon by 
the Indian Labour Conferencl'? 

Sardar Swaran Singh: The hon. 
Member is oonnected with the unions 
and by now he must have familiarised 
himself with this procedure. If he 
wants additional information, I will 
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supply the information or place it on 
the Table" of the House and the hon. 
Member may draw his OW!l conclu·· 
sions. 

Shri ladrajit Gupta: Mv question 
has not been answered. It is not a 
question of my being familiar with the 
procedure. My question was whether 
the proposed grievance procedure will 
conform to the model one or not. 

Mr. Speaker: It is an indirect 
method of saying that the hen. Minis-
ter wants notice. 

Shri S. M. Bauerjee: I want to know 
whether elections will be held to 
the works committee or workers will 
be nominated. I also want to know 
whether elections will be held acccrd-
ing to the existing law and all the 
unionlS will be consulted in the matter. 

Sardar Swarau SiuCh: I presume 
that the provisions of law will be 
c:"erved and action is already being 
initiated for holding elections in- some 
of the plants. 

Shri K. N. Pande: What will be the 
main function Qf these committees? 
Was the Labour Ministry consulted 
be!ore takbg a decision to form surh 
committees in the steel plants? 

Sardar Swaran Singh: The main 
functions are given in the ruies and 
in, the Act itself. The Labour Minis-
try is always consulted. 

Shri K. N. Pande: Which Act? 

Sardar Swaran Sin&1t: There is legis-
lation in the various States on that. 

Shri KasJlwaI: The hon. Minister 
has said that the works committee 
will be formed in the case of Rourkela 
and Durgapur whereas a joint com-
mittee will be formed in the case 
of Bhilai. 

Sardar SwaraD SiUCh: There are 
legislative provisions in various States 
on these matters. _ The Orissa· Act is 
applicable to Rourkela and the M.P.-
Act is applicable' to Bhilai. So, the 

labour relations are governed by the 
statutory provisions that might be 
prevalent in the various Stat.e; and 
these terminologies are derived from 
the local legislative measures. 

Shri IDdrajit Gupta: May I know 
whether any representalions have 
been received by the Government sug-
gesting that the irulustrial labour re-
lations in respect of the public sector 
steel plants should be taken over by 
the Central Government and :1ot left 
with the State Governments and if so, 
what is the reaction of the Go\'ern-
ment in the matter? 

Sardar Swarm Sinch: There have 
been suggestions and counler-sugges-
tiolllS and so long as the existing thing 
does not change it should be presumed 
to be the reacti:>n of the Governm,mt. 

Shri SureDdranath Dwivedy: Mav I 
know when the Rourkela steE'J "orks 
was registered under the Factcr;e' Act 
and what is the rea;on of delay in 
having a works committee formed? 

Sardar SwaraD Sinlrh: It was regis-
tered recently. It is only a matter of 
few months when it was registered. 
On an earlier occasion I explained that 
some dispute was going un between 
the labour departme:lt of the Orissa 
Government and the project autho-
rities as to whether the plant as a 
whole should be registered under -the 
Factories Act or whether each de-
partment should be separately regis-
tered. It tcok some time to sh'aighten 
that difference and now it !1as bee:> 
registered. 

Shrt Yadav Naraym ladbav: May I 
know whether it is a fact that there 
is great dissatisfaction among the 
workers in Rourkela plant a.,cl due to 
that the work is held up every now 
and then? 

Sardar SwaraD Sinch: J do not 
accept that. 
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Cambay Crude 011 

+ 
{ 

Sbri KuDban: 
*638. . Sbri T. B. Vlttal Rao: 

Sbri P. C. Borooah: 

Will the Minister of Steel, I\llnes and 
Fuel be pleased to refer to the reply 
given to Unstarred Question No. ·4527 
on the 4th May, 1961, and .tate: 

(a) whether the possibility of utilis-
ing Cambay crude oil by the industries 
in Ahmedabad and Bareda a. fuel has 
since been examIned; and 

(b) if so, what is the result of the 
examination? 

The Parliamentary Secretary to tbe 
Minister of Steel, Mines and Fuel 
(Shri Gajendra Prasad Sinha): (a) and 
(b). The scheme for utilisation of 
Cam bay crude oil bv the industries in 
Ahmedabad and Ba~oda is under con-
sideration of the Oil and Natural Gas 
Commission and its details are being 
worked out. 

Sbri Kunban: In view of the diffi-
culty of supplying large quantities of 
coal from far-away Bihar and Bengal 
areas, will it not be better for indus-
tries in Bombay Gujarat region to use 
Cambayoil? 

Shri Gajendra Prasad Sinha: I have 
already said that the matter is under 
consideration-the matter of supplying 
Ankleshwar oil. 

Sbri Kunban: How long will it take 
for finalising the consideration? 

Sbri Ga,jendra PrasacI Sinha: There 
is a proposal by the end of 
this year we should be able to 
supp~y 100 tons of crude oil per day 
to these industries 

Sbri Kasllwal: How many industries 
in Ahmedabad and Baroda have ap-
plied for switching over to crude oil 
and how much is their demand? 

The Minister of Mines aDd OU (Shri 
K. D. Malaviya): The proposal that is 
now under consideration is between 
the Government of Gujarat· and the 
Oil and Natural Gas Commission. The 

Government of Gujarat will in their 
own turn find out which indus-
tries have to be supplied. We have 
agreed in principle to supply crude' 
oil on a temporary basis from Cam bay 
to several industries in Baroda and 
Ahmedabad. The price of the oil is to· 
be settled: that is also well nigh settl-
ed and perhaps in a couple of weeks: 
we shall come to some agreement. 
Thereafter, the Gujarat Government 
wil} arrange the supply of oil from the' 
Cam bay oil fields. 

Sbri M. B. Tbakore: May I know the 
total requirement of crude oil for' 
these industries? 

Shri K. D. Malaviya: The total re-· 
quirement of crude oil for the entire 
industries may be much more than" 
what we can supply. Perhaps it is not 
a very good idea to supply crude oil 
Which is too valuable fOr burning. It is" 
a temporary arrangement, as I said. 
Whatever We can supply from Cam-
bay oil we shall make every effort 
to supply because we have to "olve the· 
temporary problem of shortage of coal 
in that area. 

.n ~ me: : 4' ~ ;;rr;;.rr ~ 
~f'!;~ihi't $;r'I>T~~~ 'liT 
a1lRIT ifl1f ~ ~ ~ 'I>T ;;iT W<r-
'l!Tlf 'Ilt'l."'iiil.'" cm"Q! if t. ~ if 
f.!;;:r;n $;r ~ ~ ~ ~ ? 

.n 'fo ~o ~: ~ m ~ 
~~t;;iTf'!;~~~~ 

~~f.!;~""~~ qm;r 
f«r ~T I ~ 'liT a1lRIT ~ ~ if llft" 
1Il'A""I1i~~~~~m 
4'~...-r;re~~~1 

Sbri Damani: May I know whether-
this crude oil will be supplied direct 
from the wells Or it would be pro-
cessed? If it is going to be processedr 

who is going to· do lhat? 

Shri K. D. Maliwiya: There is nO· 
processing; it will be direct from the-
oil fields. 
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OU Exploration ill Kutch 

*639. Shri Khimji: Will the Minister 
of Steel, MIDes aDd Fuel be pleased 
:to state: 

(a) at what stage the inve;tigaticns 
for exploration of oil and ga3 i:l 
'Kutch have reached; 

(b) whether the investigations con-
-ducted so far indicate fhe possibility 
«If striking oil and gas in Kutch; 

(c) whether it is a fact that the Oil 
:and Natural Gas Commission has re-
'ported to Government about the pos-
.sibility of stri'king oil in the Western 
Kutch in the area of about 350 
sq. miles between the Port Jakhau 
and Sujapur; and 

(d) if so, what action has been taken 
-on the report? 

The Minister of Mines anli Oil 
(Shri K. D. Malaviya): (a) The inves-
tigatioll6 are still in a preliminary 
-stage. 

(b) It is premature to say :mything 
oat this stage. 

(c) No, Sir. 

(d) Does not arise. 

Shri Khimji: May I know whether 
"it is a fact that negotiations are going 
on between the Government of India 
-and the Italian State-owned oil ~om
'pany for prospecting oil in Kutch and 
ii so. what stage these negotiations 

have reached? 

Shri K. D. Malaviya: Yes. Sir. It is 
a fact that fhe Oil and Natural Gas 
Commission of the Government of 
India aTe negotiating with the Italian 
firm for some arrangements so' far as 
the prospecting for oil in Kutch area 
is concerned. One phase of that nego-
tiation is over and we arc trying to 
find whether we can agree on some 
new scheme of search for oil in that 
area. 

Crash of an I.A.F. Ilakota 

+ r Shri Tanpmanl: 
*640 J Shri P. C. Borooah: '1 Shrl Panprkar: 

Shri Sarju Pandey: 

Will the Mbister of Delenl'e be 
pleased to state: 

(a) whether an Indian Air Force 
Dakota 011 its ftight from Jodhpur to 
Hydera·bad crashed near Begumpet 
Airport' on or aboui the 8th May, 
1961; 

(b) if so, what loss of life and 
property was involved in the acci-
dent; 

(c) whether the cause of the acci-
de,,_t has since been inquirpd into; and 

(d) if so, with what result? 

The Deputy Minister of Defence 
(Sardlll Majithia): (a) The accident 
occurred on 7th May. 1961. 

(b) Four I.A.F. personnel were 
killed and the aircraft was destroyed. 

(c) Yes, Sir. 

(d) The cause of the accident ~ould 
not be determined with. certa i"- ty (but 
was probably due either to misjudge-
ment of height on a visual approach at 
night or mis-reading of the altimeter 
by the pilot). 

Shrl Taagamani: It is ~tated that 
four members of the crew have been 
killed. I would like to know whether 
that was the total complemeil,t. or 
whether anybody escaped. 

Sarllar Majithla: These were the 
only four people on board. There was 
no one else. 

Shrl Tanpmanl: This is not the first 
occasion that such accident, have 
taken place. I would like to know 
whether, in the case of this particular 
accident. a separate enquiry will be 
held to find out whether, before the 
take-off, a proper checking of every-
thing was done. 

The Minister Of Defence (Shri 
KrISIma Menoa): There are establish-
ed procedures for this. In the Indian 
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Air Space -qiolations by Pakistan 

Oral Answers 

Air Force, if there is an accident, 
there has to be an enquiry according 
to the established procedures, ann no 
special enquiry would be anything 
different. Everything concerned with 
it is gone into. Normally, an aircraft 
does not take off in normal flights 
without the necessary inspections, 
briefing of pilots arid everything of 
that kind. But accidents canriot be 
avoided in the case of a fighter air-
uaft. 

Shri Tyaci: Since the Dakota has be-
come practically obsolete in the whole 
world now, is it the htention of the 
Government to give it up and have 
a substitute for the Dakota' 

Shri Krishna Mellon: It does not 
arise out of this question. Every plane 
that is put on. the air is airworthy; 
otherwi5e, it would not be allowed 
10 fly. 

Shri Joachim Alva: Has the hon. 
Minister any chance to revis~ the rates 
of eompensation for the dependants of 
the deceased, or, are the rates still 
on the old scale? Are compe:1Sations 
liberally awarded to the dependants? 

Mr. Speaker: That also does not 
arise. 

Samar Majithia: 11 does not arise 
directly, but, as I said, whatever the 
people are entitled to will be given. 
In this particular case, in the case of 
the two pilot officers, in caSe their de-
pendants are not in a ~ood condition, 
jf they apply for ;;, It.c,' will get 

whatever is .due. 

Shri Joachim Alva: Have we got a 
rule whereby within 24 hours after 
an accident, the PRO informs the 
public or the press about the accident? 

Sardar Majithla: There is no rule 
about that. But normally what hap-
pens in cases. of accidents is, in case 
the Government thinks that it is 
worth-while to bring it to the notice 
ef the Members of {his HI)'J<", then 
we certainly do it On our own. 
~92 (Ai) LSD-2,. 

+ r Shri S, M. Banerjee: 
.641 j Shri Vidya Chann Shukla: 

'l Shri Assar: 
L Shri D. C. Sharma: 

Will the Minister of Delence be 
pleased to state: 

(a) the details of violations of Indian 
air space by Pakistan in Hi61 so far; 
and 

(b) how these compare with the 
violations in 1960? 

The Minister of Defence (Shri 
Krishna Menon): (a) A statement is 
laid on the Table of the- House. 
[See Appendix II, annexure No. 61]. 

(b) There have been 14 violations 
during the seven months in 1961 (upto 
1-8-1961) as compared to 16 violations 
in the whole of the year 1960. 

Shri S. M, Banerjee: From the state-
ment, I find that 5 violations have 
taken place in January :llone, out of 
the total of 14 thus far. I want to 
know_ whether the Go\,ernlllE':.t ot 
India protested in all cases and 
whether any reply has so far ':leen re-
ceived from Pakistan', either in respect 
of the 1960 violations or the 1961 
violations? 

Shri Krishna Menon: If these viola-
tions are across the cause-fire line then 
a caSe of violation is lcdged with the 
United Nations Commission, and they 
either grant a violation or no viola-
tion. That is more or less like a'll 
award. In one or two case; we have 
withdrawn the complaints because, 
while there have been violations, we 
could not prove them with Markings 
and other verifications. Where the 
protest has been made to Pakistan, 
they have denied those violations, but 
they have said that their i~,·p.stiga

tion reveals that no Pakistani' aircraft 
was involved i'll the four cases to 
which reference was made. Then 
they have said that in future, when 
air operations in the border regions 
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are involved, where there is a like-
lihood of inadvertent violations, the 
Government of P&kistan wf,I.ld give 
prior information to the Government 
of India and to instruct their pilots con-
cerned to exercise caution in practice. 
In another case, they ha'/e said that 
a helicopter belonging to a world-wide 
body or something of that character 
was flyi:1g. meaning thereby that it 
was not a Pakistani aircraft. 

Ther~ was also another instance 
where they have denied the v,olation 
sayin!!( that a Pakistani coastal fighter 
did fly for an aerial ph:>tograph but 
did 'O.ot violate our air-space. That 
means to say, explanations are given 
to the effect that there has bcen no 
violation. 

Shri Vajpayee: May we know 
whether the air-space violations were 
just on the ce~se-fire rne or whether 
the Pakistani planes had pe:1etrated 
deep into our territory? 

Shri Krishna Menon: I think I gave 
the figures. Out of the 16 violations in 
1960, four were nearly on the cease-
fire line and the remaining 12 in other 
areas. In regard to these four. we 
withdrew one complai-nt because we 
could not very well prove the mark-
ings on the plane, etc. Out of the 
other three, one complaint was subse-
quently withdrawn. A ccmplaint was 
not lodged in respect of the fourth 
case because the identification was not 
adequate. Therefore, two remain, and 
in those two, the military observer 
awarded no violation. 

Dr. Ram Sabbs, Singh: In the 
statement that has been laid on the 
Table it is stated that these violaticns 
have' not only penetrated 15 miles 
into our territory but are as deep as 35 
miles or so. How is it that even in 
such deep penetrations, it was not 
possible to bring down the Pakistani 
planes' 

Shri Krishna Menon: There are two 
Or three explanations for it. First of 
all, when there are incidents of this 
kind, a militant attack on the plane is 

not the first' step to take; that would. 
be preliminary to an act of war, a de-
fensive war, if you like. But apart 
from. that, for an aeroplane, 35 miles-
is not a long distance. Well, I do not 
want to go into that question. But in 
BlIY' case, it has not· been the policy 
of the Gover.1ment till now to go lIP' 
and shoot down these planes just be-
cause' there has been a violation, be-.. 
eause' it is also possible in mast cases· 
that these planes would fly back anc!-
there is a chance of not being found 
and so an. So, it is not a question of' 
35 miles or anything like that. 

Dr. Bam Subhar Sinrh: An aircraft 
flew over Iilditi.n territ~r.v &5 miles· 
south-east of Bhatinda and disap-
peared near Ferozepore. There is 
another case where four to six Pa· 
kistani aircraft violated Indian air-
space. There are so many cases of' 
penetration of 10, 15 a:ld 12 miles. So. 
shall we take it that the Pakistani 
planes will continue to violate our 
territory in this fashion and nothing 
will be done? 

Shri Krishna Menon: It is nat true' 
that nothing is done, because we are 
in diplomatic relations with them. We 
have taken up these questions.,n a 
diplomatic level. That is also part or 
our action in regard to any neighbour-
ing country. That is to say, we do not 
go and shoot the planes in the first 
instance. If these violations continue 
and if they really affect our security 
in effect, the.1 it is for the Govem· 
ment of India to consider what actioa 
is to be taken. 

Shrl Banga: In view of the fact that 
Soviet Russia as well a~ United States· 
of America continue to be on the best 
possible diplomatic terms even whea 
the American plane was shot down, I 
would like to know why the Govem-
ment of India go 0:1 allowing the Pa-
kistani planes to fly over Qur area .vitbo 
impunity and for years and years? 

Shri Krishna Menon: W • cJo not 
allow anything like that. But it Is 
not for me to answer for America or 
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Russia. But it should be remember-
ed that it was after a long time that 
they shot it down·. 

Shri BaDga: Have we told them 
that, if they were to continue this kind 
of incursion, they would be l·unning 
the risk of their plane~ being shot 
down? 

Shri Krishna Menon: We have not 
saId anything abollt shooting down. 
We have told them not to make viola-
tions. We have lodeed our protests. 
It is really a diplomatic matter. 

Shri Banp: We do not follow what 
he says. 

Mr. Speaker: He says that they did 
!lot tell them categorically that they 
would shoot down the planes but 
that they have said that it is wrong 
for them to cross our border. 

Shri D. C. Sharma: On the 13th 
February, 1961, a Pakistani aircraft 
entered our territory at 10.55 hours. 
It was there till 11.06 hours. It was 
on Our territory for 11 minutes. It 
was flying at the rate of 400 miles per 
hour. May I know what action do the 
Government take in the case of these 
planes which are on our territory for 
such a long time, that is, for about 
a quarter of an hour? 

Mr. Speak~r: Next question. 

Shri D. C. Sharma: I want a reply 
to my question. It is item 7 in the 
list. 

Mr. Speaker: There is a misunder_ 
standing. He has put a question and 
he wants an answer. 

Shri Krislma Menon: I did not 
quite hear the question. The durat-
ion is not mentioned here. It says "at 
11.06 hours" and not "for 11.06 
hours". 

Mr. Speaker: Tl!e question hour is 
over. 

Sllri Joachim Alva: I got up six 
times; kindly give me a chance. 

Mr. Speaker: The question hour is 
over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Steel Production ill OrdDaDce 
FiIetories 

{ 
S!lrl Panprkar: 

·642. Shri Ram Krishan Gupta: 
Shri S. M. Banerjee: 

Will the Minister of Defence be 
p!eDsed to refer to the reply given to 
Unstarred QuestiOn No. 569 On the 
28th February, 1961 and state: 

(£) whether proposals relating to 
balancing and modernising the capa-
city of ordnance factories for steel 
mal<ing haVe been finalised; and 

(b) if so, the details thereof? 

The Minister of Defence (Shrl 
Krishna Menon): (a) Yes, Sir. The 
proposal relating to balancing and 
modernisatiOn of SI.eel Rolling Milis 
at Metal and Steel Factory, Ishapore, 
has been finally approved by the 
Government. The proposal relating to 
the modernisation of the Steel Rolling 
mills at Ordnance Factory, Kanpur, is 
ur.der active consideration and the 
det3iJs of the programme are expected 
to !>to. finalised by September, 1961. 

(t.) It is expected that after the 
modernisation is carried out to the 
plant, steel melting capacity at Metal 
ar,d Steel Factory will be greatly 
increased. 

Pre-primary Education 

·643. Shri Kodiyan: Will the Minis-
ter of Education be pleased to rekr 
to the reply given to Starred Que;;-
tion No. 235 on the 22nd February, 
1961 and state: 

Ca) whether the All India Com-
mittee appointed by the Central 
Focial Welfare Board to draw up a 
programme of pre-primary educational 
and teacher training has completed !ts 
w('rk and submitted a report.; and 

Cb) if so, the details thereof? 

The MlDister of Eduea'tillll 
(Dr. K. L. ShrImaU): (a) The Com-
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mittee on Child Care is expected to 
submit its report by March, 1962. 

(b) Does not arise. 

Cost of reJIniDg of Crude Oil 

*644. Sbri Subbiah AmbaJam: Will 
the Minister of SteeL Mines aDd Fuel 
t>e pleased to state: 

(2) whether any assessment as re-
fards to cost of refining oil in the 
public sector has been made; and 

(b) if so, how does it compare with 
the cost of refining oil by Burmah-
ShEll? 

Tbe Miuister of Miues aud Oil 
(Sbri K. D. Malaviya): (a) Not yet, 
Sir. 

(b) Does not arise. 

Air Space Violations 

*645. Sbri Vidya Chann Shukla: 
Will the Minister of Defence be 
piE.ased to refer to the reply given to 
Starred Question No. 1482 on the 13th 
April, 1961 and state the nature of 
replies, if any, received from the 
Government of Pakistan to the pro-
te.ls lodged with them' in regard t,> 
the 4 violations of Indian air-space 
by Pakistani aircraft? 

Tbt· Minister of Defence (Sbri 
J\risbna Menon): The Government of 
Pa:dstan have denied the violat!ons. 

Moratorium granted to Banks 

f Shrimati Maimoona Sultan: 
Sardar Iqbal Singh: 
SIITj P. C. Borooab: 

'646.'~ SlIri P. G. Deb: l1\l;obarajkUmar Vijaya 
Ananda: 

Sbti Tangamanl: 

Will the Minister of Finance be 
p;E'ased to state: 

(a) whether Government have 
granted moratorium to a large number 
(If banks during the last three months: 

(bi if so, to which banks and for 
what periods; and 

(c) what generally were the rea-
sons for the grant of the morato-
rium? 

Tile Deputy Minister of Finant'e 
(Sllrirnati Tarkeshwari SiDba): (a) 
Order~ of moratorium haVe been issu_ 
ed in respect of seventeen banks 
since the 1st of May, 1961. 

(b) A statement containing thE' re-
quired information is laid on the 
Table. [See Appendix II, annexure 
No. 62]. 

(c) The orders were issued for 
facilitating the reconstruction and 
a1l1a!gamation of the banks in ordE'r 
to protect the interests of the deposi-
tors. 

Training of Librarians in Delhi 
University 

'1>47. Shri Aurobindo Gbosal: WIll 
the Minister of Education be pleased 
til state: 

(u) whether it is a fact that the 
Rockdeller Foundation has granted 
any money to the Delhi University to 
dC"~lop advanced training for ilbrar-
hns in India; and 

(b) if so, what is the amount of the 
grant and how it will be utilised? 

Tbe Minister of Education 
(Dr. K. L. Sbrimali): (a) and (b). 
A ·statement is laid on the Table of 
the Sabha. 

STATEMENT 

The Rockefeller Found'Hion 'las 
notified a grant of $190,000 to the 
UnivH~ity of Delhi toward. the cost 
of a programme -of advanced l;r.:·ary 
trai:::ng, with the co-operation of the 
Amc:-;can Library Association in 
Chl~ag(', Illinois. The grant is .0 be 
paid over a period of five y~ars S~Brt
ing in 1961 and is proposed to be ut-
ilised by the University of Delhi r .. r 
the implementation of the following 
p~egramme: 

(a) Professional growth or t:~e 

Library Science teachers of 
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the University, partici}>9tion 
of visiting Professors irom 
U.S.A. to augment the 'Jni-
versity teaching resources 
and the building of teaching 
programmes; 

(b) Scholarships and re~earch 
fellowships for promising 
students and librarians with 
aptitude for research work; 
and 

(c) Development of the Profes-
sional library and purchase 
of material, supplies and 
equipment. 

~~.j~~ 

{~~~: *f,y,.. ~ ~ ;r..n : 

om mn ~ ~ ~ 'liT 'li'IT 
~fiI; 

(~) om ~ w;r ~ fiI; ~ it 
~~if;~'lft~~ 
qn;ft~ ~'IiT~'IiT;;rr~~; 
~ 

(~) ~ ~, m om ~ ~ 
!JiT ~ -srmif it ~;;rrWft? 

mn-m (Wlo""o"'o~): 
(~)~(~).~~~ 
if;~ ~if;~ ~tFm: 
~~~'IiT ~~rtFm: 
if.t ~ ~, mr 'liT 'If;m 'liT ;;rr~ 

~I 

Russian Deleption of Botanical 
EIPeris 

.649 {Shri Achar: 
. Shrimati Da Palehoudh1lri: 

Will the Minister of Selentule Re-
seareh and Cultural Atralrs be pleased 
to state: 

(a) whether a delegation of botani-
cal experts from .Russia visited our 
cour,try; 

(b) if so, the purpose of the visit 
and the nature of the work done by 
them; 

(c) whether India proposes to send 
such a delegation to Russia; and 

(d) if so, the composition of such 
a delegation? 

Tbe Deputy Minister of Scientific 
Research and Cultural Affairs (Sbrl 
M. M. Das): (a) Yes, Sir. 

(b) The Rus9ian Botanists collected 
herbarium specimens fOr study in 
their country. They also purchased 
some live plants for experimental 
trial in their botanical gardens. 

(c) and (d). Yes, Sir. The composi-
tiOn of the team of Indian Botanists 
is under consideration. 

Missing . )lavy Aircraft 

J Sr~ati Oa Palehoudhuri: 
Shn D. C. Sharma: 
Shrimati Ma.8da Ahmed: 

·650. Shri P. C. Borooah: l Shri Assar: 
Shri Indrajit Gupta: 
Dr. K. B. Menon: 

Will the Minister of Defence be 
pleased to state: 

(a) whether it is a fact that an 
Indian Navy Sea Hawk Aircraft 
piloted by Pilot Officer Arvind 
Ganesh Jog, which was reported to 
have taken off from the British Navy 
Air Station at Brawdy near Haver-
fordwest on the night of Monday, 
June 12, 1961 had not returned to its 
base; 

(b) if so, the details of the steps 
taken to trace· the aircraft; and 

(c) the result thereof? 

Tbe MInister of Defenee (Shri 
Krishna Menon): (a) Yes, Sir. 

(b) and (c). Prompt action was in_ 
stituted by the authorities and all 
agencies in the area including the 
Police and the Life Boat Service were 
alerted. An extensive air search over 
land and sea by aircraft belongiog t~ 
the Roya] Navy, Royal Air Fc,rce and 



2933 Written A1I81Ders AUGUST 18, 1961 Written A1I81DIH'r 2934 
the Indian Navy failed to reveal any 
trace of the pilot or the missing air-
craft. The search was abandoned at 
161,v hours On the 13th June, 1961. 

Gran~ to Cultural Or.aaisatious 

*651. Shri Bibhuti Mishra: Will the 
Minister of Scientific ~rch aad 
Cultural Affairs be pleased to stall,: 

(a) the criterion for giving grants to 
organisations for promotion of cul-
tural activities; 

(b) whether Government have en-
quired into the matter as t.o whether 
the grants given are properly spent: 
and 

(c) whether Government have as-
sessed from time to time the progress 
made by such organizations separate-
ly? 

The MinIster of Scientific Research 
and Cultural Mairs (Shri BomaYDn 
Kr.bir): (a) The grants are given to 
Cultural institutions on merit for 
purposes whcih fulfil an all-India 
need. 

(b) and (c). Yes, Sir. 

• ~ ~ '!I'll"" 
*f,~~." ,,"0 ,"0 fiQt: 

om m. ~ q:~ 'litFIT 
~fir; 

(>;f.) ;m q: ~ t fir; ~ ;r 
t%' ~;ftc W'f~ mIT ~ (..miT 
.nc h) ,,4TC'«'l 'f.1:~ lfiT f.w;rIr fiI;lrr 
t; 

(~) ~ ~, aT ~ ~ l!ir.r 
m ~ '¥f f\'lU t; 

(tT) ~ on: f.r;am 0l:I'lf ~ lfiT 

~~;~ 

('!{) f,privr-lfiT1l 'FiT ~ I!ro'lI 

~~~~? 

tim ~ (.n .0 no ~) : 
('Ii') ~ (!I') . ..mft .nc ~ lfiT ;m 
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~ -IHfjft ~ ~ 'Ii~){~ <'IT@~~ 
;t[ <'IT1rn' ~ d"m iT tTlfT t ~ 'IiT1f m;; 
~ mIT t I ..mft .nc ~if lfiT ~ 
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I.N.S. 'Hamla' 

*653. Shri RaghUDath Singh: Will 
thE' Minister of Defence be pleased to 
state: 

(a) whether it is a fact that a 
Norwegian family of four suffered a 
12-hour ordeal in the sea short dis-
tance of I.N.S. 'Hamla' the naval 
establishment at Morvi on the night 
of Sunday, the 18th June, 1961 but 
Bombay's Naval P1lrt and Civil Au-
thorities, though informed of their 
plight, did not even attempt to rescue 
them as they had no boats; and 

(b) if so, what are the full facts of 
the case? 

The Deputy Minister of DefeDce 
(Shri Ragharamaiah): (a) and (b). 
The facl,s regarding the incident of 
the 18th June, 1961 in so far as I.N.S. 
"Hamla' with which alone the Minis-
try of Defence is concerned, are as 
follows:-

A telephonic message was received 
at I.N.S. "Hamla" from a lady, who 
did not disclose her identity, at 2:<'40 
hrs on the 18th June, 1961 stating that 
a "glare" in the sky over the horizon 
had been seen by her and enquiring 
whether a boat could be sent to in-
vestigate the matter. The lady was 
not able to furnish particulars regard-
ing the nature, direction and distance 
of the "glare". Thereupon the Duty 
Officer at I.N.S. "Hamla" tried to 
contact the PoliCe authorities and in-
form them of the distress signal but 
without results. The Duty Officer 
ther,;,after accompanied by a Chief 
Petty Officer proceeded to the beach 
to investigate the matter personally. 
They did not observe any distress 
signal. As no power boat was avail-
able at IN.S. "Hamla", no learch 
could be made in the sea to carry out 
re~cue operations. 
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Mineral Resources of .Ladakh 

"654. Dr. Ram Subhag Sillgh: Will 
"the Minister of Steel, Mines and Fuel 
>be pleased to state whether Govern-
:ment have prepared any scheme for 
the exploratiOn and explOitation of 
milleral resources of Ladakh (J. & 
X)? 

Thr Minister of Mines and Oil 
(Silri K. D. lIIalaviya): Yes, .Sir. The 

'Geological Survey of India proposes 
to s~nd an expeditiOn to Ladakh dur-
.ing 1961-62 for carrying out reconna:s-
"Sance and traverse survey. 

Military :Aid from U.S.A. to India 

-;;55. Shri Hem Barua: Will the 
J!4inister of Defence be pleased to 
.state: 

(a) whether the attention of Gov-
.ern:nent has been drawn to a 
Wash:ngton report, served from 
'Karachi on 18th June, 1961, to the 
-effect that the prospects of India re-
>ftiVlll.tI 'lDilit1l1'y aid from th~ "United 
'States "without any political strings" 
had (.pened; 

(b) if so, the truth or otherwis~ of 
-this statement; ana 

(c) in case the replY to part (b) 
'above be in the affirmative, the nature 
'Of negotiations on the 'issue of U.S. 
'help as suggested? 

Tbe Minister of D-'fenee (Shrl 
"Krishaa Menon): (a) 'Government have 
-seen (0 press Teport . to this ·elfect. 

(b) There is no truth in the report 
:so far as We are concernell.. 

(c) Does not arise. 

Unspent Japanese ~ 
'-&541 { SlIri Jinach;mdran: 

. Shri Raghunath Singh: 
Will the Minister of "Finuee be 

.pleased to state: 

(a) whether it is a 'fact ·that a 
"DI8jor portiOn of the '21 lriillion iiollar 
credit granted to India' by' the "Japanese 
Government for our Seconii -Five -Year 
PIa:! .was left unspell-t; 

(b) If so, the unspent portion anJ 
th" reason for this lapse; and 

\ l') ~.he special terms attache 1 to 
tills credit? 

:l'he Depoty Miaister of Finanee 
(Shrimati Tarkeshwari Sinha): (a) 
~o. Sir. 

(hi Does not arise. 

(l) Th;s cred;t is in the nature of a 
c.·i )ing for .suppliers' credits on 
Japanese exports to India and invol-
ves no direct cre~it to Government. 
Ihe deferred payment arrangements 
.I'rcad over 8 years with two years' 
l>~riod of grace from the date of con-
tract. The contracts to b<! financed 
o.ndcr the credit should be of a value 
of more than U.S. $30,000 . 

Government Servants and Eleetioa 
MeetlDp 

r Shri Surendraaath 
-657. ~ Dwivedy: 

l Sbri Vajpa),ee: 

"/ili the Minister of Home Mairs 
be pleased to state: 

\a) whether any fresh orders have 
been passed by the Home Ministry res-
tricting Govermnent employ_' at-
tenda:lce in election meetings; 

(b) whether such a ban is restrict-
ed to Central Government employees 
or concurrence of the State Govern-
ments has also been received for this 
order so as to make it applicable to 
State Government employees as well; 
and 

(c) whether participation Or at-
tendance of Government servants in 
public and political meetings is also 
banned? 

The MlDIster of Home Mairs (Shri 
Lal Bahadar Shastri): (a) and (b). 
No fresh instructions applicable to 
Central Government employees Or to 
em?loyees of the State Governments 
have been issued by the Home Minis-
try. But On a reference from the 
Ministry of Works, Housing and Sup-
ply, received in June last, the Home 
Ministry ~dvised that Government 
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servants should not attend eJ~t.on 
me~tings organised by any political 
party except to the extent necessary 
for reasons of security and for the 
maintenance of law and order and the 
Ministry of Works, Housing and Sup-
ply b~ought this advice to the notice 
of the employees under them. 

( c) There is no ban on Government 
servants attending public meetings 
generally. But as regards political 
meetings rule 4 of the Central Civil 
SeTvices (Conduct) Rules provides 
that no Government servant shall be 
associated with any political party or 
any organisatiOn which takes part in 
po'i' ks.or shall take part in, sub-
srribe in aid of, or assist in any other 
mann<r, any political movement or 
acthity. 

Opium Factory, Gazipar 

*6511. Shri Tridib Kumar Chaudhuri: 
Will the Minister of Fin:mce be 
;; ~eased to refer to the reply givEn to 
Starred QuestiOn No. 1950 on the 21st 
Apri!, 1959 concerning the demands 
of 1'1(. workmen of the GOITernment 
Opil:'m Factory and Plantations at 
Gazipur, U.P. and state what has been 
the 11r.al decision of Government after 
the publication of the Second Pay 
Commission's recommendations re-

.gardir.g:-

(i) grant of bonus out of the 
profits of the concern; 

(in reduction of working hours in 
factory in view of tne in!ur-
iousness of faetory operatlons 
to the health of t~e work-
men; 

(iii) inr.rease in the number of 
paid holidays from 12 to 23; 

(iv' retirement benefit; Rnd 

(v) Contributory 
Fund? 

Provident 

TIle Deputy Minister of FiDaDce 
(Shdmati Tarkeshwarl Sinha): A 
.tatemr,nt is laid on the tab1e of t.he 
House. rSee Appendix II, 'L,oexure 
x'o, boil. 

Nqa BOStiIes 

*659. Shri L. Aehaw SiDch: Will 
the Mmistfr of Bome A.birs ,be 
p!ea;.!d to state: 

(u.' .... hether it is a tact that 5 Naga 
hostiles were arrested under the 
jtcu .. h~ Act or the Preventive De-
te:ltiOl)' Act from Mao-Maram area in 
lI1anilJ:lr d..lring July, 1961; 

(b) whether they have been released 
on signing some bond; and 

:~; ,f so, the circumstance:! under 
which they were arrested and releas-
ed? 

The Minister of State in the Millis-
try 0: Hom~ Allairs (Shri Datar): (a) 
to (c), Five persons who were actively 
supporting the N aga hostiles were de-
ta,ned under the Preventive De-
tentiOn Act in Manipnur on 
the 6th July, 1961, to prevent 
th!"'I!1 from acting in a manuer pre-
;u::liclal to the maintenance of pubEc' 
or.ier, They were released t'n parole 
on c'lmpas;,ionate grounds ,In the 
29th July, 1961 for a period of one 
mrntn on execution of bon:}" with 
;,nrelies. On the 14th August, 1961, 
the detc'ntion orders were rev()ked by 
th~ Chief Commissioner On the de-
tenus giving personal undertakings 
for further good behaviour. 

Medicinal Plant Research 

S Shri P. G. Deb: 
Shri S. A Mehdi: 

·660 1 Mahar"jkumar Vljaya 
Auanda: ' 

VI i II the Minister of Scientific Re~ 
sca;'c", aud Cultural Allairs be pleased' 
to sta!e: 

(a) whether there is any new 
scheme for medicinal plant research; 
and 

(b) if so, the details of the same? 

The MlnJSter of Scientific ResearcIr 
and Cultural dairs (Shri Bumay.ulr 
Kahir): (a) No, Sir. 

(b) Does not arise. 
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Compulsory National Servicl!' for 
Students 

J 
Shri Ram Krishan Gupta: 
Selli D. C. Sharma: 
Shrj Hem Raj: 
Sbri Ribhuti lI-lishra: 
SlIri Aurobindo Ghosal: 

-661. Shri Arjun Singh 
Bbadauria: 

I !\Iabarajkumar Vijaya 
t Ammda: l Sarlbr Iqbal SIn«h: 

Shri Chuni Lal: 
Wi] i the Minister of Education be 

pleased to refer to the reply given to 
Starred Question No. 139 on the 17th 
February, 1961 and state thE' pro-
gress made so far in the dir~ction of 
appro.,,;ng and implementmg the 
scheme fOl· compulsory national ser-
v,c~ for students? 

The Minister of Education 
(Dr. K. L. Shrimali): The scheme is 
still under consideration. 

Iron Or.! Fines 

r Shri T. B. Vittal Rao: ¥662 J Shri Ram Krishan Gupta: 
. I Shri S. C. Samanta: 
L Shri Subodh 1IaDsda: 

Wlll the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 123 on the 17th February, 1 .. 61 and 
state: 

(a) whether the committee appoint-
ed to stUdy the problem of utilisation 
of iron ore fines has submitted its 
report; and 

(b) if so, the recommendations made 
therein? 

The Minister of Mines and on 
(Shrl K. D. Malaviya): (a) No, Sir. 

(b) Does not arise. 

on In Jaisalmer r Shri Panprkar: 
Shri Ram Krishao Gupta: .663'1 Shrl Subodh 1IaDsda: 
Shri S. C. Samanta: 
Shri Damani: 

Will the Minister of steel, Mines 
and Fuel be pleased to refer to the 

reply given to Starred Question No. 
92 on the 17th February, 1961 and 
state: 

(a) whether Government have since 
considered proposals for oil· explorat-
ion in Jaisalmer area received from 
foreign oil companies; and 

(b) if so the result thereof? 

The Minister of Mines and on 
(Shri K. D. Malavi)'a): (a) Yes, Sir. 

(b) As a result of discussions in 
France and India, an understanding 
has been reached between the Oil 
and Natural Gas Commission and the 
French Petroleum Institute-a French 
Government Undertaking-for carry-
ing out oil exploratiOn in Jaisaimer 
area for a period of three years. The 
foreign exchange expenditure involv-
ed in this exploration work is esti-
mated to be about Rs. 4 crores and 
will be met out of a credit which the 
French Government haVe agreed to' 
provide. The terms of the credit are 
being negotiated between the twO' 
Governments . 

N~gotiations with Standard Vacuum 
are in a state of suspension but may 
be resumed by the company. 

1;rained Personnel for Oil Exploration 

.66. {Shri Nek Ram Negi: 
Shri Ram Krishan Gupta: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

( a) whether the. existing position 
with regard to trained personnel for 
oil exploring work is satisfactory; 
and 

(b) if not, 1lhe steps taken or pro-
posed to be taken to improve the 
position in this regard? 

The Muter of Mines aDd on 
(Shri K. D. Malavlya): (a) The posi-
tion is satisfactory in so far g"oloJ:(i-
cal and geophysical personnel ure 
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concerned. There is, however short-
age of trained personnel on the drill-
ing engineering side. 

(b) The Oil and Natural Gas Com-
'mission have made arrangements for 
Ira' ning drilling personnel in India. 
A large number of its employe~s have 
-also been sent abroad for training i.l 
-drilling engineering. 

All IDd;a Panel for JudPS 

r Sardar Iqbal Sinp: 
*G65. ~ Sui Ram Krishan Gupta: 

L Shri Nek Ram Negi : 

WLl the Minister of Home Alrairs 
'b2 pleased to refer to the reply given 
i.o Starred Question No. 1731 on 26th 
April, 1961 and state the further pro-
t:r1!SS made so far in constitution of 
the All India Panel of persons con-
sidered suitable for appointment as 

"High Court Judges? 

Tht' Minister of stat~ in the Minis-
try of Home Alrairs (Sbri Datar): 
"Since th2 Starred Question No. 1731 
was anSwered on the 26th April, 1961, 
11 panel has been received from one 
more State, namely, Punjab. 

Co-Education 

*66&. SUi Harlsb Cbandra Matliur: 
Will the Minister of Education be 
pleased to state: 

(a~ whether Government have ten-
-dererl any advice to the State Govern-
ments regarding co-education; 

(b) what are Government's plans 
'and to what standard and stage co-
education is favoured; and 

(c) whether financial implication of 
"Government'll decision has been WOl" 

ed out? 

The Minister of Edncation 
(Dr. K ~. ShrimaU): (a) No specific 
advice has been tendered. 

(b) A statement is laid on the Table 
of the House. [See Appendix n, 
annexure No. 64]. 

( c) Does not arise. 

Water Supply Schemes for Coal Mines 

'667 { Shr; Kunhan: 
. Shri T. B. Vlttal Rao: 

W ill the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the National Coal 
Development Corporation has since 
SUblldted its water supply schemes 
with complete deta'ls to the Coal 
Mine, We~fare Organisation; 

("0. "'\ what is the grant receiv-
ed from that organisation for the 
abOVe scheme; and 

(c) when the work for augmenting 
the water supply in BokarojKargali 
will be undertaken? 

'l'he MinJster of Steel, Mines aDd 
Fuel (Sardar Swarm Singh): (a) to 
(cL The water supply scheme fl)' 
Kathara colliery at a cost of about 
Rs. 7 lakhs has already been taken 
up for execution. A part of the 
scheme has been completed and a. ~ 
quate wa~r su.pply li.s available to 
meet the existing needs. The whole 
scheme, when completed, wHi supply 
water for a population of about 7,000. 
Schemes for Kargali and Bokaro are 
under preparatiOn and are expected to 
be ready by October and December, 
1961 respectively when they will be 
submitted to the Coal Mines Welfare 
Bosrel. In the meantime, temporary 
schEmes for these two collieries cost-
ing Rs. 3 lakhs and 6 lakhs respective-
ly are already under execution. These 
temporary schemes will be absorbed 
in the comprehensive schemes con-
templated. 

']'he assistance expected from the 
Coal Mines Welfare fund for these 
schemes and that for Karanpura is 
Rs. Il lakhs. 
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Pooling of A.F.B.Q. with Min.,. of 
Defeaee 

r Shrl 8. M. Banerjee: 
Sardar IQbal Sinch: 

* 6&1). i Shri A. M. Tariq: 
I Shri Ram KrishaD Gupta: 
L Shrj ChuDi Lal: 

Will the Minister of Defeaee be 
pleased to state: 

(a) whethec th .. ~c is a proposal for 
the merger of the staff of Min;stry of 
Defence and Armed Forces Head-
quarters, New Delhi; 

Cb) if so, whether the employees of 
A.F.H.Q. will be benefited by this 
m~rger; and 

(e) if so, how and in what ways? 

The l\linister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. 

(b) and (c). As the proposal is still 
under discussion. Cb) and (c) do not 
ari~e. 

ADDa}l1lJ'lla Expeditiou 

·1t10. Shrimati Maimoona Sultan: 
Will the Minister of Defence be 
pl~3sed to state: 

Ca) wh~.her a team of Indian 
Naval Staff scaled Annapurna III in 
May, 1961; 

Cb) if so, the names of those who 
were successful in the assault; and 

(cl what honours/rewards have 
been conferred on them in recognition 
of their heroic deed? 

The Minister of Defence (Shrl 
Krishna Menon): (a) Annapuma III 
Expedition consisted of three mem-
bers frOm the Navy, one from the 
Army one from the Air Force and 
two ~ivilians. 

(b) The following members of the 
team reached the summit:-

(1) Inst. Lt. M. S. Kohli, t.N. 
(2) Shri Sonam Gyatso. 
(8) Shri Sona Girmi (Sherpa 

Sirdar). 
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(c) The sponsoring Committee of 
the Indian Mountaineering Foundation 
is arranging to present suitably en-
graved mementos to the members. 

Cess on Coal 

{
Shri D. C. Sharma: 

'671 St-.rimati na Palchoudhuri: 
. SlIri Ram Krishan Gupta: 

Sbri Ajit Singh Sarhacl!: 

Will the Minister of Steel, Mines 
and }'uel be pleased to state: 

(a) whether a proposal to impose a 
cess on coal is under consideration of 
t~e (",.overnment of India; and 

(b) if so, the rate at which it is 
pr<Jposed to be imposed and the yield 
cxpecled from the same? 

The Minister 01 Steel, Mines and 
Fuel CSardar Swaran Singh): (a) and 
(b). The excise duty on coal levied 
under the Coal Mines (Conservation 
~nd Safety) Act, 1952 has already been 
raised by 80 naye paise per ton with 
effect from 8th June, 1961. From that 
date the rates of excise duty are 
Rs. 1 '68 per ton on coal and soft coke 
and Rs. 2'52 per ton. on hard coke. 
The additional yield is expected to be 
Rs. 4 crores per annum and this 
amount will be utilised for the scheme 
of subsidised movement of coal by the 
rail· cum-sea route from collieries in 
West Bengal and Bihar to the coastal 
.tates in the South and the West. 

Industrial Management Pool 

.672. Shri P. C. aor-h: Will the 
Minister of Bome Affairs be pleased 
to state: 

(a) whether Government have since 
taken a decision regarding the ex-
pansion of the industrial management 
pool; 

(b) ;f so, what is the decision; and 

(c) the reasons therefor? 

The MInIster at State in the Minis-
trY ot Rome Affairs (Shrl Datar): (a) 
to· (c). Recruitment to the Industrial 
!lh!1agf'1Jlbent Pool has been under-
. "kr.n only recently. The question of 

fUlther expansion of the Pool would. 
be a m&tter fOr decision only after 
watching the working of the Scheme 
for snme time. 

Geological Survey of India 

·673. Shri Indrajit Gupta: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have decided to shift the 
hcadquarters of the Geological Survey 
of India from Calcutta; 

(b) if so, the reasons ther~for; 

(c) when the decision is going to te 
implemented; 

(eI) the estimated expendililre on 
the shifting and reorganisation of the 
institution; and 

(e) whether the standard of geolo-
gical work is expected to improve ~'s 

a rewlt? 
The Minister of Mines and on 

(Shri K. D. Malaviya): (a) No, Sir. 
It is not proposed to shift the head-
quarters of the Geological Survey of 
India from Calcutta. All that is ton-
templated" is some measure of decen-
tralisation so as to enable the Dt'pal·t-
ment to function more effecti·"ely and 
efficiently. 

(b) to (e). Do not arise. 

Bangalore AirPOrt 

'674. Shri D. C. Sharma: Will the 
Minister of DefenCe be pleased to 
state. 

(a) whether Government have any 
proposals for the improvement of the 
BangRlore airport facilities particularly 
to equip it for Boeing flights; and 

(b) if so, what is the nature of lhe 
scheme and when it is likely;o be 
completed? 

The Minister of Defence (Sbri 
Krishna Menon): (a) The improve-
ments recently made render the run-
way at the HAL Airfield in 3angalore 
adpquate for landing and take off of 
Bdeings . 
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(b) The question of improv<:lments 
of the runway for its utilisatio'l 'for 
Hoeing traffic does not, therefore, 
arise. 

Tl:re .. Year Degree Coarse ba V.P. 

-675 .r Shri Ram KrIshan Gupta: . L Sardar Iqbal Singh: 

Will the Minister of Education be 
plea.ed to refer to the reply given to 
St::rrcd Question No. 136 on the 17th 
FE'bruar)', 1961 and state the progress 
s'nce made in introducing three y[ ar 
d?gree course in Uttar Prade3h? 

Tile Minister or Education ~T)r. K. 
L. ShrL-nalil: The University G,'ants 
Commis,ion considered the revised 
proposal3 of the U.P. Government fo)r 
iniroJucing the Three-Year DegrLe 
Course Scheme in the State Uni-
versities and desired that the Chair-
man n.ay appoint a Committee and 
im'ite the Education Secretary of the 
State Government to discuss w!th 
that Committee the proposals of the 
S'a!e Government. 

Meanwhile, it is learnt from the 
Uttar Pradesh Government that a 
Comnlittt-e has been constituted with 
the State Education Minister as 
Cha;rmalJ, to consider the question of 
introducing the Three Year Degree 
Course Scheme in Uttar Pradesh and 
thnt the State Government w;U d:<-
cuss the proposals for the introduction 
of th£! S~heme only after the report 
of the Committee constituted bv the 
State Government becomes available. 

Development of Coal Industry 

r Sllri Nek Ram Negi: 
SIITI Ram Krishan .Gupta: 

j Pandit D. N. Tiwan: 
*676. " Sllri D. C. Sharma: I Shrimlo.ti Mallda Ahmed: L 8b1'1 T. R. ViHaI Rao: 

Wiil the Minister of Ste~), Mines 
and Fuel be pleased to refer to the 
reply given to Unstarred Question 
No. 3710 on the 21st April. 1961 and 

. state: 
(a) ·whether Government have since 

cOllsidered the offers of help from 

foreign countries for the developm,:nt 
of cieep coal mines; and 

(b) if so, the result thereof? 

The Minister of Steel Mines and 
Fuel (Sardar Swaran Sbagh): (a) and 
(b). Yes. The offers made by the 
British and Poli.h Uovernm~!lLs in 
this regard have been accepted Ex-
perts from the U.K. National Coal 
Board will be here shorUy to take up 
the wCl'k of preparation of" Pro-
ject Report for the Jarangdih Deep 
;\Iine. Polish Erxperts have a'read)· 
submitted a preliminary project re-
port on the Sudamdih Deep Mine. and 
agreements have been concluded with 
the Polish organisation CEKOP for 
the preparation of a detailed project 
r~port for this mine and for the sup-
ply ~f shaft sinking equipment. 

Pipeline from Cambay to Bombay 

r Shri Kunban: 
I I'lhri 'J'. B. Vittal Rao: 

·m. ~ Shrl Ram KrishaD Gupta: l Sltri Ne .. Ram Negi: 
Shri Sarju Pandey: 

Will tll<' Minister of St~el. l\fines 
and l'uel be pleased to refer to th~ 
reply given to Starred Question 
No. 732 on the 10th March. 1961 and 
state: 

(a) whether Government !la.·" since 
romiclered the proposal for a t1"lOs-
port 1 ip{'-line from Cambay to 
Bombay to transport Camb'lY 0'1 to 
the Eombay refineries; and 

(b) if so, with what result? 

The Minister of M'mes and Oil 
(SJ.ri Ii>. D. Malaviya): (a) The mat-
ter is still under consideration. 

(b) Does not arise. 

E][-ruler of Gonda) 

r Sh1'i S. M. Banerjee: 
·6~8. ~ Shri Ram Krishan Gupta: 

l Shri ~ek Ram Negi: 

Will thE Minister of Bome Affairs 
be p:eased to refer to the reply givl'n 
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to Starred Question No. 191! on tbe 
4th Mi.y, 1961 and state: 

(a) wreber police have eompieted 
investigation regarding the ant'st of 
the Ex-.uler of Gondal under the 
OIYlr:31 Secrets Act; and 

(b) if so, the result thereof~ 

The Minister of dome Aftai~s (Shtl 
lal B:th2dur Shastri): (a) Yes. 

(I~ ) The matter is under the con-
sideD'anon 'of the Governmimt of 
Ind;~ 

Refining of Oil 

r Shri T. B. Vittal Rao: 
t Shri Kunhan: i Shri Ram Kr~n Gupta: 

*679. ~ Shri Nek Ram Negi: 
I Shri Kodiyan: l 8hri Subbiah Ambalam: 

Shri Chuni Lal: 

Will the Minister of Steel, Mines 
and Fuel be pleased to refer to the 
reply given to Starred Question 
No. 1909 on the 4th May, 1961 and 
state: 

(a) whether the talks which are 
going on with two foreign Refinery 
Companies for refining the Indian 
crude oil have been concluded; and 

(b) if so, with what result? 

-The Minhter of Mines and Oil (Shri 
K. D. Malaviya): (a) Not yet, Sir. 

(b) Does not arise. 

Taj Mahal 

·680. Shrimati Malmoona Sultan: 
Will the Minister of SclenWlc Re-
search and Cultural Aftairs be plea·sed 
to state: 

(a) whether the foundations of the 
Taj Mahal have been examined and 
found to be weak; -

(b) if so, whether action is being 
taken to reinforce the foundation in 
order -to protect the tomb from col-
lapse; and 

(c) how far the reinforcement work· 
has proceeded? 

The Deputy Minister of Scientific 
Research and Cultural Mairs (Dr. 
M. M. Bas): (a) and (b). The 
foundations have been examined from 
time to time but they have not been 
found to be weak. Howeyer, as a 
precautionary measure, action has 
been taken to protect and stabilise 
the foundations by providing rubble 
stone pitching, enclosed in wire crat-
ing, in their front. 

(e) The work was begun and com-
plet~d in 1960-61. 

Archaeological Excavations in 
Blkaner 

5 Shri Ram Krishan Gupta: 
1"3 Shri Chuni Lal: 'l Shri D. C. Sharma: 

Shri M. K. Kumaran: 

Will the Minister of Scientific Re-
search aDd Cultural Aftairs be pleased 
to refer to the reply given to Starred 
Question No. 845 on the 15th March. 
1961 and state: 

(a) the results of archaeological 
excavations started in Bikaner Divi-
sion; and 

(b) the details of the programme of 
further excavation in other parts of 
the country? 

The Deputy Minister 01 SclenWlc 
Research and Cultural Mairs (Dr. 
1\1. M. Da3): (a) Excavations at Kali-
bangan have brought to light a settle-
ment of the HarapPa culture dating 
back to Circa 2500 B.C. while those at 
Sardargarh have brought to light a 
settlement of the Painted Grey Ware 
people dating back to Circa 1000 B.C. 

(b) Programme for excavations for 
1961-62 has not yet been finalised. 

-Coal Washerles 

1'" {Shrl Ram Krishan Gupta: 
. Shri ChDDI Lal: 

- Will the Minister of Steel, Min.,. 
and Fuel be pleased to refer to the 
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reply given to Starred Question 
No. 869 on the 15th March, 1961 and 
state at what stage is the proposal to 
set up washeries to improve the 
quality of coal supplied to the Rail-
ways? 

The Minister of Steel, Mines and 
hel (Sardar Swaran Singh): Washed 
coal for Railways is expected to be 
available from the washery proposed 
to be set up at Karanpura which wilt 
also supply washed slack coal to the 
steel plants. A project report for this 
washery has already been prepared 
and various aspects of the scheme are 
presently under examination. 

Besides, it is proposed to set up a 
second washery for washing coals 
exclusively for the Railways. In this 
regard some washability tests of coals 
have been conducted. A firm deci-
sion about this wa.hery and its loca-
tion can be taken after examination 
oi such factors as the availability of 
funds, the outlet fpr middlings, the 
general economics of the washery, etc. 
These aspects are at present under 
examination. 

Indian Companies in Pakistan 

1445 {Shri Ram Krishan Gnpta: 
. Shri Chuni Lal: 

Will the Minister of Finance be 
pleased to refer to the reply given to 
Unstarred Question No. 1725 on the 
15th March, 1961 and state the pro-
gress since made in finalisation of 
negotiations with Pakistan in repat-
riating the pronts of Indian Com-
panies and businessmen operating in 
Pak;;tan? 

The Minister of F"mance (Shri 
Mor.nji Desai): The matter has been 
taken up by OUr High Commissioner 
in Pakistan with the Government of 
Pakistan. However, no material pro-
gress has been made so far. 

Re&ienaJ Olllces of the AssU. 
CommiBBloDers for se. .... ST. 
lMe {ShrJ Bam Krlslwa Gnpta: 

. ~hrJ Chnnl LaI: 
Will the Minister of BODle Mairs 

be pleased to refer to the reply given 

to Unstarred Question No. 1726 on 
the 15th March, 1961 and state the· 
further progress made in cpnsidera-
lion of a proposal for reorganisation. 
3f the existing set-up of the organisa-
tion of the regional offices of the-
A,sistant Commissioner for Scheduled 
Castes and Scheduled Tribes? 

The Minister of State in the Minis-
try of Bome Affairs (Shri Datar) =-
The matter is still under consideration. 
lion. 

Rationalisation of Banks 

1447 J Shri Ram Krishan Gupta: 
. \. Shri Chuni Lal: 

Will the Minister of Finance be· 
pleased to refer to the reply given to 
Unstarred Question No. 1935 on the 
20th March, 1961 and state the fur-
ther progress since made ir. comple-
tIon of rationalization of th~ rem&in-
iug banks? 

The Minister of Finance (Shri 
Morarji DesaI): In addition to the· 
banks referred to in the reply to the· 
Unstarred Question No. 1935 on the 
20th March, 1961, moratorium order> 
~ave been issued in respect of twenty-
three more banks. The latest posi-
tion in respect of each of these banks 
is indicated in the statement laid on 
the Table. [See Appendix II, annex-
ure No. 65]. 

BaraUBi Refinery 

1448 [Shri Ram Krishan Gupta: 
. Sh7i Chlllli Lal: 

Will the Minister of Steel, Mines and" 
Fuel be pleased to refer to the reply-
given to Unstarred Question No. 1942: 
On the 20th March, 1961 and ~tate: 

(a) whether cost estimate of earth-
work to be undertaken at the Baraunf 
refinery site has been worked; and 

(b) if so, the details thereof? 

The Minister of Mines and Oil (Shri: 
K. D. Malavlya): (a) Yes, Sir. 
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(b) The relevant details are as fo1-
.lows: 

Rs. 
(i) Earthwork from borrow pit Crores. 

.'l:-!)w~th"1v'!r3.~~l~:td Of2 
k!Jl i '1 filling, levdling, graj-
i 'g a,d C,) 'soilda:ion etc. 
wilhintheRefi'ery 1'10 

(ii) Earthwork from foc.,datio!l 
of bill H."1g a,d s:rLlCCUre. 0 ·02 

(iii) L'tnj at:q'lisirio" of borrow 
pit area a . 20 

Civ) C,,'ti 19~ncy i'lcludi'lg re-
moving of sard like dust 
fto.n ba:row pit area not 
[0 b, us"j in filli"g a"u 
graling 0'13 

TOTAL • 1'45 

~adre of Indian OrdnUlee Factories 

1M9 {Shri Ram Kri5han Gupta: 
. Shri Chum Lal: 

Will the Minister of Defence be 
;pleased to refer to the reply given to 
Unstarred Question No. 1959 on the 
20th March, 1961 and state: 

(a) whether Government have since 
considered proposals for the rp.-
o~~anisation of the cadre of the Indian 
Ordnance Factories service an 1 for 
improved pay scalf'3 for officers in the 
Directorate Genel':.': of Orclnance Fac-
tories: and 

(b) if so, the result theroof? 

Tbe Minister of Defence (Shri 
.Krisbna MenOD): (a) and (b). As a 
result of their consideration of the 
propos'i!s for the reorganisation of the 
Indian Ordnance Factories Service, 
Government have issued orders fixing 
the permanent strength of the Ser-
vice at 300. including 20 posts for 
trainees, distributed in various grades, 
so as to provide better career pros-
pect, for the officers of the Service. 
The Cadre strength will be reviewed 
in two years. As the existing 
strength is less than 300, the effect of 
these orders is to convert all existing 
post; .into permanent posts. 

Further, based on the recommenda-
tions of the Second Pay Commission, 
the Government have revised the pay 
scales of the officers of the grade of 
Assistant Works Manager/Technical 
Staff Officer to the grade of Senior 
Works Manager/Senior Deputy Assist-
ant Director General. The revised 
pay scales of officers of the grade of 
Assistant Director General/Superin-
tendent and above are still under con-
sidera tion. 

Iron aDd Steel for Madhya Pradesh 

1450. Shri pangarkar: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) what were the requirements of 
iron and steel for Madhya Pradesh in 
J960-61; and 

(b) how much of it was supplied? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) and 
(b). 

(b). (1) Steel. 
The total demand (requirements) 

was 211,784 Metric tons, This in-
cludes all categories. The total allot-
ment was 144,406 Metric tons. The 
despatches (supplies) amounted to 
51,579 Metric tons("). 

(")Includes despatches against Cen-
tral quotas but excludes despatches 
made by Controlled Stockholders from 
other States to Madhya Pradesh. 
The figures incJude despatches against 
outstanding and current indents. 

(2) Pig iTon. 
The quota system of allotment was 

abolished from 1-7-1959. No con-
solidated demands are received from 
the State Governments and nO allot-
ment is made, Indents are received 
from consumers direct and planned on 
the producers by the Iron and Steel 
Controller after scrutiny. Consumers 
car. also obtain their requirements 
from the Stockholders. No strict 
time-table is followed for raising in" 
dents, which are planned as and when 
received. 10,010 Metric tons of pig 
iron were despatched (supplied) dur-
ing 1960-61. 
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Steel Be-rolllnr Mills in M.P. 

1451. Shri Paocarkar: Will the 
:Minister of Steel, Mines and Fuel be 
pleased to state: 

Ca) whether it is a fact that there 
is a proposal to set up steel rerolling 
mills in Madhya Pradesh during the 
year 1961-62; and 

Cb> if so, whether any quotd. of 
'steel has been fixed for allotment to 
tile re-rolling mills to be set up? 

The Minister of Steel, MlDes and 
"'el (Sardar SlItaran SiDch): <a> and 
{b). The seope for establishing new 
re-rolling mills is ·limited. Neverthe-
less, primarily on consideration of 
ugional development the Government 
er India have decided to permit one 
__ re-l'Ollingmill of a capacity not 
_ccedmg 15,000 tons per annum in 
:lladhya Pradesh. Selection of the 
Unit is under consideration. The 
.question of allocation of steel will 
.arise only after "the Mill has been set 
:up. 

Geologieal Survey of Laceadive and 
Minicoy Islands 

1.452. Shri Pangarkar: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

Ca) whether Government have any 
proposal to carry out a detailed geo-
logical survey of the Laccadive and 
!llinicoy Islands; and 

(b> if so, the expenditure to be )n-
curred in this regard? 

The Minister of Mines and Oil (Shrt 
&. D. Malaviya): (a> No, Sir. 

. Cb> Does not arise. 

Income-tax Arrears 

1.453. Shrt Pangarkar: Will the 
Vinister of Finance be pleased t" 
state the total amount of income-tax 
arrears on the 31st March, 1961 in 
~ra Pradesh? 

fte Minister of Fbuulce (Shrt 
..... rJI Desai): The effective Income-
"lax arrears in Andhra Pradesh on 31st 
:MiIl'ch, 1961 were Rs. 343.74 1akbs. 
~(Ai) LSD-3. 

Seizure of Goods 

1454. Shri pangarkar: Will the 
Minister of Finance be pleased to state 
the broad details of articles seized by 
the Customs authorities at different 
air-ports from 1st April, 1961 to June 
1961? 

The Minister of Fbuulce (Shri 
Morarji Desai): The following articles 
were seized by the Customs, Land 
Customs and Central Excise autho-
Tities at different air-ports from 1st 
April 1961, to the 30th June, 1961:-

S.No. Item Appr"ximate Approximate 
quartity vakc 

Rs. 
t. Gold .68·496Kgs. 7,64"cco 

2. Currere}· 74,Coo 
3· Precious stones 39,000 
4· Jewellery 4,32,000 
s· Watches 384 Nos . 33,ocO 
6. All others 3,32,000 

(Miscellaneous) 

Cultural Festivals In Gujarat ami 
Baroda Universities 

1455. Shri Paocarkar: Will the 
Minister of Education be pleased to 
state: 

(a) whether grants were given to 
the Gujarat and Baroda Universities 
for organising cultural festivals; and 

(b) if so, the amount of grants given 
during 1960-61 separately to the two 
Wliversities for the purpose? 

The Minister of Edueatlon (Dr. IL 
L. Shrbnali): 

(a) Baroda University-Yes, Sir . 
Gujarat University-No, Sir. 
(b) Baroda University-Rs. 5,000. 
Gujarat University-Does not arise. 

Education of Girls in Gajarat 

1456. Shri Pangarkar: Will the 
Minister of Edueation be pleased to 
state: 

(a) the amount allocated by the 
Central Government to the Govern-
ment of Gujarat for education of 
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ems in the State during 1960-61; 
and 

(b) whether any new schemes 
have been formulated for expansion 
of girls' education in Gujerat? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) Rs. 3,98,221. 

(b) Yes, Sir. The State Govern-
ment have included in their Third 
Plan a special programme for the 
education of girls and women at an' 
ouilay of Rs. 16.79 lakhs, comprising 
of the following schemes. 
PTimaTy Education 

(Rs. in lakhs) 
(I) Stiponds to women teachers 
(2) Provision of buildings and 1 

honds for Government r 9' 04 
Women's Training Colleges. J 

HigheT Education 

(3) Sch,m,. for promotio, of 
girls' education 7.75 

Scientific Research in Maharashtra 

U57. Shri Pangarkar: Will the 
Minisstcr of Education be pleased to 
state: 

(a) the grants given to the Maha-
rashtra Government during the last 
two years of the Second F'lve Year 
Plan for pursuing scientific research; 

(b) whether any grants were made 
for general development of higher 
scientific education in Maharashtra 
during the above period; and 

(c) if so, the amount thereof? 

The Minuter of Edncation (Dr. K. 
L. Shrlmali): (a) Nil. 

(b) Yes, Sir. 

(c) Rs. 13,91,191'82 to the Univer-
sities of Marathwada. Nagpur, Bombay 
and Poona. 

Mineral Deposits in Keral. 

U5S. Shri M. K. Kumaran: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether the investigations by 
the geological survey of India regard-

ing mineral deposits in Nedumanpdu 
and ChiraljinkiI Taluka in the KeraJa 
State have been completed; 

(b) whether any investigation re--
port has been submitted to Govem-
ment; and 

(c) if so, what are the details them-
of? 

The Minister of Mines and on (S1ul 
K. D. Malaviya): (a) No, Sir. Tbe 
work is still in progress. 

(b) Yes, Sir. The report on tbe 
investigations in Nedumangad taluk 
bas been submitted to the Govern-
ment. 

(c) At the request of the Kerala 
State Government, geophysical inv_ 
tigations for graphite were taken up 
by the Geological Survey of India iD 
the Velland, Karippur, Valiara I11III 
adjoining areas of Nedumangad taluIt 
in Trivandrum district during 1958-80.. 
An area of roughly 6 sq. mile (15"5-
sq. kms.) was covered by th~ 
surveys' in the Nedumangad taluk. 
Seven electrical anomalies considered 
to be indicative ot graphite __ 
located and tested. Graphite __ 
struck at shallow depths. Further 
deepening and detailed pitting has tD 
be done. 

In the Kilathingal area of ChirayiD--
kal tal uk, geophysical investiga~ 

were taken on a priority basis 'at the 
request of the State Government cIur-
ring 1960-61 and an area of about 3 sq:.. 
miles was covered in detail. No sigDi-
ficant anomalies indicative of occur-
ence of large-sized graphite bodies 
were obtained by theSe surveys_ 

Water Facilities to S.C. in Punjab ... 
Himachal Pradesh 

1459 {Shri Daljlt Singh: 
- Sardar Iqbal Singh: 

Will the Minister of Home AtIaira; 
be pleased to state: 

(a) the number of wells 
been sanctioned under 
sponsored schemes during 
1960-61 and 19.61-62 so far 

that June. 
centralJ]lo 
the ~ 
prov:idiDe 
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water facilities to Scheduled Castes 
in Punjab State and Himachal Pra-
desh; and 

(b) the amount of expenditure in-
volved? 

The Deputy Minister of Rome 
Mairs (Shrimati Alva): (a) Nil; 

(b) Does not arise. 

Rostels for Punjab University 

1460 {Shri Daljit SiDch: 
• Sardar Iqbal SiDJh: 

wm the Minister of Education be 
pleased to state: 

(a) the total amount of loan or 
grant paid to the Punjab University 
for the construction of hostels during 
1961-62 so far; and 

(b) the names of the Schemes for 
which the above has been paid? 

The Minister of Education (Dr. K. 
L. ShrimaU): (a) Grant-Rs. 3,25,000. 

Loan.-Nil 

(b) For construction of Boys' 
Hostels (Rs. 75,000) and Women's 
Hostel (R •. 2,50,000). 

Coal for Orissa 

U61. Shri ChiDtamoDi Panigrahl:: 
Will the Minister of St'3el, Mines and 
Fuel be pleased to st.." t ,: 

(a) the total quantity of coal allot-
ted to Orissa during April, May, June 
and July, 1961; 

(b) the quantity of coal actually 
moved to Orissa during this period; 
and 

(c) why is it that the full quantity 
allotted to Orissa could not be moved? 

The MiDlster of .Steel, Mines and 
Fuel (Sardar Swaran SlIIgh): (a) and 
(b). A statement giving the monthly 
quota for Central and State control-
led industries and actual despatches 
during April, May, June and July, 
1961 is laid on the Table of the House. 
[See Appendix II, annexure No. 66] 

(c) The reasOn is difficulty in trans-
port, particularly in the Bengal/Bihar 
region from where 85 per cent. of the 
supplies to Orissa have to move. 

Prohibition In Mysore 

r Shri P. G. Deb: 
1462. ~ Maharajkumar Vijaya 

L ADanda: 

Will the Minister of Rome Atrairs 
be pleased to state: 

(a) whether the Mysore State Gov-
ernment have sought Central assist-
ance to enforce prohibition in My-sore; 
and 

(b) if so, the action taken in the 
matter? 

The Minister of State In the Mlais-
try of Rome Mairs (Sbri Datar): 
(a) Yes. 

(b) The matter is under considera-
tion. 

Copper Mines 

U63. Shri D. C. Sharma: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) the number of and names of 
the States in India where copper 
mines are working at present; and 

(1) the annual output of copper 
from these mines in terms of rupees? 

The Minister of Mines and OU 
(Shri K. D. Malaviya): (a) Copper 
mmes are at present working only in 
Bihar State where the Indian Copper 
Corporation Ltd. is working 3 mines. 

(b) The quantity and valUe of 
copper recovered from these mines 
during the years 1959 and 1960 are 
as under:-

Year Quantity Value 
Rs. 

---------
(i) 1959 7,674 ton"es 

(ji) 1960 . 8,910 tonnes 
(ProvisiOI' all 

3,I7,8I,COO 
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ChUdren of PoUtieal 811lrerers in 
PuDjab 

1'". Shri D. C. Sharma: Will the 
Minister of Edueation. be pleased to 
state the amount of financial help 
given to children of political sufterers 
in Punjab by Central Government per 
annum since the inception of the 
s('heme? 

The MiDister of Ed1leatiOn (Dr. 1[. 
L. ShrimaIi): A statement is laid on 
the Table of the House. [See Appen-
dix II, annexure No. 67]. 

~~ q'I( ,.(q'RIt ~ 

r~;~. ~ "!.~ I(hf : W 
m. 1ilIri lfE!: 14"ffi~ ,,"f fJIIT ~ f,," : 
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f~'lf.t tfRIT"!: ..". rn ~ ; 

( l![) n ~ f~"AT ~if ~<"F 
m fil."01 lIT ~fer 1ffif q~ fl1ilTT GmTT 

~ ; m<: 
( If ) !flIT ~ ~'if ~ f,," f;;rn;n 

~~ mer f<;.f lIT srfer 1ffif if m ~ 

"" ql; furerifT ~TIil."if ~~ ~~ ~ 
flf<'l";n ~fE!:~ qil: if til ~r ? 

f.ffl1illri ('" ~'(ift ~~if) : 
("") nr ~lflf <'IliT1f:r: ?iT~p:: q ~~ 
~ =:¥ ?:j)~ ilIt<:: 'fi,ru ~lfI'lT>T i, ~) 
~ ~~r"t \3ot; fof;>I)!!T~ ~l'qf~ i~ 

~ I ~'f .. !IT'f1fur) 1; ifIlf) Ifof Wff 
lin" ~. ~ ilT :rCor on: ~ lflTT ~ I 
[iTlI1i" <mfu6,- ~. ~;~~ ~lGtfT t::] 

( l1i) if olflllFf \Jaf ij"P.ff'f;. lin" 
lIn"nn: ~) t f"ltl~ ~flf ~

~H (~ ... I!!f"luur ~~1) llif m1wir 
q~~ ~f ~t "!'I\"r E!:tiT ~ ~~f<'l".i't m 

~ \J<1Til."if ~~ ~ rn lin" 
~~ ~ if@ ~ffi I 

('I) ll~ ~I<'f ~ iif ifif ~n I 

Roarkela Township 

1466. Shri D. C. Sharma: Will the 
Miriister of Steel, Mines and Fuel be 
pleased to refer to the reply given to 
Unstarred Question No. 1401 on the 
10th March, 1961 and state: 

(a) the further progress made in 
the construction of Rourkela township; 
and 

(b) the total amount spent so far? 

The Minister Of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) Out 
of 7486 houses originally planned for 
construction in the Rourkela Town-
ship, 7011 houses had been compleied 
by the end of July. 19tH. The rest 
are in advanced stage of construction. 
Besides, out of 19S1 cheaper type of 
houses mainly for tHe expansion of 
Rourkela Steel Works, lOS have been 
completed. The rest are in various 
stages of construction. 

(b) The expenditure on construc-
tion of these houses till the 31st July, 
1961, was about Rs. 10S·6 million. 

Archaeological Excavations in West 
Bengal 

1467. Shri D. C. Sharma: Will the 
Minister of Scientific Research and 
Cultural Aftairs be pleased to state: 

(a) whether any archaeological ex-
cavation was carried out in West 
Bengal during 1960-61; and 

(b) if so. the r~sult3 thereof? 

The Deputy Minister of ScielltHle 
Research and Cultural Affairs (Dr. 
M. M. Das): (a) Yes, Sir, by the 
Asutosh Museum of the Calcutta Uni-
versity, at Chandraketugarh in the 24 
Parganas District. 

(b) According to a summary report 
received from the University, a major 
portion of the temple area was ex-
posed in the eXDllvation and this has 
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brought to light Northern Black 
Polished Terracotta Ware, a net 
sinker, bone awl, agate head, terra-
cotta sealing etc. The extension to 
the north of the temple and vestibule 
area has revealed six periods of occu-
pation. 

The finds of Period I are: 

Rouletted ware, ivory piece, copper 
awl, and interesting terracotta circu-
lar plaque with three pairs of 
maithuna figures of the Pre-Sunga or 
early sunga age. Cast copper coins 
and a terracotta head of a female 
figure of the Sunga age distinguishes 
Period II. 

Period III yielded different types of 
pottery belonging to Kushan times. 

Period IV introduces finely built 
brick structure with half round and 
plain mouldings. 

Period V and VI belong to the 
late Gupta and post Gupta age. 

Repairs to Red Fort, Delhi 

141~. Shei D. C. Sharma: Will the 
Minister of Scientific Research and 
Culma! Mairs be pleased to state: 

(a) whether any repairs to the Red 
Fort, Delhi have been carried out re-
cently; 

(b) if so, whether the work has 
been completed; 

(c) whether repairs have been done 
departmentally or through contractors; 

(d) whether work was suspended in 
between; and 

(e) if so, the reasons thereof? 

The Deputy Minister of ScientUlc 
Research and Cultnra! Mairs (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) Repairs to some of the monu-
ments in Red Fort have been com-
plet~:i and others are in progress. 

(c) Departmentally. 

(d) and (e). 
pended on some 

Work remained sus-
monuments when 

either the material was not available 
or drawines had to be revised. This 
is a normal feature in works of such 
type. 

Education of Girls in IIimaehaI 
Pradesh 

It4i9. Shri D. C. Sharma: Will the 
Minister of Education be pleased to 
state: 

(a) the amount sought for by Hima-
chal Pradesh Administration for the 
education of girls in the State for 
1959-60 and 1960-61; 

(b) the nature of the schemes for 
which the Himachal Pradesh Adminis-
tration sought Central aid and those 
sanctioned and the amounts given for 
each scheme; 

(c) the amount spent in 1959-60; 

(d) whether any new schemes have 
been formulated for expansion of 
girls' education since Durgahai Desh-
mukh Committee Report was publish-
ed; and 

(e) how far these schemes have 
been sanctioned for Himachal Pradesh? 

The HiDister of Eciueation (Dr. K. 
L. ShrimaliJ: (a) to (e). A statement 
is laid On the Table of the House. 
[See Appendix II, annexure No. 69]. 

Ordnance Factory, Khamaria 

U71. Shri D. C. Sharma: Will the 
Minister of Defence be pleased to 
refer to the reply given to Unstarred 
Question No. 1422 on the 10th March, 
1961 and state the up-to-date progress 
made in completing the investigations 
'relating to losses and deficiencies 
found in the stores of Ordnance Fac-
tory, Khamaria? 

The Minister of Defence (Shrl 
Krishna Menon): As this subject had 
lllso figured in the Audit Report 
(Defence Services) 1960, the recom-
mendations of the Ad Hoc Committee 
mentioned in the reply to Unstarred 
Question No. 1422 answered on loth 
March, 1981, are under consideration 
In consultatioo.n with the Audit autho-
rities. 
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Space ExploraUon Pro<ramme 

1471. Shri Ram Krishan Gupta: Will 
the Minister of ScientUlc Researeh and 
Cultural Affairs be pleased to state: 

(a) whether the talks with U.SA. 
regarding participation in the United 
Staies Space Exploration and Artifi-
cial Earth Satellite programme have 
been finalised; and 

(b) if so, the result thereof? 

The Minister of ScientUlc Researeh 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b). Indian Scienti-
fic institutions have been invited, 
from time to time, to participate in 
some special experiments undertaken 
by U.S. Satellites. These includes: (i) 
meteoroklgical experiments under-
taken by the Tiros satellites, (ii) tele-
metry of cosmic ray data from Ex-
plorer VII and (iii) telemetry of ultra 
violet and X-ray observations during 
solar flares from NRL (Naval Re-
seareh Laboratory) Solar Radiation 
III satellite. There is also a standing 
invitation from the United States, eX-
tended in Mareh 1959, through 
COSPAR (SPECIAL COMMITTEE 
ON SPACE RESEARCH) offering 
space in an American satellite for ex-
periments prepared by scientific insti-
tutions in any country. 

Several Indian Institutions partici-
pated, or plan to participate, in some 
of these space experiments. The 
India Meteorological Departments has 
made arrangements to participate 
in the U.S. meteorological satellite 
programme, and the Physical Research 
Laboratory and the National Physical 
Laboratory are making arrangements 
for telemetring geophysical data ftom 
some of the U.S. satellites. Arrange-
ments are made by the India Meteoro-
logical Department for (i) intensified 
meteorological observations from 
Ground Stations and (ii) for making 
observations of upper air tempera-
tures and winds upto high levels dur-
ing the Transits of the Television a~d 
Infra-Red Observations SatellIte 
(TIROS) over and near the country. 

Steel Production 

147Z. {Shri D. C. Sha~: 
Shri S. M. BaneQee: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether any steps have been 
taken to reduce the cost of production 
and improve the quality of steel; 

(b) if so, what are they; and 

(c) the result thereof? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): (a) to 
('). It is the constant endeavour of 
the Steel Companies to reduce costs 
and improve quality. Technological 
improvements-like the L.D. process 
"f steel making, oxygen blowing in 
open hearth furnaces, sintering of iron 
OTe -are incorporated to the extent 
possible in the new Steel Works to 
reduce costs. The lay-out of the 
Steel Works is also such as would re-
quire less men per unit output than 
the older Steel Works. 

Besides these long term measures, 
the management is striving to im-
prove efficiency by training of wor-
kers within the Steel Works and im-
provements in preparation and handl-
ing of raw materials, Costs of pro-
duction will come down as different 
units in the Steel Works reach their 
rated output and as engineers and 
workers gain experience On the 
operation of the plants. 
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Cost of Coal Production 

1476. Shri D. C. Sharma: Will the 
Minister of Steel. Mines and Fuel be 
pleased to state: 

<a> the cost of coal produced by 
National Coal Development Corpora-
tion as compared to the cost of pro-
duction in the private sector during 
1960; and 

(b) the amount of foreign exchange 
spent by the National Coal Develop-
ment Corporation on import of capital 
equipment and on sending its officers 
abroad for training during 1960? 

The Minister of Steel, Mines and 
Fuel (Sardar Swann Singh): (a) The 
factors that enter into the cost of pro-
duction vary significantly from mine 
to mine. It is, therefore, very diffi-
cut to make a valid comparison in 
this regard between public and pri-
vate sector _collieries, more particular-
ly as the public sector has, during 
the last five years, developed new 
collieries in virein areas, on which 
the capital cost and depreciation 
charges are appreciably higher than 
the collieries in the private sector 
which were opened up in cheaper 
times. Even so, the gross profits in 
the public sector are slightly higher 
than the average of Rs. I ·75 nP per 
ton laid down by the Coal Price 
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Revision Committee for the industry 
a~ a whole. 

(b) The amount of toreign exchange 
spent by the National Coal Develop-
ment Corporation on import of capitai 
equipment during 1960 was 
Rs. 5,66,23,250; the expenditure incur-
red on training during 1960 was 
Rs. 23,345. 

Wage-Earning Scheme for Prisoners 

1477. Shri D. C. Sharma: Will the 
Minister of Dome Affairs be pleased 
to state: . 

(a) the names of the Union Terri-
tories in which the wage-earning 
scheme for prisoners has not been in-
troduced so far; and 

(b) the reasons for delay and when 
it is likely to be intraduced in all 
the Union Territories? 

The Minister of State in the Minis-
try of Dome Affairs (Shri Datar): (a) 
Manipur, Tripura, Andaman and 
Nicobar Islands, and Laccadive, Mini-
coy and Amindivi ISlands. 

(b) ManipuT.-The Administration 
have framed the rules and are 
examining the financial implications of 
the scheme. It is likely to be intro-
duced shortly. 

7·ripura.-A scheme was approved 
in 1960, but certain practical difficul-
ties have arisen in implementing 
the scheme; these are under con-
sideration. It is hoped that the 
scheme will be implemented shortly. 

A. & N. ISlands.-The scope for 
such a scheme in the small jail 15 
very limited; there is no proposal to 
introduce the scheme at present. 

Laccadive, Minicoll & Amindivi 
Islands.-There is no SCope for such 
. a scheme in the territory. 

Works of Bahadnr Shah 

1478. Pandit D. N. Tiwari: Will the 
Minister of SeientUlc Research and 
Caltural Affairs be pleased to state: 

(a) whether there is a proposal to 
publish the literary works of Bahadur 
Shah, the last Mogul Emperor; 

(b) whether the work is to be-
undertaken by a Government ageo~ 
Or a private agency; and 

(c) whether any assistaIll!e has beel1 
sought for the purpose? 

The Minister of Scieutific Kesea'" 
and Cultural Affairs (Shri Bnma:r-
Kabir): (a) No, Sir. 

(b) Does not arise. 
(c) No, Sir. 

Legal Aid to Poor' 

f Shri Ram Krishau Gupta: 
1479. Sard,n Iqbal Sinch : 

1 Shri Chuni Lal: 
l Shri K. B. Malvla:. 

Will the Minister of Law be plea3ell 
to refer to the reply given to Starred 
Question No. 120. on, the 17th Febru-
ary, 1961 and state the further pro-
gress made in the scheme of provid-
ing free legal aid to the poor in the 
country? 

The Deputy Miuister of Law (Sbri. 
Dajarnavis): Legal aid to the poor is. 
primarily the responsibility of State 
Governments. A model scheme for 
legal aid to the poor was,. however, 
prepared by the Ministry of Law for 
the guidance of the State Gov~
ments. In the Sri nagar Conferenat 
of Law Ministers, the State LInr 
Ministers resolved that the Central 
Government should contribute 50 per 
cent. of the expenses required by the-
State Governments to implement tbe 
scheme. It does not appear possible 
to make even a rough estimate of the 
contribution which the Central Gov-
ernment. may have to make. Sta~ 
Governments have not pursued the 
matter further. 

Viva-Voce Tests for IA.S. etc . 
Enminatiou 

USO. Shrj Ram Krishan Gupta: Will 
the Minister of Dome Affairs be· 
p1eased to refer to the reply given to 
Starred Question No. 368. on the 28th. 
February, 1961 and state: 

(a) whether the "·l~gtion of reduc-
ing- the marIts allOtted. to the Vi~ 
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Voce tests in indian Administrative 
Service, Indian Foreign Service and 
Indian Police Service examinations 
has since been decided; and 

(b) if so, the details -thereof? 

The MlDister of State in the MInis-
try of Dome Affairs (Shri Datar): (a> 
Not yet. 

(b) Does not arise. 

EIplosions in Delhi 

1481. Shri Ram Krishan Gupta: Will 
the Minister of Dome Affairs be 
pleased to refer to the reply given to 
Starred Question No. 370 on the 27th 
February, 1961 and state: 

(a) whether Government have in-
vestigated the cases of explosions 
""hieh occurred in Delhi and New 
Delhi during January 1961: and 

(b) if so, what are the findings? 

The Mlalster of State la the MinIs-
try of Dome Affairs (Shri Datar): (a) 
and (b). There were 8 cracker ex-
plosions in Delhi during January, 
1961. In the course of the investiga-
tion into these incidents a number of 
places were searched and large 
quantities of iIlic'! explosives were 
recovered. Prosecutions were 
launched against 4, persons for the 
possession of illicit explosives and 
their oonvictions obtained. The 
police are still making further en-
quiries. 

Cultural Festivals iD PUDjab 
University 

1482. Shri Ram Krlshaa Gupta: Will 
the Minister of Edueation be pleased 
to state: 

(a) whether gJ;'llnts were given to 
the Punjab University for organising 
cultural festivals during 190-61; and 

(bl if so, the amount given? 

The Millister of EdlUlation (Dr. K. 
L. ShrlmaU): (a) No, Sir. 

(b) The question does not arise. 

Report on AcricultaraI Developmeat: 
in MeIieO 

1483. Shri Ram Krishan Gupta: Will. 
the Minister of Finance be pleased to-
refer to the reply given to Unstarred 
Question No. 549 on the 27th Febru-
ary, 1961 aDd state: 

(a) whether the report of the 
officer of the Reserve Bank of India 
deputed to Mexioo to study agricul-
tural development has since been 
prepared and considered; and 

(bl if so, with what result? 

The MiDister of Finance (Shri 
Morarji Desai): (al Yes. 

(b) The study was in the nature of 
a fact-finding investigatIon and the 
report was not expected to make any 
recommendations in regard to which_ 
any decisions had to be taken. The 
observations made in the report have 
however been noted by the Reserve-
Bank of India. 

National Youth Centre, New Delhi 

r Shri Ram Krishan Gupta: 
1484. ~ Shri Kodiyan: 

L Shri D. C. Sharma: 

Will the Minister of Education be· 
pleased to refer to the reply given to 
Unstarred Question No. 568 on the· 
28th February, 1961 and state the 
nature of progress made so far in re-
gard to allotment of land for the 
development of National Youth Cen-
tre, New Delhi? 

The Minister of Education (Dr. K .. 
L. Shrimali)l The Ministry of Works,_ 
Housing and Supply are still examin-
ing the request for the allotment of 
land. 

Small Saviap Work 

1485 .J Shri Ram KrishaD Gupta; . L 8hri Nek Ram Necl: 
Will the- Minister of FiDanee be· 

pleased to state: 
Cal whether the existing position in. 

rel/ard to training of o1ficials ami-
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workers for small savings work is 
satisfactory; and 

(b) if not, the steps taken or pro-
posed to be taken to improve the 
position in this regard? 

Tbe Minister of FiDance (Sbrl 
Morarji DesaI): <a) Yes, Sir. 

(b) The training arrangements are 
constantly kept under review and im-
-provements effected as and wben con-
sidered .necessary. 

Halwara Air Aceillent 

r Sbri Ram Krlsban Gupta: 
:1486. i Sbri Nek Ram Negi: 

L Sbri Sarju Pandey: 

Will the Minister of Defence be 
!pleased to refer to the reply given to 
Starred Question No. 1737 on the 26th 
.April, 1961 and state the result of 
inquiry held into the cause of air 
accident near Halwara Aerodrome on 
.the 28th March, 1961? 

The Minister of Defence (S~ri 
:Krishna M_>: The aircraft crash-
-cd on account of an engine failure. 
'The cause of the engine failure could 
.not be ascertained as the engine was 
<completely burnt. 

Hindu Succession Act 

J Sbrt Ram Krisha.n Gupta: 
Sbri Nek Ram Negi.: 
Sbri Hem Raj: 
Shrimati Maimoona Sultan: 

.1487 Shri Prakash Vir Sbastri: ·1 s~ Ajlt Singh Sarhadi: 
Shrl P. G. Deb: I Sardar Iqbal SinCh : 
Maharajkumar Vijaya 

L Ananda: 

Will the Minister of Law be pleased 
·to refer to the reply given to Starred 
Question No. 1914 on the 4th May, 
-]961 and state: 

(a) whether Government have re-
·ceived any report from the Punjab 
Gov.ernment suggesting abolition of 
.the right of daughter to innerit agri-
.cultural property of her father as 

granted under the H;"du Succession 
Act; and 

(b) if so, the action thereon? 

The Deputy Minister of Law (Sbrl 
Hajamavis): (a) No, Sir. 

Cb) Does not arise. 

Attempted Suicide by an Army O1Ilcer 

r Shri Ram Krishan Gupta: 
1488. ~ Shri Nek Ram Negi.: 

L Sbri S. M. BaDerjee: 

Will the Minister of Defence be 
pleased to refer to the reply given to 
Short Notice Question No. 16 on the 
4th May, 1961 and state: 

C a) whether the court of inquiry 
ordered to investigate the case of 
attempted suicide by an Army Officer 
is over; and 

(b) if so, what are the findings? 

The Minister of Defence (Sbri 
Krisbna Menon): <a> Yes, Sir. The 
Court of Inquiry Proceedings relating 
to the circumstances under which the 
officer sustained InJ uries on 26th 
April, 1961 have not however been 
finalised . 

(b) Does not arise. 

Seismic Surveys in Godavari Basin 

1489. Sbri T. B. Vittal Rao: Will the 
Minister of Steel, Mines and Fuel be 
pleased to state: 

(a) whether the geological mapping 
and other surveys preliminary to seis-
mic surveys in the Godavari Basin, 
Andhra Pradesh, have been complet-
ed; and 

(b) if so, when the seismic survey 
will be undertaken? 

The Minister of Mines and on (Sbrl 
K. D. Malaviya): (a) These are still 
in progress. 

(b) Seismic survey will be under-
taken only after the final results of 
the geological and gravity-cum-
mal!netic surveyS are studied and 
favourable indications obtained there-
from. 
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Gypsam 

1491. Shri T. B. Vitlal Bao: Will the 
Minister of Steel, MiDes aDd Fuel be 
'pleased to state: 

(a) what is the quantity of Gypsum 
'raised in 1960; 

(b) whether the total deposits in the 
.country have been assessed; and 

(c) whether there is any proposal 
1.0 beneficiate before transporting to 
·consuming centres? 

The Minister of Mines IUId on 
(Shri K. D. Malaviya): (a) The total 
quantity of gypsum raised in th.e 
'country during 1960 was 9,97,443 
"tonnes. 

(b) No, Sir. Only a general assess-
ment of some of the known occurrenc· 
'l!s has been done. 

(c) Some of the concerns are al-
ready dressing the ore prior to con-
sumption. 

L.I.C. Investment in East AfriCIUI Tea 
Compauies 

1491. Shri Indrajit Gupta: Will the 
Minister of Finance be pleased to 
refer to the reply given to Starred 
Question No. 1658 on the 21st April, 
1961 and state: 

(a) the amount invested by the Life 
.Insurance Corporation in East African 
tea companies; 

(b) the number of such companies; 

(c) their share-capital and reserves; 
ana 

(d) consideration in favour of such 
investment? 

The Minister of FiDauce (Shri 
Morarji DesaI): (a) Nil. 

(b) to (d). Do not arise. 

Ezport of Coal 

r 8hri KlIIIhaD: 
149le. ~ Shri T. B. Vittal Bao: 

l Shrl PaDPl'kar: 

Will the Minister of Steel, MIDa 
IUId Fuel be pleased to state: 

(a) the quantity of Coal ex))Orted 
during 1960 and the countries to which 
exported; 

(b) the quantity exported from 1st 
January to 30 June, 1961; and 

(e) what are the main reasons for 
the fall, if any, in exports during the 
period mentioned in part (b)? 

The MiDister of Steel, Mines IUId 
Fuel (Sardar Swaran SiDgh): (a) and 
(b). A statement is laid on the Table 
of the House. [See Appendix n, 
annexure No. 70]. 

(c) The demand in foreign countries 
is mainly for superior grades of coal, 
particularly metallurgical coal. The 
export of metallurgical coal has been 
completely stopped in view of the in-
creasing requirements of metallurgi-
cal industries in the country. As re-
gards non-metallurgical coal, exports 
are allowed only to the traditiona! 
markets taking into account the inter-
nal reqirements of superior grades of 
such coal. 

Special Tribal Blocks 

1493 {Shri Hem Raj: 
. Shri. Cbinlamoni PlUligrahi: 

Will the Minister of Home Affairs 
be pleased to refer to the reply given 
to Unstarred Question No. 840 on the 
2nd Mareh, 1961 and state: 

(a) the decision, if any, taken for 
the establishment of 450 Special 
Blocks for the development of tribal 
areas; and 

(b) their allocation, State-wise? 

The Deputy MJDister of Home 
Affairs (Shrimati Alva): (a) It has 
been decided to start about 300 Tribal 
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Development Blocks in the whole 
country during the Third Plan period; 
and 

(b) A list giving the state-wtse allo-
cation of these Tribal Development 
Blocks is laid on the Table of the 
House. [See Appendix II, annexure 
No. 71]. 

industrial Survey of Himachal 
Pradesh 

UIN. Sbri Hem Raj: Will the Minis-
ter of Home Affairs be pleased to 
state: 

(a) whether the National Council 
01 Applied Economic Research's Re-
port on Techno-Economic Survey of 
Himachal Pradesh has been finally 
prepared; and 

(b) if so, will a copy of it be laid 
on the Table? 

The Minister of State in tbe Minis-
try of Home Affairs (Sbri Datar): (a) 
Yes. 

(b) Yes, as soon as printed copies 
become available. 

Olllciating Ofticers 

1495. Sbri P. C. Borooah: Wili the 
Minister of Home Affairs be pleased 
to state: 

(a) whether the Central Secretariat 
Service (Grade I) Association has by 
means of a resolution urged upon 
Government to see that the Officers 
are not allowed to continue in aD 
Officiating capacity for very long; and 

(b) if so, what is Government's 
decision in this regard? 

The MiDister of State in the Minis-
try of Home Airairs (Sbri Datar): (a) 
Yes. 

(b) The views expressed by the 
Association will be taken into ac~UDt 
when the authorised permanent 
strength of the different grades of the 
Central Secretariat Service is next 
rf'Viewed. 

National Savinp Central Advisory 
Board 

UK {Shri P. C. Borooah: 
. Shri Bibhuti Mishra: 

Will the Minister of Finance be 
pleased to state: 

(a) whether a two-day meeting of 
t.he National Savings Central Advisory 
Board and Chairmen of the State 
Boards was held in New Delhi in the 
first/second week of May, 1961; 

(b) if so, what matters were dis-
cussed therein; 

IC) what observations and recom-
mendations were made at the meeting; 
and 

(d) what action is being taken to 
implement the recommendations? 

The Minister of Finance (Shri 
Morarji Desai): (a) Yes, Sir. 

(b) The Board reviewed the pro-
gress made by the sav;,,;:; movement 
~"d considered various suggestions 
for improving the collections and 
affording greater facilities to the 
public. 

(c) Amongst the recommendations 
'''tacle, mention may be made of: 

(i\ "Promotion of the savings 
trlovement in the rural areas 
where it has not yet made its 
full impact. 

(ii) Formation of Savings Com-
mittees at various levels for 
securing greater non-official 
co-operation. 

(iii) Assistance of Members of 
Parliament, M.L.As. and other 
prominent people including 
social workers and institu-
tions should be obtained for 
~opularising the movement in 
the various areas. 

(iy) Increasing the popularity of 
the Pay Rol! Savings Scheme, 
particularly in the under-
takings of the pUblic sector. 
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(v) Review of the working of the 
Standardised Agency System 
tor removing the difticulties 
experiem:ed by the agents. 

<vi) More effective and regular 
publicity of the Small Savings 
at the Centre and in the 
States. 

(vii) Improvements in the produc-
tiOn of films and other publi-
city media of small savings. 

(viii) Extension of the Savings 
Bank facilities in the rural 
areus: 

(d) The r"commendations are under 
consideration and wherever possible, 
aetion to implement them is being 
taken. 

Symposium on Drags and Antibiotics 

1497. Shri P. C. Borooah: Will the 
Minister of Defence be pleased to 
state: 

(a) whether a three day symposium 
On drugs and antibiotics was held 
under the joint auspices or the 
Defence Research and Development 
Organisation and the Scientific 
Workers' Association, Kanpur; 

(b) if so. what matters were dis-
cussed and what points were made 
out in the symposium; and 

(c) how th~ ideas expressed are 
being given practical shape? 

The Minister of Defeuce (Shri 
KrishDa Meuon): (a) Yes Sir. from 
7th to 9th May, 1961. 

(b) The following subjects were 
discussed: Clinical, Pharmacological, 
Bacteriological, Production, Standar-
disation, Stability, Nutritional, Indus-
trial and Ethical aspects of Drulls and 
antibiotics. 

A number of recommendations were 
also made. A summary of major re-
commendations is laid on the Table of 
the House. [See APpendix II, an-
nexure No. 72]. 

(c) The proceedings of the sym-
posium are under circulation to 
various organisations in the private 
and public sector, for taking neces-
sary action on the recommendations. 

Quasi-Permanent StatUs in A.F.B.Q. 

1498. Shri S. M. Banerjee: Will the 
Minister of Defeuce be pleaSed to 
refer to the reply given to Unstarred 
Question No. 4590 on the 4th May, 
1961 and state: 

(a) whether the previous service 
reckoned for grant of Quasi-perman-
ent status in Armed Forces Hqrs., 
New Delhi, is counted for purpose of 
promotion. confirmation and seniority; 
and 

(b) if not, the reasons therefore! 

Tbe Deputy MiDister of DefeDce 
(Shri Ra&'huramaiah): (a) No, Sir. 

(b) The rules of seniority and con-
firmation against permanent vacanc-
ies in the Lower Division grade aris-
ing after 1-8-1951 and upto 31-12-1958, 
which were framed in consultation 
with the Ministry of Home Affairs, 
Service Headquarters, recognised 
Associations of AFHQ employees and 
the Union Public Service Commission, 
provide that persons who joined Arm-
ed Forces Headquarters after 1-8-1961 
will reckon seniority in Lower Divi-
sion grade from the respective dates 
on whieh they joined that Head-
quarters. 

Pay Scales of Ofticer Supervisors in 
A.F.B.Q. 

1499. Shri S. M. BaDerjee: Will the 
Minister of DefeDce be pleased to 
state: 

(a) what is the revised scale of pay 
of Ofticer Supervisors of Armed 
Forces Hqrs., NeVI Delhi; 

(b) what aTe the minimum educa-
tional qualifications prescribed for 
this post; 

(c) how many of the present incum-
bE:nts are matriculates and how many 
under-matriculates; 
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(d) whether recruitments to this 
post are made through U.P.S.C.; and 

(e) if nDt, the reasons therefor? 

The MbUster 
KrishDa Menon): 
831J--..<15-900. 

of 
(a) 

Defenee (Shrl 
Rs.740-30-

(b) No minimum educational qU:lli-
fications are prescribed for this post. 

(c) One is under matriculate and 23 
are Matriculates. 

(d) No, Sir. 

(e) The post is filled by depart-
mental promotion on selection basis. 
The selections are made by a .Depart-
mental Promotion Committee pre-
sided over by a member of the Union 
Public Service Commission. 

Recruitment in A.F.B.Q. 

1500. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether recruitment to the civi-
lian posts in Armed Forces Head-
quarters, New Delhi, is made on 'all 
India basi&' throUl!::h Union PublIc 
Service Commission; 

(b) if not. the reasons therefor; and 

(c) what alternative measures are 
taken to provide equality of oppor-
tunity in the matter of employment in 
AFHQ? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (c). Recruit-
ment to Class I and Class n technical 
posts (excepting vacancies filled up 
by Departmental promotions), posts 
of Stenographers Grade II and upto 
50 per cent. of LOCs posts, is made 
through the Union Public ·Service 
Commission. The remaining posts of 
LOCs are filled mainly by the trans-
fer of surpius personnel from lower 
formations under Ministry of Defence 
and person·nel declared surplus in 
other Government Departments who 
are nominated by the EmpIDyment 
Exchange. Class III technical posts 
are generally filled through the Em-
ployment Exchange. In the absence 

of candidates sponsored by the Em-
ployment Exchange, recourse is had 
to open advertisement. The remain-
ing vacancies in the AFHQ are filled 
up by promotion on the recommen-
dations of the Departmental Promo-
1ion Committees. For Class I and 
Class II (Gazetted) appointments a 
Member of the UPSC presides over 
the meetings of these Committees. 

1960 Strike 
1501 {Shrj S. M. Banerjee: 

. Shrl Pangarkar: 

Will the Minister of Defence b~ 
pleased to state: 

(a) whether the appeals submitted 
by those employees dismissed or re-
moved from service due to strike of' 
1960 have since been disposed of; 

(b) if so, the number of those rein-
stated; 

(c) the number of those whose 
appeals have been rejected; and 

(d) t!Ie reasons for rejection? 

The Deputy Minister of Defence 
(Shrl Ra&'huramaiah): (a) to (d). The 
appeals submitted by the employees, 
who were dismissed or removed from 
service have to be considered by the 
various prescribed appellate author-
ities. The relevant information is 
not available and is being collected. 

Local Purchase of Army Stores 

1502. Shrl S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that local 
purchase of store from the market is 
on the increase during the year 1961 
as compared with the past two years, 
for the repairs of Army stores in the 
E.M.E. Workshop, Delhi Cantt.: 

(b) what are the steps which Min-
istry of Defence intends to undertake 
to stop the same and manufacture 
these items in the oranance factories; 

(c) whether it is a fact that some 
cases of misappropriation of funds 
through local purchases by 505 Army 
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Base Workshop, Delhi Cantt. have 
been brought recently to the notice 01 
the Government by the Defence 
Uaions; and 

(d) if so, whether Government have 
appointed any court of Enquiry to 
investigate into all these alleged cases 
of local purchase? 

The Minister of Defence (Sbri 
Krishna Menon): (a) Yes, Sir.' The 
increase 'is mainly due to increase in 
the out-put of the Workshop and rise 
in market prices. 

(b) Local purchase is resorted to in 
cases of emergency when the stores 
are not available from the normal 
sourc~ of supply, viz Ordnance 
Depots, and they are required unrgent-
ly to progress the commitments on 
the workshop floor. Such purchases 
are restricted to actual requirements 
in emergency and cannot be stopped. 
The bulk of the local purchases per-
tain to M.T. spares of old types of 
vehicles and cannot be manufactured 
in Ordnance Factories. 

(c) No, Sir. 

(d) Does not arise. 

Works Committee of 505 Army Base 
Workshop 

1503. Shri S. M. Banerjee: Will the 
Minister of Defenee be pleased to 
state: 

(a) whether it is a fact that nine 
out of ten elected members of the 
works committee of 505 Army Base 
Workshop, Delhi Cantt. resigned in 
April, 1959; 

(b) if so. whether the Chairman ac-
cepted the resignation without refer-
ring the case to the higher authori-
ties; 

(c) whether there was no works 
committee for the period from April 
to August, 1959 and bye-elections for 
the vacant seats were held on 16th 
August, 1959 for a period of one and 
a half months only (unexpired term); 
and 

(d) whether the authorities of the 
workshop violated the agreement 

reached between the administration 
and Mazdoor Panchayat thFough the, 
good offices of the conciliation officer 
(central)? ' 

The MJnlster of Defence (Slut, 
Krishna Menon): (a) Yes, Sir. 

(b) Yes, Sir. The Commandant ot-
the Workshop, who was also the· 
Chairman of the Works Committee,. 
was competent to accept the resigna-
tion of Works Committee members 
without referring the matter to high--
er authorities. 

(c) Yes, Sir. On account of the 
attitude of Mazdoor Panchayat, the-
bye-elections could not be held before-
August 1959. 

(d) No, Sir. 

~~ 
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World Bank LoaD 

1506. Sbrl Ajit SiDgh SutwJi: Will 
-the Minister of FiDance be pleased to 
;state: 

(a) whether it is a fact that World 
Bank has agreed to give a loan of 
Rs. 30 crores to the prIvate sector of 
-the Coal Industry for development 
work during the Third Plan; 

(b) if so, the method of allocation 
to the different private concerns; and 

(c) whether the Government' of 
India has stood guarantee and the 
nature of guarantee given? 

The Minister of FlDance (Sbrl 
Morarji Desai): (a) The World Bank 
has agreed to give a loan of $35 mil-
lion (Rs. 16'67 crores) to the Govern-
ment of India for meeting the foreign 
exchange requirements in respect of 
the programme for maintenance and 
-expansion of Coal Production in the 
private sector during the first two 
years of the Third Plan. Copies of 
the Agreement, which was signed on 
August 9, 1961, will be placed in the 
Parliament Library as soon as they 
are received. 

(b) Allocation of foreign exchange 
from this loan will be made by Gov-
,emment on the advice of a Screening 

Committee consisting of represen-
tatives of the Government and the 
Coal Industry and with the concur-
rence of the World Bank. 

(c) As the loan is to the Govern-
ment of India, the question of guaran-
tee does not arise. 

Coal for Punjab 

r Shrf Ajlt Singh Sarhadi: 
15e'7.~ Sardar Iqbal SiDgh: 

l Shri Daljit Sinl'h: 

Will the Minister of Steel, Mines IlIld 
hel be pleased to state: 

(a) whether it is a fact that 850 
wagons of coal were sent to Pakistan 
towards the end of May, 1961; and 

(b) how far supply of coal to Pun-
jab has been increased for the current 
year? 

The Minister of Steel, Mines and 
hel (Sardar Swaran Sinl'h): (a) The 
despatches to both East and West 
Pakistan in the last week of May, 1961 
were 971 wagons. 

(b) As against an average loading 
of about 4300 wagons per month to 
Punjab in the first six months of 
1960, despatches during the corres-
ponding period of 1961 averaged about 
4700 wagons per month. Supplies to 
Punjab have further increased from 
July with better transport availabi-
lity in the West Bengal/Bihar fields 
from July 1961, and by planned move-
ment in block rakes and half rakes. 

Construction of Buildings 011. the TaDII: 
Near Civil Hospital, Imphal 

15G8. Shri L. Achaw Sin&'h: Will 
the Minister of Home Affairs be pleas-
ed to state: 
. (a) whether it is a fact that a meet-
ing of the rate payers of the Imphal 
Municipality was held at Imphal on 
the 21st May, 1961 to protest against 
the construction of buildings on the 
tank to the north west of Civil Hospi-
tal, Imphal and in the Hospital Com-
pound to the east of the Civil Hospi-
tal; and 
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(b) if so, whether Government have 
taken any action on the complaint of 
the rate-payers? 

The Minister of State in the Minis-
try of Home Affairs (Sbri Datar): (a) 
Yes. 

(bl The matter is under considera-
tion. 

Engineering and Technological 
College, Dureapur 

1509. Shrimati Renu Chakravartty: 
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to state: 

(a) whether it is a fact that the 
grounds and buildings of the Engineer-
ing and Technological Collej!e at 
Durgapur has been permitted to be 
used for the political meetings to be 
held in connection with the All India 
Congress Committee Session; 

(b) whether this indicates a change 
in the policy of educational institu-
tions receiving government aid regard-
ing granting permission to political 
parties to hold their meetings in their 
buildings and grounds; and 

(c) wheth2r it is meant for the 
meetings of the ruling party alone? 

The Minister of Scientific Research 
and Cultural Affairs (Sbri Humayun 
Kablr): (a) to (c). The Durgapur 
Regional Engineering College Society, 
which is an autonomous body, per-
mitted the us, of the grounds and 
some of the build;ngs of the College 
for the Session of the All India Con-
gress Committee held at the end of 
May, 1961. The authorities of the 
Colleg~ have stated that the decision 
to let out, for the above purpose, the 
buildings for a week on payment of 
rent, water, electricity and other 
charges, was taken by the Standing 
Committee of the Society, acting on 
behalf of the Society, in view of the 
fact that the buildings had just been 
constructed and were to remain vac-
ant until June/July, 1961. The Regio-
nal College started in 1960 and had 
been functioning at Calcutta pending 
892(Ail LSD-4. 

the construction of its own buildings 
at Durgapur. As such no question of 
policy of a running educational insti-
tution allowing the use of its build-
ings for political purposes or change 
therein was involved. With the shift-
ing of the College into its own build-
ings with effect from July, 1961, there 
should be no occasion for the Society 
to consider letting out its buildings 
for extraneous purposes. 

Playgrounds in Orissa 

1510. Sbri Chlntamoni Panirrahi: 
Will the Minister of Education be 
pleased to state: 

(a) the amount of money given by 
the Central Government to the Orissa 
State Government during the entire 
Second Five Year Plan period upto 
the 31st March, 1961, for providing 
playgrounds in schools and colleges in 
Orissa; 

(b) the names of schools and col-
leges benefited by it; and 

(c) the amount of money given by 
the Central Government to Orissa in 
1961-62 for this purpose? 

The Minister of Education (Dr. K. -
L. Shrimali): (a) Rs. 70,000. 

(b) A statement is laid on the Table 
of the House. [See Appendix II, an-
nexure No. 741. 

(c) Nil. 

Prohibition Offences in Delhi 

1511. Shri D. C. Sharma: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that there 
has bezn an increase in the number of 
crimes in connection with prohibition 
in Delhi during the last few years; 
and 

(b) if so, the steps taken or propos-
ed to be taken to check such crimes 
in Delhi? 

The MiBJster of State in the Minis-
try of Home Affairs (Shri Datu): 
(a) and (b). Due to better methods 
of investigation and detection, more 
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excise cases have come to light dur-
ing the last few years but this does 
not mean that there has been an in-
crease in the number of crimes. How-
ever, various measures have been 
taken to check these offences. The 
Excise Department has recently been 
re-organised and an Excise Intellig-
ence Bureau set up. Frequent raids 
are conducted by the excise and police 
staff on suspected routes and localities. 
More funds have been earmarked for 
detection of the cases. In addition to 
these, the Excise Act has been amend-
ed so as to provide deterrent punish-
ment in cases of repeated offences. 

Production of Aircraft Armaments 

1512. Shri D. C. Sharma: Will the 
Minister of Defence . be pleased to 
state: 

(a) whether it is a fact that expan-
sion of the indigenous production of 
aircraft armaments is under the consi-
deration of the Government of India; 
and 

(b) if so, the details thereof? 

The Minister of Defence (Shri 
Krishna Menon): (a) Yes, Sir. These 
problems and projects are under con-
tinual consideration and review. 

(b) It is not in public interest to 
disclose details. 

Coal Mining 

1513. { Shr! Aurobindo Ghosal: 
. Shri B. Das Gupta: 

Will the Minister of Steel, MiDes 
and Fuel be pleased to state: 

(a) whether any delegation of coal 
experts visited the U.S.A. to study the 
latest coal-mining technique in 
America; and 

(b) if so, what is their report? 

The MiDister of Steel, M.iDes and 
Fuel (Sardar Swaran SiDch): (a) Yes. 

(b) A summary of the main obser-
vations of the team is placed on the 
Table Of the House. [See Appendix n, 
annexure No. 75]. 

Staft CouaeiI in IDcoJBe>-taa 08IIltt, 
Calc.tta 

15U. Shri Aurobindo Ghosal: Will 
the Minister of Finance be- pleased to 
state: 

(a) Whether any Staff Council has 
been form~d in the Income-tax Office 
of Calcutta; and 

(b) if so, on what principle anti. 
what are its functions? 

The Minister of Fi_e' (8hri 
Morarji Desai): (a) Yes. Two Staff" 
Councils, one fOr Class III staff and 
the other for Class IV staff have beem 
set up for the Income-tax Offices at 
Calcutta. 

(b) A statement is laid on the Table-
of the House. [See Appendix II, an-
nexure No. 761. 
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Teachers in Topura 

1516. 8hri B. K. Galkwad: Will the 
Minister of Education be pleased to-
state: 

(a) the number of primary school 
teachers and assistant teachers includ-
ing lady teachers serving in the Tri-
pura Administration; and 

(b) the number of Scheduled Castes· 
and Scheduled Tribe primary school 
teachers and assistant teachers includ-
ing lady teachers serving in the Tri-
pura Administration? . 
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l~IIIiDWer8tUaea- (Dr."~. shrim81i): (a) 269\. ... . 

(b) 504. 

Tpchers in Manipur 

1517. Shri B. K. Gaikwad: Will the 
Minister of Education be pleased to 
state: 

(a) the number of primary school 
teachers and assistant teachers in-
cluding lady teachers serving in the 
Manipur Administration; and 

(b) the number of Scheduled 
Castes and Scheduled ·Tribe primary 
school teachers and assistant teach-
ers including lady teachers serving in 
the Manipur Administration? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) 

(I) In schools under the 
Administration . 101 

(2) In schoo!, under the 
Territorial Council 2862 

(b) (I) In schools under the 
Admin istration 62 

(2) In schools under the 
Territorial Council 877 

Delhi Administration 

1518. Shri B. K. Gaikwad: Will the 
Minister of Home Aftairs be please:! 
to state: 

(a) the number of Class 1, Class II 
and Class III officials serving in all 
the Departments of the Delhi Admi-
nistration; and 

(b) the number of Scheduled Caste 
and Scheduled Tribes officials out of 
them? 

The Minister of Home Affairs (Shri 
Lal Bahadur Shastri): (a) and (b). 
The total number of Class I, II and 
III officials serving under the Delhi 
Administration and the number of 
Scheduled Castes and Scheduled 
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TribesGftlci81s .8l1itJftf. tbeM-:'·~~ 
below: . . ... . ... 

Total number 
of official serv-
in under the 
Delhi Admn. 
No. of officials 
belo~ gir g to 
the Scheduled 
Castes 
No. of )fficials 
belon gir g 10 
the Scheduled 
Tribes 

Class Class Class Total 
1 11 III 

55 

New CoUeges in Tripara 

1519. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether Government examined 
the possibilities of starting one medi-
cal college, one engineering college, 
one law college and a college for Post-
graduate teaching in Arts and Science, 
in Tripura; and 

(b) whether the peculiar geographi-
cal position as well as the present 
cent per cent increase in population 
justify starting of such colleges? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a) 
and (b). The Tripura Administration 
are examining a proposal for the start-
ing of an engineering college, a law 
college, a B.T. colJege, and a Post-
graduate colJege for teaching Arts and 
Science. No proposal is however 
under consideration as yet for the 
starting of a medical college. In 
examining the proposal they will take 
into consideration all relevant factors. 
Dearness Allowance of Government 

Employees 

1520. Shri Balraj Madhok: Will the 
Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
cost of living index has gone up by 
more than 10 points during the last 
two years; and 

(b) if so, why the rate of dearness 
a!1owance of Government employees 
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has not been enhanced as envisaged 
in the Second Pay Commission's re-
commendation? 

The MiDister of FInance (Shri 
Morarji Desai): (a) and (b). The Pay 
Commission have recommended that 
if during a period of 12 months the 
index remains, on an average, ten 
points above 115, the Government 
should review the position aild consi-
der whether an increase in the dear-
ness allowance should be allowed; 
and if so, at what rate. This recom-
mendation has been accepted by the 
Government and the position is re-
viewed constantly. The cost of living 
index has not exceeded 10· points 
above 115 on an average during any 
period of twelve months. Therefore 
the question of enhancement of rates 
of dearness allowance does not arise. 
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Tripura Land Revenue and Land 
Reforms Act 

1522. Shri Dasaratha Deb: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) what is the reason for not en-
forcing the whole provisions of the 
Tripura Land Revenue and Land Re-
forms Act, 1960 throughout Tripura 
State; 

(b) whether Government are aware 
that the number of evictions of share-
croppers and 'Kurfas' from land has 
been increasing in Tripura since the 
enactment of this Act for Tripura; 

(c) if so, the reason for delaying of 
the enforcement of those provisions of 
the Tripura Land Revenue and Land 
Reforms Act, 1960 which provide for 
the protection to the share-croppers 
from eviction in Tripura; and 

(d) whether Government propose 
to enforce those provisions in Tripura 
without further delay in the interest 
of the share-croppers? 

The Minister of state in the Minis-
try of Home Affairs (Shri Datar): (a) 
All the Sections contained in Parts I, 
II, IV and VI, and Section 184 of Part 
V of Tripura Land-Revenue and Land 
Reforms Act have been enforced in 
the entire Terri tory. Most of the 
Sections contained in Parts III and V 
could be enforced only in Kamalpur 
subdivision because other subdivisions 
have not yet been fully surveyed and 
land records are not yet ready. 

(b) No definite information in re-
gard to this is available, as the share-
croppers and Kurfa raiyats generally 
do not come forward to lodge com-
plaints. 
(c) Provisions of the Act including 
Section 123 and Section 186 relating 
to restoration of possession of land to 
under-raiyats and protection of ten-
ants and sub-tenants against eviction 
or surrender, have been enforced in 
the entire Territory. 

(d) In view of (c) above, it does 
not arise. 

Technical EdUcation in Bihar 

1523. Shri Blbhuti MJshra: Will the 
Minister of Seientiftc Beseareh and 
Cultural Affairs be pleased to state: 

(a) the amount given as grants-in-
aid during 1960-61 to institutes in 
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Bihar for development of technical 
education (institute-wise); 

(b) whether Government have en-
quired as to whether the grants-in-
aid were spent for the purpose for 
which they were given? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) (1) Block grants amount-
ing to Rs. 29,90,000 have been given 
to the Bihar Government for the deve-
lopment of the following Government 
institutions. 

Centrally Sponsored Schemes: 
(i) Bihar Institute of Technology, 

Sindri. 

(ii) Dhanbad Polytechnic, Dhanbad. 

(iii) School of Engineering, Ranchi. 

(iv) Polytechnic at Purnea. 

(v) Polytechnic at Dharbanga. 

(vi) Mining Institute at Jharia. 

(vii) Mining Institute at Kodarma. 
State Plan Schemes: 

(viii) Polytechnic at Gaya. 

(ix) Muzafarpur Institute of Tech-
nology, Muzarfarpur. 

(x) Polytechnic at Bhagalpur. 

(xi) Polytechnic at Patna. 

(xii) Junior Technical School at 
Patna. 

(xiii) Junior Technical School 
at Muzarfarpur. 

(xiv) Bihar Institute of Technology, 
Sindri. -

(2) Non-Government Institutions: 
(i) Birla Institute of 

Technology, 
Ranchi. 

(ii) Regional College 
of Engineering, 
Jamshedpur. 

TOTAL: 

Rs. 4,50,000 

Rs. 5,00,000 
Rs. 9,50,000 

(b) In regard to Government insti-
tutions and Regional Engineering Col-

lege, Jamshedpur expenditure figures 

during 1960-61 are still awaited. In 
respect of Birla Institute of Techno-
logy, Ranchi, the grant has been util-
ised for the purpose for which it has 
been given. 

All India Backward Classes 
Convention 

1524. Shri A. K. Gopalan: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether an All India Backward 
Classes convention was held in the 
second week of May, 1961 in Kozhi-
kode; 

(b) if so, has the attention of Gov-
ernment been drawn to the various 
resolutions passed by the convention; 
and 

(c) what is the Government's atti-
tude to some of the most important 
demands raised by the convention? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
(a) This has not come to our notice. 

(b) No. 

(c) Does not arise. 

Fraud Cases 

1525. Shri KlIDhan: Will the Minis-
ter of Home Affairs be pleased to 
refer to the reply given to Unstarred 
Question No. 374- on the 22nd Febru-
ary, 1961 and state: 

(a) at what stage is the case against 
the Managing Director of Mis. S.B. 
Industrial Development Co. Ltd., and 
Mis. Ranjit Travel Agency; 

(b) whether any decision has been 
taken regarding the remaining four 
firms; and 

(c) if so, the details and the names 
of the firms? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datu): (a) 
The cases against these two firms are 
in the final stages of the committal 
proceedings at Calcutta and Ambala 
respectively. 

(b) and -(c). As regards the remain-
ing four IIrms it has been decided to 
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launch a prosecution against one firm. 
The case will be put in Court shortly. 
No prosecution could be launched 
against the other 3 firms as sufficient 
evidence was not forthcoming. It is 
not in the public interest to disclose 
the names of these four firms. 

Cannanore Cantt. 

1526. Sbri Jiuachandran: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that Minis-
try of Defence had agreed to give 12 
acres of land from the Cantonment 
area at Cannan ore for extension of the 
Headquarters Hospital; 

(b) if so, at what stage the propo-
sal stands now; and 

(c) when the land will be made 
available to the State Government? 

The MiDJster of Defence (Sbri 
KrisIma Menon): (a) to (c). The Gov-
ernment of India have agreed to trans-
fer about 1.75 acres of military land 
in Cannancre Cantonment to the State 
Government for expansion of the Dis-
trict Headquarters Hospital. The 
terms and conditions of transfer have 
been communicated to the State Gov-
ernment for acceptance before action 
is taken to transfer the land to them. 
The acceptance by the State Govern-
ment is awaited. 

Multipurpose School in Manipur 

1527. Shri L. AClbaw Singh: Will the 
Minister of Education be pleased to 
state: 

(a) whether it is fact that a multi-
purpose school has been provided in 
the Third Five Year Plan for Mani-
pur; and 

(b) if so, where it is being started? 

The Minister of Education (Dr. K. 
L. ShrlmaU): (a) Yes, Sir. 

(b) A decision has not yet been 
takEn. 

Rani Guidallo of Tamenglong 

1528. Sbri L. Achaw Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether it is a fact that Ram 
Guidallo of Tamenglong in Manipur 
had a clash recently with the hostile 
Nagas; 

(b) if so, the nature of the clash; 

(C) whether it is a fact that she is 
hiding underground in order to a\'oid 
a- clash with the Naga hostiles; and 

(d) whether some of her followers 
have been detained at Imphal? 

The Minister of State in the Minis-
try of Home Affairs (Sbri Datu): (a) 
and (b). On the 4th February, 1961, 
about fifty followers of Rani Guidallo 
were reported to have exchanged fire 
with Naga hostiles Home Guards at 
Paiginlong village, Police Station 
Tamenglong. Casualties on either 
side are not known. 

(c) She is reported to be in hiding 
but the reasons therefor are not 
known. 

(d) Two persons suspected to be 
Naga hostiles who claim to be her 
followers are being proceeded against 
under Section 109 of the Criminal 
Procedure Coae. They were arrested 
by security forces in May 1961 in 
Tamenglong police circle. . 

Naps in Manipar 

1529. Shri L. Achaw Singh: Will the 
Minister of Home Aftairs be pleased 
to state: 

(a) whether it is a fact that 5 dead 
bodies of Nagas were found on the 1st 
June, 1961 in a decomposed State near 
Kangpokpi Police Station in Manipur; 

(b) whether it is a fact that 10 
Kukis were arrested in this connec-
tion; and 

(c) the circumstances leading to the 
murder of the Nagas? 

The MIDiIIter of state in the MinIs-
try of .... e Aftalrs (Shri Datar): (a) 
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On the 1st June, 1961, the police re-
covered decomposed dead bodies of 
:five Nagas from the jungles between 
Momngbung and Malsom about 8 
.miles from Kangpokpi Police Outpost. 

(b) 11 Kukis haVe so far been ar-
:rested. 

(c) The case is still under investiga-
tion. 

Audit Report on Civil Aceounts 

1530. Sliri P. C. Borooah: Will the 
Minister of Finance be pleased to 
refer to the Audit Report on the Civil 
Aecounts for 1959-60 and state what 
measures have been taken and means 
adopted to ensure that over budgeting 
<of the nature mentioned therein is 
avoided in future.? 

The Minister of FiDanee (Sbri 
Monrji Desai): The system of budget-
jng and finallcial control was review-
ed and modified in 1958-59 on the 
basis of the proposals made by the 
Comptroller and Auditor General. 
The percentage of overall savings to 
the total grants and appropriations 
has also gone down from 20'20 per 
{:ent. in 1954·55 to 3·48 per cent. in 
1959·60. 

While every effort is made to frame 
the budget estimates as realistically 
as possible, the variations between the 
budget estimates and the actuals can-
not be altogether avoided, particular-
ly in eases where they are attributable 
to factors o~er which Government 
may have little or no control, such as 
lIvailability or staff, plant and machi-
nery and stores, especially those in-
dented from abroad, price fluctuations 
etc. The matter however, is kept 
under constant review and suitable 
instruetions issued whenever neces-
sary for the guidance of the estimat-
ing authorities. 

Abtluction Cases in Delhi 

1531. Shn Daijit SlDeh: Will the 
Minister of BODIe Affairs be pleased 
to state: 

(a) the number of reported abduc-
tion cases of unmarried girls in Delhi 
during the first half of 1961; and 

(b) how it compares with the 
figures for the corresponding period of 
last year? 

The Minister of State in the Minis-
try of Home Affairs (Shrt Datar): (a) 
and (b) 1961-30. 

1960-17. 

Grants to Punjab Educational 
Institutes 

1532. Shri Daljit Singh: Will the 
Minister of Education be pleased to 
state: 

(a) the number of educational ins-
titutes of Punjab whieh applied for 
non-recurring grants during 1961-62 
so far; and 

(b) the grant sanctioned to each of 
these institutes? 

The Minister of Education (Dr. 
K. L. Shrimali): (a) Three. 

(b) Rs. 30,000 to one of them, 
namely the Kasturba Rural Institute. 
The request of the other two institutes 
is under examination. 

Oil in Commonwealth COUDtries 

1533 Shri Kalika Singh: Will the 
Minist~r of Steel, Mines and Fuel be 
pleased to state: 

(a) the respective production of all 
in the Commonwealth countries for 
the year 1960; 

(b) the output of oil in India dur-
ing the year 1960 as compared to the 
production in the Indian part of pre-
partioned India; and 

(e) the expected increase in output 
of crude mineral oil in India by 1962-
63? 

The ~ of Mines aDd Oil 
(Shrl IE. D. Malavl7a): (a) As fa.r ~s 
known, the production of crude oil 1D 
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the Commonwealth Countries in 1960 
was as under: 

Crude MJ produaion in 1960 

(Figures ill '000 
metric rmos) 

Canad1I ""25,82, 
Trinidad . 6,129 

Nigeria 478 
U.K. ~ 87 

British Borneo • 4,600 

India 449 

Paki~tatn . 364 

(b) The output of crude oil in India 
during 1960 was 449,000 metric tons. 
The productiOn of crude oil in the 
lndlan part of pre-partitioned India in 
1946 ""as approximately 270.270 tons. 

(c) The expected inerease in the 
productiOn of crude oil in 1962-63 
over that of 1960 is estima led at 1.6 t 
milliOn metrIc tons. 
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Mining Certl8.cates 

1544. Shri P. G. Deb: Will the 
Minister of Steel, MiDes and Fnel be 
pleased to state: 

(a) whether the majority holders of 
certificate of approval for mining have 
been put to difficulty due to the 
sudden Gazette notification in mid-
November, 1960 regarding enhanced 
fee for renewal of certificate of ap-
proval; 

(b) whether due to this reason 
those cOl!.cerned in the State of Orissa 
have suffered for non-payment of the 
new fee in time for the year 1961; and 

'(c) the steps taken by Government 
to relax the rule to avoid harass-
ment? 

The Minister of Mines aDd 011 (Shri 
K. D. Malaviya): (a) No, Sir. 

(b) and (c). Do not arise. 

POlish Coliabora~ion for Coal Mines 

f Shr! Aurobindo Ghosal: 
Shn P. G. Deb: 

1545 Dr. Ram Subhag SiDch: 1 MaharajkulDar Vijaya 
Ananda: 

l Shri P. C. Borooah: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether the Indo-Polish agree-
ment to work out deep-shaft mines 
has been finalised; 

(b) if so, what are the terms; and 

(c) how many mines will be worked 
out and where? 

The Minister 01 Steel, Mines antl 
Fuel (Sanlar SWaraD Sinrh): (a) to 

(c). Yes. Under the Indo-Polish 
Agreement on Economic Co"operation, 
the National Coal Development Cor-
poration have entered into two agree-
ments with CEKOP of Poland--one 
for the preparation of the project re-
ports for the development of a deep-
shaft mine and an incline mine at 
Sudamdih in Jharia coalfield and the 
other for the supply of shaft-sinking 
machinery. The cost of the project 
Report will be Rs. 3'80 lakhs, plus 
Rs. 60,000 for the designs and data for 
starting the sinking of the shafts. 

According to the second agreement 
the machinery and equipment wilJ be 
delivered upto the 31st March, 1962 
excepting a few items, which will be 
delivered by the 31st August, 1962. 
The machinery to be purchased will 
cost about Rs. 36 lakhs. 

OU Wells in Assam 

1548. Shri Muhammed Elias: Will 
the Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) how many oil welJs have been 
drilled in As:al!1 u;> till now; 

(b) h.>w many are producing oil; 
and 

(c) how many are expected to be 
drilled during 1961-62? 

The Minister of Mines and Oll (Shri 
It. D. Malaviya): (a) 1198. 

(b) 508. 

(c) 36. 

Manuscripts of Rajatarangni and 
Other Books 

1547. Shrj Rarhllllath Singh: Will 
the Minister of Scientific Research and 
Cultural Affairs be pleased to state: 

(a) whether more than 100 manu-
scripts of books including Raj a-
tarangni have been found in Jammu 
area of Jammu and Kashmir State; 
and 

(b) if so, the nature of manuscripts 
and their histct'ical value? 
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Tbe Minister of ScientUic Research 
and Cultural Affairs (Sbri Hnmayan 
Kabir): (a) and (b). We have no 
information on the subject. 

Sports in Punjab 

1548. Sardar Iqbal SiDP: Will the 
Minister of Education be pleased to 
state: 

(a) whether any amount of grant 
has been given to Punjab fOr raising 
the standard of sports during the 
Second Five Year Plan period; and 

(b) if so, the amount thereof and 
work done in this matter during this 
time? 

The Minister of Education (Dr. K. 
L. ShrimaJi): (a) Yes, Sir. 

(b) A total amount of Rs. 3,22,0001-
was sanctioned as detailed under:-

Scheme 

Construction of Stadium 
at Amritsar 

Acquisition of Play-
fields in educational 
institutions 

-do-

Purchase of Sports 
equipment in educa-
tional institutions 

-do-

Popularisation of Sports 
and Games in rural 

Year 

1957-58 

1959-60 

1960-61 

1959-60 

1960-61 

areas 1959-60 
-do- 1960-61 

Amount 

Rs. 

50,000 

80,500 

1,52,000 

8,000 

9,000 

9,000 
13,500 

All the above grants were sanc-
tioned to the State Government for 
disbursement for the specified purpose. 

Visas 

1549. Sardar Iqbal Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the number of foreigners to 
whom visas to visit India were issu-
ed during the first and second quar-
ters of the year 1961; and 

(b) the names of the countries to 
which these persons belong? 

The Minister of State in tbe Minis-
try of Home Affairs (Shri Datu): <a) 
and (b). A statement giving the in-
formation available is laid on the 
Table of the Lok Sabha. [See Ap-
pendix II, annexure No. 77]. 

Requirements of Motor Spirit etc. 

1550. Sardar Iqbal Singh: Will the 
Minister of Steel, Mines aDd Fuel be 
pleased to state what is the estimat-
ed yearly requirement of motor spirit, 
diesel oil, kerosene oil and lubricat-
ing oil in the three States of Punjab, 
Kashmir and U.P.? 

The MinIster of Mines and Oil (Sbri 
K. D. Malaviya): Consumption statis-
tics for petroleum products and for-
ward estimates thereof are not main-
tained State-wise but are compiled on 
the basis of supplies despatched from 
the main ports to the upcountry points 
in different States. Supplies to the 
depots in Punjab and Kashmir are 
mostly made from Kandla and also 
sometimes from Bombay and Calcutta. 
Supplies to depots in U.P. are mostly 
made from Calcutta and also some-
times from Bombay. From these 
depots, the total consumption during 
1960 of Light Distillates, Kerosenes 
and Diesels was of the order of 0·095, 
0.277 and 0.272 million metric tons 
respectively. Area-wise breakup of 
supplies of lubricating oils is not 
readily available. 

Tribal Areas in PUDjab 

1551. Sardar Iqbal Singh: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) the amount allotted from the 
State and Central Sectors separately 
on Rural Welfare Schemes for con-
struction of roads in trloal areas in 
Punjab State, district-wise, during the 
Second Five Year Plan periOd year-
wise so far; 

(b) the number and names of roads 
district-wise completed or under con-
struction so far with that amoun,t; 
and 

(c) by what time the rest of the 
work would be completed? 
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The Deputy MiDister 01 Rome 
Alralrs (Shrlmati Alva): (a) to (c). 
The requisite information is being 
collected from the State Government 
and will be laid on the Table of the 
House when received. 

Dlegal Arms Factories 
1552. Sardar Iqbal Singh: Will the 

Minister o'f Rome Alralrs be pleased 
to state how many illegal arms manu-
facturing factories have been found 
working in India or were seized by 
the Government in 1959-60 State-
wise? 

The MiDister of State iD the Minis-
try Of Rome Allalrs (Shri Datar): The 
information is being collected and 
will be laid on the Table of the House 
when received. 

Pension Cases 
1553. Sardar Iqbal SiDgh: Will the 

Minister of Finance be pleased to 
state: 

(a) the number of eases pending 
settlement of pensions of Central 
Government personnel retired in the 
year 1960 State-wise; and 

(b) the number of cases pending 
for settlement of pensions of the same 
categories of persons retired before 
1960 State-wise? 

The MiDister of FiDance (Shrl 
Morarji Desai): The information is 
being collected and will be laid on 
the Table of the House in due course. 

Pardons and Remissions 
1554. Samar Iqbal SiDgh: Will the 

Minister of Rome Alrairs be pleased 
to state the number of (i) murder 
cases and (ii) other cases in which 
pardons or remissions have been 
granted by the Central Government 
or the President during the period 
from March, 1961 to July, 1961? 

The Minister of State ill the Minis-
try of Rome Alrairs (Shrl Datar): 
Death sentence was commuted to im-
prisonment for life in the case of 38 
prisoners; fine remitted in one case 
and remission of sentence granted in 
three cases during the period from 1st 
March to 31st July, 1961. 

Properties Purchased by Foreigners 
iD States 

1555. Sardar Iqbal SiDgh: Will the 
MinistEr of Rome Alrairs be pleased 
to state: 

(a) the number of properties pur-
chased by foreigners in different States 
during the years 1959 and 1960 and 
the value thereof; and 

(b) whether these foreigners have 
obtained Indian citizenship rights? 

The MiDlster of State in the MiDis-
try Of Rome A1rairs (Shri Datar): (a) 
and (b). The information is being 
collected and will be laid on the Table 
of the House in due course. 

Municipal Scavengers in Punjab 

1556. Sardar Iqbal Singh: Will the 
Minister of Home Allairs be pleased 
to state: 

(a) whether any assistanCe has been 
given to Punjab during 1961-62 so far 
for providing amenities to the muni-
cipal scavengers; and 

(b) if so, the amount given? 

The Deputy MiDister of Home 
AIIairs (Shrimati Alva): (a) and (b). 
Municipal Scavengers would get bene-
fits under the following two centrally 
sponsored schemes: 

Name of the Scheme Provision 
for 

I96I-62 

Rs.inlakhs 

I. Improvement in the working 
conditions of persons engaged 
in unclean occupations, in-
cluding the elimination of the 
practice of carrying nightsoil 
as head loads 2 . 66 

2 Subsidy for housing of sweepers 
. & scavengers and provision of 

house sites for members of 
Scheduled Castes (a) who are 
engaged in unclean occupa-
tions ; (b) who are landless 
labourers . 

TOTAL 
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Fall in Central Taxes 
1551. Sarelar Iqbal Singh: Will the 

Minister of FIDaDce be pleased to 
state: 

. (a) whether there was any faU in 
the collection of Central taxes in 
some States during 1959-60 and 1960-
61; 

(b) the names of these States and 
total fall in each head; and 

(c) if so, the reasons therefor? 

The Minister of FlDance (Shri 
Morarji Desai): (a) to (c). The re-
quired information is being collected 
and will be laid on the Table of the 
Sabha. 

Revenue CoUectiODs iD Punjab 

1558. Shri Iqbal Singb: Will the 
Minister of Finance be pleased to 
state the amount of Estate Duty, 
Expenditure tax, Gift tax and Wealth 
tax assessed and collected in Punjab 
during 1960-61 District-wise? 

The MiDister of Finance (Smi 
(Morarji Desai): A statement showing 
the required information is laid on 
the Table of the House. [See Appen-
dix II, annexure No. 78]. 

Pig Iron for Punjab 

1559. Sardar Iqbal SIngh: Will the 
Minister of Steel, Mines aDd Fuel be 
pleased to state the quantity of pig 
iron supplied to Punjab during 1960-
61 and 1961-62 so far? 

The Minister of Steel, Mines and 
Fuel (Sardar Swaran Singh): 84,658 
Metric tons were supplied in 1960-61 
and 18,684 Metric tons in 1961-62, upto 
June, 1961. 

IroD Sheets for Punjab 

1560. {sa~r Iqbal Singh: 
Shri Daljlt Singh: 

Will the Minister of Steel, Mines 
aDd Fuel be pleased to state: 

(a.) the demand of iron sheets by 
PunJab Government during 1961-62 so 
far; and 

(b) the extent to which the demand 
was met during the above period? 

The Minister of Steel, Mines aDd 
Fuel (Sardar Swaran Singh): (a) and 
(b). Demand for first half-year 
1961-62--47,680 tons. 

Allotment for first half-year 1961-
62-18,612 tons. 

Despatches (April-June, 1961)-
4,967 tons (*). 

(*) Includes despatches against 
Central quotas and despatches to Con-
trolled Stockholders in the State. 
Figures represent despatches against 
current and outstanding orders. 

Child Welfare Programme in Punjab 

1561. Sardar Iqbal Singh: Will the 
Minister of Education be pleased to 
state: 

(a) what amount has been sanction-
ed to the Punjab State Government 
during 1959-60 and 1960-61 for the 
implementation of Child Welfare Pro-
gramme in that State; and 

(b) what amount has been allotted 
for the year 1961-62 for the said pro-
gramme? 

The Minister of EducatioD (Dr. 
K. L. Sbrimali): (a) and (b). The 
information is being coUected from 
the authorities concerned. It will be 
laid On the Table of the Sabha as 
soon as possi ble. 

Steel Price 

1582. Shri Supakar: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to State: 

(a) whether the price of steel has 
been raised recently and if so, by how 
much per ton; and 

<b) the reasons for the rise in the 
prIce? 

The Minister of Steel, MiDes and 
Fuel (Sarelar SwaraD Singh): <a) 
During 1961 the selling prices of Black 
Sheets, Galvanised Corrugated 
Sheets, Tested Billets, Jute Baling 
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Hoops, Annealed Wire and Telegrap.h 
Wire were increased. A statement IS 
laid on the Table of the House. [Sec 
Appendix II, annexure No. 79]. 

(b) Prices of some of the items viz. 
Hoops and Wires were increased as a 
result of increase in their cost of 
production. Prices of the other items 
viz. Black Sheets, Galvanised Corru-
gated Sheets and Tested Billets. were 
increased with a view to rationalil'P 
the price structure. 

Cantonment near Bhubaneswar 

r S"ri Cbintamoni Pan!crabi: 
1563. ~ Sbri Ram Krisban Gupta: 

l Sbri Cbuni Lal: 

Will Che Minister CJf Defence be 
pleased to state: 

(a) whether Government have 
decided to establish a ca.,tonment 
near Bhubaneswar in Orissa; 

(b) if so, the reasons therefor; and 

(c) the f'stimated expenditure for 
setting it up? 

Tbe Minister 01 Defence (Sbri 
Krishna Menon): (a) and (b). A 
proposal to establish a cantonment ill 
Orissa is under consideration in con-
sultation wtth the State Govel"nment 
to whom reference has been mad .. 
regarding provision of neceRsary faci-
lities for the purpose. 

(c) The proposal has not yet come 
to the estimate stage. Sites are under 
consideration as to their suitability. 

Museum at Kamalapur ViUage 
(Mysore) 

1564. Sbri Agadi: Will the Minis-
ter of Scientific Researcb and Cultural 
Alraln be pleased tn refer to the reply 
given to Unstarred Question No. 429 
on the 8th August, 1960 and state: 

(a) the progress made in construc-
tion of the Museum at Kamalapur, 
Hospet Taluk, District Bellary in 
Mysore State to preserve the anti-
quities of Vijayanagar Empire period; 

(b) when the building is likely to' 
be completed; 

(c) whether the collection of the: 
said antiquities has started; and 

(d) the nature of antiquities and the· 
number of collections and where they 
are preserved at present? 

Tbe Deputy Minister of Scientific 
Researcb and Cultural Alrairs (Dr. 
M. M. Das): (a) and (b). Plans and 
estimates for the Museum building 
are still 'under preparation by the 
Central Public Works Department. 
Construction of the building will start 
only after plans and estimates are 
finalised and approved by Govern-
ment. It is not possible to say at 
present when the building is likely to' 
be completed. 

(c) The collections are already' 
available. 

(d) Mostly sculptures, more than 
one thousand in number, and pre-
served at present in the site museum 
at Hampi, which is located in the-
Guard's House, a protected monu-
ment, by the side of the Hathi Khana_ 

Rent Tribunal in Delhi 

{ Sbri Aurobindo Gbosal: 
1565. Sbrimati Ganga Devl: 

Will the Minister of Dome Alrairs, 
be pleased to state: 

(a) whether the Rent Tribunal at 
Delhi ceased to function between May 
and September, 1959; and 

(b) if so, why and when it was 
started again and what was the fate 
of cases and appeals that were pend-
ing at the time it ceased to function? 

The Minister Of State in the Minis-
try of Dome Alrairs (Sbri Datar): (a) 
There was no Rent Tribunal func-
tioning during the following periods: 

(i) 2 4-1959 to 7-6-1959. 
(ii) 4-7-1959 to 18-8-1959. 

(b) An Additional District and' 
Sessions Judge functioned as Tribunal 
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till 2-4-1959 when he was appointed 
Secretary (Law and Judicial) to Delhi 
Administration. The High Court was 
then moved for according approval 
to the appointment of another Addi-
tional District and Sessions Judge, as 
Rent Control - Tribunal. On receipt 
of the High CO!Urt';s apprDvpl, this 
officer was appointed Tribunal and he 
started functiDning with effect frDm 
8th June, 1959. He suddenly feU ill 
and prDceeded On leave frDm 4th July, 
1959, and another 'Officer was appDint-
ed Tribunal with effect from 19th 
August, 1959· after similarly 'Obtaining 
the apprDval 'Of the High Court. The 
appeals remained pending during the 
periDds the post remained vacant and 
were dealt with by the succeSSDrs 'Of 
the officers vacating the office. 

Ofticers in IA.S. and I.P.S. Cadres 
from Jammu and Kashmir 

1566. Sbri Balraj Madhok: Will the 
Minister 'Of BDme Affairs be pleased 
tD state: 

(a) the number 'Of officers taken in 
the LA.S. and l.P .S. cadres frDm 
.Jammu and Kashmir State; 

(b) what have been the criteria for 
selectiDn of these officers; 

(c) how many of these officers have 
been posted in other parts of India 
'Outside Jammu and Kashmir State; 

(d) hDW many officers selected from 
the rest of India have SD far 'Opted 
tD serve in Jammu and Kashmir 
State; and 

(e) hDW many 'Of. them have been 
posted in that State? 

The Minister of State in the Minis-
try of Bome Affairs (Sbri Datar): (a) 
At the initial constitutiDn 'Of the 
LA.S. and LP.S. cadres in Jammu and 
Kashmir, 16 officers were taken ;n 
the I.A.S. and 11 in the I'p.S. frDm 
the State 'Of Jammu and Kashmir. 

(b) For the I.A.S., all 'Officers 'Of 
the State Civil Service 'Of Jammu and 
Kashmir, WhD had put in a minimum 
of 8 years' service as Deputy CDm-
missiDnerDr in equivalent PDsts under 

the GDvernment 'Of Jammu and 
Kashmir and such number 'Of State 
Civil Service Officers WhD, thDUgh 
they had nDt dDne 8 years' service, 
were specially recommended by the 
State GDvernment, were cDnsidered. 
Other 'Officers, WhD had 8 years' ser-
vice in a grade Dr grades equivalent 
tD that of a Deputy CDmmissiDner 
and WhD were considered by the 
State GDvernment to be 'Of 'Outstand-
ing merit and ability, were also cDn-
sidered for apPDintment to the l.A.S. 
at the time 'Of initial constitution. It 
was, hDwever, left tD the State GDV-
ernment tD recommend in exceptional 
cases 'Officers who had put in less 
than eight years 'Of such service. 

Similarly, in the case 'Of the l.P.S.; 
all State PDlice Service 'Officers 'Of 
Jammu and Kashmir WhD had done a 
minimum of 8 years' service as 
Superintendent! Assistant Superinten-
dent of Police and such number 'Of 
S.P.S. 'Officers who, thDUgh, they had 
nDt put in 8 years' of such service, 
were specially recDmmended by the 
State GDvernment, were considered. 

(c) None of the officers appointed 
at the initial constitution has been 
posted in any other part 'Of India. 

(d) and (e). So far 'Only one 
Officer from 'Outside that State has 
been selected in the LA.S. 'On the 
basis of the annual competitive exa-
mination held in 1960. Three candi-
dates 'Out of 87 candidates selected 'On 
the baSIS of 1960 examination express-
ed their preference fDr allotment to 
Jammu and Kashmir State. None of 
these 'Officers could be aUDtted to that 
State as they have been allotted tD 
the State for whiCh they had indicat-
ed a higher preference. 

Central Aid to J. & K. 

156'7. Shri Balraj Madhok: Will the 
Minister 'Of Bome Affairs be pleased 
to state: 

(a) the year-wise amount given by· 
the Central Government tD J. & K. 
State fDr the supply of foodgrains t'O 
the peDple at subsidised rates; 
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(b) what has been the sale price of 
the subsidised food grains in Sringar 
and Jammu; 

(c) whether it is a fact that they 
are supplied cheaper at Srinagar in 
spite of greater cost of transport than 
at 'Jammu; and 

(d) the reason for this discrimina-
tion? 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 

<a) 

1953-54 
1954-55 
1955-56 
1956-57 
1957-58 
1958-59 

Years 

1959-60 , , , 
Ad-Me grant for post food 

years 

TOTAL 

Amount 

1 12,20,862 
1,50 ,00,000 
1,25,00,000 
1,22,79,000 
1,25,00,000 

75,00,000 
59,9 6,4 28 

(b) & (c), The Jammu and Kash-
mir Government have informed us 
that the sale price of rice in Srinagar 
is Rs. 13.33 per maund and in Jammu 
Rs. 161_ per maund. The sale of rice 
alone is subsidised. 

(d) The decision was taken by the 
Government af Jammu and Kashmir 
after taking into accoWlt certain eco-
nomic considerations, 

Rates of Opium 

1568. Shrl Assar: Will the Minister 
of Finance be pleased to state: 

(a) whether Government have re-
ceived any memorandum from M.L.As. 
of Madh". Pradesh and cultivators 
of opium for increasing the rates of 
opium; and 

(b) if so. the reaction of Govern-
ment? 

The Minister of Finance (Shrl 
Morarji Desai): (a) There is no record 
of the Government of India having 
received a memorandum from 
M.L.As. of Madhya Pradesh regarding 
increasing the price paid to cultiva-
tors for opium. However, poppy 
892(ai) LSD-5. 

cultivators in Madhya Pradesh have 
been representing from time to time 
for such an enhancement. 

(b) The price payable to cultivators 
of poppy is reviewed every year and 
it is fixed after taking into account 
e~l relevant factors including export 
prices as well as the prices of other 
agricultural cash crops grown in the 
areas where poppy is cultivated. The 
prices have also been increased from 
a fiat rate of Rs. 33 per seer in 1955-
56 to Rs. 33'50 to Rs. 42'00 per seer 
on a graduated scale based on average 
yield, in 1960-61. 

IrOD and Ste~1 for Kerala 

1569. Shrl Maniyaugadan: Will the 
Minister of Steel, Mines and Fuel 
be pleased to state: 

(a) the requirements of iron and 
steel of Kerala State in 1959-60 and 
1960-61; 

'b) how much of it was supplied; 
and 

(c) if the whole requirement was 
I: at supplied, the reasons therefor? 

The Minister of Steel, Mines and 
Fuel (Sardar Swarm Singh): (a) and 
(b):' . 

(i) Suel 
(in tons) , 

Demand Allotment t Despatches 

L959-60 16,070C*) 

C·) (Despatches include despatches against 
Central quotas and to Controlled Sstock-
holders in the State. Fi&ures represent 
despatch.. against current and out 
standing orders). 

Cii) Pig Trom 

The system of allocatiOn of pig iron 
was discontinUed from the Second half 
of 1959-60. Indents are received from 
the consumers direct and planned on 
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Producers after due scrutiny. Consu-
mers are also allowed to obtain sup-
plies direct frgm stocks with the 
Stockholders without any authorisa-
tion. No strict time-table with regard 
to the submission of indents and plan-
ning is laid down. Indents are plan-
ned as and when received by the Steel 
Control The total despatches of pig 
iron to Kerala State in 1959-80 and 
1960-61 amounted: to 371 tons and 
2,325 tons respectively. 

(c) The reasons for short-supply of 
ateel are:-

(i) Short-fall in anticipated pro-
duction and imports. 

(ll) Difficulties of transport due to 
frequent Railway restriction. 

1Ia1t1.-parpo5e BlOcks in Lahaul and 
Spltl. 

1510. S1Jri R __ Raj: Will the Minis-
ter of Rome Affairs be pleased to 
state: 

(a) whether two mul1i-pwpose 
blocks, one for Lahaul and the other 
for Spiti have been sanctioned for 
the year 1981-82; 

(b) if so, the sum allotted for each; 
and 

(c) when are they expected to fun-
cticm at Keylong in Lahaul and Kaza 
in Spiti? 

The Deputy MiIllster of Rome 
Hairs (Sbrlmati Alva): (a) to (c). 
Two multi-purpose blocks, one for 
Lahaul and the other fO'l' Spiti have 
been included under the Centrally 
Sponsored Programme for the welfare 
of Scheduled Tribes during the Third 
~-e Year Plan. One out of these 
two blocks is expected to be started 
during 1981-62, and the other lat .... 
on. An amount of Rs. 2'00 lakhs ha.. 
been allotted for 1981-62 for the block 
to be started during this year. 

Gatlswar Temple In 0riBD 
15U. Shri ChlntamODI Panlgrah1: 

Will the Minister of SelentUlc Re-
IIfIIU'r.h and CnIturai Hairs be pleased 
to state: 

(a) whether the Government of 
India were requested during 1960 for 

sanctioning some money fOr repairs 
to the Gatiswar Temple in the district 
of Purl in Orissa; and 

(b) if so, why Government are de-
laying in sanctioning this amount? 

The Depaty Mbds&er of Se1eat11e 
Research and Cnltnral Hairs (Dr. 
M. M. Bas): (a) Yes, Sir. 

(b) The temple does not qualify for 
a grant as it does not fall within the 
scope of the scheme for grants to 
State Governments for maintenance 
of certain categll'l'ies of monuments. 
However, the questiOn of extending 
the scoPe of the scheme is under con-
sideration and the request '1f the 
Government of Orissa will be con-
sidered in the light of the decision 
that may be taken thereon. 

t~,,~- .n lIro -io ~ : 111fT 
~~~~~9rIT~fiI; : 

(~) 1IIfTlIi!:"tfil;fcm~ 
1m lIi!: ~ ;;rrtt m ~ " flI; ;;it 
~ ~ ~ ~ ;r.r ~ ~, :a;r it ~ 
c;o~~~~~; 

(w) ~~,m-fiI11rtr~~, 
q'lj10i4 ,!~I<, ~~it;.m(~, 
~,~~~~} 
...=t~ m~~i!lt; 

('I') qf(~~~~1ft' 
~it;~~it;f.NII\"Ii~~'IIt, 
tft ~ 111fT ~ ~; 

(\!f) ~~~IIi'I'~'I'Ift'~fcm 
~rnr~~~'I'Ift',m-~ 
111fT ~~; ~ 

(,,) ~ it mr ~ ~ 
~ it 111fT ~ ~I"<~T t ? 

~ "'" (1ft ~ iwJf) : 
(~) ;;ft ~ I tim ~ mr I/' ~ 
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(~)/~ ~ (~
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Tibetan Befqees 

1573. Sbri N. R. MDDlswamy: Will 
the Minister of Rome Aftalrs be 
pleased to state: 

(a) whether it is a fact that Chinese 
resorted to a new type of anti-Indian 
propaganda among Tibetan refugees 
in Kalimpong; 

(b) if so, what action Government 
have taken to counter this attempt; 

(c) whether it is a fact that leaflets 
are distributed by Chinese to the re-
fugees to return to their native land; 
and 

(d) the action taken in the matter? 

The MiDIster of state in the Minis-
try of Rome Aftalrs (Shrl Datar,: (a) 
to (d). Government have not come 
across any new type of anti-Indian 
propaganda by the Chinese amongst 
the Tibetan refugees in Kalimpong; 
however, some letters to certain 
Tibetan refugees purported to have 
been written by their relatives in 
Tibet, asking them to 1"eturn to Tibet. 
aJe known to have been delivered. 

Chemical EngineeriD&" Decree Courses 

1574. J ~ti Da Pal Choudhuri: 
\ Shri K. B. MaIvta: 

Will the Minister of Se1entifte Re-
search BDd Cultural Aftalrs be pleased 
to state: 

(a) whether a scheme for increas-
ing the intake of students to chemical 
engineering degree courses is under 
the consideration of the Government 
of India; and 

(b) if so, full details of the scheme? 
~ MbUster of ScienWle .Research 

and Cultural Aftalrs (Sbri RamyauD 
Kabir): (a) and (b). Yes, Sir. The 
admissions to the existing 17 institu-
tions are proposed to be increased 
from 611 students to 930 stude~ts and 
6 additional Centres are prOP03ed to 
be started with a total admission of 
330 students. . 

~ 'Ilf 

tv."v.. ~ ~ ~ : ;m 
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~~~ ~'''t~~~ 
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~ '!iT IfIrr ;ftfu ~ ift<: 5I'ftr<m 
~ it; ~ it m iI<'PT lIi'It 
;fifu'~~ifil'Wifil"(Vl'~ ? 

rimn 1hI1 (.n PI' ~) 
('Ii) ;;iT ~ I 

(~) ~ ~i ~ "~f '" ft:r~ 
~mr~tfIn 1, f.f:;:rrff"''I'[T~ 
ri':;fj ;J 'AOI'I"I'I', ft-:fj ;J 1£:Wr <tfr "I1lT 

~~: tt.llff ro:rr ;;rTll IjJ'lft ifq 
ifl1f-'l',fT '" ~lI1'( iIi~~ ifil' ~«< m l~, 
~ It-=ft ri';rT ~) rT f f« ~ ~ I 

(tf) ~ ~fll'~ 'tilt q'\q'l(lf'(lli 
ifTftr flNffur ~ 'lit ~ I ij'lft il'mr:rr 
.q ~ 3IlIT l£~ r N; f~ft mit ~T 
l{ ;pi ifl1f-~ "fill rom ;;rTr, ~i;;ft '" 
'lOIm ~ ilir '1ft l£l:fTtr fl!i14J';;rri I 

UDauthorised Photopoaphy at 
Palam 

1577. { Sin'! KunhaD: 
Shri Tangamani: 

Will the Minister of Defence be 
\>leased to refer to the reply g:ven to 
Unstarred Question No. 4528 or. 4th 
May, 1961 and state: 

(a) whether it is a fact that Gov-
ernment have decided to take fur· 
ther action against the American 
lournalist fOr the unauthorised ph9tO' 
graphy at Palam; 

(b) if so, the details thereof; 

(c) the name of the Journalist and 
the name of the newspaper represent-
ed by him; 

(d) the period of his stay in India 
and Delhi; 

(e) whether he has left India; and 

(f) whether he visited Kashmir any 
time? 

The MiDistel' 01 Defence (Shn 
KrishDa Menon): (a) No. Sir. The 
Journalist expressed regret for the 
unauthorised photography. Govern-
ment has no intention to take an) 
further action against him. 

(b) Does not arjse. 
(c). Mr. Patrick T. Killen, represen 

tative of the United Press Inter· 
national. 

(d) Sinee 1st November. 1959. 
(e) No. Si·r. 
(f) Not to the knowledge of Gov-

ernment 
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CeDSIIS EDam.~rators 

15'78. Shrl Kunhan: Will the Minis-
ter of Home Affairs be pleased to refer 
to the reply given to Unstarred Ques-
tion No. 3951 on the 26th April, 1981 
and !/tate: 

(a) the steps taken to pay Rs. 20 
each to the census enumerators; and 

(b) by what time this amount will 
be paid to all the enumerators? 

The M:uister of State in the Minis-
try of Home Alrairs (Shrl Datar): (a) 
and (b). Most of the enumerators 
have been paid half the honorarium 
in 1960-61. The full amount has also 
b~en paid in a number of cases. The 
payment is expected to be completed 
in a J the remaining cases before the 
end of the current financial year. 

Rourkela St:el Plant 

r Shri Rajendra Singh: 
15'79. { Shri Ch'nt&moDi PaDigrahi: 

l Shri Indrajit Gupta: 

Will the Minister of Steel, Mines 
and Fuel be pleased to state: 

(a) whether it is a fact that the 
Rourkela Steel Works has been affec-
\ed by the supply of iron ore of poor 
quality; 

(b) if so, the source of .iUP;lly of 
this iron are; and 

(C) what steps have been taken to 
get good quality of iron ore for the 
Steel Plant? 

The Minister of Steel, Brmes IUId 
Fuel (Sanlar Swarm S~h): (a) to 
(c). For some time supplies of iron 
ore for the Rourkela Steel Project 
received from the State Trading Cor-
poration contained a high percentage 
of fines which were low in silica and 
higher in alumina. The quality of 
or£' received in from Barsua was also 
not qui+e sat'sfactD!'y as it c,.,ntained 
more of fines and the silica alumil1a 
ratio was unfavourable. This affected 
production in the Blast Furnaces. Cer-
tain mnilifl""tinn.R are I.. hand to the 
Ore handlin, plant to minimise the 

fines content. The quality of supp!1e" 
from the State Trading Corporatilm 
has also now improved. 

Persian Gulf on 
1580. Shrl Rajendra Singh: Will the 

Minister of Steel, Mines IUId Fuel be 
pleased to state: 

(a> whether it is a fact that Gov-
ernment have entered into all agr"e-
ment with Saudi Arabian Govern-
ment to get Persian Gulf Oil; 

fb) if so, what are the terms under 
wh:ch this agreement has been sign-
ed; and 

(c) whether the price agreed is l~ss 
than the cost price of the lndia..'l Oil 
refined in India? 

The Minister of Mines and OU 
(Shn K. D. Malaviya): (a) No, Sir. 

(b) and (c). Does not arise. 

Coal in Gandhlnagu 

1581. Dr. K. B. Menon: Will the 
Minister of Steel. MInes and Fuel be 
pleased to state: 

(a) whether it is a fact that coal 
deposits haVe been located in the 
Gandhinagar area, the proPOSed site 
for Gujarat Capital in Gujarat; and 

(b) if so, whether Government have 
taken any steps either to request the 
Gujarat State to shit: the capital to 
any other place or abandon the coal 
mines located in this area? 

The MinIster of MInes 8ud Oil 
(Shrl K. D. Malaviya): (a) The Gov-
ernment of India is not aware. 

(b) Does not arise. 

Coal for Andhra Pradesh IadDStrles 

1582. Shri Rami Reddy: Will the 
Minister of Steel, Mines and Fllel be 
pleased to state: 

(a) whether there have been several 
complaints from Andhra Pradesh Gov-
ernment and the industries in Andhra 
Pradesh that as a result of shortage in 
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the supply of coal several industries 
have to be closed soon; and 

(b) if so, what is the action taken? 

The Minister of Steel, Mines and 
Fuel (Sardar Swarm Singh): (a) and 
(b). Complaint about threatened 
shortage of cc ... - was received {rom a 
cement factory and a paper mii;. 
Supplies were rushed to them by 
special allotments. There is no re-
port that any of these actually closed 
down for want of coal 

Indian School of Mines, Dhanbad 

1513. Shri Hem. Raj: Will the 
Milrister of Scientific Research ad 
CalturaI Hairs be pleased to state: 

(a) the number of students who 
have passed their degree course in 
Applied Geology, Petroleum Techno-
logy and Applied Geophysics from the 
Indian School of Mines and Applied: 
Geology, Dhanbad, during 1960-61; 

(b) how many of them have been 
absorbed in service and how many 
are unemployed; and 

(c) the arrengements that Govern-
ment propose to make to absorb the 
unemployed ones? 

The Minister of Scientific Research 
and Caltaral Hairs (Shri HumaYDD 
Kabir): (a) The number of students 
who have passed out in a Degree 
Course in Applied Geology, Petroleum 
Technology and Applied Geophysics 
during 1960-61 is nine, twenty-six and 
seven respectively. 

(b) The present positiOn is as fol-
lows:-

Subject Secured Not yet Others 
employ- em-

ment ployed 

Applied 5 
Geology 

Petroleum 
Technology Nil 

Applied 
Geophysics z 

I 3 have joined 
the School for 
further studies. 
z planning to 

z4 proceed imme-
diately abroad. 

5 

(c) The Director of the Institute has 
approached the various prospective 
employers. 

Loans tor Ho_ tor S.C. and S.T. 
in MYlIOre 

1584. Shri Slddiah: Will the Minis-
ter of Home Hairs be pleased to 
state: _i 

(a) whether the scheme of giving 
loans to Scheduled Castes and 
Scheduled Tribes for constructing 
houses has been formulated by the 
Mysore Government; 

(b) if so, the details thereof; and 

(c) the amount allotted by the 
Central Government to the State Gov-
ernment for the purpose in the year 
1961-62. 

The Mtalster of State in the Minis-
try of Home Hairs (Shri Datu): (a) 
to (c). The required information is 
being called for from the Mysore 
Government and will be laid on the 
Table of the House when receivej. 

Hostels for S.C. and S.T. 

1585. Shri Siddlah: Will the Minis-
ter of Home Hairs be pleased to 
state: 

(a) whether Government of My-
BOre have been given any grants frotn 
the Union Government for the pur-
pose of starting hostels for the 
Scheduled Casts, Tribes and other 
backward classes in the years 1956-59, 
1959-60. 1960-61 and 1961-62; 

(b) if 80, the details thereof; and 

(C) how many hostels have beeD 
started from the beginning of the 
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year 1958-59, up-ta-date in each 
District of Mysore State? 

The MiDister of State in the MiDis~ 
try of Home Affairs (Shri Datar): (a) 
Yes, Sir. The grants for the year 
1961-62 will be given during the last 
quarter of the financial year on the 
basis of actuals for the first three 
quarters and anticipated expenditure 
for the last quarter. 

(b) According to the procedure fol-
lowed in the Second Plan period for 
release of grants to the State Govem-
ments for executing State Plan 
schemes, grants were given in respect 
of groups of schemes. All educational 
schemes formed a group 'lnd grants 
were given for the group as a Whole 
and not specifically in respect of each 
scheme included in the group. 

(e) The information has been cal-
led for from the state Government 
and will be laid on the Table of the 
House as soon as it is received. 

Rural Institute in J[erala 

1586. Shrl V. Eacharan: Will the 
Minister of EducatiOn be pleased to 
state: 

(a) whether requests have been re-
ceived from the Kerala Government 
to start the proposed ;rural Institute 
allotted to the State during the Third 
Five Year Plan period; and 

for building have not been paJd to 
colleges becaUBe of U.G.C.'s delay in 
approval; 

(b) if so, the names of sUCh col-
leges; 

(c) whether it is a fact that Madurai 
College in Madras University hILi been 
so affected; 

(d) what is the amount lnvolved; 
and 

(e) what steps are being taken for 
helping old national institutes like 
Madurai College? 

The Minister of EducatiOn (Dr. K. 
L. SbrImali): (a) No, Sir. 

(b) to (e). Do not arise. 

New Universities 

1588. {:: ia.::u: 
Will the Minister of EdllcatifID be 

pleased to state: 

(a) whether University Grants 
Commission has approved of forma-
tion of new Universities for 'l'h.ird F,ve 
Year Plan; 

(b) if so, the number of such ul'li-
versities in the varioUB States; 

(C) whether a ftrm decision hlfS been 
(b) when this is likely to 

functioning? 
tart taken for starting of Madurai UIli-

S -versity in Madras State; and 

The MinIster at EducatiOn (Dr. J[. 
L. Shrimall): (a) Yes, Sir, one re-
quest has been received. 

(b) The question of allotment of a 
Rural Institute to Kerala State is still 
under consideration. 

BuUiIin&' Grants for CoHeres 

{ Shrl TanpmaDi: 
1581 Shri J[1IIIhan: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that for 
leveral colleaea the sanctioned grIluts 

(d) if so, the details thereof? 

The MiDister of EducatiOn ;Dr. K. 
L. Shrlma1l): (a) and (b). So far, the 
University Grants Commission has 
agreed in principle to the proposals 
of the State Governments of tile 
Punjab and Madhya Pradesh to set up 
the Punjabi University and a Univer-
sity at Raipur respectively. 

(c) and (d). The proposal of the 
Government of Madras to St.-t \.Ip a 
University at Madurai was :;ccepled 
in principle by the University Grantr 
Commission in October, 1960. Later, 
the State Government dropped the 
scheme. 
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PI .. IIIs1D'aIlee Scheme 

1589. Shri D. C. Sbarma: Will the 
Minister of FiDanee be pleased to 
state: 

(a) whether any proposal <to intro-
duce Flood Insurance scheme on the 
pattern 01. one proposed to be started 
in UK. is under consideration of 
Government; and 

(b) if so, the details of the pro-
posal? 

'l'he MiDister 01 Finance (Shri 
Morarji Desai): (a) No, Sir. 

(b) Does not arise. 

Staft of Reserve Bank 01 IDdJa 

1590. Shri B. It. Gaik:wad: Will the 
Minister of Fimmoe be plea~ed to 
state: 

(a~ whether it is a fact that ;1. the 
Reserve Bank of India reservation of 
seats for the Scheduled Castes and 
ScDeduled Tribes is not provided; end 

(b) if so, the reason theretor? 

The Minister 01 Filumce (Shrl 
Morar;li DesaI): (a) Yes. 

(b) Although there is no provision 
for the reservation \:)f posts as such for 
the Scheduled Castes and Scheduled 
Tribes, certain concessions are granted 
to applicants for posts belonging to 
these castes and tribes, such as the 
relaxation of the age limits, a red'Jc-
tion in the prescribed fees for ap-
plications and preference, to th., ex-
tent possible, in the selection of the 
candidates tOr interview or lOr ap-
pointment. 

M1J1l11ter's VIsIt to Jammu aDd 
KashmIr 

1591. Shrl Bagh1lJl8tb. Slng'.1: Will 
the Minister of Steel, MInes and Fuel 
be pleased to state: 

(r.) whether it is a fact that Miuis-
ter of Mines and Oil is visiting J~mmu 
and Kashmir State with 10 elCPPl'ts 
in the near future; and 
~l!~!1\ ~ JO alod.rnd aq~ 'os 1! (q) 

'l'be MinIster of MInes and OU 
(Shl; K. D. Malaviya): (a) and (b). 
There is no such proposal. 

Dearth of Engineers in Army 

1592. Shrl RaghlllLl.th Singh: Will 
the Minister of De.enoe be pleased to 
state: 

(a) whether there is dearth 01 l'n-
gineer officers in the Indian Army; 
and 

l b) if so, what steps are bemg 
takell to fill up the gap of Officers? 

The Deputy MiDJster 01 Defence 
(Sardar Surjit Singh Maj,thla): (a) 
Y~s, Sir, but not in respect of Civi};an 
Engineer Officers. 

(b) (i) The allotment of officc,rs 
induding Engineering Graduates from 
th~ output of the Indian Mlmary 
Academy has been increased. A pro-
posal is also under consideration to 
fUIther increase the train:ng capacity 
of the Military Academy which will 
include Engineering Graduates also. 

(i i) Increased quota of '3pe~ial 
List Commissioned Officers has als1> 
been allotted for Corps of Engineers. 

Grants to PubUc Liimlrip.s 

-.!'i93. Shri Yadav Narayan J:uU1av: 
W.Jl the Minister of Educatlou he 
pleased to state: 

(a) how many and which public 
lil,rdries received grants fOr bui!dings 
in vllrious States and Union 'J'er1'i-
torie8 in the year 1959-60 and 1960-61; 

(b) what are the special considera-
t'ons taken into consideration while 
extending such help; 

(C) whether it is a fact ~hat th~ Te-
.,a·SL of the Sarvajnaik 'Tachanaley 
at Nasik in the State of Moharashtra 
Wa3 not considered for the purpoJes 
of building grant; and 

(d) if so, the reasons therefo.-? 

The Minister of EdaeatiOIl (Dr. K. 
L. Shmmall): (a) to (d). A stateme,"1t 
is jaid on the Table of the House. 
[See Appendix II, annexure No. 801. 
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Arc1IaedJocleal S1I1'Vey' in RajastbaD 

1594. Shri Onkar La1: Will the Min-
ister of SeieDtlle Research and Cul-
tural Mairs be pleased to state: 

(a) whether any survey has been 
undertaken in Rajasthan State in the 
rc~el1t past in regard to ancient 
temples and other historical monu-
me-nu,; 

(b) if so, the names of such place. 
and the detailed results thereof; and 

ec) the amount spent on the survey 
110 far? 

T11~ Deputy MlDJster 01 Seientl1le 
Jk-!!eaJ"eh and Cultural Mairs (Dr. M. 
M. Das): (a) to (c). The informatiun 
is being collected and will be lain on 
the Table of the House. 

Untouchablllty In Rajastlum. 

1595. Shri Onkar LaI: Will the 
Minister of Home Mairs be pleased 
to state: 

(a) the amount given by the Centre 
to variou~ non-onidal organisations of 
Rajasthan for removal of untoucll-
ab'lity and the welfare of the sche-
duled: castes and tribes during the 
First and Set'ond Five Year Plan 
periods, year-wise; 

(b) whether the amount has been 
Fpent tor the same purpose; 

(c) if not, the reason therefor; and 

(d) what kind a!. check is imposed 
on these organisa lions for the proper 
utilization of the amount given to them 
by the Central Government? 

The Deputy MlnJster of Home 
Affairs (Shrlmati Alva): (a) The only 
non-official organisation which has 
b~en receiving direct grants from the 
Centre is Bharativa Lok Kala Man-
daI of Udaipur. The following granu 
have been !riven to them during the 

First and Second Five Year Plan pe-
riods:-

First Five Year Plan 
NIL 

Second Five Year Plan 

Year Amount Scheme 
sanctioned 

Rs. 

1956-57 6,500 Cultural survey of 
tribal areas in 
Madhya pradesh. 

1957-58 6,500 --do-

1958-59 Nil 

1959-60 15,000 Cultural survey of 
tribal areas of Mani-
pur and Tripura. 

1960-61 16,000 Cultural survey of 
tribal areas of Raj-
asthan. 

(b) The grants given during 1956-
57, 1957-58 and 1959-60 olre reported 
to have been spent for the purpose 
for which they were sanctioned. The 
work on the scheme for which the 
grant was given in 1960-61 has not 
yet bE:en completed. 

(c) Does not arise. 

e d) A statement of the terms lind 
~ollditions subject to which gr,mts are 
given is laid on the Table of the House. 
~See Appendix II, annexure No. 81]. 

Exeise duty on Tobacco and Poppy 
In Rajastlum. 

1596 Shri Ouar Lal: Will the- Min· 
isler of FInance be pleased t<. state: 

(a) the total yearly production of 
tobacco and poppy cultivation in 
R.3ja~than during the last two years; 
and 

(b) the total excise duty realisEd 
duri>:lg the same period? 

The Minister of FlDanee (Shrl 
Morarji Desai): (a) and (b). A state-
ment is laid on the Table of the 
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House. [See Appendix II, annexur(: 
No. 82]. 

Aid for Students' tour in Rajasthan 

1597. Shri Onkar La!: Will th,' !v.lin-
ister of Education be pleased to state: 

(a) the names of institutions in 
Raj"~tJlan which were given lln:;mcial 
aid foJ' students' tours with amount 
to each during 1960-61; and 

(b) the details of the tours conduct-
ed with the aid? 

The Minister of Education !Dr K 
L. ShrimaIi): (a) A statement' is 'lllld 
on the Table of the House. [See 
Appendix 1, annexure No. 83]. 

(b) InformatiOn is being collected. 

Educational Development Scbemes in 
Rajasthan 

1598. 8hri Onkar Lal: Will the Min-
ister of Education be pleasp.d te state: 

(a) the allotment made so far by the 
Central Government for Rajasthan In 
respect of various Educational De-
velGpment Schemes for the Th;rd 

(c) Three-fourths of the Central 
assistanCe allocated is being releast!d 
In monthly instalments in the form of 
Ways and Means Advances. Aajust-
ment.s will be made at the time of 
issuing the final payment sanction to-
ward~ the end of the financial year 
1961-62 

Grants to Educational InstitntioJ18 in 
Rajasthan 

1599. Shri Onkar Lal: Will the Min-
ister of Education be pleased to state: 

(a) what amount of grant-in-aid 
has been given by the Central Gav-
el nmtnt to various educational in-
stitutions separately in Rajasthan 
year-wise during the Second }!'ive 
Year Plan period; 

(b) how much has been allotted to 
these for the financial year 1961-62; 
and 

(c', the purpose of such grant-m-
!lid? 

The Minister of Educatian (Dr. K. 
L. Shrimali): (a) to (c). A statement Fiv'! Year Plan period; 

(b) the amount allotted for 
On each scheme; and 

,. is laid on the Table of the House. 
1901-62 -- (Placed in Library, See No. L'r-S113j 

61]. 
(c) thE' amount given so far scheme-

wise? 

l.'hr Minister ot Education CDr. K. 
L. Shrimali): (a) An outlay of 
Rs. 17 :50 crores has been approved for 
general educational development 
schemes included in the Third Five 
Year Plan of Rajasthan State. The 
quantum of Central assistance ;s Cle-
term;ned on the baiis of annu!11 plans 
keeping in view the financial resour-
ces of the State and the Centre. 

(b' The outlays proposed oy the 
St3te Government for various schemes 
induded in the Plan for 1961-62 are 
gh-en in the statement laid on the 
Table of the House. [Placed in Lib-
rary. See No. LT-3112/61]. As re-
gards Central assistance, a lump sum 
allocatiOn of Rs. 22'5 crores has been 
rnad~ for all sectors of the Plan. Its 
break-up according to :levelopment 
h2ads has not been worked out so fllr. 

Houses for Sweepers in Rajasthan 

1600. Shri Onkar Lal: Will tt.e ,Min-
ister of Rome Affairs be pleased to 
state~ 

(a) the number of houses construct-
ed for Scheduled Caste families en-
gaged in sweeping and scavenging <lur-
ing the Second Five Year Plan period 
in Rajasthan; and 

(b) the places where these houses 
have been constructed in Rajasthan? 

The Deputy Minister of Home 
Affain: (Shrlmatl Alva): (a) 525. 

(b) Fateh Tiba (Jaipur), WE'il', 
'Hilldaun, Bhinmal, Nokha, Rajaldesar. 
Todaraisingh, Deoli, Bharatpur. Jai-
pur, Taranagar, Sardarshahdr, Dosh-
nolth, Deegh, Alwar and Bu:ldi. 
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aDd ~ 1Dcurred. by (viii) Loss of RB. 21,900. 

(ix) Loss of revenue of Rs. 
1601. SIui Muhammed Elias: Will Iakru.. 

406-55 

the Minister of Rome Albirs be 
pleased to state the losses and ex· 
penditure incurred by the different 
Mimstries of the Central Government 
on account of July, I1M10 strike due 
to:·-

(i) Payment al volunteers, 

(ii) food and lodging arrange-
ments, 

(iii) honoraria to non-strikers, 

(iv) T.A. to non-strikers, 

(v) T.A. to officers, 

(Vi) Rewlll"d to non-strikers, 

(vii) Police arrangements, 

(viii) Sabotage, 

(ix) fall in traffic? 

TIle MIDIster 01 State in the MiDJs-
try of Rome Aftairs (Slui Datar): (il 
and (ll) Payment to volunteers who 
were actually utilised for services 
WII~ made by the authorities under 
the Central Government and the St&te 
Governments. As no separate ac-
count.; were maintained by the DU-
thorities concerned in this regard, ex-
penditure in respect of each category 
is not readily available. 

(iii) to (v). No special orders have 
been issued in this regard. Instruc-
tions already exist for the grant of 
travelling allowance to officers who 
travel on duty and for the grant of 
honorarium to the employees in ('er· 
tain circumstances. The figures re-
lating to the expenditure incurred in 
respect of these items are not readily 
available. 

(vI) Rs. 82,000 was sanctioned fOl· 
the grant of rewards. 

(vii) The eXpenditure was incurred 
by the State Governments. Detailed 
information in respect thereof in-
curred specifically for police arrange-
ments is not readily available. 

8aviDp by Ministries 

1602. Shri Muhammed Elias: wm 
the Minister of Rome Affairs be pleas-
ed to state: 

(a) the savings made by the dillel"· 
ent ministries of the Central Gov,",rn-
ment on the following accounts upto 
30th June, 1961; 

(b) the non-payment of pay Dnd 
allowances to strikers for the strike 
period; 

(cl the non-payment of full pay to 
offide!s kept under suspenaion; and 

(d) stoppage of increment? 

The Minister of State in the Minis-
try of Rome Affairs (Shri Datar): (a) 
to (d). Separate accounts have Dot 
been maintained by the .:iepartments 
to ascertain the figures in respect of 
each category. According to infor-
mation obtained earlier, the total 
wages lost by the employees who 
struck work was estimated lit Rs. '/2·28 
Iakhs_ 

PAPERS LAID ON THE TABLE 

REPORT OF THE COMPl'ROLLER AND 
AtlDITOR GENERAL OF INDIA UNDER 

COAL MINEs (CONSERVATION AND 
SAFETY) ACT, 1952. 

The MiDister of Steel, MiDes and 
ll'ael (Sardar Swaran Sinch): Sir, 
I beg to lay on the Table a copy of 
Report of the Comptroller Bnd Audi-
tor General of India on the Accounts 
of the Coal Board for the year 1959-
60, under sub-section (2) of section 
12 Of the Coal Mines (Conservation 
and Safety) Act, 1952. [Placed in 
Libra71/. See No. LT-SI04/61]. 
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SuPl'LEMENTAIIY !STATEMENT sm>WING 
THE ACTION TAKEN BY THE GoVERN-
MENT ON VARIOUS ASSUlIANCES, PRO-

MISES AND UNDERTAXINGS 

The MIDbter III ParUamIlDtarJ' 
Affairs (Sbrl Satya Narayan Smha): 
I beg to lay on the Table a Supple-
mentary Statement No. IV showing 
the action taken by the Government 
on various assurances, promises and 
undertakings given by the Ministers 
during the Thirteenth Session. 1961 
of Second Lok Sabha. [See Appen-
dix II, annexure No. 84]. 
NOTIFICATION UNDER THE COPYRIGHT 

AcT, 1957. 

The MiDister of Scieati1lc Research 
and Cultural Affairs (Sbrl Buma)'1lll 
Kabir): I beg to pay on the Table 
a copy of the International Copy 
right (First Amendment) Order. 1958 
published in Notification No. S.O. 
1555 dated the 1st July. 1961, under 
section 43 of the Copyright Act, 
1957. [Placed in Libra.TI/_ See . No. 
LT-3106/61]. 

NOTIFICATIONS UNDER THE CENTRAL 
EXCISES AND SALT ACT AND SEA 

CUSTOMS ACT. 

Tile Deputy Minister of FiDance 
(Shrlmati Tarkeshwari SiDba): On 
behalf of Shrl B. R. Bhagat I beg to 
lay on the table-

(i) A copy each of the following 
Notifications making certain 
further amendments to the 
Custom and Central Excise 
Duties Export Drawback 
(General) Rules, 1960. under 
sub-section (4) of section 43B 
of the Sea Customs Act. 1878 
and section 38 of the Central 
Excises and Salt Act. 1944:-

(a) G.S.R. No. 904 dated the 
15th July, 1961. 

(b) G S.R No. 906 dated the 
15th July. 1961. [Placed 
in LibraTl/. See No. LT-
3107/61]. 

(ii) A copy of Notification No. 
G.S.R. 949 dated the 22nd 
July. 1961 Containing Corri-

gendum to notification No. 
G.S.R. 837 dated the 1st July. 
1961. under sub-section (4) 
of section 43B of the Sea 
Customs Act. 1878 and section 
38 of ,th,e Central Exc:ses and 
Salt Am, 1944. [Placed in 
LibraTl/. See No. LT-3108/ 
61]. 

(iii) A copy each of the following 
Notifications under sub-sec-
tion (4) of section 43B of the 
Sea Customs Act. 1878:-

(a) G.S.R. No. 900 dated the 
15th July. 1961. 

(b) G.S.R. No. 901 dated the 
15th July. 1961. 

(c) G.S.R. No. 902 dated the 
15th July. 1961. 

(d) G S.R. No. 945 dated the 
22nd July, 1961. 

(e) G.S R. No. 946 date the 
22nd July, 1961. [PlaCed in 
LibraTl/. See No. LT-3109/ 
61]. 

NOTIFICATIONS UNDER FOREIGN Ex-
CHANGE REGULATIONS ACT 

Shrlmati Tarkeshwarl SiDba: I beg 
to lay on the Table a copy each of the 
following Notifications making certain 
further amendments to the Foreign 
Exchange Regulations Rules. 1952, 
under sub-section (3) of section 27 of 
the Foreign Exchange Regulations 
Act, 1947:-

(i) G.S.R. No. 897 dated the 
15th July. 1961. 

(ii) G.S.R. No. 972 dated the 
29th July. 1961. [Placed in 
LibraTl/. See No. LT-S110]. 

MESSAGES FROM RAJYA SABHA 

Setleratary: Sir. I have to report the 
following messages received from the 
Secretary of Rajya Sabha:-

(i) "In accordance with the pro-
visions of rule 125 of the Rules 
of Procedure and Conduct 01 
Business in the Rajya Sabha. 
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I am directed to inform the 
Lok Sabha that the Rajya 
Sabha, at its sitting held on 
the 14th August, 1961, agreed 
without any amendment to 
the Marking of Heavy Pack-
ages (Amendment) Bill, 
1961, which was passed by the 
Lok Sabhs at ita sitting held 
on the 2nd May, 1961." 

(ii) "In accordance with the pro-
visions of rule 125 of the 
Rules of Procedure and con-
duct of Business in the Rajl'a 
Sabha, I am directed to in-
form the Lok Sabha that the 
Rajya Sabha, at its sitting held 
on the 16th Auguat, 1961, 
agreed without any amend-
ment to the Delhi (Urban 
Areas) Tenanta' Relier Bill, 
1961, which was passed by 
the Lok Sabha at ita sitting 
held on the 2nd May, 1961." 

(iii) ''In accordance with the pro-
visions Of sub-rule (6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabha, I am direct-
ed to return herewith the Salt 
Cess (Amendment) Bill, 1961, 
which was passed by the Lok 
Sabha at ita sitting held on 
the 10th August, 1961, and 
transmitted to the Rajya 
Sabha for its recommendations 
and to state that t..ltis House 
has no recommendation to 
make to the Lok Sabha in 
regard to the said Bill." 

(Iv) ''In accordance with the pro-
visions of rule 97 of the Rules 
of Procedure and Conduct of 
Business in the Rajya 
Sabha, I am directed to en-
close a copy of the Indian 
Standards Institution (Certifi-
cations Marks) Amendment 
Bill, 1961, which has been 
passed by the Rajya Sabh, 
at :ta sitting held on the 14th 
August, 1961." 

(v) ''In accordance with the pro-
vision of rule 97 of the 
Rules of Procedure BlId Con-

Privileges 

duct of Business in the Rajya 
Sabha, I am directed to en-
clOSe a copy of the Foreign 
Awards (Recognition and En-
forcP.l1lent) Bill, 1961, which 
has been passed by the Rajya 
Sabha at its sitting held on 
the 4th August, 1961." 

BILLS PASSED BY RAJYA SABHA 
AND LAID ON THE TABLE 

Secretary: Sir, I lay on the Table 
of the House the following Bills, as 
passed by Rajya sabha:-

(1) The Indian Standards Institu-
tion (Certification Marks) 
Amendment Bill, 1961. 

(2) The Foreign Awards (Recog-
nition and Enforcement) Bill, 
1911l. 

12:04 brI. 
COMMITTEE OF PRIVILEGES 

Timm:ENTa REPORT 
Sardar Bakam SJDgb (Bhatinda): \ 

[ beg to move: 

"That the Thirteenth Report of 
the Committee of Privileges pre-
sented to the House on the 11th 
August. 1961, be taken into consi-
deration." 

Shrl TanpmllDi (Madurai): There 
are also other motions. Under Rule 
315(3), I would like to know whe-
ther the ftrst motion is going to be 
taken up and dispose of according 
to the rules after discussion for half 
an hour and the other four motions 
will be taken up subsequently, in 
which case, I would like to know how 
mUch time will be allotted for these 
four motions. notiCe of which has been 
given and which have been circulated. 

Mr. Speaker: Han. Members may 
kindly refer to Rul" 315, which says: 

"(1) Mter the report has been 
presented, the Chairman or any 
member of the Committee or any 
other member may mOve that the 
report be taken into consideration, 
wherellpon the Speaker may put 
the question to the House. 
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(2) ~ore putting the quegUon 

to the House. the Speaker may 
permit a debate on the motion. no! 
exceeding half an hour in dura-
tion, and such debate shall not 
refer to the details of the report 
further than is necessary to make 
out a case for the consideration of 
the report by the House. 

(3) After the motion made un-
der sub-rule (1) is agreed to. the 
Chairman or any member of the 
Committee or any other member, 
as the case may be, may move that 
the House agrees or disagrees or 
Agrees with amendments. with 
the recommendations contained in 
the report." 

I shall follow this Drocedure. The 
hon. Deputy Speaker has moved, as 
Chairman of the Committee. that the 
report be taken into consideration. 
Hon. Members who would like to say 
that the report may be taken int.o 
considerotion or why it ought not to 
be taken into consideration may ad-
dress the HOUSe briefly. 

Shrl TaDpmaui: After the half-
hour discussion is over, I woul" like 
to know whether time will be allotted 
for the four motions which have al-
ready been tabled under Rule 315(3). 
because it is not clear how much time 
be allowed for those motions. Half 
an hour is for the motion for takin. 
the report into consideration. What 
about the time for the motions for 
agreeing, not agreeing, etc.? 

Mr. Speaker: It is not provided In 
the rules. No restriction ia there. 1 
shall consider what ~ may be ne-
cessary. 

Bardai' Bukam Singh: The hon. 
Member is anxious to know before-
hand what would be the procedure 
after this has been adopted. I will 
just submit that if this motion has 
been adopted and then if the motions 
notice Of which has been given and 
which are mentioned 011 the order for 
agreement or disagreement are taken 

up and the House passes a resolution 
agreeing or disagreeing, whatever it 
is, the positi&n will be that if it is 
disagreement, then of course no ques-
tion arises of calling Shri Karanjia. 
But if the House agrees and that re-
solution is adopted and then Shri 
Karanjia comes-we are discussing 
only hypothetically-he would not 
have any opportunity to say mythlng 
by way of explanation br extenuation 
of his offence. 

In 1887-that was the last case in. 
the House of Commons-a case camp. 
up and there, without giving an op-
portunity in the House to the of!ender 
to explain his conduct, the HOttlle 
passed a resolution. But that was the 
last case and that can be distinguished, 
because in that case, the offender hed 
confessed his guilt before the com-
mittee. Since that case, five other 
cases have happened in the House of 
Commons. In everyone of them after 
the committee had made the ~eport 
and the House has decided to consi-
der the report, then the offender was 
asked to attend the House on a par-
ticular day. If he comes after the re-
solution, then he cannot say anything. 
because he will haVe to listen to the 
pleasure of the House expressed in 
that resolution. It before that he is 
called, he can be jUst allowed an op-
portunity to say lomething, if he has 
to, by way of extenuation of his 
offence. 

Under these circumstances, my in-
tention is, if this motion of mine to 
consider this report ia adOPted, then 
I will request you to allow me to make 
a motion that Shr! Karanjia do attend 
the House on such and such a date. 
When he comes and he ia given an 
opportunity to say anything that he 
wants to say to this House, then in 
vi~ of that, we might take up the 
other motions whether the report be 
agreed .to or not agreed to. Then a 
discussion should take Dlace, so that 
We have before us all that he has to 
say in that respect. 
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This is my request to the House, be-
cause in all cases that were taken up 
after 1887, that opportunity has always 
been given to the offender and he has 
been allowed to explain his conduct, 
if he wants to say anything. 

Shri Naush1r Bbarucha (East Khan_ 
desh) : May I submit that the proce-
dure outlined by the hon. Deputy 
Speaker is the correct procedure to 
follow irrespective of the fact that 
though the Privileges Committee af-
forded an opportunity to Shri Karan-
jia and Shri Raghavan to appear, and 
they declined to appear? I submit 
that it would be only in the interests 
of justice that whatever Shri Karanjia 
desires to say to this House should be 
heard. It is immaterial what judg-
ment the House passes afterwards. 
After this motion for consideration of 
the report is adopted, I submit that 
the procedure outlined by the hon. De-
puty-Speaker should be followed. 

Shri Tangamanl: Actually accord-
ing to our rules, all that we can do is 
that any report Of the Privile~s Com-
mittee can be taken into consideration. 
Even where the Privileges Committee 
does not direct a particular kind of 
punishment, in some cases we come 
before this HOUse with a motion that 
the report may be adopted. So, Sir. 
we have to take the report into consi-
deration and then follow it up there 
cannot be a substituto. motion saying 
that a particular person or persons 
may be brought before this House. 

Mr. Speaker: That is not what the 
hon. Deputy-Speaker said. He has 
already moved this motion for consi-
deration of the report. That would be 
discussed now, according to the rules, 
for half-an-hour. Thereafter, the 
question is whether we should imme-
diately proceed with the other amend_ 
ments or substitute motion~ saying that 
the report be accepted, agreed to or 
rejected. Before that, the bon. De-
puty-Speaker wants to ask Mr. Karan-
jia to come here and state what he 
would like to state. If we adopt the 
report and if we want to reprimand 

him, he will have to be called here and 
he will have to come. If then he says 
something, it is also open to the House, 
in view of what he has stated, to consi_ 
der what ought to be punishment. But 
acconiing to the House of Commons 
practice, which We have adopted in 
many cases, though there is a -:ase as 
early as 1887 later on all the other 
cases hae been cases where immediate-
ly after the motion for consideration 
was adopted an opportunity was given 
to the accused to appear and state 
what he had to say. Therefore, whe-
ther he appeared before the Committee 
or not or whatever statement he might 
have made before the Committee, 
when he is ~iven an opportunity to say 
what he has to say before the Bar of 
the House, he may reconsider and say: 
"I am sorry for what has happened." 

Shri Asoka Mehta (Muzaft'arpur): 
Sir, are the precedents on a par with 
what has happened here? Through 
you. Sir, I would like to seek some 
clarification from the hon. Deputy-
Speaker. In this case til" Privileges 
Committee afforded an opportunity to 
the gentleman concerned to come and 
appear before the Committee. He re-
fused, and he has sent a long expla-
nation about which the Privileges 
Committee has something very strong 
to say. Now, I want to know whether 
in the six cases that have been refer-
red to by the hon. Deputy-Speaker 
the parties concerned were co-opera-
tive or non-eo-operative and even 
when the party was non-eo-operative 
whether this kind of courtesy was ex-
tended to him by the House. If we 
are to be guided hy precedents, Sir, 
we should haVe full facts about those 
precedents. 

Shrl B. N. Mukerjee (Calcutta-
Central) : Sir, I want to seek one 
clarification. We have got the Com-
mittee's report before us and the Com-
mittee has made certain recommenda-
tions. Now, Sir, if those recommenda-
tions are to be acted up to. then we 
shall be doing something which is to 
create a very fresh precedent as far 
as our House is concerned. Now, that 
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is a matter about which we have to 
make up our mind. Th,eretore, :I 
feel that the merits of this report 
should be discus~ed before we decide 
on having Mr. Karanjia here or not. I 
think that het'e is a rE'commendation 
already and it is a matter of record. 
We have to have an opportunity of 
saying applying our minds to it. As 
far as I am concerned. Sir, I am a 
member Of the Committee, and lowe 
it to myself and to the House to ex-
plain why I differ from the recom-
mendations made by the Committee. 
Pending the acceptance or rejection of 
the recommendations, to have a prti-
cular journalist is brought here to the 
House is a proceeding which is SO en-
tirelv without any precedent in the 
history of th's Parliament and so 
out-of-date in the history of the Bri· 
tish House of Commons. I feel that 
We should hold our hands as far as 
that is concerned. We should rather 
discuss the merits of the retlort and 
the t"ecommendation~ AS far as they go, 
whether they are right or wrong or 
whether they should be rejected or 
amended. And. I am sure-the LeO!.der 
of the House is here-perhaps after a 
discussion lasting a cet"tain dut"ation a 
certain kind of puni~hment arrlUlge-
ment could be arriVed at which would 
be to the satisfaction of all concerned 
and in conformity v.';!h the dignity of 
the House. That is whv. Sir, I suggest 
that We proceed to a full scale discus-
sion of the report, its objective recom-
menilations, its merits and all this kind 
of thing. 

Shri Rem Baraa (Gauhati): Sir, I 
was a member of the Privileges Com-
mittee. 

Mr. Speaker: I will ask non-mem-
bE'rs~. 

Sbri Tyari (Debra Dun): Sir, I 
could understand what the hon. De-
puty-Speaker has said. We can adopt 
the report. But the difliculty in the 
report is, as I understand it, that the 
report makes certain recommendations 
as regards of punishment. I can un-
derstand the report making a recom-

mendation to the House that the case 
deserves consideration. If the Com-
mittee had gone only so far it would 
not have mattered. But the report 
goe. furt...lter, and says with regard to 
a particular journalist: "As regard 
Sbri A. Raghavan the Committee feel 
that the ends of justice will be ade-
quately met by awarding him some 
milder punishment." If we adopt this 
renort we adotlt this punishment also. 
"The Committee accordingly", the re-
port goes on to say. "recommend that 
the Lok Sabha Press Gallery card 
and Central Hall pass issued to him 
be cancelled and be not issued again 
till he tenders to the House a full 
and adequate apology." By adopting 
this report ..... . 

Some hOD. Memebrs: We are not 
adopting. 

Shri Tyagi: What else are we do-
ing? If the Committee had only said 
that the caSe was one which deserved 
further enquiry, I could understand 
that. Iil that case whosoever was the 
accused could have been called at the 
Bar of the HOUse to give an explana-
tion. But here there is a regular con-
viction in this report, Therefore, I 
submit that it deserves a thorough di&~ 
cussion before We commit the Ho_ 
one way or the other. 

Shri Rem Barua: Sir, Profess .. 
Mukerjee was pleased to say just now 
that he did not agree with the recom-
mendations of the Privileges Com-
mittee. The Privileges Committee met 
on 4th August and discussed tb~ entin 
matter in a threadbare way: They 
discussed the replied given by Mr .. 
Karanjia also-a voluminous reply-
and CaJIIf! to certain conclusions. The 
recommendations as adumbrated in 
this Ii-epor!t were unllJl}rnou&.l tl'h.en 
what hanpened was, on the 7th August 
when the Committee met again Mr. 
Mukerjee said-it is embodied here 
on page 18: 

''Profeasor Mukerjee sought to 
reopen the decision of the Com-
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;mittee regarding the eourse of 
action to be recommended to the 
House. The Committee rjid not, 
however, agree to do so." 

'~~is means that the unanimous de-
cision of the Committee stands be-
·cause the matter was not reopened, be-
"ause Committee did not want it to 
be reopened. At the same time, he 
also did not dissent from the conclu-
sions arrived at by the Committee. 
When Professor Mukerjee was asked. 
he said that positively this was a gross 
breach Of privilege. Therefore, ~ir. 

this does not come in at all. 

SlIri Braj Raj Singh (Firozabad): 
With respect to the procedure, Sir, .... 

Mr. Speaker: Order. order. I will 
try to clarify this matter. According 
tn our rules first the House must de-
cide whether the report ought to be 
1:aken into consideration. A brief 
"1<tatement as to why it ought to he 
·taken into consideration can be made. 
If there is no recommendation at all, 
there is nothing more to be done. in 
-which rase there is no question of tak-
ing inh consideration because the 
'Committee has not said anything. Here 
the Committee has advised that the 
per.on must be brought here and re-
lIrimanded. So the HOUse has to take 
into consideration the report. W!1e-
ther it agrees with the report or di.-
'agrees with the report comes at a later 
·stage Let me first dispose of thr 
motion for consideration. At this ~tal!~ 
'we do not go into the merits. whether 
it is worthwhile taking it up at all (>( 

it is Such a trivial affair that we ough~ 
not to take it up. Then the questioT\ 
will arise liS to whether we shoulol 
adopt it. We will assume that we de. 

. not adopt the old ruling of the Hou," 
of Commons, but now a convention has 
been established. Wherever there are 
not adequate rules and the procedure 
followed is not ruled out it becomes 
a convention. The questionis, when 
at a later stage when the accused 
eomes here, after disposing of the other 
motion whether the House agrees with 
the report or disagrees with the report 
and after going into the recommenda-
892 (Ai)LSD-6. 

tions thoroughly, then it is only a 
question of impC'.aing the punisj,lll~nt 
upon him. On the other hand, if he 
then says that he is sorry for what 
has happened, the position will be that 
the House has already committed it-
self. Whether once again it will go 
beyond it or not I cannot say, he-
cause the rules do not provide for it. 

That is why the hon. Deputy-
Speaker said that immediately '1,;5 
motion for consideration is disposed 
of by the House after a brief state-
ment, before the other motions are 
taken up as to whether we agree or 
disagree with the report, we should 
send for the accused and hear him. At 
a later stage it is inevitable, because 
if you want to impose the punishment 
you will have to ("all him. I have got 
a few cases here. This is the first case 
of its kind here. No recommendation 
has so far been made by any commit-
tee to call an aceused person to the Bar 

- of the House. It is not merely a ruling 
of 1887. Later on, in 1956-57 there 
was a case. I shall read it out for the 
benefit of the House, or may I know 
whether the Leader of the House will 
refer to the case? 

The Prime Minister and Minister of 
External Affairs (Sbri lawaharlal 
Nehru) : I confess, I· have not kept 
myself in close toueh with it. The 
mat:er was referred to tl!e Privileges 
Committee and its rep:.rt has come, 
which I glanced through. I should 
'm~gine from what I heard this morn-
ing that the proposal made by the 
Deputy-Speaker is probably the cor-
rect course to adop:. 

Mr. Speaker: May I suggest one 
course? The first motion is that the 
Rep"rt of t'te Privileges Committee be 
taken int·, consideration. The other 
ma'ters, that is to say, whether we 
should straightway proceed to the 
other motion agreeing or not agreeing 
to send for him, they come hiter on 
after th's Report is taken into consi-
deration. So far as those matters are 
cr.ncerned, I will give the hon. Mem-
bers time till tomorrow to study the 
earlier reports, conventions of the 
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Heuse of Commons, etc. and come pre-
pared to decide what kind of conven-
tion we should adopt-whe~er we 
sh:,uld straightway go by the rules 
and then come to the other motion 
and SO on. So, I shall now put this 
question to the vo·te of :he House. 

The question is: 

''That the Th'rteenth Report of 
the Committee of Privileges pre-
sented to the House on the 11th 
August, 1961, be taken into consi-
deration." 

The motion was adopted. 

12.38 hrs. 

MOTION RE: THIRTEENTH REPORT 
OF COMMI'ITEE OF PRIVILEGES 

Shri Vajpayee: What about the 
half-an-hour discussion? 

Mr. Speaker: That Deputy-Speaker 
will move the motion tha: Shri Karan-
jia may be called to the Bar of the 
House Then it is open to the House 
to discuss this matter and decide 
whether a new rule is necessary, 
because it is n:t provided in the rules, 
whether the convention of the House 
of Commons is clear in this matter and 
whether we should adopt that conven· 
tion Or not. All these matters will be 
discussed tomorrow in extenso, The 
hon. Members may come prepared. 
Then, if the decisi:n is that he has to 
be called of course, it has to be done 
Even if he is not called and we make 
up our mind that he ought not to be 
called, I will give opportunity some 
other day when we consider the ques-
tion as to whether we agree with this 
mot' on. All these mll:t~ers have to be 
discussed a t length. 

Shri Braj Raj Singh (Firozabad): 
May I just submit that when we con-f ider the present motion we come 
under rule 315(3), and that rule says: 

"After the motion made Il'I'Ider 
~ub-rule (1) is agreed to, ihe 
Chairman or any member of the 

j Committee of Privileges 

Committee or any other member, 
as the ca5e may be, may move that 
the House agrees, or disagrees or 
agrees with amendments, with the 
recommenda:ions contained in the 
report." 

So far as I know, the amendments. 
circulated do not contain any amend-
ment which has been moved by the 
Chal"man of the Privileges Committee,. 
a:1d if you allow the Chairman of the· 
Privileges Committee presently to 
move an amendment we hall be taken 
unawar('s because that has not been' 
circulate:!. So, if at all the Cha'rman 
of the Committee is in a mo:d to move 
any amendment ~o the motion, then he 
should be allowed to do sO on a future 
occasion. either tomorrow or when we· 
take up the matter again. 

Mr. Speaker: I am afraid the han. 
Member has misunderst~od the situa-
tion. The Chairman of the CommWee 
had tabled a motion that the ReDan 
be taken 'nto consideration. It is· 
quite in order, and it had been cir-
cula ted also. Tha ~ is the first stage.. 
Under rule 315(1), that motion has 
been made and it has been also now 
adopted by the House, to the effect 
that the Report be taken into consi-
dera'ion. Thereafter, sub-rule (3) of 
rule 3\5 says that a motion mgy be 
moved that the House agrees, or dis-
agrees or agrees with amendments 
with their recommendations containca 
in the Report. Dr. Ram Subhag Singh 
has given notice of an amendment that. 
the House agrees with the Report. 
Shri Tangamani has hbled Rnother 
amendment that the House disagrees· 
with the Rep-rt. Those two no:ices 
are there. When we have been con-
sidering this matter, in between, not 
as an amendment but as an indepen-
dent motion, the Deputy-Speaker 
wants to move a motion that the accus_ 
ed shall be called to the Bar of this 
House and given an opportunity to 
explain. Exception has been taken to 
this bv Shri Asoka Mehta saying 
when Shri Karanjia was ;n fact given 
an opportunity and he did not avail of' 
that opportunity whether it is righf to 
give him another opportunity or not_ 
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Then the hOIl. Deputy-Speaker refer-
red to some rulings of the House of 
Commons. If there has been an eshh-
lished con venti ill how far those easel 
relate to cases where the accused W3" 
reeale: rant and. n spite of his being 
g:ven an opp~rtunity by the Com-
mittee, did n~t appea:' before it and 
still the Houle gave him an oppor-
tunity bec1me they were .atisfied that 
a:1 opportuni y should b;) !tHowed to 
hOm and how m~ny relate to cases 
whe.-e an OP!> rtunity was -given by 
the Committee and was availed of by 
the accuse:! and yet he was g ven an 
opportunity by the House, all these 
m'ltter3 will be di3posed 'Of tomorrow. 
After this is disposed of, the question 
whether he should be called to the 
Bl:' of t~~ House and given an opp-r-
tunity or not will be disposed of 
tomorrow on the motion !o be made 
by the Deputy-Speaker. Thereafter, 
the motion under rule 315 (3) that the 
Hou:;e agrees or disagree3, or agrees 
with amendments, will have t~ be 
taken 'nto considera~ion. 

Shri S. M. Banerjee (Kanpur): 
Where is the motion? 

Sbrj M. R. MasaDi (Ranchi-East): 
He has o:11y made a suggestion; he has 
not moved the mothn. 

Shrl Tangamani (Madurai): My 
feeling i; th~t thi-s motion is out of 
order, although we may agree w:th 
~he spirit of the mothn. 

Mr. Speaker: Let the motion be 
made. The han. Member must know 
that a point of order is raised only 
after something is placed before the 
House. Le~ hOm make the motion and, 
there ... fter, the h -:1. M.mber m.y S'iY 
whether it is In order or out of order. 
I will dispose of that also tomorrow. 

Shri S. M. Banerjee: Sir, you have 
ru'ei that except in the case of an 
aojournmen't m!}tion, nothing can b~ 
m wed in a vacuum. Here he is moving 
the mati n in a vacuum. 

Mr. Speaker: I allow him to move 
1t 

Sarelar Bukam Slurb: I move: 

"That Shri R. K. Karanji&, 
Edito~, Blitz, -Bombay, do attend 
this House on the 22nd of 
August. ... :' 

It mly be 23rd or 24th .. ,. 

Mr. Speaker: On a date to be fixed 
by the S;>eaker within a week. 

Sardar Bukam SiDgh:" .... on a 
day to b~ fixed by the hon Speaker 
wi hin a week ..... " 

The time also to be fixed by the 
Speaker in this regard. 

Shri 
(rder. 

Tangamanl: On a point of 

Mr. Speaker: I am coming to the 
PO;!! t of order. 

Shri Tangamani: May I point out ... 
Mr. Speaker: Order, order. The 

motion has to b" :J)oved. The point of 
order ca:1IIot be n"de in a vacuum. 
Let it be moved. 

Santar Hukam Singh: I move: 

"Th.t Shri R. K. Karanjia, 
Ed:·t)r, Blitz, Bombay do attend 
this House on a day and time, 
within a week of the adopt'on of 
this motion, to be fixed by the 
Speake~." 

Mr. Speaker: Why has he left out 
hi.s ass!stant? 

Sardar Bukam Slugb: He is not to 
be called here. 

Then, three questions were pu: to 
me. Shri Asoka Mehta enquired of 
me whether there were cases which 
stood r n all fours with the case that 
we have before us. Certainly, out of 
the six cases I have referred to, two 
refer to strangers and four relate to 
Members themselves. Of course, ther!" 
was no case where any of tIle ofie:td2rs 
refusEd to appear, or declined to take 
advantage of the opportunity. That is 
right. Everywhere, in all these six 
ca-ses, it h!ls been sta~ed thlt an r!lpor-
tunity was given if the offender bad to 
say anything furtber in that respect. 
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{Sardar Hukam Singh] 
I was also of that opinion when I had 
read the rules, and some hon. Members 
had comphined to me that I have 
changed my mind. Because, at ~hat 

time I had thought, so far as I could 
understand the rules that if WI) 

straightway pass a resolution in this 
House, then he cannot be given an 
op!,ortunity and he cannot say any-
thi:;g, as we wc.uld no: be influenced 
by what he says afterwards when a 
resolution has already been adopted. 
If we decide beforehand what has to 
be dO'le and what punishment has to 
be given, then there h no sense in 
giving him an opportunity; that is to 
say, when the judgmen: has already 
been pronounced by us, then he has 
to come only to listen to the decision 
by the Speaker. After we signed that 
report, r ne earlier case wa. brought 
to my notice which, if you w;)ul1 allow 
me two or three minutes, I would like 
to read because that, I think, is on all 
fours with the. presen:t case. That is 
the Sunday Express casco Mr. Butler. 
who was the Leader of the House then, 
said: 

"I said that I should move a 
Motion, which is now on the Order 
Pape!" .... " 

Of course, that was on the Order 
Paper. 

" .... ordering th(> attendance of 
Mr. John Junor. I sugge'lt to the 
House that we follow the same 
procedure as we adopted in similar 
cases in :he past, where We have 
given the pe,s:n affected by the 
Report of the Committee of Pri-
v·leges .... " 

Note the words "where we have given 
the person affected by the Re))Ort of 
the Committee". If the Ccmmit'ee has 
made a report and it is to the pre-
judice of a person or it affects some 
person, that person is given an 
opp ,rtunity. 

"where we have given the per-
son affected by the Report of the 
Committee of Privileges an oppor-
tunity of making a submiss'on to 
the House before proceeding to 
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consider the Report of the Com-
mittee, and also what acti n 
should be taken on it. 

If I may sugges ~ this. I think it 
would be unwise for the House to 
adopt this Report now, without 
knawing whether Mr. Junor has 
anything further to say. That i; 
why I have moved th's sim"le 
Motion. The Report was publish-
ed on 9th January .... " 

Then there is what he says in conti-
nuaticn. 

In every case out of these six cases 
which I have referr~d to, every time 
after the Report had been made the 
offender was given an opportunity 
before deciding as to what action is to 
be taken. 

Ano her thing that I might say \;, 
about this point that has been raised, 
namely, that we were unan"imous. One 
part is the conclusion of the Com-
mittee and the other i3 the rec In-
mend~'.':m re: the action ~o be taken. 
The conclusion is that it is a clear 
breach of priv·lege. About that we 
were unanimous. Shri Mukerjee also 
agre-ed with us. We were unanimous 
in that conclusion, namely, that it is a 
gross breach of privilege. There is no 
doubtabaut it. We were all agreed 
abou ~ that so far as the Committee is 
concerned. 

Then there was the auestion of our 
recommendation as to ·;"'hat act'on is 
to be taken. Of course, on the first 
day we all agreed that a reprim'lnd 
should be administered. Then on the 
second day Shri Mukerjee ~hought 
tha~ it should be reo!,ened, but the 
Committee refused t~ reopen it. 

Sbri Asob Mebta (Muzaffarpur): 
What should be reopened? 

Sardar Rukam Singb: The recom-
mendation about the punishment or 
the action only, and not the conclusion. 

Sbrl Natb Pal: Not the finding. 

Sardar Bukam Sinrb: Not the find-
ing. 
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Sbri BaghuDath SiDgh 
The operative portion. 

(Varanasi) : 

Sardar Bukam Singh: Yes, about. 
what action is to be taken. He 
thought that it should be reopened 
when he had rearl cer:ain other autho-
rities an:!. was of the opin,on th~t this 
punishment would not be propel'. 
Therefore where we differed was only 
about the recommendation about the 
action that is to be taken. Otherwise 
we werc all agreed and un3nim us 50 
far as those conclusions are concerned. 
namely, that there is a clear breach of 
privilege. 

Shri B. N. Mukerjee (Calcutta·-
Central): Could I explain? A refer-
ence has been made to the stand which 
I took in the Commi~iee. Our Chair-
man, the hon. Deputy-Speaker, is cer-
tainly r; ght in saying that I did con-
sider that if this matter was pushed 
to a definite question as to whether 
privilege was attracted or not, cer-
tainly I would have to say, in view of 
the law being what it is.-according 
to our comprehension-that privilege 
has been at· racted. But at the last 
meeting of the Committee I tried to 
reopen the whole position because I 
had discovered a case relating to 1901 
to which I hope to be able to malte 
further detailed reference tomorrow 
during ~he discussi-n which almost 
corresponded to the question at issue 
here. That report came to my nofce 
rather late. That was partly because 
the documents which we had been 
supplied by the Secretariat were no~ 
comprehensive enough and it was only 
after a certain amount of research that 
I discovered tha·t document. I found 
in that case that the position taken 
up by the FiTst Lord r.f the Treasury 
in 1901, the Rt. Han. A. J. Balfour, 
who was the Leader of the House, was 
exactly the same as the one I wanted 
to take up, namely, that this matter 
should not be discussed and the privi-
lege matter should not be p~essed. But 
if it is driven to a vote, I would have 
to say, "Yes, privilege has been 
attracted". The Rt. Hon. A. J. Balfour 
also went forward b say that since 
the Press was involved in the matter 
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the best thing to do was to 'proceed to 
the next item of business and not take 
recourse to the step which had been 
recommended by the Committee. That 
was a case which corresponded, as far 
as I understand, to the issue before us 
at the pre3ent moment. That is why 
at a late stage of the pr:ceeding 1 
wantc;] :0 reopen the whole matter. 
But if I am driven to answer the que.· 
t on as to whether privilege W3S 
attractej Or not. certainly I would 
have to say, "Yes", because that is the 
law as far as We are concerned. I 
cannot have an in~erpretation of the 
law which is not in reason. There-
fore, if I am driven to answer the 
question whether privilege was attract. 
ed '" not, certainly I would have to 
say "Yes". but I will nDt take the 
steps which have be::.1 recommended 
by 'he Committee. 

Sudar Bukam SiDgh: May I make 
. my !lOS tion clear? I had said that 
Shri Mukerjee only wanted that thing 
to be re:>pened which related to our 
recommendation and the action that 
was to be t .. ken. Shri Mukerjee hall 
now said 'hat he wanted the whole 
matter to be reopened. I differ from 
him and refer him to the pr~.ceedings. 
Definitely I put him the question whe-
ther he wanted to get the whole matter 
reopened or on·ly the action and so far 
as I can recollect he said, ''Only the 
latter portion and not the whole". 

Shri TangamBDi: On a point of 
order, Sir. My point of order is that 
this m ·!ion which has been moved by 
the Chairman of the Privileges Com-
mit:ee is out of order. I formulate it 
on the following two reasons. 

The first thing is that our rules are 
perfectly clear as laid down under 
rule 315, sub-rules (1) and (2) of the 
Rules of Procedure. The House can 
only go into the questiClll of taking 
the Thirteenth Report into considera-
tion. Once that report is taken into 
conSideration, according to the prac-
tice in the House of Commons which 
we have been adopting, as directed by 
lhe Constitution, y:>u w'U be em-
powered to summon or not to summon 
the person concerned. 
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Mr. Speaker: For what purpose is 
that summoning of the person" 
Assuming that I am empowered to 
summon the person, is it f:1r the pur-
POse of getting further explana ~ion Gr 
for informing him that the House has 
imposed a punishment upon him and 
is it at all possible for him to make 
any further representation which could 
be taken into consideration? If the 
House commits itself to a ,particular 
course, what is the object of th"t 
summons? 

Shri Tlm&'amani: The object has 
been explained in the Sunday Express 
case which has been amply explained 
to you. Then the Speaker will b9 
directed to get further explanation 
from him, if the Speaker think, it 
necessary. 

My second point is that the Thir· 
teenth Report of the Privileges Com-
mittee concerns not only Shri Karanjia 
but also Shri Raghavan, the Delhi 
C rrrespondent of the Blitz. 

Shri M. R. Masani: Of the Daily 
Worke1". 

Shri Tangamaui: I am only refer-
ring to what is contained in the Thir-
teenth Report. This is what it says .... 
(Interruption.) in the case of Shri 
Raghavan, New Delhi Correspondent 
(Interruption). This is what is said in 
the record. He may be a correspondent 
of other papers also. We are not c:n-
cerned with that. Here it says regard· 
ing Shri Raghavan, New Delhi Cor-
respondent of the Blitz: 

" .... Lok Sabha Press Gallery 
Card and the Central -Hall Pas. 
iS5ued to him be cancelled and be 
""t issued again till he tenders to 
the House a full and adequate 
apology." 

Now, I submit that this mot;on i. 
defective inasmuch as it leaves out 
Shri Raghavan. I would also submit 
that after g:1ing through May, I find 
that the various punishments that have 
been mentioned are either fine, which 
has been given up after the 17th cen-
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tury, or commitment or admonitton or 
reprimand. Nowhere do we find any 
punishment like the one which has 
been imposed. I was under the im-
pression that it is the exclusive juris-
diction of the hen. Speaker to deprive 
a correspondent of his card. The hon. 
Speaker has got the right to w thhold 
a pa'ss not only to correspondents but 
to other persons also. That is why I 
say that the motion is defective. 

Shri Naushir Bharueha (East Khan-
desh): Sir, I may be permi,tted to 
make a submission. 

Mr Speaker: On the point of order? 

Shri Frank Anthony (Nominated-
Anglo-Indian) rose-

Shri Nath Pai (Rajapur): There :5 
no point of order in what Shri Tanga-
mani says. 

Shrl Frank Anthony: Sir, am 
somewhat in a difficulty. Presumably, 
on the motion moved by my hon. 
friEnd, the han. DE'puty-Spe~ker, we 
will be required either to affirm the 
recommendation cO" to rescind it. I do 
not know whether we will have the 
power, if We are so persuaded, to 
enhance it. But my difficulty is that 
we will automatically be affirming 
whatever recommendations are there 
with regard to the co-accused, so to 
speak, I do not know whether we 
will have the power to enhance it. It 
we are seeking to give Shri Karanjia 
an 'jpportunny-some of us mayor 
may not agree to our seeking to give 
him an opportunity--should a similar 
opportun.ty not be afforded to the 
other gentleman also? I may '3e 
opposed to it; but purely on' the basis 
of principle, I wonder whether it will 
be in rll'der for us to say that only one 
accused should be given an opportu-
""ty and not the other. That is my 
c1""ficulty. 

Shri Naushir Bbarueha: May 1 makp. 
a submission? So far as the proposi-
tion moved by the hon. Deputy-
Speaker is concerned, I am afraid it i. 
not the endre proposition. I, there-
fore, beg to submit that it should be 
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enlarged in the fcJlowing manner, 
namely: That Shri R. K. Karanjia and 
Shri Raghavan be summoned to attend 
this House On a date and time to be 
fixed by the hon. Speaker within a 
week hereof to make submissions, if 
any, on the report they may desire to 
make to 'his hon. House and to receive 
the judgment of the House. These 
words must be added. 

If you will permit me, I shall 
amplify. Merely summoning a person 
to attend this hon. House dees not 
arry with it any meaning unless we 
specify the purpose of the summons 
J am presuming that when this com-
munication is sent to him, an official 
copy of the report will be sent to both 
these gentlemen. 

With regard to the point which Shri 
Tangamani raised, may I point out 
that the matter of sub9tantive action 
and the matter of procedure should 
be distinguished. The grievance which 
Shri Tangamani makes is that under 
Rule 315 (3), there is provision that 
after the motion is made and agreed 
to. the Chairman or any member .... 
etc. may move that the House agrees. 
We are not required immediately to 
follow it up. Once the proposithn 
regarding taking into consideration of 
!he report is carried, that can be de· 
ferred ,to any date. My submission. 
therefore, is, the correct procedure to 
follow is,-it is not merely a matter 
on convention; it is a matter of com-
pliance with natural principles of 
justice--that the accused must be 
beard before any order is passed by 
this House to his detriment. There· 
fore, I seek to extend the ambit of the 
proposition moved bv the hon. Deputy-
Speaker by the i;'clusion of these 
words, to make submissions, if any, r;n 
the report they may des're to make to 
this hon. House and to receive judg-
ment. I beg to move: 

"That Shri R. K. Karanjia, 
Editor of the Blitz, and Shri 
R"e:havan be summoned to the 
House, on a date and time to be 
fI-.;ool "y the Chair, within a week 
bereof, to make submissirns, if 
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any, on the'report of the Commit-
tee of Privileges they may desire 
to make to this House and to 
receive the judgment of the 
House." 

Mr, Speaker: I take it that he has 
moved it as an amendment to the 
motion? 

Shri Naushir Bharueha: Yes. 

Mr. Speaker: Does the Leader of 
the House want to say anything? 

Shri .Jawaharlal Nehru: I have no-
thing further to add. 

Mr. Speaker: I am disposing of the 
point of order. A point of order has 
been raised that immediately after 
the motion for consideration is adopt-
ed by the House, we have no alter-
native but to proceed according to 
sub-rule (3) of Rule 315. I do not 
agree. The HOuse is sovereign. Of 
course, the House agrees or disagrees. 
A motion, if it is made, it must be in 
the form of agreement or d;sagreement 
o'r something in between them. That 
is what sub-rule (3) provides. But, 
it does not prevent the House from 
sending for him. There is a residuary 
power in this House. All matters not 
specifically provided for in these rules 
and all questions relating to the detail-
ed working of these rules shall be 
regulated in such manner as the 
Speaker may, from time to time, 
direct. If even now he comes and 
makes an unconditional apology, pos-
si'bly the House may consider it. 
Apart from the question whether the 
Committee's decision ought to be 
adopted or not, -we will assume that 
the House will come to the conclusion 
that the Committee's decision is right-
if he comes and says, "I am,extremely 
sorry", whatever he may have said 
earlier, it is open to the House to con-
sider that matter. Why should it res-
train itself or make it impossible for 
it to come to any conclusion? There-
fore I do not want to stand in the 
way: He will come to the House. He 
must come to the House at some stage 
or the other. At this earlier stage, I 
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[Mr. Speaker] 
say that there is no point of order so 
far as this matter is concerned. It is 
not said, "you shall not do anything 
in between" if the House is so inclin-
ed. As to whether this motion ought 
to be adopted or not, I leave it to be 
decided tomorrow. I will take it up. 
The han. Member Shri Asoka Mehta 
has got a doubt as to what exactly the 
convention of the House of Commons 
is and in what circumstances they 
have given an opportunity. In this 
case, it appears that though he did not 
appear in person, he made a represen-
tation in writing. Is it not so? 

Sarclar Bukam Singb: Yes. 

11-11. Speaker: That was h:s represen-
tation. In the case that was quoted-
Junor's case-or in the other case of 
the House of Commons, he made a 
representation and the point was he 
was asked whether there was any-
thing more to make. That means that 
the previous representation may be 
oral or in writing. He need not have 
attended then. He may have thought 
that it was enough if representations 
are made. He may now think that an 
oral representation is necessary. J am 
not coming to any conclusion. It is 
for the House to decide. I will give 
ample opportunity to this House, 
because we will be establishing a 
convention in between these sub-
rules (1) and (3) whether any other 
steps can be taken or whether the 
rules are SO clear that it is not open 
to the House to take any other steps 
or accept the amendment and the fur-
ther amendment moved by the han. 
Deputy-Speaker asking him to appear 
. before this House along with the 
amendment moved by Shri Naushir 
Bharucha. As to whether it ought to 
be allowed or not, that would be dis-
posed of tomorrow along with the 
substantive motion if the House is 
willing. There are two portions of it. 
Whether the House has got the right 
under the rules to accept this motion 
or whether we are prevented by the 
rules from making any such motion 
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and accepting it: that is one. Sec:ondl"Y .. 
whether we ought to accept il. or. 110t· 
On the merits and we should. s.ummon: 
him again and give him arl> opportu-· 
nity or independently we must come 
to a conclusion on the report and the 
materials available before the com-
mittee and merely he must be brought 
here either for reprimand or excuse, 
and so on. This matter will be dis-· 
posed of tomorrow. 

Sbri B. N. Mukerjee: Would you' 
permit me, Sir. to move the other' 
amendment that the House proceeds' 
with the next item of business? 

Mr. Speaker: There is no .ucn· 
Ih·ng. If this is disposed of, that is· 
a negative one. This is disposed of •. 
The House will always proceed to the. 
other work. The House is not going. 
to keep quiet. EveR if the privilege 
que3tion is disposed of, it will proceed 
to some other business, 

Sbri B. N. Mukerjee: It is the con-
vent'on that when a matter like this 
comes within the House's considera-
tion, it is for the Leader of the House 
usually to come and move that no· 
other steps need be taken. It is stated 
in the form that the House proceed 
w'th the next item of business. That 
is done. 

An BOD. Member: He is not the 
Leader of the House. 

Mr. Speaker: This matter Will 
stand adjourned to tomorrow. 

Sardar Hukam Sinch: The Mem .. 
had moved that the report be adopted. 
Then, of course, the Leader of the 
House said that he does not agree and 
the House might proceed to the next 
item of business. That was a diffe-
rent thing. 

Sbri B. N. Mukerjer: That the 
report be noted. The report is 
already there and we have considered 
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it and it is a part of the proceedings 
of the House. 

Mr. Speaker: I am not going to 
allow it. I have adjourned this to 
tomorrow. 

An Bon. Member: At 12 o'clock? 

Mr. Speaker: Immediately after 
Question hour. 

Some Bon. Members: There is no 
Question-hour. 

Mr. Speaker: There is 
hour. Immediately after 
hour. 

12.t7 brs. 

Question. 
Question-

EXTRADITION BILL-Contd. 

Mr. Speaker: The House will now 
proceed with the further considera-
tion of the following motion moved by 
Shri A. K. Sen on the 17th August, 
1961, namely: 

"That the Bill to consolidate 
and amend the law relating to 
the extradition of fugitive crimi-
nals, be taken into cOi13ideration." 

The Minister of Law (Shri A. K. 
Sen): No, Sir; we have given notice 
of a motion for reference to a Joint 
Committee. It is in the supplemen-
tary sheet. 

Mr. Speaker: Has he moved it? 

Shri A. K. Sen: I shaH move the 
motion: I beg to move: 

"That the Bill to consolidate 
and amend the law relating to the 
extradition of fugitive criminals, 
be referred to a Joint Committee 
of the Houses consisting of 21 
Members; It Members from this 
House, namely;-Bakshi Abdul 
Rashid, Shri Joachim Alva, Shri 
Frank Anthony, Shri Dinesh 
Singh, Sardar Hukam Singh, 
Pandit Jwala Prasad Jyotishi, 

S·hri Nemi Chandra Kasliwal, 
Shri Khushwaqt Rai, Shri Hiren-
dra Nath Mul: ·'·jee. Shri Shivram 
Rango Rane, S.lri J. Rameshwar 
Rao, Shri Sadath Ali Khan, Shri 
N. Siva Raj, Shri Asoke K. Sen, 

and 7 Members from Rajya Sabha;. 

that in order to constitute a sit-
ting of the Joint Committee the-
quorum shall be ont.-third of the 
total number of members of the 
Joint Committee; 

that the Committee shall make-
a report to this House by the first 
day of the next session; 

1 ha t in other re"pects the Rules, 
of Procedure of this House rela-, 
ting to Parliamentary Committees' 
will apply with such variations 
and modifications as the Speaker' 
may make; and 

"That this Hause recommends 
to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee 
and communicate to this House 
the names of members to be' 
appointed by Rajya Sabha to the 
Joint Committee." 

have hardly to add any-, 
thing more to what I said while' 
moving the motion yesterday except 
to say that the Government readily 
al;treed to the suggestion put forward 
from the Members of the other side' 
that this matter should not be rushed' 
through, but should be referred to a 
Select Committee. Consistent with the' 
tradition that we have been follow-
ing, we readily agreed to the sUl!ges-
tion for refrence of this Bill to a 
Select Committee. Therefore, a formaT 
motion is being made now. The 
matter has been discussed threadbare 
yesterday. I, therefore, recommend' 
that this motion be accepted by the 
Hou~e. 

Mr. Speaker: The motion is nOW" 
before the House. Does any hon. 
Member want to speak? The time-
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taken already is 1 hour and 30 
minutes and the balance is 1 hour and 
.30 minutes. This motion is for refe-
rence of the Bill to a Joint Com-
mittee. 

Shri A. K. Sen: Everyone who 
·wanted to speak has spoken already 
It was only suggested that we shall 
move the motion fonnally today. 

Mr. Speaker: Very well. 

The question is: 

''That the Bill to consolidate 
and amend the law relating to th 
extradition of fugitive criminals, 
be referred to a Joint Committee 
of the Houses consisting of 20 
members; 14 members from this 
House, namely Bakshi Abdul 
Rashid, Shri Joachim Alva, Shri 
Frank Anthony, Shri Dinesh 
Singh, Sardar Hukam Sinl/h. 
·Pandit Jwala Prasad Jyotishi, 
Shri Nemi Chandra Kasliwal, 
Shri Khushwaqt Ra:i, Shri 
Hirendra Nath Mukerjee, Shri 
Shivram Rango Rane, Shri J. 
Rameshwar Rao, Shri Sadat Ali 
Khan, Shri N. Siva Raj, Shri 
Asoke K. Sen, and 7 Members 
from Rajya Sabha; 

1:hat in order to constitute a SIt-
ting of the Joint Committee the 
quorum shall be one-third of the 
total number of Members of the 
Joint Committee; 

that the Committee shall mak" 
a report to this House by the first 
day of the next session; 

that in other respects the Rules 
·of Procedure of this House rela-
ting to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make; and 

that this House recommends 
to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee 
and communicate to this House 

the names of Members to be ap-
pointed by Rajya Sabha to the 
Joint Committee." 

The motion was adopted. 

12.51 hrs. 

INCOME-TAX BILL 

The Minister of Finance (Sllri 
Morarji Desai): I beg to move: 

''That the Bill to consolidate 
and amend the law relating to 
income-tax and super-tax, as 
reported b the Select Committee, 
be taken into consideration.". 

On a motion by me on the 27th 
Apr·l, 1961, the House was pleased to 
refer the Income-tax Bill, 1961, to the 
Select Committee. The Select Commit-
tee has presented its report to 
this House on the 10th instant. 
I should like to congratulate 
the Select Committee on the 
promptness and the thoroughness 
with which it has dealt with an 
important complicated Bill like this. 
I wonder if it is not a record. 

Having regard to the nature of the 
Bill and the wide and keen interest 
which it has created, the Select 
Committee decided to hear evidence 
from associations and individuals who 
were desirous of presenting their 
views on the Bill. Accordingly, the 
Select Committee invited through a 
press communique views and com-
ments from the public, and in in res-
ponse to this, more than one hundred 
memoranda and representations were 
received. The committee gave a fur-
ther opportunity to thirteen assocIa-
tions to give oral evidence before it. 

I need hardly remind the House 
that the Bill itself has been drawn up 
up on the basis of the reports of the 
Direct Taxes Administration Enquiry 
Committee and of the Law Commis-
sion, both of which had examined 
several witnesses before drawing liP 
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their reports. Thus, the Bill has had 
the advantage of wide consultatiOn for 
its intitial draft, and perhaps, the 
closest possible scrutiny, after its pre-
sentat.on to this House. This has 
enabled the Bill, to achieve if I may 
say so, a balance between the different 
interests. 

The Report of the Select Committee 
con tains the reasons for the changes 
made by it, and I do not want to take 
the time of the House by repeat'ing 
them. However, it is necessary te 
touch' upon some of the more impor-
tant changes and also to comment on 
the points mentioned in the minutes of 
dissent. 
12.55 hrs. 

[MR. DEPUTy-SPEAKER in the Chair] 
One of the most important changes 

made by the Select Committee in the 
Bill is the restoration of the category 
of 'not ordinarily resident.' The cate-
gory of assessees known as 'not ordI-
narily resident' had been enjoying a 
position from the tax point of view, 
whicn was superior to that of both 
residents as well as non-residents. 
This is because the foreign income of 
a 'not ordinarily resident' person is not 
taxed unless it is derived from a 
business controlled in, or a profession 
set up in India or unless the profit~ 
are remitted to India, and further he 
pays tax on his Indian income 
at the rate applicable to the 
[ndian income only whereas in the 
case of residents and non-residents, 
the world income forms the basis for 
arriving at the effective rates of tax. 
The Income-tax Investigation Com-
mission, the TaxatiOn Enquiry Com-
mission and the Law Commission 
had all recommended the rE-moval of 
this anom~lv by deleting this category 
altogether from the Income-tax Act. 
The Government had adcepted that 
recommendation while framing the 
Bill. 

However a number of representa-
tions were received from Indian 
settlers abroad and also on behalf of 
foreign technicians in India, most of 
whom r.ome within thl! eatf!Iory of 

'not ordinarily resident' that the 
change proposed would hit them harcL 
The Select Committee considered that 
wh'le there was no case for continu-
ing the double advantage in regard to 
the tax liability which this category of 
persons had been enjoying SO far, they 
should be treated more as non-resi-
dents than as residents. To eliminat .. 
the possibility of persons visiting 
India for a brief period being regard-
E'd as residents, the tests rela ting to 
residence have also been liberalised, 
Under the existing Act, any person 
who maintains or has maintained for 
him a house in India for more than 
six months in a year will be regardp.d 
as re3ident, if 'he is in India for any 
t;.me during the year. The Select 
Committee has recommended that he 
ShOUld not be regarded as resident 
IInless he is in India for thirty days 
in the year. Secondly, under tne 
provisions proposed in the Bill as 
introduced. a person would be regard-
ed as resident if he has been in India 
fOr a period of 365 days or more 
dllr:ng the four years preceding the 
previous year and has been in India 
{or thirty days or more duirng the 
year. This period of thirty days has 
been changed to sixty days by the 
Select Committee. These liberalisa-
tions will, I am sure, be welcomed by 
all. 

The group of clauses relating to the 
income of charitable institutions, that 
is, clauses 11 to 13 of the Bill and 
clause 215 defining charitable pur-
pose received considerable thought. 
These clauses give effect to the recom-
dation. of the Tyagi Committee that 
if any trust accumulated it.s fund, in 
excess of 25 per cen t. of i Is income in 
any year, the excess should be brought 
to tax. It was further provided that 
only business which was carried on 
for' a primary purpose of the trnst 
could also be entitled to get the 
exemption. Some of the hon. Mem-
bers, .while speaking on the motion to 
refer the Bill to the Select Committee, 
expressed a fear that the provisions 
~s drafted might adversely affect 
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genuine charities with long-term 
objectives. This aspect of the matter 
was emphasiscd also by the repre-
sentatives of various associations who 
gave eidence before the Select Com-
mittee. The Select Committee desired 
that the question of exemption of 
charitable institut" ons should be re-
examined with a view to providing 
that while small lrusts Or trusts with 
a definite programme of fulfilling a 
declared objective should not be hit 
by the .".(riction relating to accumu-
la~ion, the exemption should not be 
available to trusts whose objec~.s are 
not really charitable Or which are 
sectana:l in character. The Select 
Committee h9.s accordingly re-cast 
these provisions by providing that 
small trusts with an annual income o~ 
less than Rs. 10,000 would be free frnnl 
the restriction relating to accumulation 
and that in the case of other trusts 
with income exceed;ng Rs. 10,000, the 
accumulation clause would not apply 
provided these trusts intimate in 
advance the specific object tor which 
the funds are being accumulated and 
a1;;o the period during which the funds 
so accumulated are to be spent on the 
charitable object. This period should 
not exceed ten years. It has also been 
provided that the amount allowed to 
be accumulated should be invested in 
Government securities or ot\¥!r approv!-
ed securities. The changes thus made 
have the merit of combining flexibility 
with a safeguard against mis-applica-
tiOn of trust funds during the period 
of accumulation~ Having regard to 
this ~afeguard, the 'Select Committee 
felt that it would not lead to abuse if 
the trust were to derive its income 
through a business undertaking in 
general and not necessarily confined to 
the primary object of a trust. Accor-
dingly, the word 'property' occurring 
in clauses 11-13 has been re-defined 
to include a business undertaking. It 
has also been provided that the 
exemption from tax in respect of the 
income of a charitable trust created 
hereafter would apply only to those 
trusts which are not for the benefit of 

allY particular race, religious commu-
nily or caste. The other objective of 
the Select Committee, limiting the 
exemption only to trusts and institu-
tions whose object is a genuine chari-
table purpose has been achieved by 
amending the definit'on in clawe 
2 (15). The definition of 'charitable 
purpose' in that clause is at present 
so widely worded that it can be taken 
advantage of even by commerical 
concerns which, while ostensibly ser-
ving a public purpose, get fully' paid 
for the benefits provided by them, 
namelv the newspaper industry which 
while . ~unning it.s concern on com-
mericial lines can claim that by cir-
culating newspapers it was improving 
the general knowledge of the public. 
In order to prevent the misuse of this 
defin;.tion in such cases, the Select 
Committee felt that the words 'not 
involving the carrying on of any acti-
vity for profit should be added to the 
definition. 
1~ hrs. 

These proposals of the Select Com-
mitee, should, in my view, be wp~

come to .all, but there has been If 
Note of Dissent by Shri M. R. Masani 
on the proposal to limit the exemp-
tIon in future 1.'0 trusts not fonned 
for the ben'fit of any particulaT race, 
religious community or caste. As he 
says that he is against communalism 
in any trom whatever, he should have 
no serious objection if the exemption is 
denied to the charities intended to 
benefit the members of any particular 
race, caste etc. There is a great. need 
now for developing national conscious-
ness and when the effort of the State 
shou''(j be directed towards that goal, 
Shri M. R. Masani should not plead for 
State assistance to institutions formed 
for providing benefit on a sectarian 
hasis. 

In considerinll such matters, it is 
desirable not to be led away by catch-
phrases. Shri Masani says: 

"We cannot legislate people into 
!!oodnp,s. we cannot tax them into 
nationalism". 
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1 cannot make out what this means. 
Does it mean that no law should be 
mad", for the good of the society, that 
there should be no restriction on 
personnel behaviour however harmful 
it may be to society? Further, it would 
seem that according to him, 'yes' and 
'no' are the same, as he makes no 
distinction between taxing and exem-
pting from tax. When a good object is 
exempted from tax, it does not mean 
that other objects are taxed because 
they are not good. Absence of an 
advantage does not mean that there is 
a disadvantage. 

Another important change to which 
would like to draw the attention 01 

the House, is that relating to the 
levy of an additional super-tax in th~ 
case of what have come to be known 
as Section 23A companies. These are 
companies in which the public are not 
<ubstantially interest.d. Hon Mem-
1:2rs are aware that under the existing 
taw, a section 23A company is requir-
Ed to distribute a certain percentage 
or ·.jts profits to its' shar",holders, and 
anv failure to do so would rend",r the 
company liable to levy of addit'ona! 
super-tax at 37 per .cent, or 50 per 
"ent in the case Of investement compa-
nies, on the profits available for distri-
bution after deducting therefrom the 
dividends actually distributed It was 
provided in the Bill that d~ductions 
should be allowed for taxes payable 
any donations made to a cha,.:table 
institUtion, and if the company is a 
banking company, any amount trans-
ferred to a reserve fund under certain 
provisions of the Banking Companie~ 
Act. 

It was represented that in calculat-
ing distributable profits. some further 
deductions could reasonably be allow-
ed. Thus, for example, a company 
might incur a loss under the head 
'capital gains' Or not have received 
it; foreign profits owing to laws pro-
hibiting remittances from the foreign 
countries. For income tax purpose, the 
capital loss cannot be set off against 
other income and the foreign profit 

will have been taken into consideation 
as the accrued income of the company. 
In such circumstances, it would lead to 
hardship if the amount calculated as 
distributable income d d not take into 
account the factors contributing to 
inability to to distribute dividends on 
that basis. . 

Similar difficulties arise when a 
company incurs expenditure part or 
whole of which has be2n held as dis-
allowable under the provisions of the 
Act such as, for example, exces, bonus 
amount; 'and any expenditure re-
garded as a revenUe expenditure 
by the assessee but not h~ld to be so 
by the department. Though for as-
sessment purposes, these disallowed 
item, should be regarded as assessable 
income, it would lead to hardship if 
they are taken into consideration for 
the levy 'Of additional super-tax. 

. The Select Committee appreciated 
the need for providing relief in such 
cases and have accordingly recom-
mended suitable amendments to 
clauses 104 and 109 with a view to 
excluding the items I hav" referred 
to while levying the additional super-
hx. With these amendments, I ex-
pected there would not be any more 
crit'cism of these provisions. But I 
find that Shri M. R. Masani says in 
his Minute of Dissent that clause 104 
should be amended to provide that 
if the declaration of no dividend or 
less than the prescribed dividend is 
due to the necessity of meeting cur-
rent business requirements of the 
company, penal tax should not be 
levied 0, the company. Hon. Mem-
bers will recall that in 1955, we had 
actually inserted a provision s;milar 
to what is noW being advocated by 
Shri Masani, But we deleted it in 1957. 
as it was found that this practice was 
comber~ome. At the same time. in 
the case of industrial comp~nies, th .. 
percentage of profits required to be 
d'stributed was lowered from 60 to 4!1. 
One of the main considerati-ons for 
lowering this percentage was to allow 
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a g~od margin for current require-
ments which depended, under the am· 
endme:lt of 1955, on an application 
being made by a company and the 
the Comm'ssioner adjudicating upon 
it. Therefore, the point raised by 
Shri Masani has already been con-
sidered when the existinj! provisions of 
section 23A were brought into being. 

I may, in this connectilm. refer to 
th:! Tyagi Committee's Report in 
which the question of restoring the 
old provision regarding the current 
requirements was examined in detail 
with reference to facts and figures, 
and the Committee came to the con-
clusion that there was no ground for 
reintroducing th:it provision. Thus the 
po:nt made out by Shri Masani has 
not much force. 

While On this point regarding sec-
t'on 23A companies, I shoud lik~ to 
ref2r to a clause in the Bill which 
h3s as,umed pr()por:ions of a great 
C'3n'"Oversy, that is, clause 79 dealing 
with restricti:m of carry-forward 
1,-":: '" th~ case of certain 23A com-
p1"'i<,~ where a substantial change in 
the shareholding has occurred. This 
clause was put in on the recommenda-
tion of the Tyagi Committee and wa. 
intended to prevent the avo:dance or" 
tax by buying up c~ncems which 
had ;ncurred losses. The Select Com-
mittee felt that the provisions of the 
claUSe as drafted were drastic in that 
they wouid affect cases where the 
change in shareholding has been 
brought about not with a view to de-
frauding revenUe but by a genuine 
changeover of business control or 
through inheritance or succession on 
the death of a sharehoder holding 
substantial shares. As the basIc in-
tention is to prevent tax avoidance, 
the Committee thou"gllt-and rightly, 
in my opinion-that the provision. 
should be applied only where the 
ch:mge in the sharehoding has been 
brought about with the intention at 

reducing tax liability. The change 
introduced is reasonable and I com-
m~nd it to the House. 

8:1"i Ty~gl (Dehra Dun): It i, an 
imllroveme,t on what OUr Committee 
had done. 

S"ri C. D, Pande (Naini Tal): We 
w~re all there to improve it. 

Shri Morarji Desai: Another clause 
which has been modified is dause 179 
wh'ch s3ught to impose personal lia-
bility for the unrecovered tax levied 
on a pr:vate company on the dlrt!c-
tors and shareholders holding shares 
carrying not less than 10 per cent of 
the voting power. The Select Com-
mittee thought that the real respon-
sibility for bringing the affairs of a 
company to a stage where even tax is 
not reeovera ble should be held tn be? 
that of the directors who were in 
charge of the affairs of comp~n) . 
and the liab"litv need not be extend-
ed to ~harehold~rs wh'o would have 
little sav in the actual management. 
Accnrdir;gly, the Committee has sug-
gested the deletiOn ef the provision 
fixing the liability On the share-
holders, and confining the operat:on 
of cia use 179 to the directors. Even 
here. if a director can prove that the 
non-payment of the tax was n'Ot due 
to any dere!" ction of duty on his 
part. he should not be liable. 

In his Minute of Dissent, Shri 
Manni has stated that this clause 
seeks to disturb the well-settled law 
that directors of a limited company 
are not personally liable for the 
debts of the company. Shri Masani 
is no d"oubt aware that the idea of 
making the r ability of directors un-
limited in certain circumstances i. 
not who1!y foreign to even the Com-
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panies Act. In section 542 of the 
Companies Act, limited liability is 
removed in respect rrf. any person who 
was responsible for the carrying on 
of the business of the company with 
a view to defrauding creditors or for 
any fraudulent pUl'poses. If the com-
p'any after earning profits does not 
pay the tax and goes into liquidation, 
should not the directors be held 
accountable? Moreover, this i"ab:lity 
is confined only to private com-
panie3. Mter all, private companies 
are like partnerships in a corporate 
garb, and the concept of limited lia-
bility cannot be allowed to be ex-
ploited fer the pU~'p'~se of uvo:d llg 
payment of leg·timate dues to the 
State. 

A change of great importance 
which wlJl be noted with interest is 
that made in clause 149 laying down 
the period up to which past asses ,-
ments can be reopened. When I pre-
sented this Bill, I bad mentioned 
that the provisions of section 34 had 
been modified by prov'ding that no 
as ;essment falling beyond a period of 
eight years could be reopened unless 
the income escaping assessment for 
that year was Rs. 50,000 or the income 
for that year together with the income 
of any other } ear talling within the 
range of eight to sixteen year, exceed_ 
ed Rs. 1 lakh. Thus, if the escape-
ment wa. Rs. 50,000 or more, the 
assessment could be reopened under 
the provision 3 as drafted w' th'out any 
limit of time. The Select Committee 
considered that having regard to the 
fact that section 34 was amended in 
1956 mainly with a view to enabling 
the Government to deal with the 
cases referred to the Investigation 
Comm'ssion, there was no necessity 
after the disposal of these cases to 
continue the provision which per-
mitted the department to reopen 
case, without anv tome limit. There-
fore, the Select' Committee has pro-
posed a time limit beyond which no 
assessment can be reopened here-
after. That time lim't is 16 year •. A 
monehry Jimit is also impo,ed for 
re:;pening cases falling with:n the 

eighth and sixteenth years. This; 
monetary limit is Rs. 50,000. 

8bri C. D. Pede: In a single year; 

8mi Morarji Desai: In a single year., 

As I stated at the outset, I have s·o· 
far dealt with only the more im-· 
portant changes made by the Select 
Comm'ttee. There are a number of" 
other changes which lire in the nature' 
of reliefs, and which I am SUTe would 
be widely welcomed. I sball men-
tion a few of them. 

Many of the hon. Members who 
spoke on the Finance Bill had urged' 
that the provis'ons relating to exemp-· 
tion of gratuities should be extended 
to persons employed in the private-
sector. They will be glad to know 
that the Select Committee has accep-
ted the suggestion and proposed that 
the exemption should be avaHable to 
gratuities received by persons other' 
than in Government employment, 
subject to the same limits as are 'm-
posed in the case of Government ser-' 
vants. 

Hitherto, any loan to a shareholder, 
whatever be the extent of his share-· 
holding, by a section 23-A company 
was regarded as dividend in the' 
hands of the shareholder. The Select 
Committee has now restricted the' 
applicati'on of this clause only to loans 
to shareholders holding shares carry-
ing not less than 20 per cent of the' 
voting power. This would eliminate· 
h-ardship in the case vf small share-· 
holders. 

Hon. Members are aware that we-
are now exempting remuneration re-' 
cE:ived by a foreign technician em-' 
ployed in India for a specified period 
and subject to certain conditions. 
This exemption does not at present 
cover the case cf a fcre' gn expert w!J.o 
has speci'alised knowledge in indu5-
trial or business managemen t tech· 
niques. The Select Committee ha~ 
now extended the concession to such 
persons also, though for a shorter 
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period. The shorter period is con-
sidered justified in this case as the 
skllj of such persons is such that it 
can be imparted to others w,th a cer-
tain training. 

:P,·omoiiQlI of art and encourage-
·m:!!it of artists is a subject ver;, dear 
to u; aI', and the Members will be 
happy to find that the Select Com-
mitteee has recommended that in the 
c&. 3~ of artists, musicians, authors, 
:playwrigilts and actors, a higher limit 
:should b2 allowed for obtaining re-
bate on the insurance premia paid by 
th~m towards insurance or a conn-act 
for de"ferred annuity on their lives. 
Similarly, the provIsions to taxation 
of royaltie3 or copyright fees for 
literary or artistic wark have been 
liberalised by providing that where 
the t·me taken for completing a lite-
rary or artistic work by an author is 
more than 12 months, an~ lump sum 
received for that wark should be 
spread over such period as may be 
prescribed by rule;. The present 
pOs·ti"on is that if the work is com-
pleted before 24 months, the amount 
is spread over two years and if it is 
more than 24 months, over three 
ye~'IS. 

The prov"ions relating to deve-
lopment rebate have also been libe-
raUsed, so that, according to the 
.changes made by the Select Com-
·mittee, for pUrp'oses of continuing the 
development reabte after amalgama-
tion, it is not necessary that 100 per 
.;!ent of the shareholders of the amal-
gamated company. The development 
rebate wili be available even if share-
holders holding shares equal to 9110 
in value of the shares of the amalga-
mating company continue in the am-
algamated company. 

Secondly, if a hundred per cent sub-
llidia'ry company is merged in its 
parent company, being a holding com-
pany, the benefit of the development 
rebate availed of by the subsidiary 
oComp·any would not lapse. 

Again, the orig·nal clause provid-
ed that where a firm converted itself 

into a private company, if certain 
conditions were satj,fied the develop-
ment rebate would continue to be 
available to the company. The Select 
Committee has made this provision 
applicable even where a firm con-
verts itself into a public company, 
provided the same conditions are ful-
fi!led. 

Fourthly, the period of ten years 
prescribed for keeping in tact the 
amount credited to the rest-rve account 
has been reduced to eight years. 

Another liberalisation to which I 
would inv·te the attention of hOD. 
Members is that the list of indus-
tries, to which the provisions of 
section 56-A of the existing Act re-
lating to exemption of super tax tin 
div;dends received by companies 
appl:;, has been enlarged. Further, it 
has been proposed that even if on a 
future date any item is omitted from 
the list, the benefit of the exemption 
that was enjoyed will be safeguard-
ed for a tolal period of ten years. 

Before concluding, I would like to 
clarify two or three points which 
have been stressed in the two Minutes 
of Dissent appended to the Select 
Committee Repart. Shri M~salli has 
comp!ained that the words "business 
connection" have not been defined in 
the Act, and that the English prin-
ciple that trading in England but not 
trading with England attracted tax, 
has not been incorporated in our law . 
I am afraid his pet set of words does 
not improve the po.-tion or make it 
any the clearer. I may say the posi-
tion is not so clear in England as 
Shri Masani makes it out to be. 
There have been a number of cases 
even there as to what constituted 
trading in a C'Ountry. No advantage 
will perhaps be gained merely by in-
troducing a new expression, namely 
"trading ;n". Tnat phrase will have 
to go through a number of interpre-
tations, jUlt as the words "sale inside 
a State" had to. On the other hand, 
the connotation of the term ''busi-
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ness connection" is now well under-
stood in all C'Ommercial circles, and 
B good deal of publicity has been 
given to it in fore;gn countries. Its 
implications are known, and have also 
lleen clarified. In actual application, 
DO tax liability .attacbes to a non-
resident merely by reasons of his 
making his purchases in India with-
Gut any regular purchasing agency or 
·bffice. In order to. set:at rest all 
doubts on the point, this has been 
elBTified by redrafting the explana-
tion of :clause 9. 

Again, a great deal of unjustified 
meaning is sought to be read into the 
amendment introduced in clause 87 
Ulat for the purpose of claiming re-
bate on life insurance premia the 
amount paid towards premia should 
be out of inC'Ome chargeable to tax. 
It is sought to be made out that this 
is a new provision which would dis-
entitle persons from claiming rebate 
when they pay their insurance premia 
>out of non-laxable income. I must 
say that there is ·a misconception here. 
Even under the present law, rebate 
will be admissible only if it is paid 
. out of the total income. This is clear 
if section 16 (1) (a) of the existing 
.Act is referred to. Under section 
16(1) (a), it is specifically provided 
·that any sum exempted under section 
15 (corresponding to clause 87) shall 
be included in the total income. This 
would show that the position is not 
ehanged but merely expressly stated 
in clause 87. 

Shri Achaw Singh has complained 
in his minute 'Of dissent that income-
tax will not bring an equalitarian 
80Ciety unless a ceiling is imposed on 
incomes. I do not know what this 
means and what sort of society he has 
in view. In any case, the Income-tax 
Bill which is concerned primarily with 
procedural law is not the plaCe for 
consideration of taxation pol'cy. This 
is a matter which is not at all con-
cerned with the Bill under consi-
deration. His further point is that 
the maximum penalties for evasion of 
tax are never in practice levied and 
~en the small penalties imposed are 
892 (Ai) LSD-7. 

reduced by the appellate authorities 
and this has encouraged evasion. It 
is in order to remedy this very 
defect that minimum penalties have 
now been provided in the Bill. The 
provis:ons of the Bill would also 
enable the department to launch pro-
secution under the Indian Penal Code 
in cases where false statements of 
income are filed. In this connection, 
I would invite the attention of the 
hon. Member to clause 136 of the 
Bill. 

After the Select Committee gave its 
report, a few points requiring amend-
mLnts to the Bill had cropped up. 
Most of theSe are conseqllentia I. I 
have already given notice of the 
amendments I propose to move.· I 
will explain some of theSe in detail 
when they are moved. 

I would like also to mention one 
more point about the ch·aritable trusts. 
There has been some difficulty about 
it pointed out by Shri Anthony and 
I haVe told him that when the clause 
comes up for discussion proper action 
can be taken to see that no difficulty 
is created . 

With these observations, Sir, I 
move. 

Mr. Deputy-Speaker: 
moved: 

Motion 

"That the Bill to consolidate 
·and amend the law relating to 
income-tax and super-tax, as 
reported by the Select Committee 
be taken into consideration." 

Shri Naushir Bharocha (East 
Khandesh): Sir, I desire to move an 
amendment: 

"That the consideration of the 
Income-tax Bill based on the re-
port of the Select Committee 
thereon be deferred to 31st 
August, 1961." 

BefOre I speak On this, may I asked 
:1 clarification with regard to the pro-
cedure? Shall I take it that I shall 
confine my observations only to this? 



Income-Tax AUGUST 18, 1961 Bm 
Mr. Deputy-Speaker: Yes. 
Shrl Naushlr Bharucha: The reason 

why I have requested an adjourn-
ment till 31st August, 1961 is that 
copies of the report of the Select 
Committee on the Income-tax B;ll 
were not available to the public on 
sale until this morning. In fact for 
the last five days, daily I have been 
m'aking strenuous efforts to get an 
additional COpy as I had a request 
from some people in Bombay to send 
a copy of the Bill. Every time I was 
told by our Sales Section of the L:ok 
Sabha here that copies have. not been 
received. My submiss'on is that a 
monumentel legislation of '1his charac-
ter on which the Select Committee 
has spent so many anxious hours and 
which contains such a wealth of in-
fonnation as well as matters of con-
troversy, a report of this character 
must be made 'available to the public 
so that the reactions of the public 
on the Select Committee report might 
be known to the House. I submit 
that it would not be fair to the Select 
Committee itself if the report did not 
received due publicity because after 
all what for is it that the Select Com-
mittee has laboured so hard? It is 
that the public might know and un-
derstand these things and the public 
mu·st have at least a reasonable 
chance to make representations to the 
Parliament, if so desired, in the fonn 
of petitions or otherwise. I submit 
that it would be extremely unfair not 
only to the hon. Members here but to 
the public outside and also to the 
commercial community at large if we 
took up consideration of this Bill 
straightaway without giving the public 
any opportunity. I WOuld. therefore, 
appeal to the han. Finance M'nister 
to postpone this thing, if not till 31st 
August, at least by a week. Let the 
han. Finance Minister tell Us how 
many copies of this report have been 
published, when they were made 
available to the public on saie. From 
them y'ou can judge, Sir, that the 
public had no opportunity to study it 
and therefore, I submit, that an ad-
journment of at least a week, if not 
a fortnight, is eminently called for. 

Mr. Deputy-Speaker: Is it autho-
rised by any rule? Can be refer to 
any rule? 

Shri Naushlr Bharacha: My sub-
mission is this. One of the rules 
says that it is the right of the peopilt 
to make a petition to Parliament and 
it is C'onceivable that this important 
right of people outside is infringed if 
they do not have an opportunity to 
make a petition on a most important 
matter wh'ch daily affects their 
lives. 

Mr. Deputy-Speaker: That is right 
but there is one difficulty. Rule .,., 
says: 

"After the presentation of the 
final report of a Select Committee 
of the House or a Joint Com-
mittee of the Houses, as the case 
may be, On a Bill, member in 
charge may move that the Bill as 
reported by the Select Committee 
of the House Or tire Joint Com-
mittee of the Houses, as the case 
may be, be taken into considera-
tion: 

Provided that any member may 
a bj ect to the report being 110 
taken into consideration if a copy 
of the report has not been made 
available for the USe of memben 
for two days before the day OIl 
which the motion is made and 
such objection shall prevail, un-
leF.8 the Speaker allows the re-
port to be taken into considera-
tions ................ ". 

So, the intention is that the Mem-
bers should get copies two days in 
advance of the day in which it is to 
be taken up. 

Shri Prabhat Kar (Hooghly): We 
got it only yesterday-the evidence. 

Mr. Deputy-Speaker: I am not 
speaking of the evidence. The re-
port was made available on the 14th. 
The infonnation that is supplied to 
me is that from the 14th August tin 
today 495 copies of the Select Com-
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mittee report had been sold by our 
Sales Section. It was placed there on 
the 14th. 

Shri Naushir Bharueha: I am not 
making any grievance that the han. 
Member3 did not get copies. For four 
days I have been struggling to get an 
additional copy and only th' s morn-
ing I purchased it at a price of Rs. 4. 
For four days I was told that the 
Sales Section had not received any 
copies. 

Mr. Deputy-Speaker: I will pursue 
the matter further but the informa-
tion supplied to me is this. 

Shri Naushir Bharueha: Probably, 
the printing department m'ght have 
d2sp~tched it. 

Mr. Deputy-Speaker: No. The 
Sale3 Section of Parliament has sold 
495 copies. 

Shri Naumir Bharueha: Twice a 
day for four days I have made en-
quiries and I have been told that they 
have not been received. Only this 
m·orning. I was rung up and told 
that copies were selling like hot 
cakes and if I wanted I should pur-
chase one. 

Shri Tyagi: It is a popular Bill. 

Mr. Deputy-Speaker: The rule is 
about the Members getting it; there 
is no provision that the public should 
be provided with a copy. 

Shri Naushir Bharueha: The ob-
jection listed here is applicable if 
the Member did not get a copy for 
two days. That is not the only point 
on which an objection can be taken; 
the list here is not exhaustive. My 
submission is this. If a Member feels 
that the right of the public to peti-
tion to Parliament On any measure 
that it is enacting is substantialJy in-
fringed and as a result of that the 
public has not had an opportunity to 

study the measure and offer its 
views, then it should be p·ostponed. 
Assuming for the moment that they 
had been made available on the 14th 
August. is it possible that people in 
Kerala would get the report and be 
able to study it and make their re-
presentation? It will take four days 
to r<'ach there and four days more to 
come. If We respect the rules which 
we have framed, namely, that people 
have a right to petition, it sh'ould not 
be lightly infringed because the 
Government is pressed for time or 
for some other reason. Therefore, 
my objection need not be based 
merely on this rule. If it i. based 
on any other rule and if the Chair 
finds it is desirable, then it can be 
postponed. 

Secondly, apart from that, there is 
the moral point of view. An impor-
tant legislation like this must not be 
rushed through and people must have 
time to study; they must have at 
least a chance to study. 

Mr. Deputy-Speaker: I am inform-
ed that on the 14th August 62 copies 
were sold; on the 16th, 215 capies 
were sold and on the 17th, 250 c'opies 
were sold. These capies have been 
sold by the Sales Section according 
to their record. 

So far as the desirability of making 
it available earlier is concerned, I 
would agree with the hon. Member 
that it should be available for sale 
Sufficiently in advance, but here, the 
question is whether I can defer this 
discussion. I must have some au-
th'ority under the rules to do so. If 
the Government agrees. I would not 
haVe any objection, but if the Gov-
ernment does not, then I have to go 
by rule 77. I can only take refuge 
under it. If the han. Members had 
not got the copies in time, in ad-
vance, then perhaps that objection 
would have prevailed, but now, there 
is nothing that I can do in this 
matter. 

Shri Naushir Bharueha: Then I rt;-
quest your ruling on this matt 
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namely, whether the Government by 
their administrative procedure can 
ciTcumscribe a definite right given 
under the rules and the Constitution 
of India to tl).e effect that the people 
can make a petition on any subject 
to Parliament. That is an import-
ant right. It must be not be lightly 
encroached upon. 

Shri Morarji Desai: May I make a 
submission? If the contentron of the 
hon. Member is to be accepted, then 
no Bill can ever be moved here 
except after a month after the Select 
Committee's report is presented, 
because, only then, that right can be 
carried out in that manner. But in 
this particular matter, the hon. Mem-
ber's contention is not very valid, 
because the press note on the report 
was issued on the 10th. This repbrt 
has been reviewed by several news-
papers during this period. The public 
knows it very thoroughly. It is not 
that the public do not know It. 
When the rule is framed by this 
House itself, that rule is taken note 
of; the rules prescribes two days' 
notice; that is, it should be in the 
hands of hon. Members two days 
earlier. They should have had the 
copies at that time. There may be 
a necessity for changing the rule if 
the hon. Member thinks so. I do not 
think th;s can be deferred and I can-
not agree to a postponement of this 
discussion. 

Mr. Deputy~Speaker: Then I am 
helpless. So far as the objection of 
Shri Naushir Bharucha is concerned, 
namely, even if it was placed with 
the Sales Section on the 14th. the 
members of the public f!"'Om Kerala 
would not have got it, then, those 
who desired it must haVe some agency 
here or at least they might at least 
write to their Members that copIes 
must be sold to them immediately 
and so on. 

Shri Naushir Bharucba: An en-
quiry must be made into it, becau~e 

I maintain that for five days I have 
not been able to get copies. 

Mr. Deputy-Speaker: I will find 
out, but I have stated all the facts 
which I have had till now. Now, 
does any hon. Member' wish to speak 
on the Bill? -Nobody; then I might 
put the question straightaway! 

Sbri Morarka (Jhunjhunu) rose-

Sbri Morarji Desai: I find that the 
motion on the Report of the Com-
mittee of Privileges has been adjourn-
ed for consideration tomorrow. It 
will take some time more tomorrow 
also. The non-official work may be 
taken up at 3.30 today, so that the 
time for the Income-tax Bill could 
be extended by one more hour. 

Sbri M. B. Masani (Ranchi-East): 
Some of us have already made \lther 
engagements knowing that the non-
offici-al business would be taken up 
at 2.30. 

Mr. Deputy-Speaker: The hon_ 
Members were not obviously ready 
for discussion of this Bill today, 
thinking that 1 hour 30 minutes were 
left for the Extradition Bill and then 
after that, the report of the Com-
mittee of "'Privileges would be dis-
cussed. So, they thought that the 
time up to 2.30 would have been ex-
hausted by these two items and that 
this Bill would not be taken up to-
day. If we extend the time by an-
other one hour, the difficulty might 
come up again. I do not know Shri 
Morarka. 

Sbri Morarka: Mr. Deputy-Speaker 
Sir, I did not rise first because I was 
one of the Members of the Select 
Committee and I thought that some 
other hon. Members in th(> House 
would say something and then I 
could get the opportunity perhaps to 
explain the justification af certain 
amendments made by the Select Com-
mittee. But since other hon. Members 
have not risen, and since I do not want 
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this debate to be concluded without 
any Member taking part in it, I have 
risen and I wish to make my com-
ments, though I must confess that I 
am as little prepared IlS any other 
han. Member in this HOUSe far this 
particular Bill. (InteTTUptions). 

One can hardly exaggerate the im-
portance of this Bill. Apart from 
the fact that this Bill has been on 
our statute-book for m'ore than a 
century as pointed out by the hon. 
Finance'Minister, this i. the main ins-
trument of collecting our direct taxes. 
More than 95 per cent of our direct 
taxes is collected through this ins-
trument, and mare than one-third of 
the total revenues 'of the ,Central 
Government is collected through this 
measure. I am, therefore, surprised 
that a measure of this importance 
should evoke so little interest mea-
sure in this hon. House. 

I regard this Bill as more important 
from another point of view also. 
Sometime ago, in America, an investi-
gation was made into the causes of 
premature deaths. The investigation 
revealed three main causes for pre-
mature deams. One was cancer, the 
second was sex and the third was 
income-tax. 

Sbri Prabbat' Kar: Let the han. 
Finance Minister take note of these 
things. 

Sbri Morarka: It shows how potent 
ibis measure is. 

Sbri Asoka Mebta (Muza1Jarpur): 
Therefore, you should accept Shri 
Naushir Bharucha's suggestion! 

Sbri Morarka: There is nothing for 
me to accept or not to accept. The 
han. Deputy-Speaker has alreadJ 
given his ruling. I regard this Bill 
important also because it is perhaps 
the single measure of taxation which 
deals with the largest number of citi-

zens in this country. It already comes 
into contact with about a million citi-
zens, and as time passes, this number 
is bound to increase. I was saying 
that the greatest merit of this Bill, as 
it has emerged from the Select Com-
mittee, is its simplicity. When I say 
this, I must hasten to add that a sta-
tute which deals with the various 
types of incomes, various types of 
persons, cannot be SO simple as it can 
be unde~stood by an ordinary citizen 
easily. On the one hand. it has to 
deal with simple finances of the 
salaried earner, and on the other ex-
treme, with the intricate ramifications 
of insurance corporations, bar: king 
companies, business combines, inc;.us-
trial cartels, international agencies 
and so on. Therefore, in the nature 
of things. a tax measure which has to 
deal with such things is bound to be 
complicated. Not only this. Look 
at the different types of income that 
this measure has to deal with: agri-
cutural and non-agricultural; earned 
and unearned; casual and regular; 
revenue and capital; and then income 
from charitable trusts is to be treated 
separately; there is income from 
salary; income from interest on ~ecuri
ties; income from house property; in-
come from dividends; income from 
business or profession; and finally in-
come from other sources. If all these 
incomes are to be given separate and 
different treatment, it is but natural 
that a Bill of this type is ound to be 
complicated Besides, a bill to deal 
with these things, these different 
agencies and different types of in-
comes, has to be comprehensive. If it 
is to be comprehensive, it is bound to 
be complicated in its nature. 

Mr. Depaty-Speaker: Is it more 
complicated or simpler than the ear-
lier one? That is the question. 

Sbri Morarka: The Bill as it has 
emerged from the Select Committee 
has become much more simpler than 
the Act as it exists today. I do con-
cede that perhaps a little more sim~ 
plicity could be achieved if (a) the 
revenue of the States could be sacri. 
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ficed; (b) Public do not mind being 
exposed to little more harassment. If 
you give mare discreti.Qnary power 
and do not define the powers of the 
revenue officers and appellate autho-
rities in detail, perhaps the Bill in 
form and appearance would become 
simpler, but af the same time, in 
effect, it would impose greater hard-
ship on the people. The reform 
may not be very popular also. 

Similarly, if you remove this classi-
fication of different incomes, perhaps 
the Bill could be simpler, but it 
would impose more hardship on the 
citizens, because they will have to pay 
the same high rate on capital gains 
which they are paying, ior example, 
on revenue or the exemption they are 
getting for casual income would not be 
available to them. If,:ln the Qther 
hand, you treat all the incomes like 
caoital gains, then surely the State 
re~enue would suffer. Therefore, 
whichever way yoU look at it, you 
come to the conclusion that under the 
circumstances, the maximum possible 
simplicity has been achieved in this 
Bill. Any further simpli7ity of. the 
measure was nQt possIble wIthout 
sacrificing the State revenue or expos-
ing the citizens to a little more haras-
ment. 

In ll:ngland, the Income-tax Act w~s 
first brought on the statute-book m 
1799 during the time of pitt the 
Younger, mainly to finance the Napo-
leonic wars. Though the measure was 
simple, yet at that ti~e the Bill v.:as 
considered so complIcated by t.1e 
English people that the the!!. Govern-
ment had to publish a booklet k?oyrn 
as A Plan, Short and ECI81I Descnptum 
of the Di:JJerent Clawes of the Income-
tax, SO as to render if. familiar to ~he 
meanest capacity. This was the title 
of the booklet which was published in 
that year in a country like England, 
which had a high standard of educa-
tion and literacy. 

In our country, this was first intro-
duced in 1860 and by 1866, 23 amend-
ments were passed. Even at that time, 
tae fear ,...s that due to perpetual 

changes, people were liable to become 
an easy prey to fraud and extortion. 
This was the opinion expressed by 
some committee which was then ap-
pointed. The present Act was amend-
ed in 1922. Though it was amended 
at that time, there has not been a 
wholesale or an overall general revi-
sion of this Act. So. ooe could say 
that the Bill, as it has come before 
the House, is more or less giving a 
rebirth to the Income-tax Act. This 
Bil! removes many of the overlapping, 
obsolete, illogical and confusing pro-
visions which are existing in the Act 
at present. 

It may be interesting to note how 
the income-tax law particularly be-
comes complicated and confusing, as 
time passes. The first reason is, due 
to the increasing revenue needs of the 
State, the taxes are increased from 
tim to time. The modern Govern-
ments have an insatiable appetite for 
tax. Indeed, the index for one's pro-
gress or prosperity of a _1atiOn is often 
measured in term~ of the high percent-
age of taxes that exists within its 
political boundaries. So, for increas-
ing the tax, either you must levy new 
taxes or increase the existing ratES. 
When the rates are increased to high 
percentages, provisions have to be 
made for providing some tax shelters 
Or for giving some relief to reduce the 
rigours of those high percentages. 
Otherwise, incentive is killed, people 
go out of business or certain classes 
are completely wiped out. Ia order 
to lessen the rigflur, tax .helters are 
built. 

The moment high ra~es are intro-
duced and tax shelters are built, 
simultaneously another process starts, 
viz., the ingelluity of the people to 
evade or avoid these taxes. The pro-
pensity of the people to avoid taxes 
increases as the rate of taxes in-
creases. If the rates are normal and 
reasonable, people would not resort 
to certain practices. which they are 
more or less compelled to do when 
the rates go very high. When these 
thine. come to the notice 01 the Gov-
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emment, measures are brought to 
plug these loopholes, an expression 
eommonly used in familiar parlance. 
In this way, all these piecemeal in-
Dovations come and they cause ex-
treme complexities when they are 
embodied in the legislation because 
they are often framed to meet a par-
ticular exigency in complete disregard 
at the basic structure of the Act as 
it was originally framed. 

There is also no doubt that these 
high rates of taxes drive the people 
Into artificial and legal relationships, 
breakirlg the natural relationship of 
people. For example, partition of the 
Hindu joint family, separation of 
father and son, partnership between 
husband and wife, partnership bet-
ween father and minor child, creation 
Gf trusts, incorporation of compahies, 
-transfer of property for a limited 
period, for long period and for life, 
and so on. All these legal relation-
ships are created and natural rela-
tionships are broken only because the 
rates of taxation are made so high 
that people have no alternative but 
to do these things to avoid them. 

There is another reason why the 
tax law of a country must be simple, 
subject to what I have ·laid previous-
ly, viz., that it cannot be absolutely 
simple. Every citizen is entitled to 
lmow what is his obligation to the 
State under a tax law. Tax laws must 
be precise, uniform and equitable; at 
the same time they must be simple ... 

Dr. M. S. Auey (Nagpur): Stable 
also. 

Shri Morarn: Talking about stabi-
lity, this is one law where the activity 
of the Parliament has been continu-
ous, making it more and more compli-
cated rather than making it simple. 
Every year this law is more or less 
tampered with. Every year when the 
Finance Minister presents the budget, 
BOlIle provision or other is introduced 
or delpt~d. Though certain basic 
things remain stable, certain other 
provisions are always subject to vari-
tion. 

There is still some scope for sim-
plicity. My one contention in that 
connection is, if the concept of what 
are known as 23A oompanies--the 
hon. Finance Minister also has re-
ferred to them-as amended or If 
possible even abolished, many of the 
other complications in the Bill could 
be done away with. I thmk the hon. 
Finance Minister and his able officers 
wiII consider this point, because they 
have simplified the company struc-
ture of taxation to a great extent last 
year and year before. We have in-
herited this from the United Kingdom, 
and, looking to the particular condi-
tions of this country, if you can by in-
creasing the rate of taxation on the 
private companies to some extent do 
away with these 23A companies, I 
think the law could be a little more 
simple. 

There is one more reason why the 
tex law of this country should be re-
written. At the present moment we 
are having a lot of foreign collabora-
tion and foreign finance. As I said, 
even the Indian citizen is entitled to 
know his obligations and his duties 
under a tax law to the State. But 
more than that, when it is of vital 
Importance to invite foreign collabor-
ation for our industrial development, 
a clear indication of the burdens to 
be borne by persons doing business in 
Or with this country is obviously of 
the utmost value lest the foreign en-
trepreneurs be deterred by the fear of 
Ill-defined tax liabilities. Actually it 
may not be the intention of the State 
to tax a particular income, but be-
cause the law is complicated and not 
clearly written some people may feel 
that they are taxable and they may be 
deterred away. 

Coming to the second merit of this 
Bill as it has emerged from the Select 
Co~ttee, I think this Bill provides 
at all strategic and important stages 
incentives to expedite the assessment 
proceedings. Fil"!ltly, a time limit is 
imposed for submission of returns as 
recommended by the Tyagi Com-
mittee' otherwise it returns are not 
submitted in time then penal interests 
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would be payable by the ,assessees. 
The officer has then to complete the 
assessment within the prescribed time 
otherwise it would become time-barr-
ed. Then, again, refunds if any will 
have to be paid within the pl'escribed 
time limit, otherwise, the Gov~'rnment 
will have to pay interest to the asses-
sees. Even in the disposal of appeals, 
though there is no statutory provision 
made in the Bill itself, the hon, 
Finance Minister was pleased to 
assure the Select Committee that 
appeals would not be kept pending 
tor more than 12 months as far as 
possible. I am sure, when this parti-
cular clause is discussed, the hon. 
]'inance Minister will be pleased to 
give a similar assurance to the 
House. 

Sir, I cannot over-emphasise the 
importance and the necessity of these 
provlSlons, Expeditious disposal of 
the assessments would avoid a lot of 
harassment and also, possibly, corrup-
tion, Delay generally breeds both of 
them. I am not here blaming the 
revenue officers or the department 
alone; I think at many places the 
assessees are equally responsible. Yet, 
Sir, in the larger interests of the 
revenue as well as the assessees and 
the good name of the department 
before the public, it is not only 
desirable but essential that the assess-
ments are completed as soon as ever 
possible, Then it is far easier for a 
man to discharge his tax liability. 
even if it is On the higher side, within 
a year or so of his earnings. It 
becomes very difficult for him to find 
the money which he has either lost in 
business in the meantime or which 
has been consumed in certain extra-
vagant expenses, whatever they may 
be. If for five or ten years the assess-
ments are kept pending, the appeals 
are kept pending and the final tax 
liability is not determined within a 
reasonable time, naturally the 
assessee as well as the State revenue 
both stand to suffer. Therefore, I 
think the Bill provides great safe-
guards both in the interest of the 
assessees as well as the department 

with all these incentives for expedi-
tious disposal. 

Clause 153 of the Bill, though it 
gives four years time for completing 
an assessment-the first assessment-
I am sure the hon. Minister would 
issue instructions and the department 
would see that as far as possible these 
assessments are completed within six 
months. Only very complicated as-
sessments of certain insurance com-
panies, banks or big corporations may 
take a longer time, otherwise there 
is no reason why the assessments can-
not be completed within a period of 
six months. 

Then I come to another point in 
the Bill which I regard as a point of 
great merit. The Bill restores natural 
justice to a greater extent than what 
is provided in the present Act. For 
example, the Bill now provides an 
appeal against a penalty imposed by 
the department. Even iit the present 
Act, the provision of appeal against 
penalty is there, but there is a 
condition which, according to me, is 
a very unreasonable condition, The 
conditiin is that one cannot file an 
appeal against a penalty unless one 
pays the amount of tax for the non-
payment of which the penalty had 
been imposed. Sir, if yOU were in a 
position to pay the tax amount there 
would haVe been no question of any 
penalty being imposed. This condi-
tion which, as I said, according to lne, 
was an almost impossible condition, 
has been done away with by the 
Select Committee. It would now be 
possible for the asseasee to appeal 
against any penalty without paying 
the tax amount which is generally a 
disputed liability. 

Then, appeal has also been provid-
ed for against the cancellation of re-
gistration of firms. It was a very 
noticeable anomaly in the Bill, name-
ly, that if a firm applied for registra-
tion to the officer and if the registra-



Income-Tax SRAVANA 27, 1883 (SAKA) Bill 3100. 

tion was refused the firm could go in 
appeal and argue ·its case to get a de-
cision whereas having once registered 
a firm if the I.T.O. on a subsequent 
date, for whatever reasons it may be, 
cancelled that registration there was 
no appeal against such a cancellation. 
I am glad that the Government has 
made a proposal in the Bill to remove 
that anomaly and the Select Com-
mittee has also endorsed it. 

Now, Sir, I want to say a few 
words about a subject which is very 
often discussed here called "avoid-
anCe and evasion". These are two 
distinct things. Avoidance is know-
ing the law and then keeping out of 
it; you are never caught by the law 
and under the law you are never lia-
ble to pay the tax. Evasion, on the 
other hand, is where after being caught 
in the law you conceal YOUr income, 
you hide your income to avoid pay-
ment of income-tax. Now, it is a 
fundamental principle of our tax law 
that no man is liable to pay tax un-
less a liability to pay is clearly im-
posed on him by the Act. In other 
words, the Income-tax Acts are what 
the ancient Romans called Stricti 
Juris. That is, you are either caught 
or you are not caught. The form of 
the transaction is everything, the .ub-
stance is nothing. No man under our 
tax law in this country or for a mat-
ter of that in any other country is 
under any obligation to so arrange his 
affairs as to invite the maximum or 
the largest tax liability. On the other 
hand, he is free to so arrange his 
alrairs that his caSe falls outside the 
scope of taxing law. 

14 hrs. 

The principle of any fiscal legisla-
tion is this: if a person comes within 
the letter of the law, then he has to 
be taxed, whatever hardships and 
whatever judicial sympathies he may 
invoke. But, if, on the other hand, 
he cannot be brought within the le.tter 
of the law, the subject is free and 
cannot be made to pay tax, however 
apparent his liability within the spirit 
of the law might appear to be. That 
is the clear definition of any tax Jaw 

and that is the position that obtains. 
everywhere. 

In England, c' en the Duke of West-
minster so arranged his affairs that he· 
reduced his tax liability substantially 
and the Crown naturally felt aggriev-
ed. There were appeals and second 
appeals and, ultimately, the matter 
went to the House of Lords, and it 
gave its verdict in favour of the Duke 
and againSt the Crown, on the ground 
that the Duke, like any other citizen, 
was entitled to arrange his affairs in 
such a manner as to attract the mini-· 
mum tax liability possible. 

It is perhaps for this reason that 
the terms of the tax law are kept 
deliberately obscure; otherwise, the 
tax-payer may walk outside it. 1. 
think it was Paley, the moral theo-
logian, who said that it is safer if the 
laws be not known because if known· 
they m;ght be evaded. 

If we want to tackle this problem, 
of tax evasion seriously, then mere' 
provisions in the Act will not be 
enough. You must convince the peo-
ple that the tax that you collect from 
the people is properly utilized, that 
it is not wasted Or spent in a flippant 
way. Secondly, Government must pro-
vide measures of social security like' 
unemployment scheme, old age pen-
sion scheme and so on. If these pro-
visions are there then people would 
find more justification and some moral 
sanction behind that high rate of taxa-
tion. More than this, if the rates of 
tax are reduced to reasonable limits, 
then the propensity to evade would 
be much less than what it is if the-
rates are high. Then, there should be 
better realisation of civic responsibi-
lity, which can be attained only 
through the process of education. As 
I said jUst now, as the rates of taxes 
bicrease, the propensity to evade or' 
avoid those taxes also increases. Gov-
ernment and the political parties may 
have a theoretical satisfaction of im-
posing these confiscatory or high ratelJ 
of taxation, but in practice very few' 
people, almost a miscroscopic minority •. 
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'would submit themselves to these 
-iigours. 

. Then I want to come to one or two 
·clauses of this Bill which, according 
to me, introduce new concepts which, 
as Shri Masani has stated in his 

-minute of dissent, deviate irom the 
settled law of the country. I am re.-
ferring to clauses 79 and 179 of the 
Bill. Clause 79 deals with the carry 
forward of the losses of joint stOCK 
companies. Clause 179 deals with the 
personal liabilities of the directors if 
the taxes are not paid by the com-
panies. 1 must express my gratitude 
to the Select Committee for amend-
ing these two clauses and making 
them more practical and less rigorous. 
So far as the practical utility or prac-

.tical expediency of these two clauses 
are concerned, 1 have nothine to 
quarrel with. 1 entirely aeree with 
the Finance Minister that they would 
not impose any hardship on any honest 
_person any more. So, whatever 1 
.say is purely on matter of principle. 
So far as corporate bodies are con-
·cerned, they are given ~ the State 
two privileges. One is that of inde-
pendent existence. They have a per-
_sonality of their own, a corporate 
entity. Secondly, they have limited 
liability. The liability of ev"ry share-
holder and' director is limited to the 
.extent of the shares held by him. Be-
cause the State has given these two 
facilities to the companies, it charges 
kom the companies a tax known as 
the corporation tax which now, in-
cluding income-tax, is 45 per cpnt. 
"The main justification for taxing the 
companies as independent entities is 
that these companies are given thE'se 
two privileges of individual person-
ality and limited liability. 

Unfortunately clauses 79 and 179 
.of this Bill seek to compromise bf,th 
theSe principles to some extent. It is 
all right to introduce them in the In-

·come-tax Bill, but if the State Govern-
ments or other taxing authorities like 

municipalities and local bodies take a 
cue from this and start taxing ..... 

Shri Naushir Bharucha: You are 
opening their eyes. 

Shri Morarka: If they emulate this 
example, then, in the ultimate analy-
sis, you would be harmine the joint 
stock enterprise or the corporate ~ec
tor. Many arguments were adduced 
against them and I am hapPy that the 
Select Committee was most sympathe-
tic and very considerate to those 
arguments and, ultimately, they made 
both the clauses more realistic and 
less regorous. When we come to these 
clauses, 1 may point out some scope 
where slight improvements can still 
be made, particularly in dause 179. 

When you are making a law today, 
making the directors personally res-
ponsible for the tax liability of a 
company which goes into liquidation, 
if you make it applicable to persons 
who become directors in -future or who 
are now directors, 1 can understand it. 
But, under the law, if a person was 
Ii director of a company five years ago, 
still, by virtue of clause 179, if the 
taxes of the company have not been 
paid, he can be made 'personally lia-
ble though he may have nothing to 
do with the affairs of the company 
today Or took any part in the frittering 
away of its assets. I know that it can 
be said, and that is a very valid safe-
guard that the Select Committee has 
provided, that if ~e director can 
prove that the. non-payment of the 
tax was not due to gross negligence. 
misfeasance or breach of his duty then 
he would not be liable. 

Shri Naushir Bharucha: Make it 
prospective. 

Smt Morarji Desai: If he is not 
responsible, how can he be liable? 

smt Morarka: I ·was just coming 
to that. If it is clear. 1 have nothing 
tos~. .~) 
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Shri Nashir Bharueba: It is so. 

8hri Morarka: My point is only 
this. Payment of tax according to 
assessment is a duty. If a person docs 
not pay, it is a breach of duty. Ap-
parently, the taxes were not paid be-
cause if the taxes had been paid, the 
question of personal liability would 
not arise. So it could be considered 
that even the non-payment of taxes by 
a director in the year 1957 at that 
time was his breach of duty and be-
cause he committed a breach of duty 
at that time, though the law is passed 
today, since it has retrospective appli-
cability he must pay the tax from his 
own pocket. I am just stating the 
point at this stage When we come 
to claUse by clause' consideration . . . 

8hr! Prabhat Kar: It is too far 
fetched. Breach of duty cannot be 
interpreted in that way. 

8hri Morarji Desai: In the safP.-
guard which is provided it says that if 
the director can prove that it was not 
due to his neglect of duty or on ac-
count of his breach of anything that 
he has done, he is not liable to it. It 
the person was not a director at the 
time, how could he be liable at all? 
It is provided. It is very clear. 

Shri Morarka: My only humble 
submission was that if the clause did 
not have retrospective applicability, 
I haVe nothing more to say. But if 
by any stretch of imagination it can 
have retrospective applicability, my 
only request is that it should be made 
clear. There is no difference of opi-
nion as regards the principle. It is 
only a question of form. I have no 
pretence to drafting ability and if 
Shri Kar and Shri Bharucha are satis-
fied, I am prepared to leave the entire 
thing in their hands and I am 4.uite 
happy. 

Shri M. R. MasaDi: You are quite 
right. 

8hri Morarka: Before I conclude 
I would like to say that it is high 
time that we developed some respect 
for our tax-payers. Every tu-pa7er 

Is not a tax-dodger. There are good 
and honest tax-payerS and there are 
dishonest tax-payers. It is high time 
that we developed at least some res-
pect for these people because, after 
all, a tax-payer in this country, does 
not enjoy any superior civic rights, 
nor am I asking for them. I am :Jot 
pleading for any superior rights for 
them. But day in and day out to 
regard these tax-payers as tax-dodg-
ers, anti-social creatures and mere 
parasites in the society or in the 
community, I think, to say the least, 
is a very unfair attitude towards these 
people. 

In conclusion I would only hope 
that this Bill as we now pass would 
not be subjected to those annual 
changes but, would be allowed to havp 
its healthy growth for quite some 
time to come, that is, building of case 
law etc. As I said, in the past the 
activity of this Parliament has always 
been in the direction of changing the 
tax law and making it more compli-
cated. It has seldom attempted to 
simplify the matter. I would also 
say that it would not be a correct 
policy to amend this law the moment 
some individual cases of loophole or 
evasion are brought to notice. This 
reminds me of what Aristotle once 
said. He said: 

"As in other sciences so in poll-
tics, it is impossible that all things 
should be precisely set down in 
writing; for enactments must be 
universal but actions are concern-
ed with particulars." 

Merely because some loophole of a 
minor nature here and there is brought 
to the notice of the Government or 
merely because of some stray cases 
the structure of the Income-Tax Act 
should not be so easily tampered 
with. 

Before I sit down I must express 
my gratitude to the hon. Finance 
Minister and to the revenue officers 
who were kind enough to accept most 
of the amendments which were moved 
in the Select Committee. The Bill, as 
it has now emerged, accommodates 
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the views which were expressed by 
the witnesses who appeared before 
the Select Committee almost cent per 
cent. Given the time and the freedom, 
and with the ability ot the officers 
that we have, I am sure, the Jaw 
could be made more acceptable to (he 
people, there would be less and less 
complaints and the revenues of thP. 
State would also increase more and 
more. 

Shri N. R. Muniswamy (Vellore): 
Mr. ~; _ =,uty-Speaker, Sir, the present 
Bill, as it has emerged from the Select 
Committee, has made several impro-
vements which have made it accepta-
ble to many of the han. Members. 
But I may be permitted to make out 
a few points for the consideration of 
the House. 

My first point is with regard to 
gratuity. I find from here that death-
cum-retirement gratuity allowance 
for which exemption is given to Cen-
tral Government servants, State Gov-
ernments servants and employees of 
other statutory bodies and corpora-
tions has been extended to private 
institutions also. But when I read the 
particular clause, namely, clause 10(10) 
I do not find that the wording is such 
as to interpret it that this is also 
extended to private institutions. 
With great respect I have to state 
that unless we make certain amend-
ments or certain other changes, it is 
not possible for uS to regard that this 
facility which is given in respect of 
death-cum-retirement gratuity to 
Central Government servants etc. is 
made applicable to private institu-
tions also. Therefore I would request 
that this specific provision which has 
been made here may be considered 
in the light of this observation that 
r have made. It is stated in clause 
10(10) that-

"any death-cum-retirement gra-
tuity received under the revised 
Pension Rules of the Central 
Government or under any similar 
scheme of a State Government, 
a local authority or a corporation 

established by a Central, State 
or Provincial Act or any payment 
of retiring gratuity received after 
the first day of June, 1953 under 
the New Pension Code applicable 
to the members of the Defence 
Services; or any other gratuity 
not exceeding one half month's 
salary for each year of completed 
service, calculated on the basis of 
the average salary for the three 
years immediately preceding the 
year in which the gratuity is 
paid, subject to a maximum of 
twenty-four thousand rupees or 
fifteen months' salary sO calculat-
ed, whichever is less;" 

The rules and regulations that are 
being adopted by private institutions 
are at variance with what is obtain-
ing in the Central Government or in 
the State Governments or in the sta-
tutory corporations. In the absence of 
the rules being brought here for con-
sideration by us, it is not possible to 
understand, according to the 1enor 
of this wording, that it is made appli-
cable to private institutions also_ 
The notes on the clauses definitely 
indicate that the intention is to make 
it applicable to private bodies al80_ 
But unless that is specifically stated 
in this clause, it is not possible to 
draw that inference. 

As regards clause 179 to which Shri 
Morarka has raised a certain objec-
tion, whether it is made applicable 
retrospectively or prospectively, 
according to me it will be made 
applicable only prospectively, that is, 
from the day this Act comes into 
force. But if on any ground it is 
made applicable retrospectively also, 
my only observation is that, as long 
as it is a saving clause, unless it is 
proved that non-payment of tax was 
not either dUe to breach of duty or 
misfeasance or negligence on the part 
of a particular director, he must be 
made liable to pay. Even if it is 
made -retrospective, I should, with 
great respect, say that there is nothing 
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wrong in it. Even if a company has 
gone into liquidation, if taxes which 
were not paid in the earlier period are 
still pending and it could be traced 
that it was due to negligence, mis-
feasance or breach of duty of a par-
ticular director, he must be made 
personally liable. Though the scheme 
-of the Act is such that we cannot 
make any of the directors personally 
liable for non-payment of the tax, still 
I would say, morally they are bound. 
When they administer a company, 
they must take care to see thll! all the 
dues are paid. If they are uegligent 
in that aspect, if they squander away 
the money without paying the due 
taxes to the Government, they are 
-certainly personaIly lia·ble. Other-
wise, if there is no provision like 
that, actually the company may be 
worked in a reckless way and they 
will not give thought to the payment 
of the taxes to the Government. 
Therefore, I would say, it is not alto-
gether arbitrarily written and it could 
be brought under the category of 
making them pay personally. Unless 
they can prove that it is not due to 
their negligence or breach of duty, 
they will have to pay. That is the 
first impression that comes to me. 
As Shri Morarka has stated that it is 
not fair, I should say that it is pro-
per that We make them pay personal-
ly. 

As regards cia use 147 dealing w' th 
incomes escaping assessment, I find 
here, it is a very salutary provision. 
Supposing an Income-tax officer 
comes to realise that a particular 
assessee has not paid the income-tax 
.()r there was escapement of assess-
ment in a particular year, if the 
period is less than four years, they 
can re-open the case and they can 
issue notice .. If the period is between 
-II and 16 years, they can still re-open 
it provided the particular vear's asses-
~ment which has escaped is over 
Rs. 50,000 or more. I have certain obser_ 
vations to make. In the earlier Act, it 
was stated that in the range of 8 to 16 
years, the amount should be at least 

I lakh of rupees or it should amount 
to Rs. 1 lakh, though not in one parti-
cular year, in 4 or 5 years put toge-
ther. Here, I find, in one particular 
year, it must be Rs. 50,000 or likely 
to amount to Rs. 50,000. I should say, 
this is very difficult. It is not pos-
sible to find any particular individual 
who had not paid the assessment for 
a particular year exceeding Rs. 50,000. 
The earlier Act was somewhat under-
standable, because, for a period of 
4 or 5 years put together, the escape-
ment had to be Rs. 1 lakh or more 
and then, they could re-open. Now, 
for one year, it must be Rs. 50,000 
or about Rs. 50,000. With great re~
pect, I say this and the reason is this. 
For example, after giving notice to a 
par:icular .assessee that the escape-
ment is about Rs. 50,000 in a parti-
cular year, and after re-opening the 
assessment, they find that it is Jess 
than Rs. 50,OOO-it may be Rs. 30,000 
-what is the effect of it? Is . that 
assessment illegal? Should we give 
it up? I do not understand the 
sequence of that. Unless it is 
Rs. 50,000 or likely to be Rs. 50,000, 
if it does not reach that figure, if it 
is less than that,-it may be Rs. 10,000 
or 15,OOO-that assessment is illegal or 
that assessment could not be made. 
That aspect of the matter has been 
left open. I would only say that it 
must be made clear. Otherwise, 
what would be the position? If on 
re-assessment, it is found that it is 
less, say Rs. 10,000 or Rs. 20,000, 
the assessment cannot be made, and 
you will have to allow him to go 
scot-free. 

Another thing that I wish to bring 
to the notice of the Finance Minister 
is, that there is no obligation on the 
part of any assessee to preserve the 
books of account for a Deriod of 16 
years. It looks as though if a parti-
cular assessee, whose books of account 
have been checked and assessment 
levied, does not maintain accounts for 
a period of 16 years, he must be. made 
liable. In the absence of a provision 
in the entire scheme of this Act, we 
cannot do it. As a matter of fact, in 
capriciousness, an Income-tax officer 
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may re-open any assessment either 
because of his own fault or the fault 
of the assessee. Whatever may be the 
sanction, either from the Commissioner 
or the Board, all the same, there mu~t 
be reasonableness in making a parti-
cular assessee to preserve the books 
of account for 16 years. 

The other point wh:ch 1 wish to take 
up is in the penalty provisions, it has 
been 'stated here that there will be an 
announcement in the Gazette that 
these are the defaulters. It is diffi-
cult even for the people who get these 
Gazettes to look into them. They do 
not look into the Gazettes at all. The 
reason is, it is so voluminous. We do 
not know when the list of defaulters 
will come. Unless wide publicity is 
given in the local dailies, in the place 
wherever he resides or in places where 
he frequently visits, it is not possi-
ble to create an impression in the peo-
ple that he is a defaulter and a dodger. 
Un'ess we create some sort of an im-
pression in I.he country, the social 
ostracism cannot be there. If any-
body defaults or refuses to pay, it 
must be brought to the notice of 
everybody, as far as possible, in those 
places to which they go. In announc-
ing the orders of the Government, 
they do it by beat of tom tom. What-
ever a man or a girl does anywhere, 
comes out. Equally, there must be 
wide publicity given to all these de-
faulters and dodgers. Otherwise, we 
may not be able to create an impres-
sion in the country that these are 
dodgers. Otherwise, they freely go 
out in cars throwing out dinners. 
They are the firSt persons to shake 
hands with Ministers and high digni-
taries. They create an impressio.l 
that they are good citizens. Unless 
it is brought to the notice of all that 
these are the people who committed 
default, the impression that is created 
would be very d'jferent. That is the 
reason why 1 say, instead of simply 
advertising in the Gazettes, we must 
do it intensively, so that they could 
realise it. 

The other point is about rebate on 
insurance premium. It has been stat-
ed in a dissenting note by Shri M. R. 
Masani, 1 think, that if premium is 
paid from taxable income, there is no 
difficulty, but supposing he pays from 
some other source, he should 1I0t be 
taxed. With great respect, 1 say, this 
is wrong. So long as there is an entry 
in the deb:t column in the taxable 
income regarding payment of premium, 
we can give exemption. It must be 
relatable to the pe1'iOd for which and 
the amount for which the exemption 
is sought. Unless We can do it, it i,; 
not possible. It is quite possible, one 
man may have several sources 01 
income. He can pay prem'um from 
them. As long as he has not paid the 
particular premium from taxable 
income, he cannot claim exemption 
even though it has been paid from 
some other source. With great res-
pect, I should say, he is wrong. 

The other aspect is this. It has been 
stated in the recommendation of the 
Direct Taxation Enquiry Committee 
that the Act must be made simple 
and there must be brevity in the A<:t. 
What I find here is, the old Act COll-
sists of 67 sections. Here, instead of 
brevity, we are having 298 secbms. 
It is quite possible that in the old Act. 
each section ran into several pages 
though the number was 67, and when 
you analyse it and put it in proper 
order, it may haVe increased to 298 
sections. All the same, brevity is not 
sought for here. Brevity is given the 
go by. Instead of be'ng put in a 
precise form, it is still as long as it 
was originally. It cannot be said that 
we haVe brought it out in a concise 
form. 

As regards trusts. a good deal of 
anxiety was expressed by some sec-
tions of the people. It is said that 
income from trusts should not be 
taxed The scheme of the Act is. 
with regard to the corpus which is 
intended for charitable objects or re-
ligious institutions or for the benefit 
of persons who have got these laud-
able ideas, there is no trouble. So far 
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as the usufruct coming out of ihe 
corpus is concerned, if that exceeds a 
limited amount, tax has to be paid. 
Ciauses 11, 12 and 13 deal with the 
several aspects of these trusts and 
charitable institutions. 

There is one small aspect which I 
wish to bring to the notice of the 
House. There are many institutions 
which are run out of funds set apart 
bS philanthropists. Even though these 
institutions may benefit only a parti-
cular section of the people, we must 
encourage them. Government might 
possibly say that they are not m~ant 
for the general pub!' c and all sections 
of the people are nOt benefited by 
them. The basic principle of Govern-
ment appears to be that these institu-
tions get some sort of grant from ihe 
Consolidated Fund of India which is 
contributed by all sections of the 
people, and as long as they get a share 
out of it for the institutions, it is quite 
proper that they should pay the tax. 
According to Mr. Masani where GIlV-
ernment collects income-tax from pub-
lic charitable trusts, it really deprives 
some of the poorest citizens of the 
country of desperately needed help 
which they would have' otherwise got 
under the trust. If that is the ~ase, 
f would submit that such institutions 
should not claim any grant or suhsidy 
from the Government, as long as they 
get it from the Consolidated Fund of 
India. 

At the same time we should be 
generous and try to encourage these 
charitable institutions. 

Shri M.R. Masani: Mr. Deputy-
Speaker, Sir, ... May I continue, SirT 

Mr. Deputy-Speaker: Now that he 
has commenced, he may. 

Shrl M.R. MasaDi: The relation 
between the tax-gatherer and the 
tax-payer is an unhapPy one through-
out history and Mr. Morarka has made 
a very goOd beginning in explaining 
the nature of that relat'onship .1nd 
the qualit'es that are desired on both 
sides. 

Mr. Deputy-Speaker: The hon. 
Member may continue his speech to-
morrow. 

14.33 hrs. 
COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

EIGHTY-SIXTH REPORT 

Shri Shulan SiDba (Siwan): Sir, I 
beg to move: 

"That this House agrees with 
the Eighty-sixth Report of the 
Committee on Private ;)"Iembers' 
Bills and Resolutions presented to' 
the House On the 16th August, 
1961." 
Mr. Deputy-Speaker: The question. 

is: 
"That this House agrees with 

the Eighty-sixth Report of the 
Committee on Private Members' 
Bills and Resolutions presented to 
the HOUSe On the 16th August 
1961." 

The motion was adopted. 

14.34 hrs. 
REPRESENTATION OF THE 

PEOPLE (AMENDMENT) BILL' 
Shri Mahanty (Dhenkanal): Sir, I 

beg to mOVe for leave to introduce a 
Bill further to amend the Representa-· 
tion of the People Act, 1951. 

Shri Shulan SiDba: Sir, I rise on a 
point of order. The House now 
adoptEd the Eighty-sixth report of the 
Committee on Private Members' Bills· 
and Resolutions one of the recom-
mendations of which is that this Bill 
should not be allOWed to be introduc-
ed. 

Mr. Deputy-Speaker: That is a: 
different Bill-the Constitution 
(Amendment) Bill. This is the Re-
presentation of the People Bill. 

The question is: 
''That leave be granted to 

introduce a Bill further to amend 
the Representation of the People 
Act, 1951." 

The motion was adopted. 
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Shri MabaDty: Sir, I introducl! the 
Bill. 

REPRESENTATION OF THE 
PEOPLE (REMOVAL OF DIS-

QUALIFICATIONS) BILL' 

Shri Khushwaqt Rai (Kheri): I beg 
to move for leave to introduce a Bill 

to provide for removal of dis-
qualifications for membership of and 
voting at elections to Parliament and 
State Legislatures. 

Mr. Deputy-Speaker: The question 
.is: 

'·That leave be granted to 
introduce a Bill to provide for re-
moval of disqualifications for 
m<mlbership of and voting at 
t"lections to Parliament and State 
.Legislatures." 

The motion was adopted. 

Shri Khushwaqt RaJ: Sir, 
.introduce the Bill. 

CONSTITUTION (AMENDMENT) 
BILL· 

{Amendment of Article 226) by 
Shri C. R. Narsimhan 

Shri NarasimhaD (Krishnagiri): 
"Sir. I beg to move for leave to 
introduce a Bill further to amend the 
Constitution of India. 

Mr. Deputy-Speaker: The question 

"That leave be granted to 
jntroduce a Bill further to amend 
.the Constitution of India." 

The motion was adopted. 

s:u-t Narasimhan: Sir, I introduce 
the Bill. 

14·36 

CONSTITUTION 
BILL-contd. 

(AMENDMENT) 

(Amendment of Article 226) btl Shri 
C. R. Pattabhi Raman 

Mr. Deputy-Speaker: The House 
will now resume further discussion of 
the motion moved by Shri Pattabhi 
Raman on the 5th May, 1961: 

"That the Bill further to amencL 
the Constitution of India be taken 
into consideration." 

Out of two hours allotted for the 
discussion of the Bill. one minute has 
been taken on' the 5th May 1961 and 
one hour and fifty-nine minutes 
remain. Shri Pattabhi Raman. 

Shri C. R. Pattabhi Raman (Kumba-
konam): Mr. Deputy-Speaker, Sir, 
the Bill, consideration of which I am 
moving, seeks to amend article 226 of 
the Constitution by providing for the 
issue to the Government of India of 
any direction, order or writ by any 
High Court within whose jurisdiction 
the "cause of action" arose. even 
though the seat of the Government 
was not within the territories in relf.-
tion to which the High Court ('xercis~d 
jurisdication. Judicial interpretation 
culminating in the judgment of the 
Supreme Court in the latest case of 
Lt. Col. Khajoor Singh versus the 
Union of India (A I R 1961 S C 532-
Civil Appeal 37 of 55 from the State of 
Kashmir) delivered in December 1960 
has resulted in a state of aftairs in 
which only the High Court of Punjab 
can issue any direction, order or writ 
under Article 226 of the Constitution 
to the Government of India. It is 
needless to state that this is more or 
less the denial of the remedy to an 
aggrieved party who lives in States 
far away from Delhi, e.g., Kerala, 
Madras, Andhra, Assam or C;;:ujerat. 

·Published in the Gazette of India Extraordinary, Part II-Section 2, dated 
18-8-1961. 
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Sir, the Law Commission in para-
eraph 17 of its Fourteenth Report 
.tated as fo11ows:-

"High Courts other than the 
High Court of the Punjab _have 
.found themselves unable to 
-erercise jurisdiction under Article 
:226, when the statutory authority 
Dr official concerned has _ head-
·quarters in D"lhi. This tends -to 
defeat the very purpose of the 
jurisd~tiOft conferred ~y Article 
226 which is to enable a person to 
seek a remedy under that article 
In respect Or aets done in viola-
tion of his rights within. the State 
by an application to the High 
Court of his own State." 

Sir, reviewing the caSe law after 
'the establishment of the Supreme 
Court and following the decision of 
Supreme Court in Election Commis-
sion of India versus Saka Venkata 
Subba Rao (1953) and later on in 
K. S. Rashid & Son versus the Income-
tax Investigation Commission (1954) 
'the Supreme Court by a majority held 
1bat there can be no escape from the 
conclusion that article 226 referred 
not to th.e place (I am qUOting them) 
where a Government mall be func-
&Ring but only to the place where 
-the person or authority is either 

;;
- ent or is located. They added that 

a. far as the Government is concerned, 
it -is within the particular territory 

. cmly if its seat is within these 
- 'territories. The Supreme Court also 
Doted that their decision may result 
in inconvenience to aggrieved persons. 
"1'IIe actual words used ~ them are 
~ illuminating. They say: 

'It is true that this may result 
in BOrne inconvenience to persons 
ftSiding far away from New Delhi 
who are agJrieved by some order 
of the Government of India as 
-8Ucl1, and that may be a reason 
'lor making a sultable constitu-
'tiGDal amendment in Article 226." 

'.l'hia is the majority judgment,-that 
1IUB is really a matter for amendment 
fill the Conatitution. 

-'l'IIey were pleased to state in that 
_ that where the Govemment may 

_ (Ai) LSD-I. 

be functioning did not matter but it 
was only where the person or the 
authority was either resident or 
located that mattered. You are aware 
of the analogoUs principle of lez situ.. 
They added that so far as Government 
is concerned, it is within the particular 
territory only if its seat is within th" 
territory of the concerned High Court. 
The -Supreme Court also noted, as I 
told you earlier, that this may result 
in serious difficulties. Towards t~e 
concluding portion of the judgment, 
they repeat this and say that if any 
inconvenience is felt on account of 
this interpreta lion, then, "the remedy 
seems to -be a constitutional amend-
ment." It is unnecessary to cite the 
various oth:r judgments in this 
connection. Suffice it to say, Mr. 
Justice Subba Rao in his dis:enting 
judgment has observed that the 
differentiation between the Union Go-
vernment and the State Government 
is, therefore, not territorial but only 
su.bject-wise and that both the G0.-
vernments function within a State. He 
says that the Union Government 
functions in all States in so far as the 
Union List is concerned. So, it is really 
subject-wise; and it is really the 
function that rna tters. Of course, his 
view was a minority view and his 
judgment was only a dissenting 
judgment. He also said that according 
to him, the word 'any Government' 
in article 226 must include the Union 
Government, 'for two State Govern-
ments cannot administer the same 
State). Perhaps, it wm be better if I 
read out article 226 for the benefit of 
hon. Members. Article 226 runs as 
follows: 

''Notwithstanding anything in 
article 32, every High Court shall 
haVe power, throughout the terri-
tories in relation to which it 
exercises jurisdiction, to issue to 
any person or authority, including 
in appropriate cases any Govern-
ment, within those territories 
directions, orders or writs, includ-
ing writs in the nature of habeas 
COf1)US. tnIInd4mUB, prohibition, 
quo WArrAnto and certion&ri, or 
any of them. for the enforcement 
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of any of the rights conferred by 
Part III and for any other 
purpose." 

Mr. Justice Subba Rao has stated 
that the iWords 'any Government' 
there cannot mean two State Govern-
ments, and, therefore, they must mean 
the Union Government and the State 
Government. 

Then, he has also observed that: 

"The Constitution nowhere fix-
es the seat of the Union Govern-
ment or even that of the Presi-
dent'''J 

and quite rightly so. For example, 
the President goes to Hyderabad "for 
some time during the year. So, it is 
not that Dehi alone is the seat of the 
Union Government. The Union Go-
vertl'lllent functions throughout India. 
Therefore, he says that the Constitu-
tion nowhere fixes the seat Of the 
Union Government in Delhi. 

He has no doubt that the Union 
Government has no fixed legal footing 
and that it is present throughout the 
terri tori es over which it exercises 
jurisdiction, and he has observed that 
the Union Government must, there-
fore, be deemed in law to have func-
tional existence throughout India. He 
was for allowing the appeal of Col. 
Khajoor Singh. 

I am aware that my colleagues in 
Parliament have sought to move simi-
lar amending Bills making wider pro-
viseon and they wish to say that any 
order passed by 'any authority' inside 
a State should be covered by the am-
endment. So far as I am concerned, 
my purpose will be served if any 
caUSe of action arises, but they want 
to go further and insert the words 
'any authority'. 

For their benefit, I would like to 
say that the Supreme Court in their 
majority judgement dealt with this 
very word. They say that: 

''The first argument is that the 
word 'authority' used in article 
226 cannot and does not include 
Government. We are not impres-
sed by this argument. In inter-
preting the word 'authority' we 
must haVe regard to the clauae 
immediately following it. Article 
226 provides for 'the issue to any 
person or authority including in 
appropriate cases any Government" 
within those territories. It is 
clear that the clause 'including 
in appropriate cases any Govern-
ment' goes with the preceding 
word 'authority', and on a plaiD 
and reasonable construction it 
means that the word 'authority" 
in the context may include any 
Government in an appropriate 
case.'. 

But I have no quarrel wi1Jh the 
measures which seek to widen it. 
They envisage cases where the au-
thority may not be the Union Gov-
ernment but some other authority; 
for instance, there may be an ap-
pellate authority; I believe that in 
railway matters it is so; there is an" 
appellate authority which sits in 
Delhi and whiCh gives the appellate 
judgment, and in those cases, the 
aggrieved person has to come to ~ 
East Punjab High Court; that is what' 
probably my hon. friends seem to 
have in their minds. 

I am, however, only concerne4 
where the cause of action has arisen 
within a State, where the action of 
the Central authority has warranted 
the issue of a writ or a direction to 
correct the injustice. 

I am happy to note that from an 
sides of the House. I am having 
support. I haVe noted that, and I 
commend this Bill for the acceptance 
of the House. 

At present, many an aggrieved 
person in places far away from Delhi 
has not been able to vindicate his ... 
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her right guranteed right under the 
Constitution, on account of the cost 
of travel itself. Apart from the cost 
of travel, he or she has to come all 
the way to Punjab. They may not 
even be able to make themselves 
understood by the lawyers in Delhi 
or in the Punjab Court as the case 
may be; and in the court itself, they 
will be severely handicapped. I do 
not think that that was the intention 
of the framers of our Constitution in 
90 far as the provision tor the vindi-
cation of the rights of citizens is 
concerned. 

I wish also to say that I was 
myself concerned as counsel with the 
case of an employee of the All India 
Radio. He was a temporary servant, 
and, therefore, his services could be 
terminated without any further en-
quiry. I had to fight that matter out in 
the East Punjab Court. I actually 
appeared in the case Chinnara; VB. 
the Union, that is, the All India 
Radio case. That was the position in 
which I found myself. Fortunately, 
my cJ:ent had to make I think two 
trips for the purpose, and it there 
had ·been one more trip, he would have 
given up the ghost, as it were. That 
was really the position so far as he 
was concerned. 

So, I submit that this is a measure 
which must meet with the approval 
of the House, and I hope that I shall 
have support all through. 

I also find that there is a motion for 
circulation, which I would beg may 
be moved in order to save me from 
the provision regarding the two-
thirds majority, in case motion is to 
be put to vote. 

Mr. Deputy-Speaker: Motion 
moved: 

"That the Bill further to amend 
the Constitution of India be taken 
in to consideration .... 

There is an amendment to this 
motion. 

Shri Moura (Jhunjhunu): With 
your permission, I would like to 
make a Blight change in the date. 
.Instead of '31st December, 1961' it 
will be '31st October, 1961'. 

I beg to move: 

"That the Bill be circulated for 
the purpose of eliciting opinion 
thereon by the 31st October, 
1961. ... 

My reason for moving this amend-
ment is that this is a Bill moved by 
a private Member for amending the 
Constitution. An am.endment of the 
Constitution must be regarded as a 
very serious matter. Before the 
Constitution is amended by a Bill of 
a private Member, it is fair and pro-
per that public opinion on that Bill 
be invited. 

When I say this, 1 do not dispute 
the objects of this Bill. I am in full 
agreement with them, but I think 
that it would be proper if the Bill is 
circulated and the public is given an 
opportunity to express their opinion 
on the contents of the Bill. There-
fore, I mOVe my amendment, and I 
request the hon. Deputy Law Minis-
ter to accept it. 

Mr. Deputy-Speaker: Amendment 
moved: 

''That the Bill be circulated 
for the purpose of eliciting opinion 
thereon by the 31st October, 
1961. ... 

Shri SadhaD. Gupta (Calcutta-East): 
I r-ise to extend my fullest support to 
the Bill that has been moved by Shri 
C. R. Pattabhi Raman. Of course, 
prima. facie I would oppose any motion 
for circulating the Bill for eliciting 
public opinion. But, here there is 
the question whether the required 
majority woUld be forthcoming. 
Apparently, it would not be forth-
coming today, it it is voted upon. 

Regarding purely the merits of the 
motion for circulation, I submit that 
Shri Morarka's contentions do not hold 
good at all, because this aspect of the 
Constitution, namely the operation of 
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artiel. 226. has "been the subject-
matter of a good deal of discussion 
for a long time. As a matter of fact, 
the Law Commission has pronounced 
On this matter very convincingly and 
very definitely that this kind of an 
amendment should be made in article 
226 of the Constitution. The matter 
is quite obvious. A perSOn from 
Kerala or from Assam or even from 
Bengal should not be required to 
come to Delhi or to go to Punjab to 
be able to obtain redress, an efllca-
cious constitutional redress against 
the Government of India. This seems 
to be absurd. and I do not know 
why the Constitution-makers did not 
think of it at that time. And the 
High Courts arc functioning in those 
States also. Under the Civil Proce-
dure Code, and I think that under 
any legal system, a person has a re-
medy where a caUSe of action arises. 
Now unfortunately, the Constitu-
tion made a departure from that prin-
ciple. Whether the Constitution-
makers realised it or not, I do not 
know. But the departure was made, 
or at any rate, the language in which 
the right was expressed was a little 
too dangerous and warranted the 
conclusion that in this case a 
departure had been made. There is 
no doubt much to be said in favour 
of Mr. Justice Subba Rao's view, but 
then I think there is more to be said 
in favour of the majority view of the 
Supreme Court that the Government 
of India was not meant on the lan-
guage of the Constitution. 

"Whatever that may be, the Sup-
reme Court has pronounced it re-
cently. and before that many High 
Courts haVe taken the same view. 
Therefore, the position is quite clear, 
that the citizen cannot have a remedy 
where he has suffered a wrong. That 
would be an absurdity and that would 
require that something has got to be 
done. The Law Commission has felt 
the neceSsity, everyone feels the 
necessit», everyone who has had • 
little pnlC!tice feels the necessit». I 
have been forced to come with cases 

from Kharagpur in West Bengal 
upto here for nothing at all. The 
client has had to come here, incur 
expenses and all that. The client is 
put to the alternative of either bring-
ing his lawyers at considerable ex-
pense from there or of engaging law-
yers here where he is not familiar 
with lawyers and he is grabbed by 
all sorts of persons who take him to 
lawyers. You know what I mean. 
All theSe things are very unsatisfac-
tory and call for speedy redress. 

I would have expected that if 
Government were really serious, they 
would take steps to secure the requisite 
maj ori ty for the passage of this Bill 
here today. It is no argument that 
because it has been moved by a pri-
vate Member, therefore, it must be 
circulated for eliCiting public opinion. 
This question has long been a pub-
lic question and the fact that a pri-
vate Member moved it does not make 
any difference. I would rather sug-
gest the other alternative, that the 
debate might be adjourned to some 
other date and then Government may 
arrange for the requisite majority 
being present. That way I think we 
can have speedy passage of the Bill. 
If we circulate it for eliciting public 
opinion, the result will be that we 
will have to refer it to a Select Com-
mittee, then the Committee will have 
to report and then it will have to 
pass through the two Houses. Thus 
within the life of the present Parlia-
ment, we will not get this Bill 
through at all. It means, in other 
words, that whatever the necessity 
may be, the Bill will be shelved for 
the life of the present Parliament. 
That would be very unfortunate. 

On the other hand, it is very wide-
ly recognised that an amendment of 
this kind is necessary. I believe the 
Government itself would not be 
against it on principle. If that is so, 
it can be easilY arranged that if today 
We cannot haVe the requisite majo-
rity, we can have an adjournment of 
the discussion and later on, say 
Friday next or Saturday next, we 
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can take up this Bill with the requi-
site number of Members present and 
vote it. It WOuld be very unfortu-
nate if this Bill gets shelved for the 
life of this Parliament and even 
thereafter, for I do not know whe-
ther Shri Pattabhi Raman will be 
nominated or not. Then it will lack 
a sponsor in the next Parliament. I 
do not know what will happen. 

Therefore, I would suggest that the 
Bill be adopted; if there is any diffi-
culty today, let the debate be ad-
journed and let us have suffi-
cient number of Members next time. 

Dr. M. S. ABey (Nagpur): I am 
sorry we have to move a Motion for 
circulation for eliciting public opinion. 
So far as public opinion is concern-
ed, I believe there is no doubt what-
ever that it is entirely in favour of 
the Bill which is before the House. 
In fact. those who are most competent 
to pronounce an opinion on a ques-
tio;; Of this kind have already 
expressed their opinion in the body of 
tha'. n~PG;': which is known as the 
Law Commission', Report. on the 
recommend~tions contained in which 
mv hon. friend has based this Bill 
itself. 

Yet. there are certain practical 
difficulties which we must recognise. 
This is a Bill to amend the Constitu-
tion and is being brought in this 
Session JUSt now when probably the 
voting strength which is required for 
getting it through the House may not 
be easily available. It is better, there-
fore, that the whole community should 
know that a Bill of this kind is going 
t.o ~ome up before the House next 
session. Then I am sure the parties 
will keep their Members present and 
it will be VOted by the House. 

Also there is one advantage in· 
eliciting public opinion: This is a 
th,ng whit!l r~quires to be published, 
circulated and advertised. That 
purpose will be served by this Motion. 
Therefore, I support the Motion mov-
ed by my hon. friend, Shri Morarka. 

Sbri N. R. Jl1IIIIswamy (Vellore): I 
whole-heartedly support this Bill 
because it has been exercising the 
minds of lawyers and clientele for a 
very long time because we have not 
been able to go and agitate our 
grievances in a court which is nearby. 

The Bill, as it is framed, deals with 
the aspect of the seat of Government. 
It says: 

"Provided that nothing herein 
con tained shall be deemed as 
excluding the jurisdiction of the 
High Court or any State in respect 
Of any order passed by any 
authority inside the State, whe-

ther such order has been dealt 
with in appeal or revision by any 
authority outside the State or 
not". 

As regards the seat of Government, 
I want to make certain observations. 
He has narrated the whole gamut of 
the law from the beginning up-to-
date so far a, this aspect is concern-
ed and the Hou,;e has been posted 
with up-to-date developments. My 
on'y submission is that the seat of 
Government is not to be determined 
for taking any cause of action. The 
seat for the Government ol India has 
been nowhere mentioned. But as far 
as the working of the Constitution is 
concerned, the seat of the Govern-
ment of India is only Delhi. We 
should not be guided by the aspect 
of seai, but by the cause of action 
where it arises. Th" entire 
geographical territory of India is 
governed by Our Constitution. The 
Government of India functions not 
only in Delhi but in every part of 
India. The President acts through the 
Governors in tie States, who func-
tion throUgh the Ministries, and the 
Ministry is in control olevery corner 
of the State. Thus, the writ of the 
Government of India runs over the 
entire country. As such, if·· il persen 
feels agg.rieved by an action' Or order 
of an officer of the Goverl!lnent of 
India, he can certainly ·app}y for 
mandamus or any other writ before 
a High Court, at leas! he shOuld be 
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able' to. But the difficulty is that 
though i..'e Government of India 

functions through the States just as 
the Secretary of State did in the olden 
days through the Viceroy or Gover-
nor-General down to the district 
Collectors, unfortunately in our Con-
stitution we have made a provision 
that any action against the Govern-
ment of India should be instituted 
only in Delhi. That is why we have 
to come forward with an amendment 
Of the kind, for which Shri C. R. 
Pattabhi Raman has taken the 
initiative. Any suit against a State 
Government can be filed within the 
territory of the State in its High 
Court, though even here there is an 
exception in the case of Punjab, as 
its High Court is situate in Delhi. 

15 hrs. 

Unfortunately, some of the hon. 
Members have expressed doubt about 
the ultimate passing of this Bill. Even 
if it is shelved, I suggest the baby 
be passed on to the Government. 
They should be asked to come for-
ward with such a Bill in this or the 
next Pa:·Iiament. It is very difficult 
fnr a private Member to muster bare 
majority and a two-third majority of 
members present. Even Government 
finds it difficult at times. Therefore, 
this task of bringing such a Bill 
should be taken up by the Govern-
ment. 

Shri C. R. Narasimhan has also 
introduced a Bill, and it is almost the 
same as that of Shri C. R. Pattabhi 
Raman. Even their initials are the 
same! Now that Shri Morarka has 
moved for the circulation of the 
Bill that is now under consideration, 
it may not be proper for me to make 
a motion or suggest that the two Bills 
might be circulated together for 
eliciting public opinion, but if that is 
at all possible, I would welcome it. 
The only difference between the two 
is that one refers to authority while 
the other refers to jurisdiction. The 
two Bills being circulated together 
would better achieve the purpose of 

eliciting public opmlon, as the scope 
of both would be taken into con-
sideration. If only the Bill now 
under consideration is circulated, it 
may well be that later the other Bill 
may be held to be out of order, being 
On the same subject. That is why I 
am suggesting this step. , 

Lastly, I wish to express my grate-
fUl thanks to Shri C. R. Paitabhi 
Raman for bringing forward this Bill, 
because this has been agitating the 
minds of people in all the States, as 
they have to spend a lot of money in 
coming to Delhi and filing the case 
in the Supreme Court. More often 
than not cases 1i0 by default as the 
persons concerned cannot afford to 
incur the heavy expenditure involv-
ed in fighting the case in Delhi, not 
the least part of which is the fees 
payable to the lawyers. In order to 
remove all these difficulties and in-
conveniences, I hope this Bill will 
ultimately be passed into law. 

8hri C. R. Narasimhan (Krishna-
giri): I heartily support the motion 
for circulation moved by Shri 
Morarka. Public opinion has to be 
elicited. No doubt, the need for a 
measure like this has been felt by the 
public and expressed by the various 
bodies, but only the exact terms of 
the Bill would enable them to express 
their views on the subject, and I am 
sure the opinions of the various 
learned bodies, advocates etc., would 
be very useful to the Government as 
well as this House. 

Reference was made to my Bill. 
My Bill is very much wider in scope 
and that is why I thought I should 
bring it forward. If that also can 
simultaneously go for eliciting public 
opinion, I should be only too happy. 
Otherwise, I shall take recourse to 
the normal procedure obtaining here. 

The introduction of these two Bills 
is a commentary on the extraordinary 
slowness of governmental machinery. 
Though the Government's attitude is 
sympathetic and public opinion favour-
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able, we have not been able to move 
in this matter. The machinery is 110 
alow by its very cotqposition that 
Dothing seems;to be possible of 
lIChievement. That is why, when one 
would have ~ed the Government 
itself to have initiated such a measure 
and get it passed, we have to come 
forward with it. We are like doctors 
trying to treat an unwilling patient, 
make him take the proper medicine. 
We have to 'persuade him to take it. 

The non-official hour has become a 
kind of legislative loudthinking, and 
we have to use this for converting 
the Government in slOW stages to our 
views. Therefore though I am some-
what disappointed at the slowness of 
the procedure, 1 am sure that ulti-
mately we will be able to have a 
measure of the type we want. That 
would make all courts equal, and 
there would be no discrimination 
directly or indirectly, in the matter 
of their being able to give relief to 
the aggrieved persons. 

I warmly support the proposal that 
this Bill should be sent for circula-
tion. 

The Deputy Minister 01 Law (Shri 
Bajaruavis) : I am in considerable 
sympathy with the amendment which 
is sought to be introduced by the Bill. 
As has been mentioned by the hon. 
Mover in the Statement Of Objects 
and Reasons. this has been strongly 
supported by the Law Commission, 
and the Supr€ime Court themselves 
have made such a suggestion in a 
majority judgment. 

It is not possible for us now to 
argue as Shri N. R. Muniswamy has 
done that the High CQUrt does have 
jurisdiction with respect to matters 
where the cause of action arises 
within its jurisdiction because that 
point has been considered by the 
Supreme Court and negatived. The 
law declared by the Supreme Court 
is law for the land and therefore, that 
must be regarded as binding for all 
time and final interpretation of the 
Constitution unless it is changed by a 

constitutional amendment. I may 
inform the hon. Members that amend-
ment of article 226 is under the very 
active consideration of ·the Govern-
ment and personally nothing will give 
me greater pleasure than the fact that 
such an amendment finds a place m 
the Constitution before my tenure m 
this Ministry comes to an end. It 
will be seen that this amendment is 
to article 226 which forms part of 
chapter V of Part 6 which, under 
article 366, requires ratification by the 
States. Before the constitutional 
amendment becomes effective such a 
procedure will have to be adopted. 
Under these circumstances, I accept 
the motion for circulation firstly, for 
the reason that today it will not be 
passi hie for us to consider the Bill 
because we dO not have enough 
colleagues in attendance. But what 
appeals to me more is the other 
reaSOn which has been mentioned by 
Shri C. R. Narasimhan who sponsored 
a similar motion. We shall he grate-
ful for any suggestions that may be 
made fOr the amendment of article 
226. Government are considering 
several drafts of amendments to 
article 226 and I may mention that 
we are not completely satisfied with 
any of them because we want to 
introduce an amendment which gives 
power to a High Court to act as it 
acts in the case Of an order of the 
State Government. It is logical that 
if the local High Court has a power 
in respect of an act of the State Gov-
ernment subject to its jurisdiction, 
then it should Similarly have the 
power in respect of the Government 
of India also. It is an advantage not 
only to the citizen who comes up to 
the High Court but equally con-
venient to the Government depart-
ment. Just as a citizen should come 
all the way from distant Kerala or 
Assam Or Madras to make a grievance 
against an act of the Government of 
India to the East Punjab High Cow·t, 
similarly .the Government of India, 
in order to defend their action have 
also to bring the records and officers 
and other things necessary all the way 
from Kerala or Assam. So, Govern-
ment are viewinJ the amendment 
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[Shri Hajarnavis]. 
wi~h a great deal of sympathy anr. 
we would be grateful for any BUgges· 
tion made by the various judicia! 
aUI hOl·it ie~ "T learned p('t)ple as Shrl 
C. R. Narasimhan mentioned ... 

Sbri C. B. Narasimhan: Learned 
bodies. 

Shri Rajarnavis: Yes, learned 
bodies, who would give us their advice 
as to how our object may best be 
achieved. With these words, again 
thanking the hon. Member who has 
quickened the pace of the Constitu-
tion amendment with which I are 
personally in a great deal of sympathy 
I accept the motion for circulation. 

Mr. Deputy-Speaker: The question 
is: 

"That the Bill be circulated for 
the purpose Of eliciting opinion 
thereon by the 31st October, 
19f'i1." 

l'hc motion was adopted, 

15.16 hrs. 

SIKH GURDW ARAS :';:LL 

Sardar A. S Saigal (Janjgir): Sir, 
I beg to move: 

"That the Bill to provide for 
the better administration of 

Sikh Gurdwaras situated in diffe-
rent States of Indian Union and 
for inquiries into matters con-
nected therewith, be referred to 
a Joint Committee of the Houses 
consisting of 45 members, thirty 
members from this House, name-
ly, Sardar Hukam Singh, Sardar 
Iqbal Singh, Sardar G. S. Musafir, 
Sardar Ajit Singh Sarhadi, Sardar 
Bahadur Singh, Sardar Ajit 
Singh Bhatinda, Sardar Daljit 
Singh, Sardar Joginder Singh, 
Shri Diwan Chand Sharma, Raja 
Bahadur Birendra Bahadur Singh, 
Dr. Vijaya Anand of Vizianaga-
raDl. Shri Ram Garib Singh, 

Shri H, C. Heda, Smt. Manjulac 
Devi, Shri Jhulan Sinha, Shri So. 
N. Dwivedy, Dr. Ram SubJJac: 
Singh, Shri Narendra Bhai Nath_ 
wani, Shri Manek Lal Maganlill 
Gandhi, Shri V. P. Nayar, Shn. 
C. D. Pande, Shri N:. G. G0r87., 
Shri Nath Pai, Dr. M~ S: .Anq .. 
Dr. G. S. Melkote, Shri Jaganatha' 
Rao, Sardar Surjit Singh Maji-
thm., Shri Lal Bahadur Shastri. 
Shri A, K. Sen, and the Mover' 
Shri A. S. Saigal, 

and fifteen Members from' Rajya 
Sabha, 

that in order to constitute a 
sitting of the Joint Comm'ttee 
the quorum shall be one-third of 
the total number of members of 
the Joint Committee; 

that the Committee shall make 
a report to this House by the 
last day of the first week of the 
next session; 

that in other respects the Rules 
of Procedure of this House re-
lating to Parliamentary Com-
mittees will apply with such 
variat'ons 'and modifications as 
the Speaker may make, and 

that this House rec'ommends to-
Rajya Sabha that Rajya Sabha do 
join the said Joint Committee and 
communicate to this House the 
names of members to be appoint-
ed by Rajya Sabha to the Joint 
Committee.". 

Mr. Deputy-Speaker: I was never 
consulted. But I have no objectioD. 

Sardar A. S. SaigaI: As reguda 
the Sikh Members, I have not coo-
suIted anybody. 

The Deputy Minister of Law UUai 
·Rajamavis): Then there is no cma-
pliance with the rules; he cannot take 
it far granted that because a Member 
is Sikh so he will consent to serve 
on the Select Committee. 

Mr. Deputy-Spea"'-'" 1"0,", thot. be 
will have to read out t.>e mimes _ 
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will see; Shri D. C. Sharma is here 
and others are here.. . (lnten'Up-
tions.) 

8hri D. C. Sharma (Gurdaspur): 
He has consulted everyone of them 
and got their permissi'On. 

Mr. Deputy-Speaker: Did he read 
out the name of Shri Lal Bahadur 
Shastri? Did he take his consent? 

Sardar A. S. Saigal: I told him that 
J was going to move this Bill and he 
said that I could do so. 

Mr. Deputy-Speaker: He might 
haVe said so. Did he consent to 
lieI've in the Select Committee? 

Sardar A. S. Saigal: He 
Home Minister; his presence 
necessary. 

is the 
is very 

Shri Rajamavis: Did he consult 
Shri A. K. Sen? 

Sardar A. S. Saigal: He is the Law 
Minister; naturally he should be 
there. 

Mr. Deputy-Speaker: Therefore, he 
has 1'0 assign duti0: to these Minis· 
ters also; because he is the Law 
Minister or Home Min'ster therefore, 
he must be put in the Select Com-
mittee? The consent of a Member is 
to be taken befol'e he is included 'n 
the Select Committee. It would not 
be compliance 'Of the provisions that 
are there, if only it presupposes 
that because one is the Home Minister 
and the other is the Law Minister, 
they would give consent to it. 
Supposing they do not wish such a 
Bill to be brought forward, they may 
not give consent to it. 

Sardar A. S. SRigal: The Law 
Ministry is responsible !'Or this Bill 
and if the Law Minister is not in· 
cluded, I do not think the Bill will 
get through. 

Mr. Deputy-Speaker: I do not say 
that they should not be included, but 

the preliminary requirement is that. 
anyone who is included here, mus\, 
have given his consent. His consent. 
must have been obtained. 

Sardar A. S. SaIpl: I have already 
taken the consent of the majority of 
the Members or m'Ore than that. 

Mr. Deputy-Speaker: It is not to be· 
deCided by a majority. Does he-
mean to say that the minority must 
follow the majority if the majority 
has giyen consent? 

Shri Narasimhan: Let him read 
only those names of Members who 
ha\'c given their consent and not. 
others. 

Mr. Deputy-Speaker: Yes; he may 
Im:y give the names of those whom 
he has consulted and who have 
gi,ven consent. Afterwards, perhaps 
h" might enlarge the list by another 
motion, but now only the names Gf 
those who ·have given consent .hould 
be read. 

Sardar A. S. Saigal: There are 
Members outside. You can r;ng the 
bell and they will come and they will 
say whether they have given the 
consent or not. 

Shri Rajarnavis: A certain pro-
cedure has got to be followed. The 
hon. Member must conform to a eel" 
tain procedure and discharge his duty 
with a certain amount of responsibI-
lity. 

Sardar A. S. SRigal: With a .sense 
of responsibility, I am saying that 1 
have consulted these Members. 

Mr. Deputy-Speaker: Which Mem-
bers? 

Sardar A. 8. 8algal: If I go through 
the opinions received 'On the Bill. 

Shri Rajamavls: My point of 
order remains. 

Mr. Deputy-Speaker: What is the 
poin t of order? 
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Sbri llajanlag: The point of 
.order is, he cannot mOVe a resolution 
or motion referring it to the Select 
'Committee or Joint Commlttee, un-
leSs he haS secured the consent of all 

-the Members whom he proposes. The 
hon. Member himself has said that 
he has not secured the consent of all 
the Members whose names he read. 

Mr. DepatT-Speaker: That is cor-
rect; consent must be obtained before-

-band, if those names are to be in-
cluded in the list of Members of the 
Joint Committee. That must be done. 
If he has not obtained the consent 
of some Members, they cannot be 

-included. He must let us know who 
. have given -their consent to the Bill 
and who have not given their con-

_sent. 

Sardar A. S. Saigal: or course, the 
Law Ministry and the Home Minis-
try, have to be represented. 

Mr. Depll'ty-Speaker: It is not a 
question 'Of whiCh Ministry is to be 
included. It is the name of the 
Minister concerned that is necessary. 
The Ministry as such is not included. 

Shri Ra,jarnavls: We come here as 
Members of the !.Ok Sabha and as 
Members We should be included. 

Sardar A. S. Saigal: They have al-
r£-ady given their consent. 

Mr. Depaty-Speaker: I can give 
him some time; he can go round and 
satisfy himself as to who are those 
who haVe given consent and who are 
those wh'o Ihave not given consent. 
Otherwise. the Bill cannot be taken 
up. The objection raised by the 
Minister is a valid one. 

Sardar A. S. Saigai: As regards 
Sardar Iqbal Singh, Giani G. S. Musa-
fir, Shri Ajit Singh Sarhadi, Shri Ajil 
Singh and Shri Daljit Singh are con-
cerned, they have given their con-
sent. 

Shrl Hajamavls: We are interested 
in knowing who are those who have 
given consent and who have not. 

Mr. DepatT-Speaker: Then, let him 
omit the names of Members who have 
not given consent Has Shri D. C. 
Sharma given consent? 

Sbri D. C. Sharma: Yes. 

Mr. Deputy-Speaker: Has Shrf 
Birendra Bahadur Singhji given his 
cOlll3ent? 

Sardar A. S. Saigal: He has already 
expressed his wish to join the Com-
mittee. 

Mr. DeputT-Speaker: Dr. Vijaya 
Ananda? 

Sardar A. S. Saieal: He has given 
his consent. 

Mr. Deputy-<Speaker: Shri Ram 
Garib? 

Sardar A. S. Saigal: Yes. 

Mr. Depaty-Speaker: Shri Heda? 

Sardar A. S. Saieal: He has already 
giVen his consent. 

Mr. Deputy-Speaker: Shri Jhulan 
Sinha? 

Sardar A. S. Saieal: He is here. 

Shri D. C. Sharma: He has given 
his consent. 

Mr. Deputy-Speaker: Shri M. L. 
Dwivedy? 

Sardar A. S. Saigal: Yes: Dr. Ram 
Subhag Singh and Shri Nathwani 
have also given their consent. 

Mr. Depaty-Speaker: Then he could 
tell us who has not given consent. 
Has Shri M. M. Gandhi given his 
consent? 

Sardar A. S. Saipl: I have not 
consulted him. 

Mr. Deputy-Speaker: Shri V. P. 
Nayar? 

Sardar A. S. Saieal: I have consul-
ted him. 

Au ROD. Member: Has he given his 
consent? 
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Sarc1ar A. S. Salpl: Shri C. D. 
'pande has also given his consent. 

Mr. Deputy-Speaker: The question 
is, you have consulted some Members. 
Whether they have given consent or 
not is to be known. 

Sardar A. S. SaipI: I consult 
them. They say 'Yes.' So, I say, 
'Yes.' 

Shri D. C. Sharma: When he says 
that he has consulted, it means that 
he has got their consent . .t" 

Sardar A. S. Saigal: Shri Goray, 
Shri Nath Pai, Dr. M. S. Aney, Dr. 
Melkote and Shri Jaganatha Rao 
have all given their consent. 

Mr. Deputy-Speaker: All absentees 
have been put down! 

Sardar A. S. SaipI: There is no-
body here. It is not my fault. 

Mr. Deputy-Speaker: What about 
Shri Lal Bahadur Shastri and Shri 
A. K. Sen? 

Sardar A. S. Saigal: I have not 
taken their consent. 

Shri Narasimhan: What about Sar-
dar Majithia? 

Sardar A. S. Saigal: I have taken 
his consent. 

Shri Sadhan Gupta (Calcutta-
East): The motion is that the report 
be submitted on the last day of the 
first week of the next session. Usually 
we commence our session on a Mon-
day and the last day will then be a 
Sunday. I do not know whether there 
is any rule corresponding to the Sec-
tion of the Limitation Act by which 
this period can be extended to the 
next Monday following! 

Mr. Deputy-Speaker: Last day 
means the last working day. 

Sardar A. s. Sugal: If you go 
through the opinions received trom 
various States on this Bill, they wiIl 
be interesting. For instance, in, paper 
I, you will find the opinion from Sar-

dar Seva SWDch, B. 
advocate in Andhra 
writes as follows: 

Com.. LL.B., 
Pradesh. He 

''The Bill which intends to have 
in legialation of a uniform type 
has been the long-cherished wish 
the Sikh community as a whole. 
There is complete unanimity on 
the point from all quarters. It 
is obviously based on sound, 
democratic principles. The pro-
posed Bill 'will not only save and 
secure the valuable properties 
and endowments of the Sikh 
Gurdwaras in different parts of 
our country, but will also secure 
'better administration for the fu-
ture of all such religious places." 

In the same way, you will find in 
paper HI, the opinions expressed by 
West Bengal Bombay, Mysore, Orissa, 
Kerala and Madhya Pradesh Govern-
ments. There are some comments as 
regards some of the clauses and they 
differ in regard to some clauses, but 
they have already given their opi-
nion that these clauses may b9 
changed. 

In the same way, in paper IV, 
you will find the opinions of Assam, 
Rajasthan, Manipur, Jammu and 
Kashmir, Madras, Delhi and Uttar 
Pradesh. Uttar Pradesh has gone 
thoroughly into this Bill and many 
changes have been suggested by 
them. Some of the gurdwaras situ-
ated in Uttar Pradesh have also given 
their view points to the Government. 
So, unless the Bill goes to the Joint 
Committee, it will be difficult to 
come to some conclusions. 

A most important view point which 
has been received is shown in the 
statement showing the suggestions 
made by the Punjab Government on 
the Sikh Gurdwara,s Bill, 1958. It is 
a most important opinion which has 
been received by the Government of 
Punjab. Going through the clauses 
of the Bill, I find that there is a 
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[Sardar A. S. Saigal]. 
necessity that the Bill should be re-
ferred to a Joint Committee. For 
this, I am moving that the Bill may 
be sent to the Joint Committee. The 
names of Members from this House 
on this committee have been already 
mentioned by me. Beyond this, I 
have no comment to make on this. 

Mr. Deputy-Speaker: The motion is 
now before the House. 

Shri D. C. Sharma: Mr. Deputy-
Speaker, Sir, my first duty this after-
noon is to pay my humble tribute to 
Sardar Saiga!. I think what Shri 
Saigal is going to do is something 
monumental. We are all doing sma!1 
things in small ways and if we total 
up all that we have done during the 
last five years, we will come to the 
conclusion that the total is not much. 
But by. presenti'ng this Bill to the 
House, by eliciting opinions on this 
Bil! from all over India and now by 
making a motron that this Bill should 
be referred to a Joint Committee of 
both Houses, Sardar Saigal is doing 
something which I think will be 
memorable not only in the annals of 
Lok Sabha and Rajya SabJra, but also 
in the annals of socio-Teligious legis-
lation. 

The Statement 'of Objects and 
Reasons given in this Bill is of very 
far-reaching significance. 

15.3' hrs. 

[SHRI HEDA in the Chair] 

There is on!y one thing to which 
take exception. He says: 

"The Sikh Gurdwaras, both 
historic and other, are situated 
and scattered in almost all States 
and parts of India and are held 
in great esteem and reverence by 

. the entiTe Sikh community." 

I know Sf"" c,: l~c"e gurdwaras, 
the great temples of the Sikhs, and I 
have visited some of them. It has 
been my good fortune to pay a l-i1-

grimage to some of these gurdwaru. 
It was a stroke of good fortune that 
1 was able to' visit that great gurd-
wara Nander Sahib, which is now in 
Andhra Pradesh. I have paid a pil-
grimage to some of theSe historic 
gUTdwaras. I have also visited some 
of the gurdwaras situated in small 
tOWDS and small villages. Whether 
they are massive and imposing 
buildings and marvels of architecture 
cr small buildings, all these gurd-
wara. show the great devotion of the 
Sikh community. They show the in-
herent religious spirit which is to be 
found in the Sikh c~m::l:!:1i~;;. 

But I would respectfully submit that 
these gurdwaras are held in esteem 
and reverenCe not only by the Sikh 
community, but also by the Hindu;, 
The Hindus have as much reason to 
look upon theSe gurJ.varas a. places 
of worship demanding reverenc-e as 
the Sikh community. Therefore, the 
gurdwaras belong to al!. They belong 
to all those persons who have faith 
in God, in the efficacy"; worshiD and 
prayer. They belong to all and I 3m 
very glad that this Bill is being 
brought forward to make these gur-
dwaras scattered all over India con-
form to one kind of law. 

Of course, there is some kind of 
legislation already prevalent in Pun-
jab. From what I know, it has been 
working very satisfactorily. Of course, 
people demand some amendments 
here and there. Sardar Saigal 
wants that we should have one uni-
form legislation covering all the gur-
dwaras to be' found in all parts of 
India. For instance, I referred to the 
Nander Sahib, There is also a gur-. 
dwara in Palna. There are gurdwa-
ras everywhere. Now We want that 
all these gurdwaras should be brought 
under one law. One of the purposes 
of this piece of legislation is that there 
should be uniformity in the perform-
ance of Sikh rites and ceremonies in 
the gurdwaras. I have nothing to say 
on that point, becaUSe I am not well-
versed so far as Sikh rites and cere-
monies are concerned. I think Sardar 
Saigal is more competent to 'speak on 
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this subject than myself. Since he 
thinks that there is sODle need for 
uniformity, I take it that the need 
must be there. There is no doubt that 
we do need all those things which are 
'stated in the Statement of Objects and 
Reasons. I hope this Bill, when pas-
sed into law, will make for better 
administration of these gurdwaras. 

This Bill has been before the public 
for a long time. We have now got 
five books which contain the opinions 
of the States and of knowledgeable 
persons about this Bill. I think this 
Bill has been welcomed in every part 
of India. It has found favour with 
everyone who has gone through it. 
Of course, people have tried to sug-
gest some changes and improvements 
here and there. All those things will 
be gone into by the Joint Committee. 
But there is no doubt that Sardar 
Saigal has made this problem an all-
India problem and has, therefore, done 
real service to the Sikh community 
and to other communities. 

One of the great problems that faces 
us today in India is that we must pre-
serve the sanctity of our places ot 
worship whether those places of wor-
ship belong to Hindus, Christians or 
to anybody else. We must see that 
they are places where people go for 
worship and for nothing else. Those 
places should not be made use of for 
purposes other than spiritual or reli-
gious purposes. They should not be 
USed for purposes which are political 
or otherwise. I think, Sir, if this Bill 
is passed, those places of worship, nol 
only gurudwaras but other places of 
worship also, will become real places 
of worship where people will go only 
for spiritual edification. 

I think, Sir, this Bill has been draft-
ed with Il'eat care. I do not think 
any private Member has given any 
Bill of this kind. I think every kind 
of necessity that one may meet with 
here has been found in this Bill. I 
WOUld, therefore, say that I support 
the motion of Shri Saipl for refer-
ence of this Bill to. loint Committee. 

I am told that there will be some 
use if the consideration of this Bill is 
postponed for some time. Well, I do 
not think that there should be any 
objection to it. Though I think on 
the face of it the Bill is a very good 
one, if It can serve the purpose to 
haVe it postponed I think it may be 
postponed for some time so that the 
Bill can become a little more useful 
and we can get a little more help 
from other States and other persons 
for making this Bill as perfect as pos-
sible. 

Dr. Ram Subhac SinC-h: Sir, I beg 
to move: 

"That the debate on this Bill be 
adjourned sine die". 

I hope the Mover will accept this 
motion. 

Sardar A. S. Saigal: Sir, Dr. Ram 
Subhag Singh has moved that the 
debate on the Sikh Gurdwara Bill 
may be postponed for some timi!'. 
Taking into consideration the circum-
stances that obtain now and also the 
things that are going on, in my own 
view I think it is desirable that I 
should request the House to allow me 
to postpone discussion on this Bill. 

Sbri M. B. Thakore (Patna): May 
know the reasons? 

Sardar A. S. SaIp]: There are 
reasons. If the hon. Member will 
only go through the various columns 
in the newspapers he will know the 
reasons. 

Mr. Chairman: Many times things 
which we know are not made more 
expliCit. Is the Mover agreeing to 
postpone the consideration of the Bill 
nne die? 

8ardar A. S. 8aipI: Yes. 

8IIrl D. C. Sharma: Postpone it to 
the next 8eSSion. 

Mr. ClWrmaa: Let WI be ~ 
when I put the motion. 
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Dr. Bam Subllac SlDgh: When I 
moved the motion, Sir, I did not mean 
that the Bill should be scutUed. Let 
it remain and be taken up later on. I 
only say that for the time beine its 
consideration should be postponed. 

Shri llajanlavis: You can either 
name the period Or do not name any 
periOd at all. 

Dr. Bam Subbag SiD,h: 1 moved 
my motion without naming any period. 

Mr. Chairman: That is line die. 1 
shall now PUt the motion to the vote 
of the House. 

The question is: 

''That the debate on this Bill be 
adjourned sine die."' 

The motion WIlS adopted. 

IU31mr.. 

FIXATION OF PRICE OF FOOD 
GRAINS BILL 

Shrl Jhulan SJDha (Siwan): Mr. 
Chairman, Sir, I beg to' move: 

"That the Bill to provide for 
fixation of prices of foodgrains be 
taken into consideration." 

Sir, it will appear from the State-
ment of Objects and Reasons append-
ed to the Bill that the Bill is intended 
mainly for two purposes. Thc main 
purpose is to give encouragement to 
the growth of fOOd production in this 
country. The other imPOrtant idea 
behind this Bill is to save the growers 
from exploitation by unscrupulous 
traders and others engaged in the 
business of procuring food. 

It will not be very appropriate lor 
me to take the time of the House by 
quoting a large number of figures 
that haVe been supplied to us in the 
various publications by the Lok Sabha 
Secretariat. But I may just quote 
only a few figures to show the gravity 
of the situation and the need for hav-
Ing a Bill like this. If you just have 

a look at the figures of production 
of foodgrains during the last two years. 
you will very easily realise how the 
ligures have been fluctuating and how 
there is need for regulating the prices. 
whereby the production of foodgrains 
in this country will rise. I (IlJl quot-
ing the figures for the last 9 to 10 
years. In 1950 the total production of 
foodgrains in ibis country was 54,48,000 
tons and import of foodgrains in the 
same year was of the order of 21,25,000 
tons. In 1951 the figures were 50,22,000 
tons and 47,25,000 tons-fall in produc-
tion and rise in imports. In 1952 the 
production was 51,75,000 tons and 
import for that year was 38,64,000 
tons. I would not like to tire the 
House by quoting all the figures, 
though I have got the figures from 
1950 up to the present time. The prices 
have beelf fluctuating. When the 
prices are going up the production 
rises; when the prices go down, the 
production suffers. This shOWs that 
the Question of production of food-
grains is very intimately related to 
the price structure obtaining in the-
land. 

I have introduced th's Bill to draw 
the attention of the Government to 
the extreme necessity of having a sta-, 
ble food price pOlicy in the country. 
We have had the experience of hav-
ing minimum prices for certain other 
commodities. For instance, the House 
has been debat;ng off and on, prac-
tically during every season, the price-
of sugarcane. There was a time when 
the price of sugar-cane was not regu-
lated by law and then the condition 
of the sugar-cane growers in the 
country was as chaotic as it is now 
in the caSe of other foodgrains in this 
country. Since then, 'Government 
haVe fixed the statutory mIrumum 
price for sugar-cane and the produc-
tion of sugar-cane has been steadily 
rising. So, there has been hardly 
any complaint of exploitation of cane-
growers by the factory owners or 
others. 

As I said, the main purpose of this 
Bill is the increased production of 
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foodgrains in this country. I will 
quote a few other figures to show how 
backward We are' in this respect. I 
have with me figures of the caloric 
value of the food consumed in our 
country as well as in some other 
advanced countries. There also' the 
position does not seem to have im-
proved to any great extent. The figures 
are as follows: 

Year 

1951-53 
1954-56 
1956-57 

India Canada U.K. U,S.A. Japan 

1740 3050 3090 3150 1960 
1837 3160 3260 3140 1980 
1880 3140 3270 31So 2IlO 

Naturally, the health of the country 
is not as it should have been or as it 
should be. 

The production of foodgrains in India 
is ftuctUQting all these years. The 
prices are SO unstable that they do 
not inspire confidence in the grower. 
It is not in quantity of food alone that 
we are lacking; in the caloric value 
of the food consumed also We are 
backward; as I have proved by quot-
ing the figures just now. We have 
to import a very large quantity of 
food from abroad, because OUr produc-
tion is inadequate and is SO fiuctuating. 
It will not be safe for any Govern-
ment, especially for a Government with 
welfare ideas, to depend upon ,this 
sort of food production in this coun-
try. 

I will quote a few more figures to 
show how much We are spending on 
the subsidy that we are giving on 
food imported from outside. I am 
quoting all these figures from the pub-
lications supplied by the Lok Sabha 
Secretariat. The figures are as fol-
lows: 

Year Subsidy 

Rs. 
1946-47 2O,64,90,coo 
1947-48 23,51>40,000 
1948-49 43,66,30,000 
1952-53 22,78,70,000 
1959-60 2,8 I ,80,000 

So, these huge amounts spent on sub-
sidising food imported from outside 
tells a very sorry tale. So, my scheme 
is intended to conserve our resources 
and, at the same time, give encourage--
ment to our producers. 

This Bill is also intended to safe-
guard the grower from the exploita-
tation of the middle people, wh(' 
purchase foodgrains from the farm-
ers at a lower price and then sell it. 
to the consumer at a high price, ma,k-
ing money out of this transaction. 1 
have, therefore, pressed in this Bill 
that a statutory minimum price, a fair 
and economic price, be fixed for the 
foodgrains produced in this country 
so that these unscrupulous people who' 
deal in foodgrains may not be able to 
exploit the grower any more. There' 
has not been any improvement in the 
condition of the grower after our at-
tainment of independence. He has to-
be saved from exploitation. Those 
who are in charge of the destiny of' 
the country have a duty to perform to· 
them, and that duty demands that 
there should be statutory protection' 
tor the fruits of their labour. 

I win fortify myself by reading 8 
very small quotation from the report 
ot the Foodgrains Enquiry Committee-
appointed by the Government of India 
in 1957-58. I will not Quote the whole· 
chapter; I will just read a small para-
graph from this report to show how 
important it is to fix the price of food-
grains statutorily. The whole posi-
tion has been set out on pages 91 and' 
92 ot the report. I will read only para-
716 which says: 

"We would like to reiterate that 
the prices at which the Food-
grains Stabilisation Organisation 
would be prepared to buy should 
be economic prices and should be 
kept reasonably stable to give con-
fidence to the producers." 

From this _ it would appear that 
the need to regulate the prices of food-
grains by law is very great and is ill 
the interests not only of the growe\'lt 
but also of the whole nation. 
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There are three types of growers in 
ihis country as elsewhere. There are 
those who grow less tt'an what they 

:themselves require for Their own con-
"sumption. Then there are growers 
who are self-suffifficient in respect of 
tll&il" consulnPtion. Then there ar~ 

"the surplus growers. This Bill deals 
"only with those who are surplus grow-
ers, that is, who produce not only for 

-their own consumption but also for 
those who want it. The case of sur-
plus growers in this country, as else-
where, has always attracted the atten-
iion of the authorities or the Govern-
ment of the land. If We do not en-
courage them by proper methods and 
if we do not give them incentives to 
grow more, we have naturally to ex-
pect that production will go down. In 
the state of things obtaining in our 
(:ountry that will be a suicidal step 
for us to take. For those who are 
importing foodgrains from outside, 

"Who are subsidising foodgrains partly 
produced in this country and parUy 
imported from other countries and 
who are living on a marginal caloric 
value of food, who are just keeping 
their body and soul together, for a 
'nation like this it will be very suici-
dal to ignore the price factor in food-
-grains. 

We all know that the population of 
'our country is growing by leaps and 
"bounds. We have taken certain mea-
sures to augment our resources of 

"foodgrains either by land reforms that 
"We have effected or by irrigation or 
"by manufacturing of manure and by 
giving other facilities to the growers. 

"But in spite of that the figures of pro-
duction that are available with us do 

"not show a very bright prospect be-
'caUSe of the basic fact that the growth 
-'of population is much more in pro-
portion than the production of food-
grains in the country. The lands that 

'have been brought under the plough 
'either by reclamation or by IrriA'!-
'tion and other methods of scientific 
fCUltivation" do not give the same pro-

portion of production as the irowth 
of population in the country. Every 
year we find that about 50 lakhs 01 
people are being added to the nation's 
population which means that every 
year We have to feed 50 lakhs of 
mouths more than in the previous 
year. The production of foodgrains 
in the country does not keep pace with 
the growth of population in the land. 
That is the situation which we have 
to face. Then, how can we meet it? 
We have to give proper incentives to 
the grower. Then only we can expect 
that we will be able to meet it. 

It has been said that the cultiva-
tor in this country is very conserva-
tive. We all know it. They also 
know it and are not in the least shy 
of confessing it. But onCe the con-
servative grower finds that a parti-
cular thing is III hi. interest, it is very 
difficult to check him from following 
that path. We have seen that in the 
case of increase in the yield of sugar-
cane and other foodgrains by the use 
of irrigation facil!ties, manure and 
other developed agricultural methods. 
Now what is the position? We find 
that the consumption of manure in this 
country has grown beyond what we 
have been able to prodUce by the 
installation of these numerous ferti-
liser factories and we have still to 
import fertilisers from outside. There 
was a time when these things were 
taboo in the land. But once the grow-
er has been convinced of the utility 
Of these things, it is very difficult to 
check his extreme desire to use theSE' 
things. The conservatism that is ours 
is certainly a good thing. That has 
kept us alive all these years in adverse 
circumstances of these long centuries. 
But that conservatism is breakable 
only on the ground of experience. 
That experience has taught US that 
these facilities for the development of 
agricultural production require to be 
enhanced at a very rapid rate. The 
main incentive for the development 
of these things will be given by the 
fixation of prices of the produce 1Mt 
the growers are going to have. 
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From the provisions of the Bill it 
will appear that what is demanded 
here and what is conceived in the Re-
port of the Foodgrains Enquiry Com-
.mittee is that the prices of foodgrains 
should be eConomic and fair and should 
be fixed ahead of the sowing season. 
Merely fixing the price when the pro-
duce is in the market will not be 
very helpful. It is the grower who 
has to grow and not the market peo-
-pIe, who brin& it from the growers 
and sell it to the consumers. The 
growers will have confidence in the 
-price of their produce only if the price 
is fixed well in advance of the sow-
ing season. This Bill, therefore, aims 
at fixing the price of foodgrains well 
in advance of time in the interest of 
'production of more foodgrains and in 
the interest of saving the growers 
from the unscrupulous exploiters who 
are so much at large in the whole 
'Country. 

From a perusal of the provisions of 
the Bill it will appear that 'food 
grains' means paddy, wheat, Gram, 
maize and their products and m-
·cludes Jawar, Bajra and other coarse 
grains used for consumption by 
human .beings for maintenance of 
life. These are the staple foodgrains 
that are consumed in the country, the 
coarse foodgrains as we call them 98 
a!sothe fine grains. I have I>Toposed 
in this Bill that the Central Govern-
ment shall IIx the price of food grains 
in time and 'in time', as given bere, 
means sufficiently ahead of the sow-
ing season. 

This Bill also makes provision for 
penalising those people who sell, pur-
-ehaS!! or aid and abet the sale and 
purchase of food grains at a price 
lower than that fixed by the Govern-
ment. It provides that they shall 
be punished with imprisonment for a 
term which may extend to six months. 
The punishment is given only as a 
deterrent to the unscrupulous behav-
Iour of those who deal in these things. 

I will not add to what 1 have just 
now said beyond saying that the price 
factor of foodgrains in this OOlUltry 

892 (Ai( LSD-9. 

is a factor which is practically uni-
versally accepted. I hope we, in this 
House, will cut across party lines and 
come out with a generous support to 
the measure that 1 am proposing. 

With these words I commend my 
Bill for the acceptance of the House. 

Mr. ChairmaD: Motion moved: 

"That the Bill to provide for 
fixation of prices of food grains 
be taken into consideration." 
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Dr. M. S. Aney (Nagpur): This 
Bill raises a very important point for 
the consideration of this House. It 
appears to be very simple, but the 
questions raised by it are not so very 
simple. In fact, they are very vitsl. 
The Bill seeks to fasten on the Gov-
ernment the responsibility of fixing 
the prices of foodgrains. 

We all know that to some extent in 
the enunciation of policy, this fact 
has been frequently admitted by the 
Government and those who advocate 
the Five Year Plan etc., that they 
cannot carryon the work unless the 
price line is held firmly. That is a 
general proposition admitted by them 
all, and in their own way they think 
of doing certain things to hold the 
price line. But in spite of all the 
Herculean efforts being made by them, 
the people most vitally concerned think 
that the price line is not being held, 
though the Government thinks that 
somehow or other they have been able 
to keep it at a point where it was a 
few years ago. 

The prices of foodgrains by them-
e_lves are not an independent entity. 
It is interlinked with other things. You 
cannot fix the prices of foodgrains 
without taking into consideration cer-
tain other factors also. Unless you 
fix the prices of the other cropS and 
other commodities needed by the peo-
ple, linking them all together, you 
cannot take up the question of the 
price of foodgrains alone and ask the 
State Government to fix it. The con-
ditions in different States are also 
different. This is a most complicating 
IIIctor. 

I do not want to blame anybody. 
nor am I in the habit of finding fault 
with anybody. but I should like to 
point out that this is a Bill sponsored 
by a private Member belonging to the 
Government party, and though there 
may be somebody representine the 
FOod and Agriculture Ministry here-
I do see the hon. Deputy Minister-l 
do not find the Government showing 
much interest in this discussion. I 
want to make it perf"eMIy clear that 
my remarks are not made in any spirit 
of disparagement against anybody, but 
the thin attendance in the House seems 
to indicate that the House itself does 
not appear to tske much interest in 
the affair. While my hon. friend, feel-
ing very keenly over this matter, has 
brought forward this Bill and it is 
under consideration, and we all -,on-
sider the question of food to be of 
paramount interest, the attendanCe in 
the House is such that if one were to 
raise the question of quorum I do not 
know what the position will be. It 
is in this state of things that We are 
dIscussing the matter. 

One thing is certain. Whatever be 
the fate of this Bill, the question rais-
ed here is one that concerns not only 
the cultivators but the entire econo-
mic fabric of India and the structure 
of the Third Plan which we are going 
to undertake. The price of foodgrains, 
along with that of other commodities, 
has to be taken in hand, and a sup-
reme effort should be made to arrive 
at a price structure that will enure at 
least for a period of five years, on 
the basis of which you can go on ~d 
make all your programmes, take loans, 
spend the money, and prepare the most 
expensive plans also. 

The nature of the Bill is this. So 
far 8S the cultivator is concerned, 
this is the minimum encouragement 
that you can give him. All the other 
encouragements that you have pro-
mised him are of a different nature. 
If he is guaranteed the price at which 
things are going to be sold, you can 
expect him to make the utmost effort 



Fi:ution SRAVANA 27.1883 (SAKA) of Price of Food 3160 

10 carry out his work and make the 
best contribution to the economy of 
~ country. 

I therefore wish success to my hon. 
1riend who is makine a Herculean 
dort to move the conscience of those 
cOIlcerned which seems to be sleepine 
.over an important point like. this. 

-it r ... "'"" ~ (~) : 
~')lr ~ ;;ft, ~ itr ~lt 
~ fiR;r iii!' ~lf ~ iii!' ~ 
~ iffiI' lI>'t \Ih: f'I;l: mrr.rr t 
fit; 1/'rof it ~ 19 t ~ ~ t, 
m~IIl'\'~(t ... ~M;;IT 
~ q.q"'l'lt'lll t ~ 1ft \IKIf 

~ <mIlT \'ifN 1 \11ft ~ t t 'H 
~ ~ltfu4:~~tfit; ~ 
~ ~lJ~iIi~it 
-4t ~ lI>'t I9t ~ ~ ~ 
~lI>'tt~~it~~qw 

'tiT ~ ..mt t, \IR t srfuiIRr ~ 
~ ~ ;;IT ~ ~ ~ \IiIj' 'I>'Pif 
it<'PT~t 1 ~~~m<fm 
;fit; \if) ~ fiR;r iii!' ~i(lf t, mr 'I<: 
;~ It ~ ~ iii!' ~ ~ 'I<: 
1fm 1ft fiI;Irr t, ~ 'I<: 'N d'I>" m 
-~ £lf1if ~ fw t 1 ~ tf"l'-
Cfffflf 14~ 1ft ~ m ~ t, ~ 
~ ~ iffiI' iii ft;rQ; 'liT{ ~ ~ 
:f.!;lfr trlJT t fit; ~ ~ ~ iii' <; 0 srfuiIRr 
f.:Icmft ~, ~ ~ ~ ~ t 
~ ~ ;;fi;r;r f.t'cI% iii!' ~ t, W 
-... ~"'l'\'r \IKIf f.m: <mIlT \'ifN ~ 
~ ~~vr 1ft ~ 1 

~~~l~~~~ 
~ltq"lft~~~ij;v.o~ 

~~~~~tl~ 
~t~m'f~m'f~1ft~t 
flI;~m~.~it<'PtFt~ 
if m ~ 1ft ..mt t \IR 'I>1ft 'I>1ft 
"~IR1ft~~ 1 ~wtm:: ~ 

GTains Bill 

ltit ~ iii!' iAor ~ 0 ~ 1I'f1T 
~t;;IT~~~qw~~ 
~ ~ 'I<'Ili'IT t 1 ~ ~ qW 
~~~t 1 ~~it;;rarfif; 
~ Ill'\' 'I1'lIlIl'l>d",1 ltit \IiIj' • 

~~,~d'I>"fit;~f1Iit. 
~itr1ft,~~t,~~ 
~T itr ~ f.m: ..mt t ~ lIT 
lA ~ ~ '1<:, ~ ~ \IliIlT ~ 
fit; ~ 'liT qw iii ~ it \IKIf 
~ i1#Im \'ifN, ~ ~ lI>'t ~ 
iffiI' ~ \iffift t 1 

~~tfit;~qw~ 
~ '"" ~ it, ~ ~ <R<I1filf 
~ it Yo S/remr ~ t, ~ 
mrS/<m~~~lI>'t~ill 
~ t. lfT'Il v. 0 0T1lif ~ ~ ~ 
~~ill~t 1 ~,""U1'Oifit 
19~~~tN,~~~ 
~~~~~tl~ 
<mvr~~mtl~.ft;rQ; 
~ $IT itr lflilT iii!' ~ 1ft ~ 
~ t \IR \IiIj' <mvr 1ft ~ m t 
~~~<mvr~1fttfit; 
tmi 'liT mcrm ~ t fit; f,;rn;rr lI:tlf 
~ ~ ~ t. f.;re;rr ~ ~ ~ 
~ t \J~ ~ ~ W flr.flTT 
lIT ~ 1 1i ~ iIiT ~ mrr.rr 
,..~~fit;~~~o~~ 
~ ~ H~<;-~o it '<ft;:rl iii'~",", 
if1ft~~~"'" ~ ~~ 
qwili;ITtift 1 ~~1ifTl{~~ 
lilt ~ ll" ~ ;ftfu ~ fit; \if) lfl 
qlli!'~...mr~~~ 
f.!1rifuf ~ 1 ~ ~ ~ ~ aT 
qm pIT Iff fit; ~ ~ i/To l1<I' f.I'l; 
trlJT liT, ~ ;;rar ~ ~ ll" lJ( ~ 
fil;lrrfit;~'f>1I'~ 'f>1I' ~ ~~l, 
\J" ifTl{ ~ lIlT iii!' ~ ~ sin 
CI'f\jf QI) ~i'lt;r ;ft;ft iii' ;ITt it qRq 
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~t~~~tl~T~ 
~ qft: mn.r 'lit fcn;mr ~ ijj11f fit; 

~ om ~ rrr IimIllr ~ 11~ 
'l'1: MmT, m ~ «r ~ if; fiNq if 
~~(l'~~~~~,~ 
'Ii' lIT;;f\;ft iii ~ it Qm ~ I ~ 
W iffir 'lit iIR iIR ~~ ;;n' ~ t 
.m: ~ ~ fit; flf';m: ~ W ~ ~ 
~T~~~,~~ 
~ '!lim: ~ cfRr ~, ~ mru ~ 
'Im'r it llT 'IiW ~ ~ ~ ltiT ~ 
~ ~ ~ nrw <'IWf i!i't fcn;mr ~ 
fit; ~ 1:;0 ~<'IWf'lit~~ 

ifiT ~ 1!~ flffllfT I itm ~ it 
ItlIT ~ ~ mm ~ ~ ~ fit; 
~ f.moiy 'lit ~ 'N ~R 

iii ~ ~ flre" ~I\T lIT ~ 
~iIi.m:itqmr~~~? 

lru ~ ~ fit; en:: ~ 'lit qmr f.:rIh: 
i!(T ifo'IT ~T I 

~ifiT~~fit;'N iIi~ .. 
f.Ift;;ro rn ~ ~ ~Ttr ~ ~ ~ 
~,wr<:~~~~,'"'f~ I 
~ ~ ~ fit; ~ if ~ ~ ~, 
WItT ~ 'If« 'lit $. ~ ~ 'If« ~ 
;:m; R!r.r ~, ~ ;;(T WItT ~ it tJfcff 
~ m <:{~, ~ it ~ q;;t~, ~ 
~ f.Ift;;ro ~ fit; !II1T<: <'IWf it qmr-
fcn;mr~m~~F~~ 
.m: 'If« ifiT ~ ~ ~m I ~ 

~~r~~~~~'l'1:'IiW 
~ ~ <$IT I mq fcn;mr,~ ~~ 
mr ifiT fit; f;;m '!lim: ~ ~~
~T ~ ~ ~ ~ m '!lim: ~ 
~ ~ ~m; ~-<t>"t ~ ~T, 
.m: IimIm ;>J ~ f.!'1ffur t!r.t 'l'1: 
"tiff ~ lIlllil' ~ ~ ~T q~ I 

mur ~ ~ '!"f'IT ifiT ~ m ~ 
~,~1l'~~~-~tfit; 

iiI'ir om' ~ lI>'T ~ f.r1rifur ~ m 
~, ~ ~ ~ \'l11T ~4i€t f m ~rt: ~ 
it 'ifT ~ ~ ~~, ~fu: iii. 
Iiff.f m. ~ iii .m: it lflIT ~ ~ <R 
~4i€t? If' ~ar ~ fit; om' ~ m 
~ ~"OIT~'pft ~ ~~ ~ f I ~ ~ 
~m ~ ~m ~ fit; ~~ ~Ttr tFEfT 
1Ii't~it~ iliflf';m:~, ~~t 
~ iii flf';m: ~ ~ 1:;0 ~ ifIT <tT 
mrr ~ ~ ~. ;;it fit; ~ «~ 
~ ifiT $ff1;IT<:~. ~ ~ iIi~ ~ ~ 
~ Wr f I ~ l;"\'ti ~ fit; ~ ~ "'~ 
~T'T iii ~MIPOf' it ~ ifQO ~ if~ iflf 
~. ~ ;;it ~ ~ijf ifiT wm: ~, 
1:;0 ~ >;IT f.f;m;:r~, ~ ~ ~ 
~iIi~~itWif~~~<'ll 
~~I 

ifQO ~ ~ ;f ~ iffir ",i ~ 'R 
~iIR~~,~<:~~T~ 
fit; ~ >;IT ~ if>T ~T 'li1T ~, it;~ ,,0 ~ <'IWf iii ~ flI;o;;r flro 
gm ~ I ~ mur WI"iT ''''wl'lid I ;f.T 
~ ifiT "1ft ~ ~ ~~ mrr ~, 9;fi-T 
or ..... y ~ ~T ~ ~ .m: if>T SfiI"![ 

m~~qm IlflIT~:-r"IiT~qff 

'tI";:m; &[R ~ i!:;rr ~ fit; >;iT if 
1:;0 ~.rmij~ ... "~iI'ffiliI'it 
iflltt ,,~ ~ ~~, f.;r;r.r.T '3'I"llT<m 
"'t!l ;;rm ~, 'WOw {ld:T ijj11f? om I:; 0 

~ ~y if>T mar ~)ar ~~? oro ~ 
!q'r.f ;;ftq.r mit! q; ll'~ 'f ~ ~ ~ 
om "I'm 'Ilqqq'lidI'4i'i iii ~ it ~ 
~ <t1n:r 'f ~ ri f;;rn;f ,,0 smrmr 
..r4f~? ~~~ii;~ qITltr 
","iffir~~ I ~~T!fit;~ 
;f ~ ~y fl \Ih: ~ t, l!1ml'llT ~~ 
~, ~ >;IT ~ 'JAf1.T ~-~T 
t~~T~ii;~ij'~om~, 
~ \Ih: ll' ~ if>T "'lIT'f ~1vrr ~ [ 
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m ~ ~ i f.l; ~ ~ 'IiT~
lR'J" '1ft I ;m ~ mm ~ f.l; ~ 
~ it ~~ ~ ami" ~ fl:rif ~ 
~~~fiI;m;if",)~~~ ~ 
~'IiT~~~~~~ 
CPt~~~-it~'IiT~~~ 
nl ~~~it~~~,~ 
<re- mR ~ fi;rq ~r ~ arfi;;t; ~ ~ 
~;fti ~, ~ ~ ;j/Tq.J~, row t, 
~ft=r'Ii m 1I1q.IIt+i'fl «'lA lI>1" iITff 
~ ~ ~ ~ ~ ~R(nf it \VI~) ~T 
~ ~ I ~ ~')Qr !ql1f 4i't ~ 
'fI<:'IT ~ I ~ eft m<r ~ ~;ro ~ ~ 
~~~~ f.I;;j/)~f.r<it~lI>1" 
~qoft <fiT m'l 1f~ ~ if lfl"li, ~ 
;nr~<fti.~~<Wf~~ ~~ 
~ 'fiT "!fIml" 'fI<:'IT ~ I 

~~~m1f~~ f.r<i'IiT 
~~ifif ~T ifI1:ffi ~ ~, ~~ 'fiT 'l'IT ~ 
iffiT ~<'11 ~ ~ f.I; f.;m ~ ~ m;;r 
~ ~ ~~iI"'T if ~ ~ f.nh: 
&:. f.;t~ ~~ If>f 'IiT~~ifI1: 
~ ~r;ff ~) ~ RlfT ~ ~ ~ 
~ ~ ;j/) ~m ~ ~ ~ ~R(nf it 'lit 
~ ~ 1f,f;ftfu -fO"t ~ ifI1: ~ \VI 
..rr ~ RlfT ifTlf -om: ~ -fO"t WiT ~ 
~ it mc+t" fW<: iI"lro GlTlf I 

,,~ arlo Sl'o ~~ (~) : 

~~lIi!:~,'ll~~~ 
>;fT ~ ~) ~ f.r<i ~ ~ ~ ~ 
fiI;lIT w~ 1m!; ~ ~'fIT ~ W ~ I 

• ~ 0lIfif 1!,"lfi <iQff ~ ~ 
fqq<r .f.l" ~ qy'Ifur fiI;lIT &: I 

~;m:~m.rit~~~ 
~1lfif 'iR"f qytft I • ~ IIiT funi 
'liTlllf~tl~~ili~~ 
iffiT ~ t¢T f.I; ~ ~ .tr nom 
~1fT"{;ft ~, ~T lIi!: ~ 'fI<:'IT ~ f.I; 
~ mOO ~ ~ tt ~ ~ Im!;, ~ 

Grain, Bill 

~ ~ ~ 'liT Ifl\'A m ~ 1m!; ~ 
it ~:r-rr ~ ~r iAm ~, ~
~ifI"m~~~~ 
'liTf\mRlfTiiIro; I ~-~~f.l;~~~
;m:;m:~~l{<f~~ qytft I qw;mr;r-
'lft ~ ~, ~ ~ mrr if f.;rn;ft- 6;;fi 
q~~\1Oro;i;fJ";f~;f 
~ ~ tf'!!;, ~~ f;r.rl:q- ~ W ~ I 

~ iiN fiIRrr;:r ~ ~ Q 'tr" 
1m!; ~ ~ eft fiIRrr;:r ~ ~ ~ f.I; ll' 
'3t~ ~ iffiT ~ 1m!; ~, lfW 'fiT 
~ iIl"r.f ~ ;m fir.rr ~ 0 iffiIT" 

t I ... ~a- ~ f.I; ~ ~ ;mm: 'fiT 
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t I ~ qtf ~ ~ if fit;m;ft it 
~ m fiI;lIT, <f ~ mrr if ¥ ~ I 
~ <'iFf 'lit ~ ~ ifI1:6" ~ I 
~ ~T ;m t I ~ ~ if1Ur1<: 'Ie 
arnrr t I ~ 'I<: R<m: ~ iIFf ~
~ 'Il't if,"'tfmr 'fITciT t I ~ ~ 
~~~~'I<:~arnrrt 
~ ~;mm: if ~ ~ +iF.r ;;mrr-
t~ ~~tf.l;~~ 
~mif~~~~~~~I~ 
ifi!:~ifI1:ffi"tf.l;om;;ft~ 
~ ~ 'I\l" ~ ~ snq~ ~«fcq- flr.r.n -
~~ ifi!: ~ f1r<;r W t I 

~W #i 'liT ~ ~ ifIT<IT ~ 
f~",,"~FiTimT~~ 
~~~fifelffurifl1:6"f I ~~ 
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~ ~ 1fIT'IiT ~ t lIT~. ~ 
~ 'liT ~I!i t ~ ~q;f +iffl" 'liT ~ 
~ f1r<;r ~ ~ lIT ~, ~ <'mil" <'mil" 
~ ~) if,"! """,,,T ~ 'liT fir.rr 
f1r<;r ~ t fif," ~ ~«~ ~ ~ 
fifl(fiff 'iliA -mIT t ? ~ m:'f. ~ ~I<: 
'fI<:'IT~)m Ill' ~~ ~ ~ f.I; ~ m 
~ ~'f ,.;t ~« mrr if «"f;r-i tt 
~t I WI<:~~~~~~ 
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~.~~I ~,'T~ .. ol~T~~ 
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~ ~ I ~ ;;rr;ffi ~ ~ ;rn ifiPf ~ ~ 
~TP.lJ 'R ~ mI': om.~ffi, ~ if 
~ crT m ~ ~ w.,. .. <: ~ rn ~ 
~T HliT ffi if><: ffit ~ I ~il m<: qt", 
lit aj: ll;~ 'fiT ~it-m<:~~ '!; 
mrr;; '!IT ~ ~ 'I>'T;;r;r"R M t-
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it 'In: .rt'f m lHliT flr<:tm ~, m<: ~ m 
.~r{ '!; ~<ri' it I {t qif<: ~ 1fuT{ 
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.~ "I"N om. ~ !fll'ff.!; ~ ~l if;T 

1J('li f.feIffuf ~ f.t;m;t IIit ~ 
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~;;r~~ ~~Ai~5Tif~ 
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~mr I ~ ~m f.!; ~'f Yi~ mrr if 
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srfu ~ ~ @;f mm~ I ~ 
mtT1T~l:i'T ~f'I;~~~ 
IIit ~ ll;~ ififfif m '!; ~ f~ @"'~ 
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if.1lf ifi<:m ~ <'IT ;rn.m R'f it ~ ~'lliT 
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Grain, Bm 
~ at ~ t fit; m1IIt ~lPr« ~ 
~~~~I 

~<Rri~1Iil:(1~w.r 
~~t~M~lIiT 
;;j't i'I' t "t itt liIlm1' it ;;ru ~ t I 
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~~"m~I~~~1 
tI1IT1f~'I1T~(T~~m 
l1&mfit;~~~t~tm 
~~tl'ifi~~~~tm 
~mar~~tl~atm 
~tfil;~~I1l't~~~ 
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~ 'lit ~ lfIif ~ ~ 'lit 13fT 
~t?~~~if~ 
'litamr ~tfit; ~Ifit ~ ~m 
omn If( f.rIR t I lIR ifIfur ~ 
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Sbri Raclumath SiDgh: '!'he ques-
tiOn is about fixation of price of !ood-
grains and not about Fonnosa and 
~~ etc. 
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.n ~ ~ (mramt) : ~ 
qfu ~, ~ 1fIf 11ft '!"A" fq if 
~ Nor ~ f.rn t ~ fQrr~ 
~~tl~~",",,~~ 
~ ~ m \iITIf ;;it ~ '«IT ~ 
fit; ~ srmr ~ ~ tI"aT t ~ 
~fi~tl~~ 
~~t'llWifRr't<:~~ 
tfil;~<R:~itl!'llT~ 
tl~~~<R:~ 
it ~ ~ (I"lfi w ~ it 1ft" 
~~~tW'lm~it"lft 
~~~~tl 

~ifRrqtf1l;",",,~~ 
~~,.;r;;j't~t..m 

~ .rr,r m~ ~ ".,{ w f~ 1!1 a;q'{ 

~ 'I1'(;ff "'~ • • 

Mr. Chairman: The han. Member 
would perhaps like to take !lome mOB 
time. 

8hrl Raclumath SJqh: Yes, Sir. 

Mr. Chairman: Then he lnight con-
tinue his speech on the next day when 
this Bill comes up for further c<m-
Ilderation 

1'7'" Jars. 

The Laic Sabha thtm Ad;ourned tilt 
Ete1ltm of the Cloclc on SatunIGlI. 
August. 19, 1961/Sra"cma 28, 1883 
(Salca). 
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ORAL ANSWERS TO QUES-
TIONS 21191-2927 

S.Q. Subject 
No •. 

627 Bank Deposits Insurance 
Scheme 

628 Steel rolling mills In Punjab 
629 Khetri Copper Project 
630 Insurance of ships against 

war risk 2895-97 
631 Taxation Adviaory Body .2897-2902 
632 Science Museum in Deihl 2902-04 
633 Renuka Ray Committee 

Report • 
634 Oil industry expansion in 

private ScetOl 
635 Dccentta1isation of power 

2906-10 

and ICSources 2910-13 
636 Middlings form washeries 291)-16 
637 Works Commineesin Steel 

Plants . 
638 Cambay crude oil . 
639 Oil exploration in Kutch 
640 Crash of an I.A.F. Dakota 
641 Air space violations by Pak-

istan 

WRITTEN ANSWERS TO 

2921 
2922-23 

2923-27 

QUESTIONS 2928-3040 
S.Q. 

Nos. 
642 Steel production Ordnance 

Factories 2928 
643 Pre-primary education 29211-29 
644 Cost of refining of crude oil 2929 
645 Airspaceviolations . 2919 
646 Moratorium granted to 

banks . 2929-30 
647 Training of Librarians in 

Delhi University. . 
648 Books for Primary schools . 
649 Russian delegation of 

Botanical experts 
650 Missing Navy aircraft 
651 Gt:ants to Culturalorganisa-

tions. . . . 
652 CurICDcy Note PICss. 
653 I. N. S.'HAMLA' • 
654 Mineral resources of Lsdakh 
655 Military aid from U.S.A. to 

India. . . . 
6S6 Unspent JaPln_ Loa., . 

2930-31 
2931 

2931-32 
2932-33 

2933 
2933-34 

2934 
29~5 

2935 
2935-36 

WRIT1'EN ANSWERS TO 
QUES'l'IONs.......contd. 

S.Q. 
Nos. 

COLU_. 

657 Government servants and 
Election Meetings • 

658 Opium Factory, Gazipnr 
659 Naga hostiles • 
660 Medicina1 Plant Research. 
661 Compu1aory National Ser-

vice for students 
662 Iron OIC fines 
663 Oil in Jaisa1mer 
664 Trained personnel for oil 

exploration • 
665 All India Panel fOl Judges 
666 Co-education 
667 Water Supply Scheme for 

coal mines . . . 
668 Strike in Dulppur Steel 

Plant • 
669 Pooling of A.F.H.Q. with 

Ministry of Defence 
670 Annapurna expedition 

2939 
2939 

2944-45 
671 Cess on coal . 2945 
672 Industrial Management pool 2945-46' 
673 Geo1ogics1 Survey of India 
674 Banga10IC airpon . 
675 ThICe Year Degxee Course 

in U.P. 2947 
676 Development of coal industry 2947-48· 
677 Pipline from Cambay to 

Bombay 
678 Hz-Ruler of Gonda! . 
679 Refining of oil 
680 Taj Mahal 

U.S.Q. 
Nos. 

1443 Archaeological excavations 
in Bi1taner 

1444 Coal washeries 
1445 Indian companies in 

Pakistan 
1446 Regional Offices of the 

Assn. Commissioneto for 
S.C. and S.T. 

1447 Rationa1isation of banks • 
1448 Barauni refinery 
1449 Cadre of Indian Ordnance 

Factories 
1450 Iron and steel for Madhya 

Pradesh . . . 

2949-50 

2950' 
2950-51. 

2 951. 

2251-52 
2952-

295z-n 

2954. 
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WRl'I"l'EN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q. Sub;ect 
NOB. CoLUMNS 

"1451 Steel rolling mills in M.P. 2955 
"1452 Geological Survey of 

Laccadive and Minicoy 
Islands 2955 

"1453 Income-tax arrears . 
1454 Seizure of goods 
1455 Cultural festivals in Gujerat 

and Baroda Universities 
"1456 Education of girls in Gujerat 
1457 &cientific ResellICb in 

Maharashua . 

2955 
956 

2957 
1458 Mineral deposits in Kerala 2957-58 
"[459 Water facilities to S.C. in 

Punjab and Himachal 
Pradesh 2958-59 

'1460 Hostels for Punjab University 2959 
1461 Coal for Orissa 2959 60 
1462 Prohibition inMysore 2960 
1463 Copper mines. 2960 
1464 Children of political sufferers 

in Punjab • • . 2961 
1465 Excise duty on tobacco 2961-62 
1466 Rourkela township . 2962 
1467 Archaeological cxcsvations 

in West Bengal 2962-63 
1468 Repairs to Red Fort, Delhi 2963-64 
1469 Educstion of girls in Hima-

chal Pradesh 2964 
1470 Ordanee FactolY, Khamaria 2964 
1471 SpaceExplorationPrognmme 2965 
1472 Steel production 2966 
1473 Removal of Statues of forei-

gners inDelhi 2966-67 
1474 T.A.paidtoMinisters 2967 
1475 Censu5 2967-68 
1476 Cost of coal production 2968-69 
1477 Wa,e Earning Scheme for 

pnsoners 2969 
1478 Works of Bahadur Shah 291>9-70 
1479 Legal aid to poor . 2970 
1480 Viva-Vee tests for I.A.S. 

etc. examinations . 2970-71 
1481 Explosions in Delhi . 2971 
1482 Cultural festivals in Punjab Univenlty _ _ _ 2971 
1483 Report on Agricultural De-

velopment in Mcxic . 2972 
:1484 National Youth Centre, 

New Delhi 2972 
1485 Small SavinI Work 2972-'73 
1486 Halwara Air accident 2973 

WRrrrEN ANSWERS TO 
QUESTIONS-contd. 

U.S.Q_ Sub;ect 
No._ 

14B7 Hindu Succession Act 
1488 Attempted suicide by an 

armyoffieer ' 
1489 Seismic Surveys in Godvari basin _ 

1490 Gypsum 
1491 L.I.C. investment in East 

African Tea Companies 
1492 Export of coal 
1493 Special Tribal Blocks 
1494 Industrial Survey of Hima-

chal Pradesh . _ 
1495 Officiating officers . 
1496 National Savings Cenual 

Advisory Board - . 
1497 Symposium on drugs and 

antibiotics. • • 
1498 Quasi-permanent status in 

A.F.H.Q. . _ . 
1499 Pay scsIes of office Super-

visors in A.F.H.Q. _ . 
1500 Recruitment in A.F.H.Q_ 
1501 1960 strike 
1502 Locsl purchase of army 

stores . 
1503 Works Committee of 505 

Army Base Workshop 
1504 Political sufferers 
1505 Lok Sahayak Sena 
1506 World Bank loan 
1507 Coal for Punjab 
1508 Construction of buildings 

on the tank near Civil 
Hospital, Imphal . 

1509 Engineering and Techno-
logical College, Durgapur 

1510 Playgrounds in Orissa 
15Il Prohibition offences in Delhi 
1512 Production of aircraft 

armaments . 
1513 Coalmining . 
1514 Staff Council in Income Tax 

Offiee, Calcutta - -

1515 Vigilaoce Department in 
Delhi Administration . 

1516 Teachers in Tripura 
1517 Teachers in Manipur 
ISl8 DelhiAdminiatration 
1519 New colleges in Tripura . 
IS20 Dearness allowance of 

Government employees . 
1521 An1deshwar oil 

CoLUMNS 

2973-74 

2974 

2974 
2975 

2977 
2977 

2979-80 

2980-81 
2981-82 

2982 

2983-84 
2984 

2984-85 
2985-86 

2986 

2987-88 
2988 

2988-89 
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WRITTEN ANSWERS TO 
QUESTlON~ontd. 

S.Q. Sub;ect COLUMNS 
Nos. 

1522 Tripura land Revenue and 
Land Refonns Act 2993-94 

I 523Technical duoation in Bihar 2994-96 
1524 All India Backward Classes 

Convention. . . 
1525 Fraud cases . 
1526 Cannanore Cantt 
1527 Multipurpose School in 

Manipur 
1528 Rani Guidallo or Tameng-

long 
1529 Nagas in Manipur . 
1530 Audit Report on Civil 

Accounts 

2997 

2997 

2999 
1531 Abduction cases in Delhi . 
1532 Grants to Punjab Educa-

tional Institutes 

2999-3000 

1533 Oil in Commonwealth 
Countries 

1534 Seminars on Physical educa-
tion 

1535 Translation of rules in Hindi 
1536 Annual Reports of Minis-

tries 
1537 List of books for Secondary 

School Libraries 
1538 Seminars in Hindi . 
1539 "All Men Are Brothers" . 
1540 Teachings of Mahatma 

Gandhi 
1541 Hostels . 
1542 Workers of AJipur Mint 
1543 Facilities for technical 

education in India 
1544 Mining certificates . 
1545 Polish Collaboration for 

coal mining . 
1546 Oil wells in Assam 
1547 Manuscripts of Rajatarangni 

and other books 
1548 Sports in Punjab 
1549 Visas 
1550 Requirements of Motor 

spirit etc. 
1551 Tribal areas in Punjab 
1552 Illegal anns factories 
1553 Pension cases . 
1554 Pardons and remissions 
1555 Property PuIrchased by 

foreigners in States 
1556. Municipal scavengers in 

Punjab. 

3000 

3000-01 

3001 
3002 

3005 
3005-06 

3006 

3007-08 
3008 

3008-<>9 
3009 

3009-10 

301 0 
3010-1 I 

30Il 
30Il 
301 I 

3012 

3012 

WRITTEN ANSWERS TO 
QUESTlON~ontd. 

S.Q. Subject COLUMNS 
Nos. 

1557 Fall in Central taxes . 
1558 Revenue collections in 

Punjab. 
1559 Pig iron for Punjab 
1560 Iron sheets for.Punjab 
1561 Child Welfare Programme 

in Punjab 
1562 oSteel Price 
1563 Contonment near Bhuhanes-

war 
1564 Museum at Kamalapur 

Village (Mysore) . 
1565 Rent Tribunal in Delhi 
1566 Officers in I.A.S. and 

and I.P.S. cadres from 
Jammu and Kashmir 

1567 Central aid to J & K 
1568 Rates of opium 
1569 Iron and steel for Kerala 
1570 Multi-purpose blocks in 

Lahaul and Spiti 
1571 Gatiswar temple in Orissa 
1572 Conversion of temporary 

posts in to pennanent 
posts . 

1573 Tibetan refugees 
1574 Chemical Engineering De-

gree Courses . 
1575 Cantonment Boards 
1576 New plates 
1577 Unauthorised photography 

at Palam . 
1578 Census enumerators 
1579 Rourkela Steel Plant 
1580 Persian Gulf Oil 
158 I Coal in Gandhinagar 
1582 Coal for Andhra Pradesh 

Industries. . . 
1583 Indian School of Mines 

and Applied Geology, 
Dhanabad 

1584 Loans for houses for S.C. 
andS.T.inMysore 

1585 Hostels for S.C. and S.T. 
1586 Rural Institute in Kerala 
1587 Building Grants for coUeges 
1588 New Universities 
1589 Flood Insurance Scheme 
159D Staff of Reserve Bank of 

India • 
1591 Minister's visit to Jammu 

and Kashmir. 

3013 

3013 
3013 

3013-14 

3014 
3014-1 5 

3015 

3015-16 
3016-17 

3017-18 
3018-19 
3019-20 
3020-21 

3021 
3021-22 

3022-23 
3023 

3024 
3024-25 
3025-26 

3026 
3027 

3027-28 
3028 
3028 

3028-29 

3029-30 

3030 
3030-31 

3031 
3031-32 

3032 
3033 

3033 

30-33 
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WRI'ITEN ANSWERS TO 
QUESTIONS-contd. 

S.Q. Sub;ect COLUMNS 
NOif. 

l$9Z Dearth of engineers in 
army • 

1593 Grants to Public Libraries . 
1594 Archaeological Survey in 

Rajasthan 
1595 Untouchability in R.jasthan 
1696 Excise duty on tobacco and 

p:>ppyin R.,j"thtn 
1597 Aid for students' tour in 

Rajasthan 
1598 Educational Development 

Schemes in Rajasthan . 
1599 Grants to educational in-

stitutions in Rljasthan . 
1600 Houses for sweepers in Raj-

.than • 
1601 Losses and expenditure in-

curred by Ministries 
I60z Savings by Ministries . 

3034 
3034 

3035 
3035-36 

303~-37 

3037 

3038 

3038 

3039-40 
3040 

PAPERS LAID ON THE TABLE 3040-42 

(I) A copy of Report the 
Comptroller and Auditor 
General of India on the 
Accounts of the Coal Board 
for the y.ar 1959-60, under 
sub-section (z) of Section 
U of the Coal Mines (Con-
servation and Safety) Act 
1952. 

(2) A Supplementary State-
ment No. IV showing the 
action taken by the Gov-
emmet on various aSSUran-
ces, promises and under-
takings given by the 
Ministers during the 
Thirteenth Session, 
1961 of Second Lok 
Sabha. II 

(3) A copy of the International 
Copyright (First Amend-
ment)Order. 1961 publish-
ed in Notification No. S. 
0.1555 dated the ISt, July, 
1961, under section 
43 of the Copyright 
Act, 1957· 

(4) A copy coach ~f thefoll~w
ing NotdicatlOns making 
certain further amendments 
to the Customs and Central 
Excise Duties Export 
Drawback(General) Rules, 
1960, under sub-section(4) 
of section 43B of the Sea 
Customs Act, 1878 and 

PAPERS LAID ON THE TABLt; 
-Contd. 

COLUMNS 

section 38 of the Central 
Excises and Salt Act, 1944 : 

(a) G.S.R. No. 904 dated 
the 15th July, 1961 

(b) G.S.R. No. 906 dated the 
15th July, 1961. 

(5) A copy of Notification No. 
G.S.R. 949 Jated the 
22nd July, 1961 containing 
Corrigendum to 
Notification No. G.S.R. 
837 dated the IstJuly, 1961, 
under sub-section (4) of 
section 43B of the Sea 
Cuscoms Act, 1878 and 
section 38 of the Central 
Excises and Salt Act, 
1944· 

(6) A copy each of the Follow-
ing Notifications under 
.ub-section (4) of sec-
tion 43B of the Sea Cus-
toms Act, 1878,: 

(a) G.S.R. No. 900 dated 
the 15th July, 196I. 

(b) G.S.R. No. 901 dated 
the 15th July, 1961. 

(c) G.S.R. No. 90Z dated the 
ISth July 1961. 

(d) G.S.R. No. 945 dated 
the 2ZDCl July, 1961. 

(e) G.S.a. No. 946 dated the 
zzDd July, 1961. 

(7) A opy each of the follow-
ing Notifications making 
certain further amend-
ment to the Foreign Ex-
change Regulations Rilles; 
1952, under sub-section"· 
(3) of section 27 of the 
Foreign Exchange Re-
gulations Act, 1947 : 
(i) G.S.R. No. 897 dated 
the 15th July, 1961. 
(ii) G.S.R. No. 972 

dated the 29th July, 
1961. 

MESSAGES FROM RAJYA 
SABHA- 3042-44 
SecretarY reported the follow-

ing messages from Rajya 
Sabha : 
(i) That Rajya Sabha had 

agreed without any 
amendment to the Mar-
king of Heavy Packages 
(Amendment) Bill, 1961 
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MESSAGES FROM RAJYA 
SABHA-Gontd. 

(ii) That"Rajya Sabha had 
agreed without any 
amendment to the Delhi 
(Urban Areas) Ten-
ants' Relief Bill, 1961. 

(iii) That Rajya Sabha had 
no recommendations to 
make to Lok Sabha in 
regard to the Salt Cess 
(Amendment) Bill, 1961 

(iv) That Rajya Sabha had 
passed the Indian Stand-
ards Institution (Cor-
tificaion Marks) A-
mendment Bill, 1961 

(v) That Rajya Sabha had 
passed the Foreign 
Awards (Recognition 
and Enforcement) Bill, 
1961 

BILLS PASSED BY RAJYA 
SABHA - LAID ON THE 
TABLE 

(I) The Indian Standards 
Institution (Certifi-
fication Marks) Amend-
ment Bill, 1961. 

(z) The Foreign Awards 
(Recognition and En-
forcement) Bill, 1961 

REPORT OF COMMITTEE 
OF PRIVILEGES UNDER 

COLUMNS 

3044 

CONSIDERATION. 3044-67 
Sardar Hukam Singh moved 

that the Thirteenth Report 
of the Committee of Privi-
leges be taken into consi-
deration. The motion was 
adopted. Sardar Hukam 
Singh then moved that Shri 
RK.Karanjia, Editor, Blitz, 

• Bombay attend the House 
wihin a week of the adoption 
of the motion. Shri Naushir 
Bharucha moved an amend-
ment thereto that Shri 
Raghavan should also be 
summoned to attend the 
House. Discussion on the 
motion and amendment 
thereto was postponed till 
the next day. 

BILL REFERRED TO JOINT 
COMMITTEE 3067-70 

Discussion on the motion for 
consideration of the Ex-
tradition Bill, moved on the 
17th August, 1961 con-
tinued. An amendment for 

BILL REFFRRED TO JOINT 
COMMITTBE-Gontd. 

reference of the Bill to a 
Joint Committee was moved 
by the Minister of Law 
(Shri A.K. Sen), The amend-
ment was adopted. 

BILL UNDER CONSIDERA-

COLUMNS 

TION 307D-3IIZ 
The Minister of Finance (Shri 
Morarji Desai) moved the 

motion for consideration of 
the Inoome Tax Bill, as re-
ported by the Select Com-
mittee. An amendment to 
postpone the consideration of 
the Bill was ruled out of 
order. The discussion was 
not concluded. 

REPORT OF COMMITTEE ON 
PRIVATE MEMBERS' BILLS 
AND RESOLUTIONS 
ADOPTED 3IIZ 
Eighty-sixth Report was 
adopted 

PRIVATE MEMBERS' BILLS 
INTRODUCED 
(I) The Representation of the 

People (Amendment) Bill, 
1961 (Amendment of section 

7) by Shri Surendra Mahanty. 

(z) The Representation of the 
People (Rctnoval of Dis-
qua1ifications) Bill, 1961 by 
Shri Khushwaqt Rai 

(3) The Constitution (Amend-
ment) Bill, 1961 (Amend-
ment of Article zz6) by 
Shri C' R Narasimhan. 

PRIVATE MEMBER·S BILL-
AMENDMENT FOR CIR-
CULATION ADOPTED 
Shri C.R. Pattabhi Raman con-

cluded his speech on the mo-
tion for consideration of 
the Constitution (Amend-
ment) Bill, 1961 (Amend-
ment of Article zz6) moved 
on the Sth May, 1961 

An amendment for circulation 
of the Bill for the purpose of 
eliciting opinion thereon 
by the 318t October, 1961 Was 
moved by Shri Morarka. 
The amendment was adop-
ted. 
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COLUMNS 

PRIVATE MEMBER'S BILI-
DEBATE ADJOURNED 3129-41 

The motion for reference of 
the Sikh Gurdwaras Bill, 
1958 to a Joint Committee 
was moved by Sardar Amar 
Singh Saiga\. 
The motion was adopted. 

PRIVATE MEMBER'S BILL 
UNDER CONSIDERA-
TION 3141-74 

Shri Jbulan Sinha moved the 
motion for consideration of 
the Fixation of Price of 
Food Grains Bill, 1959. The 
discussion was not con-
cluded. 

AGENDA FOR SATURDAY, 
AUGUST 19, 1961/SRAVANA 
z8, 1883 (SAKA) 

Further di8Cll8Sion on the m0-
tion Sardar Hukam Singh 
re : Thirteenth Repon of 
the Committee of Privileges. 

Further discussion on the In-
come Tax Bill, 1961 as re-
poned by the Select Com-
mittee. 

Discussion on moion reo Repon 
of the Department of Atomic 
Energy. 
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